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LOK SABHA DEBATES

LOK SABHA

——————

Tuesday, November 2 1982/Kartika 11,
1904 (Saka)

The Lok Sabha met at Eleven of the
Clock

_ [MR. SPEAKER in the Chairl

PROF. MADHU DANDAVATE: May
1 make a request to you, Sir? You as
the voice of this House, I would request
you that let us express our sympathy for
the tallesy freedom fighter Khan Abdul
Ghaffar Khan and hope that this civil
liberties will be restored. If you do it,
we will be very happy.

SHRI SAMAR MUKHERJEE: We
fully endorse his view,

PROF. MADHU DANDAVATE: Sir,
we do not wish to raise any controversy.
Please send our good wishes to Kham
Abdul Ghaffar Khan, the tallest freedom
fighter, and we hope that his freedom
will be restored. That ig all,

DR. SUBRAMANIAM SWAMY: Sir,
we. would like the Government to make
a statemen; on the Madras Doordarshan’s
giving up Hindj broadcast.
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DR. SUBRAMANIAM SWAMY: Only
non-Hindi speaking people should take
up this issue. Hindi-speaking people rais-
ing thig issue will create more confusion.
Ask him to sit down.

(Interruptions)
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PROF. MADHU DANDAVATE: We
want at least g word from you. We do
mot want to pick up any quarrel.

MR. SPEAKER: 1 haye not picked

up any quarrel. I have just listenede
because I feel with you.

(Interruptions)

quqwr  WETAW: 3% g, WA gEERT
I Oy &« Sfaw W9 aweT
& & aw g I, ..
(mrnw)

SHRI H. N. BAHUGUNA: We want
you 0 say a few words on behalf of the
House.

_ ooy wgiew: st g am dfe
w1 o gt S wv o
**(Interruptions)

MR. SPEAKER: Nothing is to
recorded without my permission.

Question No. 311, Dr. Subramaniam -

Swamy.
*%(Interruptions)
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THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR): (a) 1o
(f) A statement is laid on the Table of
the House.

Statement

(a) Yes Sir. The local consumers and
industries have not been able to utilize
the gas according to their schedules and
in the quantities indicated in their sche-
dules. It is because of this that, unavoid-
ably, some surplus associated gas has ‘had
to be flared.

(b) During 1981-82, 769 million stan-
dard cubic metreg of associated natural
gas was flared. The notional value of
this works out to about Rs. 7.69 crores.
But if this flaring was to be entirely
avoided - in the circumstances, then the’
production of crude oil would have had
to be greatly reduced and this would’
have led to a very much larger loss to the
country.

(c) Even though there may be demand
for natural gas in other parts of the
country, iransportation of the quantities
involved (which are relatively small)
over large distances is not commercially
viable, specially for a limited number of

- **Not recorded.
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years before the consuming -units in

Asmn to wbom gas has ‘been committed

almuiy, are in a position to uhhsc the
. reqmslte quantny of gas.

(d) No, Sir. The Government has
formulated detailed schemes. The opti-
mum utilization of gas has been gone into
at different times by various committees
and working groups and it is as a result
of these that schemes for the manufacture
of fertilizers. petrochemicals, LPG, genera-
tion of power, supply to tea gardens elc.
were undertaken.

(e) and (f) Yes, Sir. The various or-
ganisatiops such as the Assam State Elec-
tricity Board, Hindustan Ferti-
lizers Corporation Ltd., etc, have been
asked from time t0 time to lift the
quantities of gas that have been commit-
ted to them. However, delays in the
execution and commissioning of these
projects and in their steady operation
have resulted in short lifting.

DR. SUBRAMANIAM SWAMY: 1
feel that the statement laid on the Table
of the House is, as wusual, completely
evasive and it does not highlight the
grave situation created by the loss of na-
tional revenue due to the planning of this
associated gas. Having gone to Assam
recently. 1 must say that the people there
are unhappy about this state of affairs.

1 would like to ask the Government
whether it is a fact that this flaring has
become necessary hecause Namrup Ferti-
liser Third Unit which was to be com-
missioned, has gtill to be commissioned
and the delay in the Central Govern-
ment’s construction activity in setting up
this Third Unit has madc it necessary to
flare up this gas. This is causing loss
of crores of rupees to the nation every
year.  Assam is the sufferer because of
this loss.

SHRI P, SHIV SHANKAR: 1 do not
think that the reply that I have given is
in any way evasive. -1 have given the
facts and figures. It is no doubt true
that Rs. 7.96 croreg of associated gas is
being flared up there.
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,Put of my friead’s observatm is

correct beuusenhasno;been uudty
H_amngp ‘Unit No. 3,

in fact, we have been requesting the
Assam State Electricity Board and tfe
Hindustan ‘Fertiliser Corporation afso, t
use it. We have also schemes with
reference to the downstream plants and
they are already taking their shape. It is
only a temporary affair but, nonetheless
an affair which undoubtedly gives a little
bit of anxiety.

(Interruptions)

So far as Oran, Gujarat is copcerned,
there is no flaring up of gas there. The
previous question that was asked was with
reference to -Oran.

DR. SUBRAMANIAM SWAMY: The
Hon. Minister has mentioned the Assgm
Siate Electricity Board besides fertiliser
unit. T would like to know whether it is
correct—I learny about it in Assam—that
the Assam State Electricity Board is pre-
pared to use more of this gas provided
the price which the Central Government
is charging from the State Government
is lowered and I would also like to know
whether the Central Government would
consider lowering of the price at which

‘they are selling this gas to the Assam

State Electricity Board in view of the fact
that the Central Government have to
flare this gas.

SHRI P. SHIV SHANKAR: Even to-
day T learnt that the gas that is supplied
to the Assam State Electricity Board is
at the rate of Rs. 99,92 per one thousand
cubic metres which is the lowest paid by
varioug consumers. Gas is actually sold
at a very high rate at other places. But
we are supplying it to the Assam State
Electricity Board at the lowest rate.

DR. SUBRAMANIAM SWAMY: You,
have to give it free.

SHRI P, SHIV SHANKAR: They are
not lifting it. We have gone to the ex-
tent of even allowing them to have the
gas turbines also, If they lift it we gre
prepared to cosider it, instead of mereiy
flaring it up.
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SHRI H. N. BAHUGUNA: Will the

Hon. Minister be pleased to state how -

much gas is allocated to Namrup-3,
how much of the gas ig allocable for
generation of power and out of the total
- 8ag used for the purposes of Namrup
and power generation will there still be
some surplus gas left and, if so, what
would be the amount of surplus gas?

The Hon. Minister also mentioned the
rate. I would like to know whether the
rate being charged from the Assam State
Electricity Board is equivalent to the coal
consumption rate in terms of calorific
value of energy supplied by a unit of coal
and a unit of gas.

SHRI P. SHIV SHANKAR: So far as
Namrup is concerned, Phase-1  of the
fertiliser plant in Namrup had a total
requirement of 0.223 million cubic
metres per day ang this is being supplied
10 them. Even to Phase No. 2, it is
supplied in the same fashion; if my hon.
friend is interested in ¢he figure, it would
be 0.846 million cubic metres per day.
So far as Phass No. 3 is concerned, it
requires a firm commitment of availabi-
¥ty of gas to the extent of 1.17 million
cubic metres per day and it hag already
been made. This is the position so far
ag supply of gas commitments and the gas
that is already supplied to Phase 1 and
Phase 2 of Namrup are coacerned.

SHRI H. N. BAHUGUNA:: What
about Phase No. 3?

SHRI P. SHIV SHANKAR: I have said
1hat—1.17 million cubic metres per day.

The other part of the question that
my hon, friend has asked me is about
coml and the price with reference to that.
T will be able to lay this on the Table
of the House gshortly because I do not

have the information with reference to
that.

SHRI H. N. BAHUGUNA: What
Will remain after the supply is made to
the Electricity Board? How much more
gas will still be surplus and be flared up?
1 wanted to know that,

SHRI P. SHIV SHANKAR: On the
question of surplus, if the gas that we

NOVEMBER 2, 1982
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havg .already allocated is lifted, then
there would not be the question of flar-
ing up at all. About the little bit that
we have to flare up, we have already
conceived of petro-chemical complex
which we have already started with
ground work there.

SHRI H. N. BAHUGUNA: Still you
will have some flaring up. You cannot
stop it.

SHRI P. SHIV SHANKAR: 1 follow.
My hon. friend is aware—because he had
headed this Ministry—that some gas will
have necessarily to be flared up for the
purpose of taking out the crude; other-
wise, you cannot go on; then the crude
production will go down,

New Telephone Factories

*313. DR. KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it ig proposed to set up
three new telephone factories;

(b) if so, the sites chosen for thhe pur-
pose, the nature of equipment proposed
to be produced and the schedule drawn
for the purpose; and

(c) how far these will go in solving
the demand for telephones in the coun-
try and to ease the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUAY N. PATIL): (a) to (o)
A statement is laid on the Table of the
House,

Statement

(a and (b) The approved plans for
the expansion of manufacturing facilities
for telephone exchange switching equip-
ment consists of the following:

(i) Setting up of two new factories
each with a capacity of 5 lakh
lines per annum for manufacture
of Digital Electronic' (local)
Switching Equipment; and
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(ii) Expanding the capacity of the
Palghat unit of ITI from 10,000
lineg to 1.5 lakh lines of Elec-
tronic Trunk Automatic  Ex-
changes, Rural and Private
Automatic Branch  Exchange
Equipment.

Regarding first factory of (i) above,
M/s. Indian Telephone Industries (ITI)
have entered into collaboration with
M/s. CIT Alcate). a French firm for
setting up manufacturing capacity for 5
lakh lines per annum of Digital Electro-
nic Exchange Equipment at Gonda in
Uttar Pradesh. Construction of the fac-
tory building is expected to commence
during 1983.84. As far as the second
such factory ig concerned, the decision
on its location has not yet been taken.

Global  Tenders received for colla-
borative manufaclure are under evalua-
tion.

The Palghat unit of ITI ig proposed to
be expanded for manufacture of Digital
Electroni: Trunk  Automatic Exchanges
with foreign collaboration as well as
Rural and Private. Automatic Branch
Exchanges. Tenders and a proposal
received in regard to the trunk automatic
exchangeg are under evaluation.

(c) After all the three factories go
into capacity production towards the end
of the Seventh Five year Plan_ it is ex-
pected that the gap between the demand
and supply of telephones in the country
will be substantially reduced if not
eliminated,

DR. KRUPASINDHU BHOI: On Aug-
ust 14 there was a news item in the
Statesman, Calcutta, that Mr. S. K.
Ghoss, Secretary, Union Ministry of Com-
munications, told a Press Conference that
three new factories, coming up in differ-
ent parts of the country, including Ban.
galore, Rae Bareli and Ooty would pro-
duce annually 1.2 million telephone lines
along with the modern digital electronic
exchange lines and spares and equipment
in the next few years and that by the
Seventh Five-Year Plan the demand would
be fully met and there would be no
shortage. But the Minister in his reply
has said:

KARTIKA 11, 1904 (SAKA)
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“Setting up of two aew factories each »

. with a capacity of five lakh lines per

_annum for manufacture of Digital El-
ectronic (local) Switching Equipment.”

.Based on this, I want to know from the

bon. Minister what is the annual demand

_for telephone lines and what is the total

supply made by the present installed ¢a-

"pacity in the country, what is the total

installed capacity for manufacture of tele-
phone lines and what is the percentage
of capacity utilisation, and whether as
Mr. Ghose has said, there will be three
sophisticateq digita] electronic exchanges
in the country. If, according to the Min-
ister’s reply, two electronic exchanges will
be coming up, what will be the other
site—one site has already been decided;
what will be the other site?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): So
far as the first part of the question is
concerned, I am able to give him the fig-

"ure. The total waiting list as in 1982 is

6 lakhs.,

The second question the hon. Member
-put is about the installed capacity. At
present there are two factories which are
producing the switching equipments. One
.is at Bangalore having a capacity of 1.5
lakhs which produces stronger lines of 1.5
- lakhs per annum. In Bangalore there is
another unit under ITI which produces
-60,000 cross bar lines per year. And the

‘ factory at Rae Bareli will be starting pro-

duction very soomn.

The third part of the question is about

" the location of the second factory of the

digital electronic switching equipment in
the country. The site selection com-
mittee has given its report and it is un-
der examination of the Government.

DR. KRUPASINDHU BHOI: 1 want
to know from the Minister categorically
whether the site selection committee and
Planning Promotion Department of the
DG. P & T has analysed in detail the site
selection and they have given a report to
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@ié Governient in 1977-78 that ia Oris-

iubdiiéiwar is one of the suitable
sited of the backwird arca of Western
Oftiséa like Kalahandi or Bhofangir. I want
to know whether they will be considered.
at the time of deciditiy’ thie location of the
tedephione ¢icharige md\m‘x‘y bécaise back-
Warditéss is’ oo Of the' critéria for iota-
tion of the tefephoné eicharige industry.

SHR? YOGENDRA  MAKWANA:
Not oty the backwardness but fhere are
nighy othet factors which ére’ to be tok-
¢k intd consideiation while deciding the
site of & particolar factory and the site
Selection committeée has gote into alt threse
aSpects and they fhxve subriitted their re-
port which is under examination and at
present I ani fiof in a positiod to say
which site will be selected.

SHRI INDRAJIT GUPTA: The ques.-
tion is not only of setfing up dew facto-
vies but dlso of éxpanding thé existing
capacity. I would like to ask himi whe-
ther his Governiméiit hiap received regires-
entations including some letters from me,
regarding the possibilities of expansion of
the first ITF unit which was eey up i this
country and which is located: in Srinagar
in Kishmir which i certainly a  buck-
ward area industrially speakiog.  Thut
‘factory even to-day affer so' mady yeats
is employing less than 150 workers. Axid
they are capable of producing modern
equipment such as the one they are go-
ing' to produce with Frénch collabora-
tion now. [Even the management says
that because of the rarefied atmoshphere
which is relatively dust-free, it is very
good for making this type of electronic

equipment and the workers aie experi-
enced and guitc slgillcd. Would  &e
consider—Mr. Makwana, would your

Government consider—at least allotting a
part of this new  production target or
expansion which you are going to have,
to this factory so that some people <can
get jobs in Kashmir?

SHR1I YOGENDRA MAKWANA:
There is no question of existing telepliohe.
switching equipment factory in Kashmir.
At present it produces coil cords and

NOVEMBER 2, 1982
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telephone ins(ridments il the facfory which
i sifusted there, That will' ba expanded.
So far as the &gan! eléctréiic factory is
concered, ore is alréady  decided—to
Kavé it in Gonda dnd thé ofher is under
considération.

SHRI INDRAJIT GUPTA: I am not
talking of a new factory. I am falking of
expanding the existing one,

SHRI YOGENDRA MAKWANA:
Thay factory is not manufacturing switch-
ing equipment. But.  Sir, whatever it
produces, we are expanding.

DR. SUBRAMANIAM SWAMY:
Sir, on a point of order, Sir. The hon.
Member is a Marxist. He useg the word
term ‘Sir J. C. GHOSH,” What is this Sir
J. C. Ghosh"?

SHRI NIREN GHOSH: I have not put
it,  Not me, they should charge them.

Question No. 314.

Coimiltee oh Sydthetic Ol Project

*314. SHRY NIREN GHOSH: Will the
Minister of ENERGY be pleaseg to state:

(¥) whether any study Kas been made
by the Sir J. C. Ghosh  Comnittee on
synthetic oit project;

(b) who composed its personnel;

(c) reasons why the Committee's re-
commendations were not implemented;

(d) whether Government propose to
reconsider the whole thing; and

(e) if not, reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 GAR-
GI SHANKAR MISHRA): (a) to (e).
A statement is laid on the Table of the
House,
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. Statement

{a} Ye, Sir.

in'thé yea: Fo5g, with thE folt

tions ~—

(8 T Comiietsé was cantmﬁed‘ by the then Produstion ﬂiu{sﬁy

1. PR J6, Ghek,

Member, Plannmg Commtssion, New Delhi.

velopment Wing), New Delhi
3. Dr.J.W. Whitaker,

Officer on Special Duty, Fuel Research Institute, Dhaubad

4. Dr. A. Lahin,

Director, Fucl Reserch Institute, Dhanbad.

5. Pr. M.S. Krishnan,

Director, Geological Survey of India, Calcutta.

6. Dr. S. Husain Zaheer,

Director, Central Laborazonel for Scientific and Industrial Re-

search, Hyderabad.
7. Shri A.B. Guha,

Chief Mining Engineer, State Callicries, Calcutta,

(c) The Committee recommeénded thé
setting up of a low temperature carboni-
sation plant in Benga] Coalfield for pro.
duction of soft coke for domestic fuel
and for utilisation of bye-products for the
production of motor sprit, fuel oil etc.
The project was nog taken up due to casy
availability of chéap imported crude at
that time.

(d) and (€). After the rise-in prices
of oil in 1974, the possnbilnty of using
Indian Coal for convertion into oil was
studied by an expért Group on Synthetic
oil headed by Shri K. R, Chakravorty,
which submitted its report in April, 1977.
The Group recommended the setting up
of a Coal to Oil plant with a capacity
of 1 mt. of liquid fuel per annurh. The
estimated cost of the project as updated
in 1980 works out to Rs, 1140 crores.

Keeping in view the high investment in- .

volved in such a plant and the difficulty
of obtaining an appropriate technology,
the Government have not .gone ahead
with the project and other alternatives
tike conversion of coal into gas and meth-
anol are being examined. An LTS plant
in Dankuni near Calcutta is being set up
to carbonise 1500 tonnes per day of raw
coal to produce 3.5 lakh tonnes of smoke-
less coke per year and 18 to 20 million
cft. gas per day to meet the demand of
domestic and industrial consumers of
Calcutta.  In addition, it will also pro-

Dr A Nagaraja Rao,
&m Advisér; Mintstry of Commercs gnd Industry§ (Do-

N3

$omiber
Member
Member
Member
Member

Member

duce' tar and tar chemiéals ang othér pro-
ducts like ammoniom sulphate, csichisk
Carbonate elc.

SHRI NYREN GHOSH: sir, i charge
the Government with colludmz with the
fmperialist Lobby (Interruptions) i or-
der to suppress this report in not setting
up this synthetic oil plant. Is it a fact

that or pot that this report’ was submitted
in 19567

SHRY SOMNATH  CHATTERJEE:
1953.

~

SHR1 NIREN GHOSH: 1956. It was
suppressed altogether and not a trace of
it was fousd. Then, when we pursued
this question, the Government used to re-
ply that they had no knowledge of such
a report. When finally a reference of
this thing was found in a Government
publication and when the Petroleum Min-
1ster was confronted with that he told
me that  what he sa:d was
true that they did not posses any copy.
Then, a manhuiit was conducted, This
was a rejected file found in the Dhan-
bad Coal Research Institute. A single
typewritten copy was found there. The
Governmernit is simply misléading the
House that the project was not taken up
due to easy availability of coa] at that
time. No such comlucisiomn was reached
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at that time. You are completely mis-
leading the House, The Minister has not
taken the trouble to study the report
even. They had the cheap crude produc-
tion out of the low carbonisation plant.
They compared and said that the crude
oil product would lze cheaper than the
landed cost of the imported oil product.
So, Sir, the Minister has not taken the
trouble to read the report. The Com-
mittee had also opined in that report
that even if the coal priced fiuctuated,
the synthetic oil products would be in-
ternationally competitive. It was  said
- that the cost was prohibitive and that the
technicai consultants were not available.
They are simply misleading again.

This Committee consulted Lurgie, Fish
Troper and all those international  con-
sultants and those who know the techno-
Jogy or those who are aware of the tech-
nology. You could even get one thous-
and million ton capacity. This technology
is available and it could be expanded.
thereby thousands and thousands of cror-
es of foreign exchange could be saved.
Is it not that the policy that is being pur-
sued by the Minister is a stab at the
back of this country?

DR. SUBRAMANIAM: Shri J. C.
Ghosh is some  relative of Shri Niren
Ghosh.

SHR1I NIREN GHOSH: No Unfortu-
nately, he is there yet,

st i e Py oo wgTew,
YT ¥IgT # A AT g, I 1955 F
FEBAT T T | AT A 1955
¥ % wiw gfafy @ 0T oY e
fafaet 1t o © A 3% R g P
g. .. (sawww). ..

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): He said that it
was not available. I concede that this
question was put in 1974. The then
Minister said, thay it was not available,

SHRI SOMNATH CHATTERJEE: Is
he or the senior Minisier replying?
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SHRI H. N. BAHUGANA: Sir, 1

think it is a very serious question which
" is being treated lightly by the Minister.
The question is: What the Governmeny is
going to do about it and, I think, it
would be better if hon. Shri Shiv Shan-
kar would reply. Then we would be
able to know something more.

SHRI ATAL BIHARI. VAJPAYEE:
Why not Gargi Shankar? Why  Shiv
Shankar?

MR. SPEAKER. Why differentiate bet-
ween Shankar and Shankar! 1 will not
allow.

AN HON. MEMBER:.
is good as another Shankar.

One Shankar

SHRI GARGI SHANKAR MISHRA:
We are three Shankars.

SHRI ATAIL BIHARI VAJPAYEE:
Who is the third Shankar? (Interrup-
tions).

ve
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FOEW AW TEE | TER 0F TR
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SHRI NIREN GHOSH: Sir, it is ub-
fortunate that he merely tried to dabble
with the subject in a joking way. I feel
that justice is not being done to the Hou-
se and Shri Shiv Shankar should serious-
ly answer the question. The question is
that the report was suppressed. Who
are the culprits?  Ultimately it was
found somehow or other, Then my
question is very specific. The G.C. Ghosh
Committee has opined tha; the cost of pro-
duction ow synthetic oil would be less than
imported cost or landed cost of crude oil
and other crude products also. That is one
thing. And, even at that time, how can they
say this—that because of the cheaper avail-
ability of oil they dig not take up the
projects? Not only that, The Report
was suppressed. The rcport was spirited
away and no decision was taken at that
time. Th, Report was found only in
1972, And then, in 1974. another Com-
mitiee was appointed headed by Dr. K. R.
Chakravarthi and thay Committee recom-
mended one million metric tonne of
liquid oil from coal to be produced. The
cost was Rs 1,140 crores or  something
like that. That technology is easily avail-
able. So, that fact cannot be suppressed.
Now, they take the plea that the techno-
logy was pot available, that the cost
would be too much and so on. Mr.
Speaker, Sir, you just consider this:—
If guch a plant is set up and it is expand-
ed then will it not entail huge recurring
cost? How many thousands of crores of
foreign exchange the country will be
saved when you are going to IMF, when
you are losing Rs. 5000 crores. ..

MR, SPEAKER: Please put the ques-
tion. )

SHRI NIREN GHOSH: So, I put the
question: In view of all these points,
may I know whether you are taking up
the project immediately as Dhankuni is
a2 coal-based plant, it is not a synthetic
oil plant. So, that cannot be any substi-
tute, Why should the country be losing
on your account, due to the Ministrial
policy, which only helps the jnternational
oil companies?
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SHRI P. SHIV SHANRAR: Si¥, it
may be that T may have to repdat part of
answeér dlready gived by my colléague.
Wit thg fwct remming that the Report
of G. C. Ghosh Committee came some-
tims in 1956. My hon, friend iv eaying
somettving sbour the Néport having beem
made sgcarceé and so on. Thess are
migtters of past; and I would not like to
#0 into those detwily now. It is true that
one of my predecéssors had given an
- smwwer in the Parliament that the copy of
the Report is not available. In fact we

havé been able to lay our hands on the -

Report. My hon. friend has already in-
formed the House about this. At that
time when the Riport came the position
was that the imported crude was much
clicaper and therefore on going into the
economics a¢ that time it was found that
it would be inadvisable to go and act on
. thé basig of the Report. So, this wag the
decision that was taken at that time.
(Interruptions) This was sometime ia
1958-59. Then, aftérwards what happened
was this: In 1974, another Committee
was appointed headed’ by DPr. Chakre-
varty, This Commiftee rendéred their
Report in April, 1977. They aiso took
into comsideration varioug factors, As
some of my friends havé very rightly put
it, they discussed it with Lurgi amg other
companies for the purpose of techmolopy
.and so on and then they gave the report.
On the basis of the report thé economics
was again worked out and the position
wag that the cost of production of syn-
thetic oil wag estimated at Rs. 809 per
tonne without duties and taxesand Rs 997
per tonne with Juties and taxes included,
ag against ¢he cost of imported crude in
1977, which came to Rs, 909 per tonne.
Therefore it wag found even at that time
that the imported crude was cheaper as
compared to the crude and the synthetic
oil that we might develop through this
process. This was in 1977. This is the
position that T thought [ should explain.

SHRI NIREN GHOSH: Cheaper to
what extent?

SHRI P. SHIV SHANKAR: Rs, 90. I
have already brought it to your notice.
997 ang 909—roughly about Rs. 88.
(Interruptionsy  Possibly it would be a
little better and there ig no doub; about
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it; 1 afs fiof denjing thit. My hon.fridnd
refeired o the Low Teniperaturé O
botisatio Mady 4t Dhankuhii deas Gl
coits. The estimation is that thiy -will
carbonise’ tsoownesofwﬂperdwta
produw 3.5 lakh tonnes of lmokeless ooai
per year, 18 tg’ 20 million cubic fect gas
per day for domestic shd industrial con:
sumption and also yield tar and other
products like ammonium sulphate, cal-
cium carbonits etc. - This will pave the
way for dowmstream industries. As
regardy the present position, I must
frankly submit that having regard to the
present price structure that we are facing,
I shall yry to reconsider thy whole thing.
T must frankly say that I have not applied
my mind to it, till the question has been
raised. I will take somo time and I will
be back to the Parliament, if necessary.
after going intd' the economics of the
whole thing. That iy éxactly what I can
say at this stage.

SHRT SOMNATH CHATTERIEE: The
tron. Minister hiy beeh quite frank and
we appreciate his frank admission that
be has not applied his mind earlier before
thy gquestion was put. In 19355 the Gov-
ernment of India thought of the necessity
of finding out whether coal can be com-
verted to qil and the report was obtained
in’ 1956 which, it appbaré wids not studied
at the governmental lévél at Delhi, Tt ‘
may have been done at Dhanbad or
somewhere else, Again, the necessity was
felt in 1974 to set up another Committee
for this purpose. Coal is avaxla_ble in
abundance and we can convert it into
oil and we need not be dependent on
others. We arg being fleeced of foreign
exchange and we are in great difficulty.
In 1977 again the report was submitted
and this was not studied until 1980, Did
the Chakravarty report take note of the
earlier report, and have the two expert
Committees suggested the possibility of it
on the basig of the available technology
in this country? The capital requirement
with escalation, let us take, would be
Rs. 1500 crores. We have to plan, how
much foreign exchange we shall gave by
it. Why should not the Government take
up this matter with the greatest urgency
and not merely apply its mind during

inter-session period, if it can afford some
time?
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SHRY P. SHIV SHANKAR: 1 af
sorty,. my hon: friend hiy misuridérsiood
my answer about the F977 report. That
has been gone into and I have submitted
that the ecoromics of it have been’ worked
out.. ... (Interruptions) concede that if it
is a question of my mistake, I will own
it,

SHRI SOMNATH CHATTERJEE:
That is not my object. The Goverriment
of India Petroleum Ministry, should take
up this matter with the greatest serious-
ness.

SHRI P. SHIV SHANKAR: I owe
an apology 10 the House on behalf of my
department. There is no gainsaying the
fact that I should defend this part of the

case. What I am gaying is that T will
certainly consider it. After all, I ré-

present the department and I am son'y
on behalf of it.

SHRI SOMNATH CHATTERJEE:
The matter should be takem up very
seriously,

SHRI P. SHIV SHANKAR: That is
exactly what I have said, T am prepared
to say that within three months T will
comg back to the House and explain the
position,

SHRI SOMNATH CHATTERJEE:
We appreciate that,

ﬁmmﬁmmm
s vz T T
ﬂfth’i-ﬁﬁ’ w
off . fay swx
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mhsni!w?u’r qow THR
P ", 38T 9T €O 1 9g a9
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PROF MADHU DANDAVATE: He
is Minister incharge of finding the
facts. . . (Interruptions),
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SHRI H. N. BAHUGUNA Mr
Miin be sure of your statement, other-
wise you will be committing breach of
privile'e.

MR, $PEAKER: Q. 316—Not presest.

DR. SUBRAMANIAM SWAMY: Sir,
it the Minister is ready with the answer,
you can use Rule 388 ‘and this question
can be answered.

MR. SPEAKER: He has not been
authorised.
DR. SUBRAMANIAM SWAMY: But,
the Speaker can use Rule 388 Sir.
(Intéfruptioris)

oft Wt Ty @R et @ qafaa
] A \a-tm‘wmaz‘iwm
& g g

| wﬁmmﬁwﬁ:mﬂm'
Pt g

ot wiewm e 70 WOy w5
ﬂa’uaaﬂ%@mﬂ T

(Interruptions)
MR. SPEAKER: Shri Asbarasu—net
Mere.,
Shri Panikaji.

Additional funds for viraf ¢lectrification

*320. SHRI RAM PYARE PANIKA:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have taken
a decision to provide additional funds for
rural electrification projects;

(b) if so, the project-wise amount of
additional assistance proposed to be
given; and

(c) the number of additional villages
proposed to be electrified with this assis-
tance?

THE "MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). The
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Sixth Plan envisages a total oitlay ‘of
Rs. 1821.8 crores for electrification of one
lakh villages. and energisation of 25 lakh

pumpsets during the Plan period. ‘These

are now being reviewed by Planning
Commission as a part of the midterm
review of the Sixth Plan, taking imto
account cost escalations availability of
resources etc. The revised targets will be
known after the review is completed.

SHRI RAM PYARE PANIKA: Sir,
during the Sixth Five Year Plan, one
lakh villages were to be electrified. Now.
as the House is aware, due to the con-
certed efforts made by the Energy Minis-
try, the generation of electricity has gone
up by 11 per cent, Besides some additional
power plant projects have been sanclioned
and some have even been commissioned.
In view of thig I would like to know
from the Hon. Minister whether he is
going to revise the targets fixed in the
Sixth Five Year Plan and to increase the
number of villages to be electrified in the
Plan period?

St TATEATT ST ¢ WETT W ANT
RN TG )

SHRI VIKRAM MAHAJAN: Sir, in
view of the emphasig laid in the 20-point
programme on rural electrification, we
are trying to revise upward the target in
the mid-term review of the Plan. As we
have already mentioned in the main
answer, the reviseq targets will be known
after the review is completed by the
Planning Commission.
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DR. KARAN SINGH: It is 4
known that the cost of electrification in
the farflung areas and geographically
difficult areas, particularly the Himalayan
belt and the desert areas, is much higher
than the cost of electrification in normal,
i.e. the other parts of the country. Would
the hon. Minister be pleased to tell the
Hous, whether, in this additional rural
electrification  programme, special pro-
visions are being made for electrification
of the Himalayan region, the desert
region and the geographically difficult
regions—because what happens is that
areas near the big cities which are easy
to electrify are covered, and the number
of villages is chalked out? This is leading
to a growing imbalance in the electrifica-
tion of the nation. Will the Minister
kindly clarify this point?

SHRI VIKRAM MAHAJAN: For
the backward areas and the hilly areas,
we have separate schemes, and more
liberal loans are being given, and iesser
rates of interest are charged. We are
clearing those schemes which are sub-
mitted by the States, as we have different .
schemes for different areas, For example,
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for undeveloped areas, we have a different

scheme; for ordinary areas, we have a
different scheme. Then we have special
- schemes for Harijan bastis,. Then there
i8 @ reviseq minimum programme
schemes. These are the different schemes
applicable 10 different regions, And all
the requirements are being well Jooked
after.

DR. KARAN SINGH: Do you - have
specia] targets for these regions?

SHRI VIKRAM MAHAJAN: We have
asked the States to give us the schemes,
s0 that maximum number of villages are
electrified  within the shortest possible
time. The States have to give us the
schemes; and then we fund the States
with that much of money, and then they
execute the schemes,

DR. KARAN SINGH: Are there
special targets for these gifficult areas?

SHRI VIKRAM MAHAJAN: That is
what I am saying. If they bring more
schemes, we will give them the money,
It is for the States to give us the schemes,

M
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You will be in the wrong box.
Semngupofgaa-bwdferﬁlizerphqtu

Rajasthan
#*321. SHRI NAWAL KISHORE
SHARMA: Wil lthe Minister of

CHEMICALS AND FERTILIZERS bs
pleased to state:

(a) whether it ig a fact that the site
for locating a fertilizer factory im Rajas-
than based on Bombay High gas has not
so far been selected;

(b) if so, the reasons for delay; and

(c) when the announcement of the
location of the fertilizer factory im
Rajaesthan is likely {0 be made?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c). A final decision
has been taken to locate a gas based
fertilizer plant in Sawai Madhopur dis-
trict after taking into consideration the
environmental factorq and ensuring the
protection of Ranthambhor Tiger
Reserve.

ot 73w Temme wwt @ qeer wgiaw,

A St #r aga  aiwT 6 afewx
SR TIEIW & g1 wa9x fost @
7 fogr \ # S99 Swr sEar &= T
v Tg-3€€ T AR AL WE TE o0
FIT B T | FUHT T 9T &5
IuET WG faaar & | S9 UK &9 &
HH AT WM, FF TH G &1 ST
e SgE giaay e foqm SORT
FE & STRT & | FT I8 T STl
T TH H FE FLA |

=t Favq WS IT FEE A B
d9¢ ¥ JAET  FIUT, AT IHHI
?sz‘wmﬁ'rasa#m—awgﬁ‘{fa‘u



3

i

s

9 Oral Answers

% WA g9 &1 9%l fawa IH-
mﬁmrh‘mr«nl

st 7w Pen= Afaf @ opeger ft, &5
St & S amﬁra'?aawaa
§ | TETORa e &t
mrgaﬁmfw‘afmg‘wmﬁm
& P& 92 THFY S 9 T 41 IR 9
9 A | dfew ag AT 6 IESd
fecwm a7 &7, 99 7 % a9 T
ST, armmmwmﬁm
, ¥ TWE WL H THIW T8T
g | 3§ @g W I T A fa sy
@1 Pegrewz P awied €

\

%

3

L‘f s ¥Ew A wE fevewe Fh

Qﬁm‘a"ta{r maﬂz’xngzﬁ‘

IR WIE IqHE ATAowed Je4T B
FTETT 1 TAWT ST | ST 9@ wAv
T E AT IEH wIE (ed Agl 141 |

st 7dw P mF ¢ & SEET FEAT
g f& s Sud dewa &7 of TaRd
fs It o feodr sy, SEw
fehaar  Soarew g0 0 FEl @ € SqEr
RACALE -

DR. SUBRAMANIAM SWAMY: Are

you going “to -make colour fertilisers
there?
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MR. SPEAKER: Shri Krishna Pratap
Singh. Absent,
Safety Measures in  Unorganised Sector
#323, SHRT MOHANLAL PATEL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact the unorganis-
ed sector of industry in India was most
unconscious about safety;

(b) whether it is also a fact that heaith
hazards and accidental injuries are mostly
found in small scale and cottage indus-
tries;

(c) if so, what measures are being taken
to reach upto unorganised sectors and to
educate the labourers and employees to
adopt safety measures; and

(d) the details of the suggestion made
during the Eighth National Conference on
Industrial Safety and Health held in New
Delhi recently?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMVIR): (a)
to (d). A statement is placed on the
Table of the House,

Statement

(a) to (c). The Factories Act, 1948
regulates safety, health and welfare of
the workers in  factories provided they
employ the requisite number of persons,
have manufacturing process and fulfil
other conditions laid down in the Act,
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irrespective of the sectors to which they
belong. The data of accidents is main.
tained industry-wise and not separately for
small scale and cottage industry. It " is
therefore, not possible to give information
about actual incidences of hazards and
accidental injuries in the small scale apd
cottoge industry, separately. The safety
training programmes and other services
provided by the Labour Institutes located
at Bombay, Calcutta, Madras and Kanpur
and National Safety Council render assist-
ance and guidance to the employers and
owners and workers and trade unions both
in large and small industries to énsure
safety at work places. The Mobile Safety
Exhibition Units attached to 4 Labour
Institutes are utilised to disseminate the
information on preventive steps for work-
ers in the industry.

(d) No formal recommendations have
been made at the Eighth National Con-
ference on Industrial Safety and Health
Organised by National Safety Council in
New Delhi on 7th to 9th October, 1982.

MR, SPEAKER: Shri Digambar Singh.
Absent.  Shri J. S, Patil. Absent. Prof.
Narain Chand Parashar., Absent, The Ques-
tion Hour is over. .

——————
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Hydel projects pending before Central
Electricity Authority for Clearance

%312, SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) the number of Hydel Power Pro-
jects received by the Central Electricity
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Authority from different States which are
awaiting clearance for more than three
years; and

(b) steps taken/proposed by the Central
Electricity Authority for their expediting
clearance?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) There are 19

such projects awaiting techno-cconomic
clearance from the Central Electricity
Authority.

(b) Guidelines have been issueq by the
Central Electricity Authority to State Elec-
tricity Boards, State Governments and
project authorities regarding investigations
and preparation of project report for
hydro-electric projects so as to minimise
the time required for appraisal of -these
projects by the C.E.A. Technical examina-
tion of the hydro-electric projects is «a
complex exercise involving various disci-
plines like hydrology. geology, civil design,
electrical design etc. The clearance of
some of these projects takes time because
of the inter-State aspects involved. The
time taken for the clearance of the projects
really depends on the adequacy of inves-
tigations and sufficiency of appropriate
dita ang engineering details furnished in
the project report. Although C.E.A, en-
deavours to appraise the projects expendi-
tiously, the actual time taken in this
process depends on variety of factors some
of which are beyond C.E.A.s control.
C.E.A. as a statutory body is obliged to
clear only such projects which represent
the best available technical and economic
alternatives to meet the system require-
ments, :
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Effect of Introduction of National Pro-
gramme on sale of T.V, sets in Tamil
Nadu

*316. SHRI C. T. DHANDAPANL
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether due to the fall in public
interest in T.V. in Tamil Nadu following
the launching of the National Hook-up
last September, sale of T.V. sets has coa-
siderably gone down in the State;

{b) whether it is also a fact that due
to lack of adequate coverage of local
events, people of the State have lost
interest; and

(c) what steps Government propose to
take to remove this irritant and to boost
up the sale of T.V. sets in Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI N. K. P.
SALVE): (a) No, sir. The only method
by which the quantum of sale of TV.
sets in any State can be estimated has to
be based on the issue of new licences for
T.V. sets. There are drastic variations in
the licences issued for new TV sets from
quarter to quarter as will be borne out
from the following figures:—

. New TV
Quarter ending licences
issued in
Tamil Nadu
March, 1981 . . . . 9,329
June, 1981 . . . . 4,587
September, 1981 . . ) 8,262
December, 1981 . . 15,473
March, 1982 . . . . 18,614
June, 1982 . . . . 12,586
Scptember, 1982 . . . 9,001

The Nationa] Programme was launched
with effect from 15th August, 1982. As
such, the above figures would reveal that
there is no nexus between launching of
the National Programme on 15th August,
1982 and reported decline in the sale of
T.V. sets in Tamil Nadu after 15th August,
1982,

(b) No, sir. There has been no reduc-
tion in the coverage given to local events
and programmes the Doordarshan Kendra,
Madras after 15th August, 1982,

(¢) In view of the facts stated above,
the question does not arise,

Repatriation of people of Indian origin
from Sri Lanka

*317. SHRI S. B. SIDNAL: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the detaily in regard (o bilateral
agreement between India and Sri Lanka
for repatriation of people of Indian
origin;
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(b) the number of persons to be re-
patriated under the agreement and those
that have already arrived in India;

(c) the allocation made for the pur-
pose in the current year; and

(d) the nature and detail of assistance
to be provided for these persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION  (SHRI GIRIDHAR
GOMANGO): (a) Two bilateral agree-
ments were signed between the Govern-
ments of India. and Sri Lanka in 1964
and 1974 according to which Sri Lanka
was to grant citizenship to 3,75,500 state-
less persons of Indian origin in that coun-
try along with their natural increase
after 1964; and India was to grant citizen-
ship to and repatriate a total number of
6,00,000 persons of Indian origin along
with their natural increase after 1964.

(b) Out of the above 3,00.567 account-
able persons together with their natural
increase of 99,132 persons have arrived
in India.

. (c) Rs. 730.59 lakhs.

(d) On their arrival in India, the
eligible families are provided with relief
assistance, namely cash doles, free meals

. and ration at subsidised rates until their
absorption under a settlement scheme.
The repatriateg are settled in various
schemes in the four Southern States,
which include plantations, small trade
and business, scheme; of the Repatriates
Cooperative Finance and Development
Bank, Industrial Schemes like gpinning
mills and Land Colonisation schemes in
agriculture.

Appointment of Delimitation Commission

*318, SHRI ANAND SINGH: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether there is any proposal to
appoint  Delimitation Commission by
1983;
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(b) if so, when it is going to be ap-
pointeq and what will be its scope; and

(c) whether it will cover the coming
elections in some States in 19837

THE MINISTER OF LAW, JUSTICE
AND. COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) No, °
Sir. Under articleg 82 and 170 of the
Constitution, as amended by the Consti-
tution (Forty-second Amendment)  Act,
1976, the number of seats as allocated
and the territorial extent of constituencies
as determined by the Delimitation of
Parliamentary and Assembly Constituen-
cies Order, 1976, are unalterable, until
the publication of the population figures
of the first censug following the year
2001 A.D.

(b) and (c). Do not arise.

Results of Seismic Suvrvev in Rajasthan
and Cauvery Basin

*319. SHRI ARA ANBARASU; Will
the Minister of ENERGY be pleased to
state:

(a) the results of the geismic survey
and other activities in Rajasthan and
Cauvery Basin in connection with oil
exploration which have been processed
and analysed by Indian and Soviet ex-
perts; and

(b) whether a comprehensive plan for
continuing prospecting in the geologically
different regions of the Himalayan
foothills has been taken up for imple-
mentation?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) So far no
joint surveys have been carried out by
Indian and Soviet experts in the Rajas-
than and Cauvery Basins. However, the
ONGC proposes t0 enter into a contract
with a Soviet organisation for conducting
joint studies of the seismic data collected
in Ankleshwar, Rajasthan and the Hima-
layan foothills.

(b) Does not arise in view of reply to
part.(a) above, However, thy ONGC is
f:ontmuing with its exploration programme
in the Himalayan foothills, K
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Losses incurved by refineries

*322, SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENERG"
be pleased to gtate:

(a) whether it is a fact that many
refineries including the two modern like
Mathura and Koyali refineries are incur-
ring huge losses running into crores .of
rupees per month due to gerious technical
snags; and

(b) if so what steps Government have
taken to remove the technical snags and
who is responsible for these snags?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) and
(b). The commissioning of only the fiuid
catalytic cracking units in the Mathura
and Koyali refincries have been delayed
on account of technical problems in the
ducting system of the carbon monoxide
boilers of these units supplied and erected
by BHEL. These are being rectified by
BHEL on a priority basis.

While this has not affected the crude
oil throughouy in the Koyali refinery, the
crude oil throughout of Mathura refinery,
which  was  partially commissioned in
January 1982 has been affected and this

refinery is operating at a reduced Jevel.

of crude oil throughout. On account of
this as also because of the charging of
depreciation for the entire year 1981-82
as  per the uaccounting procedure. the
Mathura Refinery incurred a loss of
Rs. 1414 crores during the period
January-March. 1982, From April 1982
onwards. the refinery is making profit.

Policy of amalgamation of Companies

*324. SHRI DIGAMBAR SINGH:
Will the Minister of LAW  JUSTICE
AND COMPANY AFFAIRS be pleased
to gtate: )

(a) whether there has lately been race
amongst some of the large industrial
houses to amalgamate controlling in-
terests/acquire/merge with  relatively
smaller units to strengthen their hold
over the industry and expand their indus-
trial empire;
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(b) whether Government have examin-
ed the rationable behind guch moves and
how far it is in consonance with the
Government’s policy of building a socia-
listic pattern of society; and

(c) how do Government propose to
check the concentration of wealth in the
handg of a few industrialists?

THE MINISTER OF LAV, JUSTICE
AND COMPANY AFFAIRS (SHRI-
JAGAN NATH KAUSHAL): (a)
During the last threc years the Central
Government hag received following num-
ber of applicationg under sections 23(2)
and 23(4) of the MRTP Act, 1969 for
amalgamation gnd take over:

Year " Section Section
23(n) 23(4)
1980 . . 10 3
1981 . . 5 4
1982 . . 9 2

The number of applications received
during the last three years being small
it woulg appear that there is no race
amongst the large industria] houses to
amalgamate or to acquire controlling
interest of relatively  smaller units or
otherwise,

Some news itemg have recently appear-
ed in the press indicating some moves
fowards amalgamation of Indian Alu-
minium company Ltd., with Mahindra
and . Mahindra Limited Chemicals and
Fibres India Limited, Alkali and Chemi-
cals Corporation of India Ltd., and
Crescent Dyes and Chemicals Ltd.. with
Indian Explosiveg Limited, (all of which
are subsidiaries of Imperial Chemicals
Industries Limited) and take over big by
ITC of India Cements Limited. No ap-
plication under the relevant provisions of
the MRTP Act have, however, been
received by the Government so far. None
of them js, however, a small scale unit.

(b) Does not arise in view of reply
to (a) above,
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{¢) The proposals under the MRTP
Act are examined in the light of the
objectiveg sought to be sub-served by the
Statute especially the various considera-
tionsg laid down under Section 28 ibid and
the socio-economic policies of the Gov-
ernment,

f Power Supply Position in Dethi

*325. SHR1 J. S. PATIL: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that some time
back the Prime Minister jssued strict in-
structions to DESU to improve the power
supply and distribution in Delhi  within
twenty-four hours;

(b) if so, the nature of the directive
given by the Prime Minister;

(c) the steps taken by the DESU to
implement the said direciive;

(d) whether there is any marked impro-

vement in power supply in Delhi in recent
months; and

(e) what steps arc being taken tg ensure
DESU’s satisfactory performance in the
days of Asian Games?

THE MINISTER OF FNFRGY (SHRI
P. SHIV SHANKAR): (2) to (e). Yes, Sir.
Prime Minister had given instructions to
take necessary steps to improve power sup-
ply in Delhi,

~ Load shedding in Delhi had to be re-
sorted to due to transmission and distribu-
tion bottlenecks. In order to overcome
these constraints, the following major ad-
ditions have been made to the capacity of
transformers in Delhi, since April:

(i) One 100 MVA 220/66 KV Trans-
former at Mehrauli Sub-Station.

_ (i) Two 30 MVA 66/33 KV Trans-
formers at Ridge Valley Sub-Station;

Gi{) Two 30 MVA 66/33 KV Trans-
formers at Park Street Sub-Station; and
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(iv) One 100 MVA 220/66 KV Trans-
former at Rohtak Road Sub-Station (re-
placement).

" Besides, the system hasg been streng-

_ thened with the addition of new 33/11 KV

Cables., Systematic inspection of the trans-
mission and distribution network has been
instituted.  As a result of these measures,
there has been an improvement in the
power supply position in Delhi.

Arrangements have been made to ensure
adequate availability of power <upply to
Delhi during  Asian  Games,  Arrange-
ments have also been made to provide
more. than one source of supply to the
various venues where the games are being
held. Mechanisms for monitoring the
power supply situation on a continuous
basis during the period of the games have
been set up.

. Contracts to private parties for Construc-

tion Work of New Hydro Electric

Projects
*326. PROF. "NARAIN CHAND
PARASHAR: Wijll the Minister  of

ENERGY be pleased to state:

(a) whether his Ministry have decided
to give contracts to any private parties/
individuals for undertaking the construc-
tion work of new Hydro Electric Dams;

(b) if so, when this decision has been
taken and reasons therefor;

(c) whether the main purpose of setting
up National Hydroelectric Power Corpora-
tion was to provide more employment
and speedier construction of the dams;

(d) if so, the basis on which the need
for taking any fresh decision for giving
contracts to private parties/individuals has
been felt;

(e) whether any represenfation from
INTUC had been received against their
decision and for reconsidering the whole
mue, K

(f) if so, whether Government propose
to review the decision and to take the
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-workers and their unions into confidence
-before implementing the decision;

(g) if so, when this would be done; and
(h) if not, reasons therefor?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKARY): (a) No, Sir.

(b) Does not arise.

(c) The main objectives of setting up
National Hydroelectric Power Corporation
Ltd. are:—

(i) To plan, promote and organise an
integrated and efficicnt, development of
Hydroelectric Power in all its aspects
including Planning. investjgation,  re-
scarch, design and preparation of pre-
Jiminary, feasibility and definite project
reports, constcuction, generation, opera-
tion and maintenance of Hydroelectric
Power Stations and Projects, transmis-
sion, distribution and sale of Power gen-
cratedd at hydroelectric stations in ac-
cordance with the national g¢conomic
policy and objectives laid down by the
Central Govt, from time to time,

. (ii) Ty undertake, where necessary
the construction of inter-state transmis-
sion lincs and ancillary works for timely
and co-ordinated inter-siate exchange of
power.

) Does not arise.

(e) No representation has been received
from INTUC in thig regard.

(f) to (h). Do not arise.
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Revision of wages jn coal indusiry

*328. SHRI RASHEED MASOOD:
SHRI CHITTA MAHATA:

Will the Minister of ENEROGY be pleas-
ed to state:

(a) whether it is a fact that wage revi-
sion in the coal industry has been long
overdue; and

(b) if so, what steps have been (aken by
Government to review the wage structure
in this industry?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). No,
Sir.  Revision of wages in the coal indus-
try is due only from 1-1-1983 and nego-
tiations have been started in this regard.

Promotion to production Assistants

*329. SHR1 KAMLA MISHRA
MADHUKAR:

SHR1I RAMAYAN RAL

Will the Minister of INFORMATION
AND BROADCASTING the pleased to .
state:

(a) whether it is a fact that Studio Ex-
ecutives, Librarians, Programme Secretaries
can become Transmission [Executives
through DPC in All Ingi# Radio;

(b) whether it is amo a fact that Trans-
mission Executives become Programme
Executives, then . then. SD ﬂxrough

DPC;
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(c) whether jt is also a fact that Pro-
duction Assistants in All India Radio who
are experts in their field cannot become
Producers through DPC and most of the
Production Assistants are working as Pro-
Jduction Assistant even after 15 to 20 year’s
service as Production Assistant;

(d) if so, whether before implementing
the new scale, Government propose to
give promotion to the Production Assis-
tants just like Transmission Executives;

and - S

(e) whag will be the procedure of fixing

the seniority of Production Assistants in

the new scheme?

THE MJNISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P. SAL-
VE): (a) Yes, Sir.

(b) Yes, Sir. The promotions are
made on the basis of selection.

(c) and (d). Posts of Production Assis-

tants and Producers are jn the Staff Artist
Cadre. 1t will not be correct to assume
that Production Assistants are the only
experts in the field to become Producers.
As per the recruitment rules, posts of
Producers are open to all categories of
Staff Artists including Production  Assis-
tants, The appointment is made by selec-
tion.

(e) These details have not yet been final-
ly settled.
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Recoguition of unions in Food Corporation:
of India

3381. SHR1 BHEEKHABHAI: will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 3058 on
28th July, 1982 regarding recognition of
unions in the Food Corporation of India
and state:

(a) whether the information has since
been collected;

(b) if so, when it will be laid on the
Table of the House; and

(c) if not, by what time it is expected
to be collected and laid on the Table of
the House?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAT): <{a) Yes, Sir.

(b) and (c). The Assurance given to
reply to Unstarred Question No. 3058 is.
being fulfilled separately.

Introduction of multi-channel system on
Doordarshan

3382. SHRI NAVIN RAVANL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether there is a proposal under

‘the consideration to introduce muilti-chan-

nel system on Doordarshan to meet the:
requirements of different standard ‘of socie-
ty and ‘
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(b) if so, the details thereof and whea

the multi-channel system is likely to be
introduced? :

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). In view of the
limited availability of resources the first
priority is to extend Television service to
arcas not yet covered. The question of
opening more channels in the areas where
Television coverage is available at present
will depend upon the availability of re-
sources.
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Cease and Desist order of M.R.T.P. Com--
mission on Hindustan Lever Limited

3384. SHRI VIJIAY KUMAR YADAV:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer-
to reply given to Unstarred Question No.
3134 on 9th December, 1980 regarding
Ceasz and Desist Order of M.R.T.P. Com-
mission on Hindustan Lever Limited and
state:

(a) whether the affidavit of complaince
dated 5th October, 1977 and a supplemen-
tary affidavit dated Sth December, 1977
has been honoured in practice;

(b) whether Hindustan Lever Limited
continues to supply its products directly
and exclusively to its distributors called
‘Redistribution Stockists”;

{c) whether resale price maintenance
Area Distribution full line forcing and pro-
curement of interests free deposits continue
unabated under the cover of security against
advance sales;

(d) whether the order of MRTP Com- -
mission dated 17th March, 1976 remains
without any real effect;

(e) whether Commission has expressed '
its difficulty in collecting information from
the nation-wide nét-work of the distributors
of the company on grounds of inadequate -
staff;

(f) whether an inqﬁiry was assured to
Shri S. M. Banerjee, Ex-M.P. by the MRTP"
Commission of the complaints; and =~

- {(g) if so, the action taken by Govern-

ment thereon?
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:  THE MINISTER OF LAW, JUSTICE
.AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (d)
In complaince with the MRTP Commis-
"‘gin's ‘Cease and Desist’ Order dated 17th
March - 1976, Messrs Hindustan Lever
filed an affidavit of compliance dated
.5th October 1977 and the supplementary
affidavit dated 5th December 1977 before
the MRTP Commission. Thereafter, when
a news item appeared in the ‘New Age’
dated 11th June 1978 under the caption
‘Hindlever Flouts Supreme Court’ alleging
inter alia that the company was still indulg-
ing in various types of restrictive trade
practices, the Commission made enquiries
into these allegations and on the basis
thereof decided not to proceed further in
the matter as their enquiries did not bring
forth anv evidence of violation of  the
Commissions orders.

Messrs Hindustan Lever Limited supply
their products through their distributors
called ‘Redistribution Stockists’. Informal
enquiries from them indicate that they
also make direct sales of their products to
Ceatral and State Government Cooperative
Organisations and other organisations spon.
sored by these Governments.

(e) Npn, Sir.

(f) and (g). Investigations were made
by the Commission at Delhi, Bareilly, Kan-
pur and Agra into the allegations of res-
trictive trade practices complained of by
Shri S. M. Banerjec, Ex-M.P. Since no
evidence which could substantiate the alle-
gations was forthcoming, the matter was
not proceceded with,

Withdrawal of facllity for holding P & T
Unfon meetings in office premises

3385. SHR1 RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) is it a fact that as per recognition
rules, P & T Unions bad the facility to
hold meetings of the Uaion in orfice per-
mises, after obtaining forma] approval of

. the Head of the Office;

(b) is it a fact that the above facility

has been withdrawn by an order of Gov-
- ernmeat; and

-(c)douheptopci‘etomveueand

-~ gause restoration of quo anti for the healthy
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functioning of the Union. and for main-
taining harmonious labour relauonshxp?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRIMATI MOHSINA XiD.
WAI): (a) and (b) According to the.
existing instructions the P & T Union/
Associations are not to held any meeting
in the office premises without obtaining
the prior permission of the local head of
office after showing him the agenda of the
meeting. The grant of permission will in
all cases be subject to the conditions that
the security of the office premises is not
interfered with, that -the sanctity of the
office premises is mainaineg and thay there
is no disturbance to office work, Accord-
ing to the recent judgement of the Supreme
Court and unions can have no right to
hold meetings within office premises. As
the unions were misusing the facilities pro-
vided for holding meetings, a circular was
issued directing that permission should be
refused if the meetings are in furtherance
of agitational programme. Specific direc-
tives are being considered to cnsure that
the conditions laid down for the grant of
permission are strictly enforced by the con-
cerned Administrative Officers.

(c) The P & T Department is having its
own recognition policy ang pecognition is
not accorded vuder the code of dicipline.
There is no proposal for intervention at
present.

Establishinent of regional Boards for
selection of petroleum products denicrship

3386. SHRI ASHFAQ HUSAIN: Will
the Minister of ENERGY be pleased to
state:

(a) what is the present system followed
in selection of petroleumm products and
LPG dealerships;

(b) is it a fact that at a meeting with
the Oil Company Chiefs a2 few months ago,
the Union Minister for Petroleum had
agreed to set up regional Boards to be

" headed by a High Court Judge or a senior

civil servant for selection of peh'olenm
product dealers; and

(c) if so, thepresmposmomandthe‘
wefromwhichthenewprocadmeﬁll

'bewmeopemln?
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: THE MI'NISTER OF STATB IN THE
‘ MI'NISTRY OF ENERGY (SHRI DAL-
"BIR SINGH):  (a) Presently the Selec-
“tion Committee evaluates the eligible can-
<idates applying in respomse to specific
-advertisements issued by the concerned Oil
Companies, on the bassis of business abili-
ty/salesmanship, capacity to arrange
finance and capability to provide facilities,
-preparedness for working full time as a
-dealer, general assessment, personality and
-extracurricular activities.

(b) Yes, Sir.

(c) The new policy for award of petro-
Jeum product dealerships/distributorships
‘to be effective from the year 1982-83 plan
is presently under active consideration and
is expected to be decided shortly.

Prices of Teleprinters

3387. SHRI N, E. HORO; Will the
Minister of COMMUNICATIONS be
‘pleased to state:

(a) whether there are serious differenccs
between the P & T Deott. and Hindustan
Teleprinters Lid., (HTL) on prices of tele-
Jrinters being supplied to the former; and

{b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI YOGENDRA MAKWANA): (a)
and (b) No, Sir., P & T Department
and Hindustan Teleprinters Ltd. are both
under the Ministry of Communications.
‘"The P & T Department is the major con-
sumer of products of HTL and the prices
of the products of the latter are negotiated
by them with the P & T and finalised from
‘time to time. The Cost Check Uni; of
the P & T also checks up the cost before
finalising the prices and issues pertaining
‘to prices, if any, are sorted out mutually.

Agitation by Junior Engineers in Tele-
communication Department

3388. SHRI J. S. PATIL: Will the
“Minister of = COMMUNICATIONS be
' pleusd to state:

(a)vmetheritisahctthatinnior_

: mgheem in Te.lacomumcauom‘ Depart-
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ment are agitating regarding the promo-
tion policy and revision of pay scales;

(b) if so, what are their grievances and
demands; and

(c) what action/decision has been
taken/is being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JOGENDRA MAKWANA): (a)
Yes, Sir.

(b) The Junior Engineers have been
agitating for revision of their pay scales
from Rs, 425—700 to Rs, 550—900 and
against the Revised Recruitment Rules,
1981 wherein Limited Departmental Com-
petitive Examination has been introduced
for promotion to T.ES. Group ‘B’ to fill
up 33-1/3 per cent vacancies in the grade.
They are gemanding scrapping of this ex-
amination, i

(¢) Governraeny has been  unable to
accept their demand for revision of pay
scales in view of likely repercussion in
other departments like Railways Defence
etc, As regards the second demand, the
same ig also not acceptable as the Limited
Departmental Competitive  Examination
has been introduced with a view to select
competent and meritorious officers for
handling new and sophisticated technology
being introduced in the department. This
i considered necessary for 'efficiency in
service and ig thus in public interest, It
will also provide oppurtunitics to meri-
torious officials to advance in career,

Industrial Committee on Jute

3389. SHRI UTTAMBHAI H. PATEL:
Will the Ministsar of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it jg a fact that Govern-
ment lfave set up a 32-member Industrial
Committee on Jute;

; (b) if so, the names and States of the
members thereof;

(c) what are the terms, reference and

.whemotworkandtmcacheduleotthe
Adeommmee



55 - Written Answers

(d) the reasons for the formation of the
said Committee;

(e) when the interim and final Reports
by the said Committee are likely to be
submitted (0 Government;

(f) whether Government propose to
form such Committees in various public
and private industries also during 1982
and 1983; and

(g) if so, the details thereof and if not,
the reasons therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
TATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b): Yes, Sir. The
composition of the Committee is given
in the Annexure, .

(c) and (d) The Industrial Committee

" NOVEMBER 2, 19682 Written Anawers

period of 3 yéars. However, Workers
representation on this Committee would bo
subject to change after verified membership
figures on 31-12-1980 are furnished py
CLC(C). The functiong of the Industrial
Committee in general are to study and
discuss the problemg in the labour field
special to the industry concerned.

(c) The Committees have not yet met
but when they do, their conclusions will
be put up to Government for considera- -
tion.

(f) and (g) - It has been decided to
reconstitute the Industrial Committees on
Cotton, Jute, Engineering, Plantations and
Chemicals “industries, of which Industrial
Committees on Jute and Plantations have
since been reconstituted. The reconstitu-
tion- of . the remaining Industriali Com-

on. Jute has been reconstituted for a mitteeg will be finalised shortly.
Statement
Composition of the industrial Commitiee on Fute
Chairman The Union Minister of Labour
1 2
1 Goversment
(») Central Government
(1) Ministry of Labour . . 2
{(2) Ministry of Commerce 2
(3) Ministry of Finance . . . r
(4) Planning Commission r
(b) State Governments
(1) Government of West Bengal . . . 2
(2) Government of Bihar . . . PY
ToraL . 0

T1 Emplayers T
(1) Indian Jute Mills Association 5.
(a) Non-IJMA Mills :
(s) NJMC Mils : : s
{4) All India Organisation of Employers . . . . a
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—

RiL Workm R .

(1) Indian National Trade Union Congress

.(2) All India Trade Union Congres
{3) United Trade Union Congress (LS)
(4} Centre of Indian Trade Upions
{5) Bhartiya Mazadoor Sangh

{6) National Front of Indian Trade Unions

{7) Trade Union Coordination Centre
(8) United Trade Union Gongress

{9) The name of the Organisation to be intimated later

.

Torar . I

Code of Conduct for Journalists

3390. SHRI B. V. DESAI: Will the
‘Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the National Union of
Journalists opposed the idea that a code
of conduct should be prepared for journa-
-lists by the Presg Council of India;

(b) if so, whether in a resolution ad-
~opted by its National Executive, it has
“favoured building up of a code through
rthe decisions of the Press Council over a
: period of time;

. (¢) if so, whether Government had
- asked the Press Council to prepare the
-code; and

(d) if g0, whether any decision in this
regard has been taken?

THE MINISTER OF STATE IN THE
"MINISTRY OF INFORMATION AND
B&OAD_CAST]NG (SHRI N, K, P.
"SALVE): (a) and (b): The National
“Execulive of the National Union of Jour-
nalists (India), in a meeting held on 11th
and 12th September, 1982, have opposed
“the idea that a Code of Conduct for the
*?mudmmdbemparedorframedby
3Ry statutory authority. They bave ex-
“pressed the view that it should be built up

1ty the Presq Couucil of India over a

period of time through its decisions amd
precedents keeping in view the need for
establishing and maintaining high stan-
dards of the profession.

(c) The Government has requested the
Press Council to prepare a Code of Con-
duct on the basis of the experience of the
cases decided by the present Council as

-also the Council set up under the Press

Council Act, 1965,

(d) No, Sir. However, the Press
Council has gtated that it has decided to
prepare and publish a compendium on the
case-law built up by it so far on the basis
of its adjudications, giving at the end of
a set of decions on a particular subject,
the reasons’ and the broad principles
underlying the decisions.

Increase in rates of Cinema Tickets

3391. SHRT SUBHASH CHANDRA
BOSE ALLURIL: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state: o .

() is it a fact that the Delhi Adminis-
tration. had suspended the licences of the
cinema houses which bad further increased
the Eates of cinema tickets without their
permission;

(b) is it also u fact that these cinema

‘houses have obtained stay orders from the
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' Delhi High Court against the orders of
theadmimstmnon,md

{c) if so, what steps are bemg taken by
Government for the vacation of the stay
orders and bringing down the rates of
cinenva tickets?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K P
.SALVE): (a) to (c). Prior to 15th May
1979, the rates of cinema tickets in Dethi
were controlled by the It. Governor
under rule 45 (xiii) of the Delhi Cinema-
tograph Rules 1953, On a Writ petition
filed by the exhibitors, the Delhi High
Court struck down the said provision on
15th May 1979. Thereafter, the licences
of cinema %houses started enhancing the
rates of admission to cinema halls. The
Central Government extended the provi-
sions of the Punjab Cinemas (Regulation)
Act 1952 to the Union Territory of Delhi
with effect from 15th December 1980, The
Lt. Governor proposed to fix the rates of
admission and the number of seats as on
1st September 1975, and issued a press
releasz inviting comments/objections. The
exhibitors challenged the extension of the
Punjab Cinemas (Regulation) Act 1952 to
th> Union Territory of Delhj as also the
proposed ‘action of the Lt. Governor fixing
the rates of admission and the number of
seats. Some exhibitors again started en-
hancing the rates of admission. The licen-
ces of 9 cinema houses were suspended
by the licensing authority. On writ
petitions filed by the exhibitors, the Delhi
High Court permitted an increase of 10
per cent on the rates which were pre-
valent before the introduction of the Pun-
jab Cinemas (Regulation) Act 1952 and
also granted stay. The cases are in daily
list of hearing in the High Cou-t of Dzlhi.
Th: matter is thus subjudice.

¥mplementation of Minimum Wages Act
in Respect of Bidi/Cigay Workers

3392, SHRI - BALASAHEB VIKHE
PATIL: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

{a) whether Government are aware that
the minimum wages prescribed for bidi/

NOVBMBB& 2 1982

. Weltten dnswers | Go-

cigar workmmnmbeingfuﬂyimplo
mented in many of the States; 9

" (b) whether Government have conducted’.
any survey particularly in the State of
Maharashira to find out us to what extent.’
thepmvismoftheuimmmeAm
are being implemented and the number of”
bidi/cigar workers who are being denied:
the benefits of this Act; .

(c) what are Central Governmem plans-
with regard to this; and

(d) what steps are being taken to en--
sure that minimum wages are given to all.
bidi /cigar .workers in all the States so that.
their living conditions are improved?

THE MINISTER OF STATE IF THE'
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) The Central Government
received complaints of non-implementation
in respect of thre, States. As under the
Minimum Wages Act, the State Govern--
ments are the appropriate Government for
enforcement of minimum wages in respect
of bidi/cigar employments, these com-
plaints were forwarded to the concerned
States for necessary action.

(b) to (d). No such survey has been:
conducted by the Central Government.
There is also no proposal for a survey.
However, it has been impressed upop the
State Governments that they shoukl take
effective  steps for implementation of -
minimuom wages in all the scheduled
employments,

Licence for Setting up Synthetic Fiber-
Plant

3393. SHRI D. S. A. SIVA-.
PRAKASHAM: Will the Minister of"
ENERGY be pleased to state:

(a) whether any licence for setting up-
any gynthetic fibre plant has been issued.
during this year;

(b) if so, the number of applications:
Teceived, w1th particulars of the partlea,
and

(c) how many such apphcatxons were-
sanctioned, with the pamculars of the:
parties?
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THE MINISTER OF STATE IN THB

_MINISTRY OF ENERGY (SHRI DAL-

B!R S!NGH) (a) to (c) The following

Wrmm A.mmw mnm 11. WM (W)

erfm‘iﬂdimm-: 62
lettea of ment have been med for the.
- manufactore of various - synthetic fibres.
dnung the year 1982;

Letter &f Inunt No.

8. ' Name of the party Gsp-cuy Location
No. . Date (
nmum)
Nylon Industrial - Yarn] Tyre Cord
1 J.K. Synthetics Limited LI: 1/8a 2,000 Rajasthan
JK Sy dt. 4-{4;, (SE) ’ Y
2 Modipon Limited LI:5/82 2,000 U.P.
oon dt. 11- 1-82 (SE)
3 Cntary Enk: Limited LI:344 (82 2,200 Maharasht
- i G ovu) “
Madura Coats Ltd. LI:682 (82) 6,000 Andhra, Pradesh
42 dt. 4-9-82 (NU) aches
Acrylic Fibres
1 J.K. Synthetics Ltd. 1447(81)-IL/SCS 6,000 Rajasthan
dt. 16-8-82 (SE) ’
2 Shri Mukesh Jain LI:707(82 10,000 U.P.
21-9-82

Note : .\TU.—:N sw Undsrtaking

SE.= Substantial Expansion

Details of applications pending before
Governmeny are not published until after
Government has taken a view thereon.

Unemployed Doctors, Engineers, Etc.

‘3394, SHR1 BHOGENDRA JHA:
SHRI MOOL CHAND DAGA:

Wiil the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the total number of unemployed
doctors engineers, M.As., B.As., Inter-
mediates and Matriculates in the country,
and their State-wise break-up;

(b) whether- Government have formu-
lated any such scheme to provide employ-
ment to the educated unemployed;

(c) if so, the details thereof;

(d) the number of persons provided

employment durlng the last three years;

and

¥

(e) the number of districts in Bihar
and Rajasthan wherc such persons are
agitating for jobs and have been provid-
ed with jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE.
HABILITATION (SHRIMATI MO-
SHINA KIDWATI): (a) Available .
information relating to the number of
job-seekers (all of whom are not neces- .
sarily unemployed) registered as Engine- -
ers, Doctors, Graduates in Arts, Post-.
graduates in Arts, Higher Secondary/
JIntermediates and Matriculates who “were
on the Live Register of Employment Ex-
changes in each State/Union ' Territory
and in the country as a whole as on
31.12-1981 is contained in the Statement- .
I laid on the Table of the House.
[Placed in Library. See No. LT-5605:
1821.

(b) and (c) The Sixth Plan (1980—
85) has been formulated keeping in view
the general unemployment situation in..

N
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the country, including unemploymt of
-educated persons. The plan document,
4in the Chapter ‘Manpower and Employ-
ment’, provides details of different pro-
grammes for creation of employment for
the educated unemployed. Some of the
schemes with considerable employment
potential for the educated are:—(i) - Ex-
-pansion of Agricultural Extension System,
(ii) Agricultural research  Programmes,
(iii) Agricultural Census and Farm
Management Studies, (iv) Technical and
“Infrastructural Aspects of Operation Flood
"Y1, (v) Inland Fishery Project, (vi) Mini-
‘mum Needs Programme, etc.

The decentralised strategy for man-
-power planning and employment genera-
tion that is being adopted through the
setting up of District Manpower Planning
and Eniployment Generation Councils
and the New Deal for the self-employed
are also likely to help the educated un-
employed substantially.

(d) Available information relating to
the number of persons of educational
levels specified at (a) above, placed in
-employment by the Employment Ex-
-changes during the last three years is
- contained in the Statement-Illaid on the
“Table of the House. [Placed in Library.
See No. LT-5605/82].

(e) Available information relating to
- the names of Employment Exchanges in
_Bihar and Rajasthan together with num-
“ber of Placements effected by them in
respect of educated applicants (Matricu-
Jates and above) each year during the
-period 1979-81 is contained in State-
Statements-III and IV laid on the Table
of the House. [Placed in Library. See
.No. LT-5605/82].

.Setting Up of Nylon—6 Project in
Gujarat

. 3395, SHR1I DAULAT SINHJI JADE-
JA: Will the Minister of ENERGY be
mleased to state:

(a) whether Gujarat Industrial Invest-
ment Corporation has sent g proposal to
the Centre for setting up a Nylon—6 Pro-
‘Ject in Gujarat for clearance;

NOVEMBER 2, 1982
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) if so‘,. when this proposal was' made;

(c) at what stage the proposal stands at -
present and what are the reasons for not
clearing the said proposal; and

(d) by when it is likely to be cleated‘f

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). The Gujarat
Industria]l Investment Corporation Limited
applied for an industrial licence for the
manufacture of Nylon—6 filament yearn
in January, 1979.

: -—

(¢) and (d). The application of Gujarat

Industrial Investment Corporation Limited

is under the consideration of the Govern-
ment. )

Panel to Examine Supply of Coal to
Power Plants.

3396. SHR1 S. M. KRISHNA: Will the
Minister of ENERGY be pleased to state:

(a) whether a panel has been set up on
supply of coal to thermal plants in the
country;

(b) if so, the work done by this panel so
far ; ang

(c) whether it will consider setting up of
magneto-hydro-dynamic  power  plants
whaich can safely and efficiently run on
inferior quality of coal available in
abundance in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) (a) A Committee
hag been constituted by the Department of
Coal with Shri Mohd. Fazal, Member,
Planning Commission, as Chairman, to
study the problems of coal supply to
thermal power stations.

(b) The Committee has held jts. first
meeting on 22nd October 1982 ‘and is to

- submit its report in February, 83,

(c) Consideration of the setting mp of
magaeto-hydro-dynamic power plants is
not within th, terms of referencg of En

Committee,
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Assets, Turnover and Profits of Top 20
Industrial Houses

. 3397. SHRI AJOY BISWAS: Will the

Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state total
- assets, turnover and profits of the top 20
* industrial houses for the last three years,

KARTIKA 11, 1904 (SAKA)
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JAGANNATH KAUSHAL): Statement
attached shows the assets, turnover and
profit (before tax) in 1979 and 1980 in
respect of the top 20  Industrial Houses
(ranked as per assets in 1980). Balance
sheets of several companies for 1981 are
still to be received and as such the top 20
Industrial Houses (as per assets) in 1981°*
are still to be identified. Data on assets,

separately, upto 19817
- 2 turnover and profits in 1981 can be
. THE MINISTER OF LAW, JUSTICE finalised only  after receipt of all the ;
- AND COMPANY = AFFAIRS (SHRI Balance sheets.

Statement
Statement  showing the Assets, Turnover and Profit ~ before ‘tax <in' 1979 and 1980 of

‘Top 20 Indusirial Houses (ranked by since of their assels in 1980) :
s g (Rs. in crores)

‘ @ Sl. Name of Industrial 19 1980
. 2{0. House i

Assets Turnover P.B.T*. Assets Turrover P.B.T*.

g e e e et e e 4t 4 . e e g o e g

.
"]

jerl Tata 1309.38 - 1720.25 g1.63 _ 1538.97 1942.90 110.03 .

2. - Birla 1309.99 1627.79 121.02  1431.99 1845.20 121.15
3. Mafatlal : ) 371.06 516.08 39.86  427.54 613.61 31.93
!l 4. J.-K. Singhania : 352.53 391.33 13.12 412.72  436.63 18. 21
% 5. Thapar - . ; . 201.01  442.46 24.21  348.06  485.59 28.40
6. LCGL- .. . 7. 23555 352.45 29.82  343.01  333.25 10.74
~ Sarabhai . . . 249.52  334.27 17.58 - 317:94 441.45 17.70
AGG . .. . 211.06° 199.30 14.72 ~ 274.51 . 217.97 8.05
Bangur /1 ® A5 SS90 372.97 14,71 264.33  397.57 21.01
Shriram . . . 208.65 385.23 16.16 241.00 442. 51 : 9.24
Kirloskar : : 191.91 229.46 12.35 220.37 313.77 24729
Hindustan Lever 2 187.80 423.41 32.75- 219.30 ;}69,49 31.37
Larsen & Toubro . 185.48 190.94 22.47 - 216.03 236.73 '24.63
Scindia vz o 27 205.05 88.05 (—)9.85 2x2.8:; 112.49 5-37
Oil India ; . . 211.27  435.05 13.96  205.88  434.54 10.12
Modi > = v 177.08 345.26 14..66 198.82 400. 62 10.6'
T.V.S. Iyengar 5 164.77 211.23 20.04 188.64 252.17 25.11
Mahindra & Mahindra 165.58 181.16 14.47 186.03 256. 41 18.54
Chowgule . 172.59 43.26  (—)2.66 184.68 71.69 (—)2.24

Bajaj ; : : 168.61

"’3.11.86 14.35 179.26 249.00 19.93
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Deterioration of Telephone Services in
Raniganj Coa] Belt Exchange

3398, SHRI PIUS TIRKEY:
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Telephone
Services in the Raniganj coalbelt exchange
have deteriorated since long and the STD
services have totally collapsed;

- (b) if so, what steps are being contem-
plated to redress the grievances of tele-
phone users of Raniganj coalbelt; and

(c) whether it is also a fact that tele-
phone services in the entire North Bengal
area are also in a poor condition through.
out the' year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
There had been some disturbances in the
telephone serviceg of Raniganj area; but
the telephone services in this area has
since been improved to a satisfactory
level. In Raniganj Coal Belt area the
STD services are functioning satisfactori-
ly.

(b) The telephone service in the Rani-
ganj Coalbelt area has improved as a
result of the following measures:

1. Study Group was set up to study
the problems in Raniganj area in depth
agd to suggest measures to be taken to
improve the telephone services in the
area. The Group has submitted the re-
port and action is being taken on the
varioug recommendations given by the
Group.

2. A high level meeting was anané—
ed to discuss the problems of Raniganj
area. During ~ the discussions some
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decisions were taken on the action to
improve the telephone services in the
area. Action on some of these decisions
have already been taken and others is
in progress.

(c) No Sir. The telephone serivce im
the North Bengal area is satisfactory.

Setting up H. P. Os. P. Os. S. P, Os and B.
P. Os, in North Eeastern India

3399. DR. R, ROTHUAMA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of Head Post Offices/
Sub-Post Offices and Branch Post Offices
so far set up in the State and Union Ter-
ritories of Mizoram, Arunachal Pradesh,
Nagaland, Meghalaya, Tripura and Mani-
pur; and

(b) targets for setting up such centres
in these States/Union Territories in 1982-
83 and the financial allocations therefor
by the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
The requireq information is given in part
(a) of the annexed statement,

(b) Extra departmental branch post
offices in rural areas are opened according
to targets prescribed under Annual Plan.
In so far an Annual Plan 1982-83 is con-
cerned the targefS are as indicated in part
(b) of the annexed statement. Head Post
Offices/departmental sub post offices are
set up on traffic and other relevant con-
siderationg and are not subject to any
pre-determined targets, :

-

Funds are allocated in mpomon to
the targets fixed.
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(a) Number of post offices set up so far
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w

Name of State

Mizoram i >
Arunachal Pradesh
Nagaland . . o A .

Meghalaya . 3 . 4 5
Manipur . . . . .
Tripura . . ‘ . .

ANNEXURE

DSOs EDSOs EDBOs Total
21 5 230 257
32 I 165 198
32 .o 187 220
31 - 374 430
38 8 480 527
73 23 511 609

(8) Targets for "opening post offices during the
year 1982-83

Mizrom : : . " . 5

Arunachal Pradesh 4 . . I

Nagaland 8
Meghalaya . ‘ ‘ : : 4
Manipur . . . . - 31
Tripura . ) ’ g . 14

Linking of Districts Headquarters with
State Capitals by Telex

3400. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the details regarding the number
of district headquarters (Statewise) link-
ed by telex with State Capitals/New Delhi
ag on 1st July, 1982;

(b) the number in the target list but
not so linked;

(c) the number likely to be linked du-
ring the current Plan period; ang

(d) whether telex facilities are avail-
able only for official communications or
for  private/commercial purposes and for
press communications also?

‘ THE MINISTER OF STATE IN THE
MINISTRY  OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)

There are 111 district Headquarters link-
ed .by telex. State-wise distribution is

given below:—
Andhra Pradesh 74
Bihar 6
Gujarat 7
J&K 2
Karnataka 74
Kerala 9
Maharashtra 13
Madhya Pradesh 8
Assam 3
Manipur 1
Meghalaya 1
Tripura 1
Punjab 4
Harayana 5
Himachal Pradesh 1
Orissa 1
Rajasthan 6
Tamil Nadu 8
Uttar Pradesh ' 16
West Bengal 1
and 4 in Union Territories. !
(b) and (c). 46.

(d) Telex connectiong can be taken by
official as well as pﬂvate/commercial lmd
Presg subscribers,
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Appointment of Displaced Persons or
Landless Persons in Coal Companies

3401. SHRI SHIBU SOREN: Will the
Minis;er of ENERGY be pleased to state:

. (a) what are the criteria being follow-
ed by CCL, BCCL, WCL and ECL regar-
ding the appointment of displaced or
landless persons of the locality where col-
liery or any other related project is star-
ted;

(b) the number of displaced and land-
less persons employed under the above
criteria since 1971 to 1981 with the rela-
tive land acquired by CCL, BCCL. WCL
and ECL;

(c) whether appointment iy made on
the basis of project report prepared; and

(d) if so, what priority ig provided to
local villagers and displaced persons for
their employment?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) to (d).
Information is being collected and will be
placed on the Table of the House.

Coordination in Fighting Oil Well Fire

3402. SHRI T. S. NEGI: Will the
Minister of ENERGY be pleased to state:

(a) whether it is correct that there
was lack of coordination in fighting oil
well fire and if so, the reasons thereof
(Times of India, dated 30th September,
1982);

(b) whether it is correct that ON.G.C.
has failed to utilise available oil and gas
and closed down many go called low-out-
put wells and has encouraged pilferers to
take advantage; and

(c) the reasong why gsuch  wells are
profitable to plunderers and not to the
ON.G.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) No, Sir,
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(b) No Sir, but a well is sometimes
closed on considerations guch as reservior
behaviour etc.

(¢) In so far as the ONGC is concern-
ed, production from guch wells is not
considered desirable on technical grounds.

News item captioned “Indo-Soviet Docu-
mentary Film on Nehru”

3403. SHRI N. K. SHEJWALKAR:
SHRI D. P. JADEJA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: .

(a) whether attention of Government
has been drawn towards a news-item ap-
pearing in the “Times of India” dated
4th August, 1982 under the caption “Indo-
Soviet documentary film on Nehru";

(b) if s0. the details of progress achie-
veq so far in production of this film;

(c) the nameg and status of Indian de-
legation’s leader and other Members who
visited the Soviet Union in thig regard
and the same about Soviet representatives;
and

(d) the estimated budget proposed for
the production of the film by both the
countries and how the profit will be dis-
tributed?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K, P. SAL-
VE): (a) Yes, Sir.

(b) Drafts of the script of the film and
co-production agreement have been pre-~
pared after a series of discussions, These
are awaiting final approval of the two

_sides.

(¢) The Indian delegation was led by
Shri N. S. Thapa, Chief Producer, Fitms
Division and other members were S/Shri
Shyam Benegal, Indian Director and Script

W!'M Of.dle ﬁ'm, k. Dm ’
Director '(‘!"ﬂﬂ!?), Ministry of !n!om
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and Broadcasting and Narendra Kumar/
R.C. Jugran, Deputy Secretary, Ministry .
of External Affairs,

The Soviet Side was led by Mr. B. M.
Pavlov, Vice-President, Sovinfilm and
other members were M/s. Valery Riabins-
ky. Managing Director,” Tsentrnautch film
Studio, Yuri Aldokhin, Soviet Director
and Script Writer of the film, A. V. Gorev
and V. M. Zimianin both Script Writers.

(d) A composite budget for the film
has not been worked out as one of the
provisions of the proposed agreement is
shat neither side will have the right to
scrutinise the budget of the other side.
The profits from the film will be shared
by the two sides on the basis of assign-
ment of distribution territories an agre-
ement regarding which hag still to be sig-
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P.O. in Andaman and Nicobar Islands
Transmission of Telegrams in Havelock

3405. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that Havelock
Post Office in Andaman and Nicobar Is-
landg refused to accept telegrams on
16-9-82 onwards and if so, the reasons
of refusal;
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(b) whether Police Radio operating in
different Islandg who used {0 accept tele-
grams refused to transmit telegrams if
50, the reasons in details; and

(c) what is Government’s proposal to
improve the communicationg in Andaman
and Nicobar Islands with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). The case is being investigated and
the results of investigation will be laid
on the table of the House.

Supply of Electricity to West Bengal by
D.V.C.

3406. SHRI AJIT KUMAR SAHA:
Will the Minister of ENERGY be pleas-
ed to state:

, (a) the number of days DVC supplied
95 MW electricity to West Bengal since
January 1982; and

(b) reasong for DVC’s failure to sup-
ply the above quantum of electricity to
West Bengal with details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The number of
days DVC supplied to West Bengal (Cal-
cutta Blectric Supply Corporation) 95
MW and above since January 82 is given
below:

No. of days
95 bl\orfw and
Moath above mpplncd
West Ben al
(Qalcutta
Electric Supply
Corporation)
(PEAK)
s
I . 2
January 82 . . . 10
February 82 . » 4 14
March 82 . . / 8
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I 2

April 82 . . d 11
May 82 . A : ; 12
June 82 . . ‘ - 15
July 82 . - : . 6
August 82 ‘ 8 ; 4

' September 82 . : 3 1t
October 82 (Upto 28th) . 20

ToraL 111 Days

—— S — - ———————

(b) According ' to power allocation
scheduled DVC is to supply 95 MW when
its own generation is 950 MW and above
DVC has supplied 95 MW to CESC on
number of dayg shown above according
to its power generation.

Broadcast of Programme “Issues before
Parliament”

3407. PROF, MADHU DANDAVA-
TE: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to gtate:

(a) whether it is true that the wusual
symposia by Members of Parliament on
Doordarshan and Akashvani on the sub-
ject “Issues before Parliament” have been
dropped; and ;

' (b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). It is true that the
discussion programme over A.JIR. and
Doordarshan entitleq ‘Issues before Par-
liament’ ‘'was not organised before the
commencement of the current gession’ of
Parliament. The formats of spoken-word
programmes are periodically reviewed and
changes made accordingly,
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Power Demand in Mﬂnnﬂln
3408. SHRI V, N. GADGIL:

SHRI BALASAHEB VIKHE
PATIL:
SHRI CHANDERBHAN

ATHARE PATIL:

Wil] the Minister of ENERGY be
pleased to state whether it is a fact that
the power demand in Maharashtra will
Tise 10 6956 MW by the end of 1984-85
requiring installed capacity of  about
11000 MW?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): Acording to the 11th
Annual Power Survey, the power demand
in Maharashtra is estimated to be 4391
MW by the end of 1984-85,

At present, Maharashtra has a total ins-
talled capacity of 4532 MW (including its
share from Tarapur Atomic Power Sta-
tion) which will increase to 6408 MW at
the end of the Sixth Plan. In addition, the
State wil] also receive a ghare of 149 MW
from the Korbe Super Thermal Power
Station (Stage-I) by 1984-85.

National Commission to Survey Current
and Future Energy Needs

3409, SHRI SAMANT KUMAR MAN-
DAL: Will the Minister of ENERGY be
pleased to gtate:

. (a) whether Government have now
takem a decision to constitute a high-level
national Commission to assess and survey
the current and future energy needs of
the country;

(b) if so, the composition and terms of
reference of thiy Commission; and

(c) how long it will be taken the com-
mission to gubmit its Report?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Government
had appointed a Working Group of Ener-
gy Policy which made an assessment of
future energy needs of the country, This
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Working Group gave its report in Nov
ember; 1979. At present, there is no pro-
posal to constitute a separate National
Commission ta assess and survey the cur-
rent and future energy needs of the coun-

try.

(b) and (c). Does not arise.

Dialling facility to public at the Eastern
Court Direct Post and Telegraph Office;

3410. SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether jt is a fact that Govern-
ment have provided the facility of Direct
Dialling to publice at the Eastern Court
Post and Telegraph Office:

(b) whether it is a fact that Meter is
pus on while the customer is dialling the
number with the result that the customer
is charged even if he does not get his desi-
red number;

(c) whether Government are aware
that this causes resentment among the
customers as they have to pay even with-
out conveying their messages to the other

party; and

(d) if o, the corrective action propo-
sed to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI YOGENDRA MAKWANA): (a)

Yes, Sir.

(b) No, Sir. The meter starts opera-
ting only when the called party answers.
However, due to any fault if the meter
begins (0. run before the subscriber gets
the called number, the Meter reading is
not taken into
Stopwatch ig started for recording the call
duration. A complaint is also lodged with

-the Telephone maintenance authorities in

such cases,
(c) Does not arise.

(d) Does not arise.
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account and a standby .
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' Recruitment jn B.C.C.L.

3411, SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(a) total recruitment (in numbers) in
the B.C.C.L. since 1st January, 1982, with
category-wise break-up in details;

(b) percentages of Scheduled Castes
and Scheduled Tribes in that with catego-
ry-wise break-up, facts in details;

(c) whether it ig a fact that some peo-
ple without any knowledge of the job
are entering on a large scale with fake
certificates while the poor villagers with
practical knowledge are being left out cre-
ating great resentment; and

(d) if so steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) to (d).
'Information ig being collected and will
be laid on the Table of the House,

Law of Limitation and D.E.S.U.

3412. SHRI TRIDIB CHOUDHARI:
Will the Minister of ENERGY be pleas-
ed to refer to the reply given to Unstarred
Question No. 2059 on 6-3-79 wherein the
then Minister of Energy categorically
stated that DESU is not exempt from
the provisions of the Law on Limitation;

i, (a) whether he is aware that DESU,
- R. K. Puram (West Block) has now taken

the gtand that accordmg to their legal
Advisor, the DESU ig exempt from the
Law on Limitation; and

(b) the steps which he proposes to take
‘to dispel the DESU’s interpretation of
the Law which it is using to harass the
helpless consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI -VIK-
w MAHAJAN): (a) and (b). DESU
18 not exempt from the Law of Limita-
tion Act, 1963. The Law of Limitation
only barg the recovery of dues through a
civil suit. But DESU is within its rights
to raise the demands against its consu-
mers, including those serviced ¢hrough R.
K. Putam District Office, having running
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accounts with DESU for the energy sup-
plied, consumed, paid for and/or balance
amount due to either party from time to
time and discontinue the supply of Elec-
tricity, in accordance with Section 24 of
Indian Electricity Act, 1910,

Non-payment of Salaries, etc. to Staff of
the “National Herald”

3413. SHRI G. M. BANATWALLA:

.SHRI M. RAMGOPAL RED-
DY:

Wil] the Minister of LABOUR AND
REHABILITATION be pleaseq to state:

(a) whether it is a fact that sub-editors
and reporters of the “National Herald™
have not been paid arrears of DA arising
from Palekar Award, bonus for two years
and salaries for two months and that de-
ductions have been made for Provident
Fung without giving registration numbers;

(b) if so, steps taken by Government
in respect of guch grave irregularities; and

(c) efforts made by Government for
just settlement of issues and for ending
the strike of sub-editors and reporters?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) and (b). According
to Delhi Administration, 49 workmen
comprising Senior  Sub-editors, Sub-edl-
tors, Reporters, News editor and Mana-
gers of the National Herald, New Delhi,
have not so far been paid their wages
for the month of September, 82. While
the Management contend that they have
paid the arrears of D.A. arising out of
Palekar Award, the representatives of the
workmen ;deny having been paid so far.
Thig is under investigation by Delhi Ad-
ministration.

As for bonus for the year 1980-81, the
management, have paid a little over 4
per cent and promised to pay the balance
by the end of November, 1982, Bonus for
the year 1981-82 is not yet due as it is
payable within 8 months from the close of
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v “the financial year ie. upto the end of
November, ' 82.

The allegation relating to recovery of
provident fund contributions from some
of the eligible employees without allotting
them account numberg is being investiga-
ted.

(c) About 14 workmen of the edito-
rial staff had struck work on the 9th
October, 1982. However, ag a result of
the efforty of Delhi Administration  the
workmen resumed their duties with effect
from the 13th October, 82.

Maintenance of C.F. Accounts by
N.D.M.C.

3414. SHRI K. LAKKAPPA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) Whether the Commissioner of Pro-
vident Fund has made a su6 moto investi-
gation into the affairs of C.F. Accounts
being maintained by the N.D.M.C, autho-
rities in respect of their staff;

(b) whether it js a fact that no C.P.F.
accounts have been maintained after
1976-77 and no annual statements have
been issued to the subscribers after that
year, if so, what is total amount involved;
and

“{¢) what remedial measures are being
takén by ‘the Provident Fund Commis-
sfoier to mitigate the sufferings of the
contributors?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOSHINA
‘K 'WAT): (a) to (c). The requisite infor-
mation is being, collected and. will be laid
on the Table of the House.

Connttlec with Direct Telephone Link
i with Delhi

3415. SHRI MOHAMMAD ASRAR
AHMAD:
SHRI JAI NARAIN ROAT::

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) which are the cities in other coun-
tries with which Delhi has direct tele-
phone links;
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(b) whether any programmes have been
drawp up to link Delhi with more world
capitals; and

(c) if so, details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA MAKWANA):
(a) New Delhi is linked directly to the
following cities in other countries:—

Aden, Athens, Beijing, Bucharest;
Dar-e-Salaam, Frankfurt, Hongkong,
Kabul, Kathmandu, London, Manila;
Moscow, Paris, Rangoon, Rotterdam
and Tokyo,

(b) and (c). Most of the world capitals
are linked to New Delni through Satellite
or Satellite-cum-Submarine Cable media
by means of hardpatched circuits through
Bombay and Madras Gateway Centres of
the Overseas Communications Service.
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Additional Sources of Energy for Rural
Upliftment

3417. SHRI MADHAVRAO SCINDIA:
Wil] the Minister of ENERGY be pleased
to state:

(a) whether the Commission for Addi-
tional Sources of Energy has earmark a
number of villages in the capital for setting
up community biogas plants, windmills,
solar power supply systems and other vil-
lage upliftment schemes; and

(b) if so, the details of the villages in-
cluded in the schemes for rural uplift-
ment?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS THE
DEPARTMENT OF OCEAN DEVELOP-
MENT AND NON-CONVENTIONAL
ENERGY SOURCES IN THE MINISTRY
OF ENERGY (SHRI C. P. N, SINGH):
(a) and (b). An integrated energy system
has already been installed at Masudpur
village in Delhi. It consists of biogas
plants, wind pumps, solar photovoltaic
power generating system to operate TV
and tubelights, solar cookers and energy
plantation, 72 village families have al-
ready been given gas connections from the
biogas plants and this is being extended.
In addition, the surplus gas is used to
generate electric power.

Ghazipur village in Delhi has also been
identified for the installation of biogas
plants. The gas generated from the biogas
plant will be provided for cooking to the
surrounding houses of the D.D.A. colony.
Survey is being conducted in other vil-
lages in the capital to find out the feasi-
bility of installing new plants based on
renewable sources of energy.

Appointment of Assistants in the Ministry
of Communicationg

3418. SHRI KESHAVRAO PARDHI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) Whether the Department of Per-
sonnel have issued any instructions not to
appoint the employees of Central Secre-
tariat in any cadres on ad-hoc appoint-
‘ment;
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(b) whether a large number of employees
have been appointed on ad-hoc basis in the

" Assistant Grade with a period of service of

one/two years and above;

(c) what steps have been taken by the
P&T Board/Ministry so far to appoint
them on a regular basis;

(d) number of vacancies of direct Asgh-
tants reported to UPSC for the examina-
tions of the years 1979, 1980, 1981 .and

1982;

() number of actual persons joined on
the basis of the results of examinations
of 1979, 1980 and 1981; and

(f) number of permanent-and regular
Assistants on the cadre of the Ministry
up-to-date?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
No Sir,

(b) and (c). In the Cadre of the Minis-
try of Communications 36 Upper Division
Clerks are officiating in the grade of
Assistants on an ad-hoc basis for the
last one/two years, These officials have
come within the zone of temporary pro-
motions fixed by Department of Personnel
and Administrative Reforms and are now
eligible for promotion on long-term basis.
Necessary formalities: namely, de-reserva-
tion of vacancies as necessary anq aseess-
ment by Departmental Promotion Com-
mittee are being completed to appoint them
on long-term basis.

(d) and (c). The position of vacancies
reported to Union Public Service Commis-
sion for nominating Direct Recruit Assis-
tants and the number of candidates who
actually joined is given below:—s

Actually

Yearof Vacancies
Exam. reported joined

1979 g 8 5

1980 X 6 4

1081 ; 3 Nominations
not recived
so far

1982 o 10 Do.
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(f) There are 138 permanent and 46
regular Assistants in the Cadre of the
Ministry of CoOmmunications,
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Extension of Service

3420. SHRI R. P, YADAV: Will the
Minister of INFORMATION & BROAD-
CASTING be pleased to state:

(a) Whether extension of service has
been granted in his Ministry eved to
those who are occupying non-technical
posts like Section Officers;

(b) particulars of such officers who
were given extension of service and the
reasons therefor in each case for the last
two years including the proposed exten-
sions this year; and

(¢) whether the Ministry are comsider-
ing the question of putting an end to the
extension in service in view of the re-
presentation received from the Central
Secretariat Service employees expressing
fears of stagnation in service?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION &
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). A’ statement
giving particulars of personnel occupying
non-technical posts like Section Officers
who were granted extension is enclosed.
At present, there is no such proposal un-
der consideration.

(c) Extension in service is granted in
accordance with government policy in
this regard,

Statement

¥ Name of Officers

Service to which belongs  Period of Reaons
No. extension
1 Shri V, Janakiraman, P. S. Central Secretariat 1-2-82 to  Public interest,
to Secretary, Press Stenographers’ 31-3-82 o Tl
Commission, Service

Yssue of Licence to Manufacture
‘Salbutamol’

3421, SHRI SATYASADHAN
CHAKRABORTY: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the attentionm of Govern-
ment has been drawn towards “Glaxo

News” (Bangalore Depot Special) Vol.
VII No. 11 wherein this multinational
company has accused Government for
not giving a licence " to manufacture
“Salbutamol” and criticised the function
of the Indian Parliament; and

(b) if so, the reaction of the Union
Government thereto?
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THE MINISTER OF CHEMICALS.

AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). A copy of the
issue of Glaxo News, Bangalore Depot
Special Vol. II, which is a House Journal
of M/s. Glaxo Laboratories has been
obtained from the company. This carries
an article titled “The Salbutamol Story”.
' The article has .expressed its concern
about the decision of the Government to
treat the Letter of Intent for manufacture
of Salbutamol granted to M/s. Glaxo
Laboratories as lapsed. Reference has
been made to certain answers given in
Parliament.

Any action by Government in this
matter does not appear to be necessary.

Coal Production since Nationalisation and
number of Engineers

. 3422, SHRI SUNIL MAITRA: Will
the Minister of ENERGY be pleased to

state:

(a) is it a fact that while coal produc-
tion has double since the mnationalisation
of coal mines in 1972, the number of
mining engineers has remained the same;
and

(b) what steps have been taken to fill
up posts of engineers in the statutory
vacancies at the junior level and mining
Sardars and Overmen to look after the
safety of coal mines?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) 1t is not a fact that the number of
mining engineers in Coal India Ltd. has
remained the same since the nationalisa-
tion of coal mines. However, there has
been a shortage of Under Managers,
Overman and Surveyors, In order to fill
up those vacancies the following steps
have been taken:—

(i) CIL has undertaken a detailed
manpower planning for next 10 years
in consultation with DGMS. Both
CIL and DGMS would jointly approach
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- mining institutes for taking necessary
steps  to meet the requirement of
personnel.

(ii) Discussions are being held with
institutions imparting mining engineer~
ing education with a view to ensuring
that the existing capacity for mining
engineering degree course is fully uti-
lised.

(iii) Training programmes for de-
partmental candidates have been initiat-
ed to enable them to pass various
statutory examinations.

(iv) At present, there is no institu-
tion which is specially imparting train-
ing for myjne survey work. CIL has
initiated action to start one such insti-
tute,

Power Failure in Kalahandi (Orissa)

3423. SHRI RASA BEHARI BEHRA:
Will the Minister of ENERGY be pleased
to state;

(a) whether Government are aware that
Kalasandi District, Orissa was dark for
more than ten days due to non supply of
electricity; and

(b) if so, tae reasons for non-sup;ily of
electricity for a long period, and mps
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
“VIKRAM MAHAJAN): (a) and (b). The
power supply to Kalahandi District in
Orissa was disrupted from 30th August to
3rd  September, 1982. The failure of
power was due to um-precedented flood
which caused failure of 132 KV transmis-
sion line towers on the ONG river, Due
to this damage, Bolangir Grid Sub station
and consequently Kalahandi which gets
power from Bolangir Sub-station could not
be supplied with power. Partial power
supply was restored from th, Machkund
System from the 4tn September, 1982. The
essential services like PHD, Pumps, Tele-
and Railways
got power supply from this date, After
erection of River Crossing Towers of the
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132 KV line, normal power supply was
restored to Kalahandi District from 20th
September, 1982.

EPF. and ESI Amount Outstanding
against ‘National Herald’

3424. SHRI RAM PRASAD
AHIRWAR:

SHR1I BABURAO PARANIJPE:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is 5 fact that Provident
Fund and ESI re-imbursements have not
been paid to the employees of ‘National
Herald’ and yet they are starting new edi-
tions of the papers from other State
capitals;

(b) if so, the action being initiated im
this regard; and

(¢) total amount of EPF and ESI of
the employees due from the management
todate?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA
KIDWAI). (a) to (¢). The information
furnished by the Employees’ Provident
Fund anl Employees’ State Insurance
authoritics is as given below:—

EPF: The Provident Fund claims in
respect of out-going: members have been
settled to the extent of Provident Fund
contributions received. M/s. National
Herald have, however, defaulted in
payment of Provident Fund dues to the

- extent of Rs. 3.61 lakhs in respect of
Delhi Unit and Rs, 10.40 lakhg in

respect of Lucknow Unit.  Necessary
- legal and penal action is being taken
‘against fne employer for recovery of the
outstanding dues.

ESI: Cash Benefits available under
the Employees’ State Insurance Scheme
are not denied to the employees for
non-payment of contributons by the

employer. M/s. Natonal Herald have,

‘however, defaulted in payment of ESI
«dues to the extent of Rs. 2.85 lakhs in
respect of Delhi Unit and Rs. 8.76 takhs
in respect of Lucknow Unit, Necessary
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legal and penal action is being takem
- against the employer for recovery of the
outstanding dues.
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Achievement of Power Target for
1982-83

3426. SHR1 CHITTA BASU: Will the
Minister of ENERGY be pleased to state:

(a) whetner it is a fact that the target of
achieving 3480 MW of additional power
in 1982-83 has by now.become doubtful;

(b) if so, the factor responsible t}}erefor;
and

(c) steps proposed to be taken to meet
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢). The
revised programme for 1982-83 envisages
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commissioning of additional power gene-
rating capacity of 3482 MW. Some of the
projects out of these are on a tight com-
missioning schedule. However, all efforts
~are being made to try and see that the
target is achieved.

Hike in Power Tariff in Bihar

3427. SHRI TARIQ ANWAR: Will
the Minister of ENERGY be pleased to
state:

(a) whether there is a proposal in the
" Bihar State Electricity Board for revision
of power tarff upward in view of the
anticipated hike in rates by Damodar Val-
ley Corporation;

(b) whether Government are aware
that Bihar Chamber of Commerce and
Bihar Industries Association are very agi-
tated and have lodged a strong protest;

(¢) whether Government are aware that
any further revision in Bihar S:ate Electri-
city Board’s tariff would ruin the existing
industries and give a big setback to the
State Government’s efforts to step up in-
dustrial development in the State; and

(d) action takem/proposed by the Cen-
tral Government to ease out this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Bihar State Elec-
tricity Board has not so far formulated
proposals for tariff revision, consequent
on increase in power tariff decided by
Damodar Valley Corporation.

(b) Reports have appeared in the
newspapers of opposition to tariff increase
by the Bihar Chamber of Commerce and
Bihar Imdustries Association.

(¢) and (d). Adjustment of electricity
tariff to keep pace with increase in costs
is unavoidable. Electricity is only one
of the inputs to an industry and the level
of performance of existing industries and
the rate of industrial development would
depend on a variety of other factors.
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CmupdoumwhN&th
Eastern Electric Power Corporation

3428. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of ENERGY
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn towards the corrup-
tion and malpractices in the North Eastern
Electric Power Corporation, Shillong; and

(b) if so, the details and the steps taken
in this regard? 3

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Com-
plaints have been received regarding execu-
tions administration and general matters
relating to the management of NEEPCO.
A team of officers is looking” into these
complaints. The report is awaited,
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Import of Machinery from Czechoslo-
vokia for Talcher, Ramagundam and
‘ Korba Fertilizer Plants

3430. DR. A. U. AZMI: Will the Min-
ister of CHEMICALS AND FERTILI-
~ ZERS be pleased to state:

(a) whether the machinery imported
from Czechoslovakia for the fertilizer
plants at Talcher and Ramagundam was
built of cheap aluminium instead of cost-
lier stainless steel and the machinery is
said to be both obsolete and under-design-
ed;

{b) is it also a fact that the machinery
for Korba plant, in anticipation of the
project clearance, valued at Rs. 13 crores
was imported from the above said country;
and

(c) if so, the reasons thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The machinery for Air
Separation Unit of coal based fertilizer
plants at Talcher and Ramagundam impor-
ted from Czechoslovakia is made with
alumimium, Stainless steel is not used for
Air Separation Unit. The performance of
Air Separation Unit has not been satisfac-
tory due to frequent power failures and
fluctuations and associaed problems with
turbine blades of air compressor, repeat-

ed leakages in regenerators and trouble
with rewersing valve. i

' (b) Material worth Rs. 7.51 crores
(E.O.B. cost) was imported from Czecho-
slovakia for Air Separafion Unit for Korba
Pproject.
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(c) Since the coal based fertilizer plants
at Ramagundam, Talcher and Korba were
all based on coal as feed stock and had
the same capacities, order for Air Separa-
tion Unit for Korba was also placed on
the same source.

M/s. VS.T. Tiller Tractor Ltd.,
Bangalore e

3431, SHRI SUBHASH YADAV:
SHRI M. RAMGOPAL REDDY:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what was the capital of M/s. V.S.T.
Tiller Tractor Ltd., Bangalore at the time
when it was set up;

(b) whether the said company has ob-
tained loans from the Nationalised Banks
and if so, the amount of loan taken during
the last five years, year-wise;

(c) whether huge sums have been
shown in the accounts books in account
of TA/DA and on foreign tours of the
high officers of the company and if so, the
details of the amount shown under such
Heads during the last five years; and

.(d) whether Government have since
inquired into the working of this company
and if so, the outcome thereof and action,
if any taken pursuant thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFRAIRS (SHRI
JAGAN NATH KAUSHAL): (a) The
company was registered with an authorised
capital of Rs. 1.20 lakhs and the subscri-
bers of the Memorandum of Association

subscribed shares of the value of Rs.
10,000/-.

(b) As per the Annual Balance uheets.
the company had obtained loans from
Nationalised Banks and the following

-
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amounts were outstanding as at the end of
the last five years:

AR 1 B
Year Rs. in lakhs
1977 61.55
1978 58.88
1979 78.83
1980 87.25

1981 : . . . 97-07

(c) As per the Annual Profit and Loss
Accounts of the company, the total travel-
ling expenses incurred by it during the
last five years were as under:

Year Rs. in lakhs
1977 1.63
1978 2.74
1979 3.21
1980 3.66
1981 6.12
(d) An inspection of the books of

accounts and other records of the company
has been taken up recently under section
209-A of the Companies Act and the ins-
_pection report is awaited.

Petrochemical Complex at Haldia

3432, SHRI NARAYAN CHOUBEY:
‘'Will the Minister of ENERGY be pleased
to state:

‘(a) whether the Government of West
‘Bengal moved the centre to start a petro-
chemical complex at Haldia;

(b) if so, what is the preseni reaction of
‘the centre to the proposal;

(c) whether the attention of Govern-
‘ment has beem drawn to the report in the
Msmu (Calcutta) dated 31.8.1982

-
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reading‘ “Centre éoing ahead with Haldia
project”; and

/
(d) if so, how far Government -have
advanced to start work on this project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) A letter of intent was
issued in November 1977 to the West Ben-
gal Industrial Development Corporation to
set up a petrochemicals complex in Haldia.
In March 1981, the West Bengal State
Government proposed that this project may
be taken up as a joint venture of the State
Government and the Central Government.

(b) There is no provision in the Central
Sector of the Sixth Five Year Plan for this
project. In sonsultation with the concern-
¢d authorities, a provision for taking initial
steps such as selection of technology and
doing some basic engineering, is expected
to be made on the basis that the project
will be a suitable form of joint venture of

the Central Government and the State
Government,
(¢) Yes, Sir.

(d) The State Government had indicated
that land has been acquired for the pro-
ject, and the site is being developed.

Take-over of “Hindustan Samachar”

3433. PROF. RUPCHAND PAL: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the language
news agency called “Hindustan Samachar”
has been taken over;

(b) what were the such

take-over; and

reasons for

(c) who is the administrator of “Hindus-
tan Samachar” now?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION, AND
BROADCASTING (SHRI N.K.P. SAL-
VE) (a) and (b). According to tbe.hfor-
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Managing Committee of the “Hindustan
Samachar”, registered under the Delhi Co-
01:&&%1% Societies Act, 1972, has been
supemedd by order issued by him under
section 32 of the said Act on account of
its persistent default and having remained
negligent in performance of duties imposed
upon it by the Act and Rules framed
thereunder and the Bye-laws of the Society.

(¢) Lt. Col. (Retd.) S.K. Kaul is the
present Administrator of ‘Hindustan sama-
char’,

Use of Apple for Televising Asian
Games for Rural Areas

3434. SHRI H. N. NANJE GOWDA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is a proposal under
Government’s consideration = to use the
spacecraft APPLE for televising the Asian
Games to rural areas;

(b) whether Govermment have confirmed
that APPLE could be utilised effectively
" to televise ASIAD;

(c) if so, whether any experiments have
been carried out; and

(d) if so, the results thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N.K.P, SAL-
VE): (a) No, Sir.

(b) to (d). The possibility of using
APPLE for TV coverage of the Asian
Games as well as National networking was
explored but it was not found feasible as
APPLE, being an experimental Satellite,
is not meant for telecasting regular pro-

grammes,
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Qenieg <0 g Pous Oftey st ighree-

in Saran Disinit of Bibar

3435, PROF. SATYA DEV SINHA:
will L!'le Minister 6f COMMUNiCAT!(NB
be plcased to state:

(a) whether Government have explored
the possibilities of opening a head post
office at Dighwara in Saran District of

Bihar; : -y

(b) if so, the time by which this post
office is likely to be opened by Govere-
ment; and

~

(c) if*mnot, the time by which the pro-
cess of the preliminary enquiry in this re-
gard is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir.

(b) and (c). The proposal is under exa-
mination.

Project for Manufacture of Telephone
Iastruments which Foreign Technical
Assistance

3436. SHRI ANANTHA RAMULU
MALLU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Indian Tele-
phone Industries have decided to launch
a project for manufacture of a more reli-
able and cost effective telephone instra-
ment with foreign technical assistance and .
have started developing in all electronic
telephone; and

(b) the details regarding the new pro-
ect stating inter-alia when it will sfart
production, its approximate cost, the num-~
ber of instruments and parts and spares to
be produced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGBNDRA MAKWANA). (al
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Yes, Sir. ITI have submitted proposais
for the manufacture of a reliable and cost
‘effective telephone instrument of contem-
porary design with foreign collaboration.
The R&D Wing of the Company haw{,e
taken up the design of an all-electronic

“Telephone.

(b) The proposal from IT1 envisages
setting up manufacturing capacity for 5
lakh telephone instruments and 7.5 lakh
important components thereof per annum
each at two locations. The estimated cost
of the project is approximately Rs. 25
crores. Production is expected to start
after one year of the approval of the
collaboration agreement.

Production of Electronic Teleprinters by
Hnidustan Teleprinters Limited

3437. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Hindustan
Teleprinters Ltd. has produced an electro-
aic teleprinter;

(b) whether collaboration for project
to manufacture Electronic Teleprinters from
Phillips of Holland, Olivetti of Italy and
Sargam of France are under consideration
of the Government;

(c) what amount has been sanctioned
by the World Bank for this project; and

(d) the probable time for manufacture
of cectronic teleprinters, and market there-
for and the expected early production
thereof? :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
No Sir.

(b) Yes Sir. Proposals received from
M/s. Phillips of Holland, M/s. Olivetti of
Italy and M/s. Sagem of France are under
evaluation,

(c) US Dollars 6.5 million approxima-
tely has been allotted for the proect,

NOVEMBER 2, 1982

Written Answers 100

(d) The production is expected to com
mence from the 7th month after final ap-
proval of the project. The annual demand
for such teleprinters is estimatec.l to be of
the order of 8000. The yearly production
is expected to be as follows:

Year (after approval) No. of Elec-
tronic Tele-
printers
2nd Year . . : 1000
grd iy . s 2000
4th . . " 5000
5th . . . 8000

Wages paid in Mines and Mining Firms

3438. SHRI AMAR ROYPRODHAN:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that labourers/
workers engaged in mines and mining firms
are not even paid minimum wages;

(b) if so, the details thereof and the
reasons therefor;

(c) whether Government have made
any policy for .these workers; and

(d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) to (d). By and large,
the minimum wages prescribed under the
Minimum Wages Act are being paid to the
employees in the mining employments co-
vered by the Act. Wherever irregularities
are observed during inspections, necessary
legal actiom is taken against the defavlt-
ing employers. During 1981, 2,310 ins-
pections were made and 652 prosecutions
launched. In 468 cases, the employers
were convicted and 186 claim cases were
decided in favour of workmen.
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3440. SHRIMATI MADHURI SINGH:

Will the Mimister of ENERGY be pleased

ie state:

(a) whether it is m fact that the tradie
ditional Indian “Chulhas” have not seen
any improvement for many centuries and
these chulhas wsate substantial quantity
of heat, besides being a gource of irri-
tation to women every day;

(b) whether any efforts are being made
to increase the efficiency of the chulhas
and take away huffing, puffing, smoke and
tears from women;

(c) whether Government propose to
finance the institutions engaged in pro-
ducing smokeless chulhag and transfer
the new technique chulhas to a common
kitchen in our homes; and

(d) if so. the details thereof?-
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND

- DEPARTMENT OF OCEAN DEVE-

LOPMENT AND NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRIY
C. P. N. SINGH): (a) Yes Sir, the
efficiency of traditional Indian chulhas' is
generally not more than 10 per cent
These chulhas thus waste more than 90
per cent of heat besides a source of
irritation to cook.

(b) to (d). Efforts made in the coun-
try in recent years have led to the deve-
lopment of wood burning stoves with
efficiencies of about 30 per cent and pro-
ducing less smoke. Government have
initiated a programme to support these
effortg further and popularise the improv-
ed chulhas. Smal] scale production of
such chulhas has commenced in some
States. These would be tested in field
conditions. Suitable training and exten-
sion programmes have also been proposed.

All India Judicial Service

3441, SHRI JAI NARAYAN ROAT:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government of India
have received commentg from the Chief
Justice of the High Courts in connection
with the constitution of Al]l India Judicial
Service; and

(b) if so, the details thereof and the
stepg taken thereon?

THE MINISTER OR LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b). The State Governments were asked
to obtain the views of the High Courts
and to send them along with their own
views in the matter. So far the views
of four High Courts, namely the High
Courts of Gauhati. Gujarat, Punjab and
Haryana, and Rajasthan have been
received by the Union Government. The
views of the remaining High Courts and
of a number of State Governments are
still awaited. A decision will be taken
only after these are received.
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ww huvmnxh
Limited and Indian Metals and

3442, SHRI CHINTAMANI PANF-
GRAHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether a compromise or agree-
ment was proposed between M/s. Kalinga
Tubes Limited of Chouduar in Orissa
and M/s. Indian Metals and Ferro Alloys
Limited, Orissa in Orissa High Court
under section 931 of the Companiey Act,
1956;

(b) the date when the application was
made;

(c) whether M/s, Indian Metals and .
Ferro Alloys Limited made the applica-*

tion as a creditor of M/s. Kalinga Tubes
Limited or in what capacity,

(d) whether the latest financial posi-
tion of M/s. Kalinga Tubeg Limited and
all other material facts were disclosed to
the court; and
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(e) if so, the details of financial posi-
tion of M/s. Kalinga Tubes disclosed to
the court which necessitated its. transfer
to Indian Metals and Ferro Alloys
Limited? ;

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRE
JAGAN NATH KAUSHAL): (a) and
(b). Yes Sir., A petition under sections
391—394 of the Companies Act, 1956,
was fileq in the High Court of Orissa
on 24-8-81 for obtaining the sanction eof
the Honble Court to the compromise or
arrangement whereby M/s. Kalinga Tubes
Limited was to b amalgamated witk
M/s. Indian Metaly and Ferro Alloys
Limited with effect from 1-1-1979.

(¢) M/s. Indian Metals and Ferro
Alloyy Limited made the above said ap-
plication as holding company of M/s.
JKalinga Tubes Limited.

(d) and (e). The financial details of
M/s. Kalinga Tubes Limited disclosed to
the court were as under:—

(i) Share Capital
(i) Reserve & Surplus
(iii) Loans:

Secured
Unsecured

(iv) Current Liabilities

Provisioas

As at g1-12-78 31~12-80
Rs. R

1,00,00,000 1,00,00,00Q
11,61,811 12,26,214
5,00,98,107 511,097,540
1528,26,793 5,64,79,084
4,80,75,231 1,93,10,740
1,73,1 1,071 1,72,00,000
13,94,73,013  15,54,18,578

. The accumulated loss of Rs, 535 lacs
as on 31-12-78 was shown as against its
subscribed and paid up capital of Rs. 100
lacs.

It is presumed that Court considered

this data as material for the purpose of

according their approval to the aforesaid
agreement,

Incident left out from Gandhi Film

3443. PROF. AJIT KUMAR MEHTA:
Will the Minister of INFORMATION
AND BROADCASTING ©be pleased to
state:

(a) ig it a fact that many jmportant
incidents pertaining to Freedom Struggle
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but opposed to British sentiment have
gbeen}ehombomtheeandhipﬂm:and

(b) if so, the reasons therefor and if
not, why the incident of un-furling the
Congress Flag signed by Mahatma
Gandhi at Zurich Olympic has been left
out from the film?

.. THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI N. K. P,
SALVE): (a) and (b). The film
‘Gandhi’ made by Sir Richard Atten-
borough is a fictionalised and dramatised
version of the life and message of
Gandhiji. It is not a historical documen-
tary film on Gandhiji. Considering the
nature of the film it is not feasible to in-
clude all the incidents connected with:
Gandhiji's visit.
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Setting up of Big-gas plants in States

3445. SHRI LAKSHMAN MALLICK:
Will the Minister of ENERG be pleas-
ed to state:

(a) the names of theStates that have
made remarkable achievement in setting
up bio-gas plants;

(b) the guideliney if any sent to other
States to expedite the setting up of bio-
gas plants; and

(c) the progress made by them in
setling up bio-gas plants?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P,
N. SINGH): (a) Under the National
Project for Biogas Development launched
in the 6th Plan as a Central Scheme,
achievement in setting up of Biogas Plants
in the States/Union Territories of Maha-
rashtra Himachal" Pradesh Uttar Pra-
desh, Goa anq Nagaland during 1981-82,
the first year of the project, was more than
100 per cent.of the targets set. In 8
States/Union Territories of Bihar, Gujarat,
Punjab, Rajasthan, West Bengal, Pondi-
cherry, Meghalaya and Dadra & Nagar
Haveli achievement ranged between 60
per cent to 100 per cent of targets. In the
remaining States/Union Territories. the
achievement was lesg than 60 per cent.

(b) and (c). Guidelines highlighting
action points to accelerate the pace of
setting up of Bio-gas Plants have been
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issued to all States/Union  Territories

from time to time. Reports being receiv-

ed from the States in the matter indicate
that the progress is likely to pick up.

Royalty Income of Himachal Pradesh

3446. SHRI KRISHAN DATT SUL-
TANPURI: Will the Minister of ENER-
GY be pleased to state:

(a) the income accrued during last
years to.Himachal Pradesh by way of
royalty of Bhakhra Dams and supply of
electricity to other States; and

(b) the amount decided by Govern-
ment of India at the time of formation
of Himachal Pradesh in 1967 as its
share in the royalty of these dams?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). No
Royalty is payable to H.P, on the Power
generated from the Bhakra Dams.
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Opening of TV realy centre in districts of
Kerala

3450, SHRI K. A. RAJAN: Will the Mi-
nister of INFORMATION AND BROAD-
CASTING bg pleased to state:

(a) whether “KELTRON” has submit-
ted a plan to the Kerala State Govern-
ment to open T.V. relay centres-in six
districts of the State using the existing
micro-wave lines;

(b) if so, whether any communica-
tion has been received by the Ministry
from State Government in this regard;

(c) if so, the details; and
(d) decision taken thereon?

THE MINISTER OF STATE OF THE
INFORMATION AND BROADCASTING
(SHRI N.K.P. SALVE): (a) to (d). A
request from the Principal, College of
Engineering, Trivandrum was received
through the Government of Kerala for
permission/licence to establish an experi-
mental TV relay station at Trivandrum
using a Jow-power TV transmitter to be
put up by M/s, KELTRON, for relaying
TV programmes during ASIAD, 82. The
request hag not been agreed to. Govt. is
however setting up a low-power TV re-
ceive-cum-relay system at Trivandrum for
TV coverage of Asian Games.
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Malayalam Films Financed by Fih‘_
Finance Corporation .

3451. SHRI K. KUNHAMBU: Will
the Minister of INFORMATION AND

BROADCASTING be pleased to gtate:

¢a) how many Malayalam films were
financeq by the Film Finance Corpora-
tion during the year 1980-81; and

(b) whether Government have takem
steps to ensure the refung of loans sane-
tioned for such purposes?

THE MINISTER OF STATE OF IN-
FORMATION AND BROADCASTING
(SHRI N.K.P, SALVE): (a) No Malaya-
lam film was financed by the National
Film Development Corporation (with
which - Film Finance Corporation has
been amalgamated) during the year
1980-81.

(b) National Film Development Cor
pordation is taking g¢eps to ensure re-
covery of loans granted for three Mala-
yalam films during the previous years.

Construction of Theatres in Rural and
Semi-Urban Areas

3452, SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the nameg of the States which have
approached the Central Government for
assistance from the National Film Deve-
lopment Corporation (NFDC) for cons-
truction of theatres in rural and semi
urban areas; y

(b) how many States have so far been
granteq assistance in the matter; and

(c) the number of ¢heatres constructed
so far \.vith National Film Development
Corporation assistanoe, State-wise ?

THE MINISTER OF STATE OF IN-
FORMATION AND BROADCASTING
(SHRI N. K. P. SALVE): (a) National
Film Development Corporation’s theatre
financing gcheme provides for the grant
of loans to individual entreprenurs and
not to State Governments. Applications
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#ave been received by  Kerala, Madhya

Pradesh, Maharashtra, Manipur, Orissa,

jab, Rajasthan, Tamil Nadu, Tripura,

tar Pradesh, West Bengal, Mizoram and
Pondicherry.

(b) Fortyfive applicationg from éleven
States and Union Territories have been
sanctioned loans for theatre construction.

(c) Seven theatres have been completed
s0 far in Andhra Pradesh (2), Uttar
~ Pradesh (1), Madhya Pradesh (1), Tamil

Nadu (2) anq Karnataka (1).

ﬁmdalCﬂshlnﬂlmlndMy

3453. SHRI VIRDHI CHANDER JAIN
SHRI K. MALLANA:
SHRI GHUFRAM AZAM,

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether his attention has been
drawn to recent press reports that the
Indian film Industry ig in the grip of a
severe financial crisis and that even major
‘producers are finding it difficult to gather
money to complete their projects;

(b) if so. Government’s reaction there-
to; and

: (c) whether Government propose to
provide any financial gssistance to film
producers to enable them to tide over
their financial problem?

THE MINISTER OF STATE OF THE
INFORMATION AND BROADCAS-

;’;NG (SHRI N. K, P, SALVE): (a) Yes.

j (b) and (c), As far as the Government
are aware. a sense of financial crisis is
being fely mainly in certain sections of
the Hindi film industry which is largely on
account of the failure at the box office
and the hold up of the production sche-
du.le of several big budget films. It is
vpnma'nly a matter for the film ‘industry
to brm.g about a better financial manage-
me?t in film production and exhibition

ess. Except for censorship which
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comes within the purview of the Union
Governmeny production, distribution and
exhibition of films fall within the purview
of the State Governments. However the
National Film Development Corporation
is trying to assist the film industry, in a
limited way, by providing loans for con-
struction of theatres and for production
of good low budget films. The Union Gov-
ernment has also recommended to the
State Governmentg to liberalise theatre
licensing rules and provide incentives for
theatre construction with 3 view to ex-
panding exhibition outlets for films.

Assets of M/s, Pfizer

3454. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what are the assets of M/s. Pfizer
in India;

(b) the details of the initial capital
ang further investments in foreign ex-

change brought in by M/s. Pfizer,  with
relevant dates;

(c) whether it ig a fact that M/s.
Pfizer are making more than 15 per cent
profit on formulations marketed by them
in the country and they to not fall within
the parameters declared under the New
Drug Policy, 1978; and

(d) if so, the steps taken against them?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE); (a) The assets of M/s. Pfizer
in India as on 30th November. 1981 were
as under:— .

(Rs. Lakhs)
(i) Gross fixed assets 1282. 67
(i) Net fixed assets . i 549 52

(b) The original equity capital of this
company was Rs, 2 lakhs, A; per infor-
mation available in thg Hathi Committee
Report. the paid up capital of the com-

pany held by foreign share holders was
ag follows:—

(Rs. Lakhs)
(i) Issued for cash e 200
(ii) Issued by bonus shares . 200,
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©) md (d). The figures of profits (after
tax) earned hry M/s. Pllzer during the
three years 1978-‘7’ 1979-80 & 1980-81,
are as follows:—

Rs. in lakhs
l978'79 . . . . 263. 70
1979-fo . . . . 270.%72
1980-81 . “ ¢ . 241.38

Separate figures of profits on formula-
tion activity are not available,
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Recommendations by O.P.E.C, for increase

in Oil Price
3456. SHRI BAPUSAHEB PARU-
LEKAR:
SHRIMATI PRAMILA DAND-
AVATE:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government had taken
note of the recent recommendations of the
experts of OPEC to increase the oil price
to $ 2.30 per barrel; and

(b) if so, the steps taken by Govern-
ment to make adequate quantity of oil
secured?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) The reports appearing
in the press indicate that the majority of
the special committee of OPEC experts
may have recommeded for an increase in
the differentialy in prices of some of the
OPEC crude oils, with reference to the
Saudi Arabian marker crude oil, the offi-
cial price of which continues to be un-

changed.

(b) Government  have already made
adequate arrangementg to meet the crude
oil requirements for 1982.
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Defective Boilers supplied by BHEL to
Mathura and Koyali Refineries

3457. SHRI K. RAMAMURTHY: Will
the Minister of ENERGY be pleased to
state:

(a) whether the boilers supplied by
BHEL to the Mathura and Koyali Refi-
neries have been found defective in their
ducting which hag hampered the full use
of the processing facilities in these refine-
ries; and

(b) if so, steps proposed to be taken to
remove these snags?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). The commis-
sioning of the Fluig Catalytic Cracking
Units at Mathura and Koyali Refineries
hag been delayed on account of technical
problems arising in the ducting system of
the CO boilers of these units supplied and
erected by BHEL. These are being recti-
fied on a priority basis.

While thig hag not affected the crude
throughput at Koyali, it has led the Ma-
thura Refinery, which wag partially com-
missioned in January, 1982, to operate at
a lower crude throughput of 4 to 4.5
MTPA as against the designed capacity of
6 MTPA. v

Setting up of T.V. Centre at Simla H.P.

3458. SHRI JITENDRA PRASAL:
Will the Minister of INFORMATION
AND BROADCASTING Dbe pleased to
state. .

(a) whether Government have received
some representations from the people of
Simla and Kinnaur Districts of Himachal
Pradesh demanding coverage of their folk
songs, dances traditions and way of life
through the National Television Program-
me and setting up of a Television Centre
at Simla and the provision of free of cost
community television sets in each big vil-
lage or a panchayat circle of 'this back-
ward and hilly area of the country; and

(b) if so, the action taken thereon and
the time by which community television
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sets will be provided in each big village
or a panchayat circle and the Television
Centre at Simla opened?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). Requests are
received from time to time for telecasting
local programmes as well as for provid-
ing T.V. facilities in the different areas.
Some programmes based on  various
eventg of Himachal Pradesh have been
telecast by the Doordarshan Kendra, Jul-
lundhur. A low-power TV receive-cum-
relay transmitter is being set up at Simla
to provide coverage of the Asian Games
to the viewers in Himachal Pradesh,

Provision of community viewing sets in
villages, etc. is primarily the responsibility
of the State Government.

Complaints of Dead Telephones in Delhi

3459. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state the number of complaints
of phone being dead in Delhi were re-
ceived during the month of August in the
years 1982, 1981 and 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): No
separate record of complaints regarding
dead telephone ig being maintained, The
total number of complaints received duv-
ring the month of August in the years
1982 1981 and 1980 are 208567,
204328 and 188095 respectively. This in-
cludes all type of complaints including
dead telephones.

Requirement and Availability of Power
at the end of Sixth Plan

3460. SHRI AJIT BAG: Will the
Minister of ENERGY be pleased to state:

(a) which are the States needing more
electricity ag per their requirement;

(b) whether Government have sanctio-
ned fundg as per their requirements;

(c) the amounts sanctioned during the
Sixth Plan for each State, State-wisc; and
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¢d) the expectéd requirement and avail-
ability of electricity in each State at the
end of Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Power position
this years better than last year. How-
ever, dque to failure of rains in the later
part of the season, agricultural demand
has gone up and also due to unscheduled
outages of thermal units, some States were
facing power shortages. These States are
Punjab, Harayana, Rajasthan, U.P. and
J&K in the Northern region; Maharashtra,
Madhya Pradesh and Gujarat in the
Western Region; Tamil Nadu in the
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Southern Region; Bihar, West Bengal and
Orissa in the Eastern Region.

(b) The proposals of the State Govern-
menty regarding outlays for power pro-
jects in - connection with their = Annual
Plang for 1982-83 were discussed in the
Planning Commission and financial provi-
sions for various schemeg have been pro-
vided on the basis of the performance and
feasible programme during the year,

(c) The details are given in the An-
nexure I,

(d) The detailg are given in Annexure
1L

State ment-I

State-wise approved outlays for power sector in th e Sixth Five Year Plan.

;l(.). Name of State Oﬁl:ga}li’l?;
ector Rs.
crores)

1 Andhra Pradesh 789. 70

2 Assam 370.80
9 Bihar 800.00
4 Gujarat 945.00
3 Haryana 545.00
6 Himachal Pradesh 139.73
7 J&K 170.00
8 Karnataka y 6o1.40
9 Kerala 312.73
10 Madhya Pradesh 1500.00

11 Maharashtra 2157.00
12 Manipur 18.65
13. Meghalaya v ; 2 : . § 45.00
14 Nagaland 15.25
15 Orissa 410.00
16 Punjab 73294

17 Rajasthan % .. . ‘ . . 675.00

18 Sikkim . 12.00
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Si. Name of State 6th Plan
No. : . outlay for
' sector (Rs.
crores)
19 Tamil Nadu . 1 . ‘ A 103:80
'ao Tripura . 3 3 ; ; : . 22.11 -
21 Uttar Pradesh 2153.00
22 West Bengal . . X . : . 886.55
Torar : “ 1—;;;;1—&

Statement-II

Statewise assessment of requirement and availability of power at the end of Sixth Plan (1984-85) as per

11th Annual  Power Survey

Energy (Mkwh)

State —— e e e
Requirement  Availability

e . 6343 e

2 Himachal Pradesh . 823 1151

3 Jammu & Kashmir . 728 1098

4 Punjab . 10315 9547

5 Rajasthan 8590 6662

6 Uttar Pradesh 22638 20296

7 Gujarat . 14696 14073

8 Madhya Pradesh 12227 11340

9 Maharashtra . 26923 26042
10 Andhra Pradesh 11557 13120
11 Karnataka 13262 9798

12 Kerala . 5539 5583
13 Tamil Nadu : . 15150 12018
14 Bihar 0 5489 4988
15 West Bengal 8561 10067

16 Orissa 5818 . 5509
17. Sikkim . 35 101

L e B 1478 1583
19 Manipur 78 ‘ 208
20 Meghalaya 169 317

21 Nagaland 63 56
22 Tripura . ‘ . . . . . . . . 103 130
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E.S.]1. Hospitals

3461, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state: -

(a) whether Government has proposal
to set up some E.S.I. hospitals in 1982-

(b) if so, the names of the States
where such ES.I. hospitals are proposed
to be set up in the above financial year;

(c) the gites selected for the setting up
of these E.S.I. hospitals; and
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(d) the progress made so far in their
establishment? 3

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir,

(b) to (d). The ESI Corporation have -
reported that 16 hospitals are under va-
rious stages of construction and of these
the following 7 hospitals are likely to
be completed and commissioned during
1982-83:—

SL Name of the ESI hospitals No. of

No. beds
1 Rajahmaundri (Anddra Pradesh) . 50
2 Gauhatri (Assam) . 50
3 Surat (Gujarat) . : . . . < . . : " g 150
4 Indiranagar, Bangalore (Karnataka) 300
5 Sholapur (Maharashtra) 120
6 Kota (Rajasthan) 50
7  Saharanpur (Uttar Pradesh) . 50

2. The other 9 ESI hospitals under con-_
struction are ag mentioned below and the

present stage in regard to their construc-
tion is also given against each: :

sl. Name of the ESI Hospital No. of  Percentage of work
No. ~ beds completed
1 Ranchi (Bihar) 50 20%
2 Jhilmil, Shahdra (Dclhi) . . . . . 200 Construction is likely’
: to start shortly.
3 Hubli (Karnataka) 50 209%
4. Davangrre (Karnataka) 50 Progress to construc-
tion awaited,
Feroke (Kerala) 100 4%
Thottada (Kerala) 50 20%
7 Nasik (Maharashtra) 100 Progress of vconstruc-
- tion awaited,
8 Noida (U.P.) 50 10%
9. Bareilly (U.P.) 50 Construction likely to

start shortly

e —_—
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Commission of second stage of Thermal
Projext in Tuticorin

3462. SHRI M. KANDASWAMY:
Will the Minister of ENERGY be pleased
to gtate:

(a) whether the  Union Government
have received proposals from Tamil Nadu
Government for the commissioning of the
second stage of the Thermal Project in
Tuticorin, Mettur, North Madras;

(b) if 'so, whether Government are
considering the proposal and intending to
supply the essential requirements for the
same; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). The se-
cond stage of the Tuticorin Thermal Po-
wer Station comprising of one unit of 210
MW hag already been synchronised on
16-4-1982. The scheme for Mettur Ther-
mal Power Station Extension (2x210 MW)
has been techno-economically appraised
and it is awaiting investment decision.
The Project Reports for (i) Noth Madras
Thermal Power  Station  comprising
of 5  units of 210 MW each
(revised/! proposal) original being
(3x210 MW) and (ii) Tuticorin Thermal
Poweér Station Extension State-III (1x210
MW4-1x500 MW) have been received
from the Govt. of Tamil Nadu, The ne-
cessary inputg such ag coal linkage, trans-
port arrangements. clearance from en-
vironmental angle, availability of water
efc. are required to be tied up before the
project proposal. can be techno-economi-
cally appraised.

Exhibition of Religious Film on Festival
Dayas

3463. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to gtate:

(a) what are the reasons that on reli-
gioug occasions of the Hindus, Muslims,
Sikhs, Christians etc. Doordarshan does
not exhibit full length features films made
for the occasion to apprise the people of
the importance of' the religious occasions;
and
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(b) steps taken to ensure the exhibi-
tion of such films on festival days, in
future? y

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). Doordarshan se-
lects feature filmg for telecast out of those
made available by the concerned Produ-
cer/Distributors. On important religious
festivals Doordarshan puts out suitable
programmeg with content and theme rele-
vant to such occasions.
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Liquidation of Companies

3465. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the tota] number of companies
which are under liquidation and the break-
up of the same, State-wise; ~

(b) the number of companies which
are under liquidation,  State-wise for
more than 5 years and for more then 10

years; and

(c) what specific measures Govern-
ment propose to take to ensure as early
winding up of these compaines where li-
quidation proceedings are pending for a
very long time?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) and (b).
A statement showing state-wise the total
number of companies which are under
liquidation and the number of companies
which are under liquidation for more than
5 years and for more than 10 years
is enclosed.

(¢) In cases of winding up under the
orders of Court, liquidation proceedings
are conductedq by the Official Liquidators
who, though, appointed by the Central
Government, function under control and
directions of the Court. In the case of
voluntary Winding up, the proceedings are
however, conducted by voluntary liquida-
tors appointed by the shareholders and/
or creditors, ag the case may be. As the
liquidation proceedings very often involve
litigation by or with the debtors, creditors
and directorg of companies in liquidation,
and there is general reluctance to wind-up
establishments which may cause unemploy-
ment and resultant economic hardships,
these proceedingg take time despite best
efforts of the Official Liquidators for their
expeditious comipletion.
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Statement

Stato-wiss dhe fotal seomsber anits wikich ere under liguidation ead ibe number of companisy which
mmdaliqdduﬁmfwmxnw?m: and for mmthf:m}am. %

Name of the State Total No of com- No. of companies No. of companies
panies which are which are under which are i lie
under liquidation.  liquidation for more  quidation for more

than 5 years, than 10 years. .
3 T R N SR

Tamil Nadu : . o 509 123 261
Andhra Pradesh . ’ " 96 19 66
Karnataka . : s . 232 48 69
Kerala v . . . 279 122 4.9
Pondicherry . . ) 11 1 6
West Bengal . . ; 964 171 . 655
Bihar ; e . . 38 7 28
Orissa . 5 s . 42 26 11
Assam : ; . . 15 4 8
Maharashtra . 5 ; 691 186 339
Gujarat . . " ‘ 128 33 53
Madhya Pradesh : a 41 8 17
Goa
Dethi & Haryana 5 ‘ 335 148 8o
Uttar Pradesh . . . 134 23 94
Punjab & Himachal . - 86 9 50
Rajasthan . . . v 81 7 62
Jammu & Kashmir . : 9 3

@ 3691 938 1848
FThormal  power m In Ib Valley 4o THE MINISTER OF STATE IN THE

3466. SHRI MANMOHAN TUPU:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have a pro-
posal to set up a thermal power station
in Ib valley in Orissa;

(b) if so, when the above proposal is
expected to be implemented; and

() the progress made in implementing
the above proposal?

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). The
Project Report for setting up of a ther-
mal power station of 4x210 MW at Ben-
harpali in Samabalpur District of Orissa
for utilisation of Ib valley power grade
coal has been received from the Govern-
ment of Orissa. The Project Report en-
visages the commissioning of the first unit
of 210 MW by April 1989 with subse-
quent units being commissioned at suc-
cessive intervals of 6 months each. The
necessary inputs such as coal linkage,
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clearance from \environmental angle,
availability of water, availability of in-
frastructural facilities etc., are required
tto be tied up before the project proposal
can be techno-economically  appraised.

Measures to improve power situation in
the capital

3467. SHRI BHIKU RAM JAIN: Will
the Minister of ENERGY be pleased to
state:

(a) the measures under consideration
of Government to improve power situa-
tion in the .Capital; and

(b) what are the short term and long
term measures under consideration of the
Government for resolving the power prob-
lem in the Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (@) and (b).
Power position in the Capital is much
better now except for some transmission
bottienecks. Foreign Experts are looking
into these aspects. Central Electricity
Authority has accorded techno-economic
clearance to the proposal of DESU for
installation of 2x67.5 MW gets as replace-
ment of old units at Rajghat Power
House. Sanction of Planning Commis-
sion is, however, awaited.
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(ii) Rihand STPS (2x500 MW).
First unit is expected to be commis-
sioned in 1987-88,

In order to meet power needs of Delhi
and neighbouring states, possibility of lo-
cating near Delhi a STPS in the Central
Sector is also being considered.
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Dethi will also get its share from fol- oI HI
lowing Central Sector thermal porjects:—
(i) Eingrauli STPS (5X200+42X 500 m(‘) iﬁ,gla“ o ";‘ ;f' g faew ";
MW). One unit of 210 MW capactiy =_ P ; TR
at Singrauli STPS has already been IToAaw ga e fET T Wi
commissioned. sPrat #1 e g T f!
faazo
fiier IM W So@™ By oWEw wikag Wfes
1979 1980 1981(%)
1. A 7T 67853 87919 86384
garzfes w7y ufades 37072 56060 40570
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1 2 3 4

3. HMWT 7T geaad 17949 29186 37258
4. TT® : 11443 19247 44158
5. FTATC ¢ . 7972 8675 19319
6. adEUEA - : 8484 9578 13799
7. fafaar - 7650 11163 19319
8. Faa h 5598 6370 5796
9. SIEF - ! 408 2658 3036

10. Ima #1 fragT THrHfew
foofem= : g 1 185 1380
11. I99 ¥<g qAUA5Y 3033 1688 1104
12. # , 4308 3659 3864
EiES 171771 236188 © 275987

() ==f=w

Production by Bengal Chemizal Pharmu-
ceutical Limited, Smith Stanistree¢ Pharma-
ceutical Limited and Bengal Immunity
Company Limited
3469. SHRI MOHAMMAD ISMAIL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state;

(a) what was the production of Ben-
gal' Chemical Pharmaceutical Limited,
Smtih Stanistreet Pharmaceutical Limited
and Bengal Immunity Company Limited
before take-over; and

(b) what is the present production of
these units, with details thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). The details of
pre-takeover and present productions of
Bengal Chemical and Pharmaceuticals
Limited (BCPL), Smith Stanistreet Phar-
maceuticals Limited (SSPL) and Bengal
Jmmunity Company Limited (BIC) are
given below:

(Rs. lkhs)
Smith Stanistreet pharmaceuticals Limited (SSPL) :
(Taken over on 4-5-1972)
1972-73 ; . Ny . . 185-00
1981-82 F . - 74140
Bengal Chemicals & pharmaceuticals limited (BCPL) :
(Tkaen over on 15-12-1977)
1977-78 424°27
1981-82 122669
Tagal Immunity Company Limited (BIG) :
(Taken over on 18-5-1978)
1977-78 . . . . . 260 oo
’981'82 . . - . 765’00
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Representation from Dandakarnaya emp-

3470. SHRIMATI SUSEELA GOPA-
LAN:

SHRI BHOGENDRA JHA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether he has received any rep-
wesentation from ‘the Dandakaranya Emp-
loyees’ Association containing a detailed
dispersal scheme of all categories of emp-
loyees and workers of Dandakaranya Pro-
ject on the winding up of the Project
through normalisation;

(b) if so, what are details of the
scheme;

(c) what is the reaction of Govern-
ment to the scheme; and

(d) if Government are not agreeable
to the scheme, what is the alternative
proposa] by Government and when they
are winding up the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI GIRIDHAR GO-
MANGQ): (a) Yes, Sir.

(b) The Association has - suggested
that the staff likely to be remdered sur-
plus in the Dandakaranya Project should
be found direct placement in comparable
‘or identical posts in various offices of the
Government of India with all attendant
‘benefits of past service, including seniority
and so long as their services are required
in the Project for completion of the resi-
«duary work, they should be treated as on
<deputation to the Project,

(¢) The scheme has been examined in
consultation with Department of Person-
mel and has not been found acceptable.

(d) A Scheme for re-deployment of
surplus staff is already in force and all
-employees with more than five years ser-
wice and rendered surplus are transferred
to the Central (Surplus Staff) Cells func-
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tioning under the Department of Person-
nel and Administrative Reforms  (for
Groups A, B and Cstaff) and the DGE&T
(for Group D staff) for a period of six
months during which efforts are made to
find alternative employment for them. No
deviation from thig Scheme is possible.
Transfer of assets and institutions to the
State Governments of Madhya Pradesh
and Orissa wil] take place as soon as the
arransgements for handing over and tak-
ing over are completed. The staff, who are
willing to go over to the State Govern-
ments, will also be transferred along with
the assets. Those who do not opt for
the State Governments and whose services
are no longer required in the Project, will
be transferred to the Ceatral (Surplus
Staff) Cells.

iroduction of Protinex by M/s. Phizeg

3471. SHRI SAJJAN KUMAR: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the decisions given by the previ-
ousg Government (1977-1979) on un-
authorised production of Protinex;

(b) how is it that this un-licensed pro-
duct ie. Protinex is allowed to be pro-
duced b M/s. Pfizer;

(c) how price approval has been
granted and subsequent increase in price

" js allowed to the Company; and

(d) what action Government propose
to see that production of this un-authoris-
ed item is stopped?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a), (b) and (d). M/s. Pfizer,
who hold an Industrial Licence for the
manufacture of Protein Hydrolysate were
manufacturing ‘Protinex” by adding Car-
bohydrates, Minerals and Vitamins to Pro-
tein  Hydrolysate. A show-cause notice
wag issued to them in April 1977. M/s.
Pfizer contested the show-cause mnotice.
The matter was examined and the - reply
of the company considered. Based on
this, the Ministry of Law, Justice and
Company Affairg advised against prosecu-
tion and stoppage of production and this
was accepted and, therefore. no further
action was called for.
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(c) M/s. Pfizer have made an applica-
tion for fixation of Price for Protinex
under Drugs (Price: Control)  Order,
1979. The proposal is under considera-
tion. -

Number of Bidi workers

3472. SHRI OSCAR FERNANDES:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state the
number of bidi labour force in the coun-
try, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMA VIR):
A statement ig laid on the Table of the
Home.

Stateent

The approximate number of bidi workers (in=
cluding Gharkhata) in different Stat:s

(in lakhs)
1. Andhra Pradesh " . 2'50
2. Bihar ; " ‘ . 3'50
8. Gujarat . : g ‘ 0-12
4. Karnataka : . o 3:00
5. Kerala . : 5 . 1-50
6. Madhya Pradesh . . 5°00
7. Maharashtra . . . 2'50
8. Orissa . . : a 1-60
9. Rajasthan . . . R 022
10. Tamil Nadu . y . 2-00
11, Uttar Pradesh . : . 450
12. West B=ngal . - - 4°'50

Supply of Power from Singrauli

3473. SHRI RASHEED MASOOD:
SHRI RAJESH KUMAR
SINGH:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the Nation-
al_ Thermal Power Corporation (NTPC)
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hag not been able to execute commercial
agreements with the beneficiary States with
regard to the supply of power from
Singrauli and that the World Bank which
has financed a substantial part of the
Singrauli Project has been pressing Gov-
ernment for such an agreement;

(b) whether it is also a fact that huge
arrears amounting to crores of rupees are
due to the NTPC from the beneficiary
States for the power supplied from Sin-
grauli and Badarpur Thermal Power Sta-
tions;

(c) if so, details thereof stating the
reasons for not executing commercial
agreement with the beneficiary States and
the reasons for the non-clearance of the
mounting arrears on account of the power
supplied by NTPC; and

(d) if the steps taken by Government i
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). As per
the terms concluded with the World Bank
for financing the Singrauli Super Thermal
Power Project, the National Thermal
Power Corporation (NTPC) is required to
enter into commercial agreements the bene-
ficiary State Electricity Boards, to whom
power would be supplied from the project.
Discussions are in progress in this regard.
The State Electricity Boards have raised
some issues regarding the fixation of tariff
and other related matters. This being the
first Agreement, it will take some time
before these issues can be satisfactorily
resolved. In the meantime, billing is being
done on the basis of an interim tariff.

As at the end of Steptember, 1982, an
amount of Rs. 104.68 crores was outstand-
ing from the various States to whom power
had been supplied from Badarpur Thermal
Power Station. In the case of Singrauli
Super Thermal Power Station, an amount
of Rs. 18.60 crores had been billed upto
end of September, 1982. The UP State
Electricity Board (UPSEB) has released a
payment of Rs. 6.5 crores:

In the case of Badarpur Thermal Power
Station, out of the total outstanding amoung,
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«©f Rs. 104.68 crores, an amount of Rs.
89.44 crores is outstanding from DESU.
DESU has some problems in repaying the
amount due to its tight financial position.
Efforts are being made for early settiement
of the dues. The outstandings from the
other State Electricity Boards are com-
paratively less and the respective State have
" 'been requested to release the payments.

Amport of Thio Thamine by M/s. Chemi-
cals & Aromatics Ltd.

3474, SHRI CHANDRABHAL MANI
"TEWARI: Will the Minister of CHEMI-
CALS & FERTILIZERS be pleased to
state:

(a) what was the quantity applied for
and sanctioned for import of Thio Tha-
mine to M]|s. Chemicals and Aromatics
Private Limited since reservation of manu-
facture of Vitamin B, for Public sector

units;

(b) whether it is a fact that Govern-
ment have allowed them import of excess
‘quantity of Vitamin B than that allow-,
ed to them in the past; and

(c) what are the steps taken by Govern-
ment to meet the genuine needs of other
small scale units for Thio Thamine?

THE MINISTER OF CHEMICALY
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c) M]s. Chemicals and
Aeromatics Pvt. Ltd. were permitted to
manufacture Vitamin B1 (Hcl & Mono)
since 1st November 1977 i.e. before the
announcement of the new Drug Policy
in March 1978 when production of Vita-
min Bl was reserved for the public sector.

Following a ban on the import of
Thio Thamine under the Import Policy
for 1980-81 M]|s, Chemicals and Aromatics
applied for import of Thio Thamine to
meet their requfrements for production
of Vitamin B1. ' M]s. Chemicals and
Aeromatics have so far been granted two
supplementary licences for import of Thio

' “Thamine ag detailed below:
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"

Licences Value

Rs.
1. P/S/1445777 dated
4-7-1981 38,009,691 -00
2. P/S/1949098 dated
27-5-1982 . 40,54,500°00

They have not been allowed to import
Vitamin B1. They have agreed to supply
their entire production of Vitamin B1.
from Thio Thamine against the alloca~
tion orders of the canalising agency (State
Trading Corporation) at the Government
fixed price.

Ag M|s. IDPL in the Public Sector are
producing Vitamin B1, and are expecting
to make it in sufficient quantities, no im-
ports of Thiothiamine are being consider-
ed at present.

Plan to step up power generation in
Gujarat

3475. SHRI R. P. GAEKWAD: Wil
the Minister of ENERGY be pleased to

state:

(a) whether it is a fact that the Centre
had sanctioned a plan to step up power
generation in. Gujarat;

(b) the details of power generation pro-

jects to be undertaken by the State;

(c) what are the proposals of the State
Government for power generation schemes
pending with the Centre;

(d) the availability of power when these
projects are completed; and

(e) the assistance proposed to be givem

by the Centre for improving the power

situation in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-

: RAM MAHAJAN): (a) and (b). The fol-
- lowing power generation schemes bgvo
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been sanctioned and are under

Hddro

5. U‘kai L.B. Canal

2. Kadana Pumped sto rage
Thermal

1. Ukai (5th Unit)
Wanakbori

Wanakbori Extn.

3

Kutch Lignite

3
4
5. Sikka Replcement
6. Gandhi Nagar Extn.
7

Sabarmati Extn.

Besides, Gujarat will have a share of
357 MW from the Korba STPS, The State
will also receive shares from the Vindhya-
chal STPS and Kakarpara Atomic Power
Project.

1. Sardar Sarovar (Narmada) Multipurpose Project

2. Replacemnt of old unit at Utran
'3. Kutch TPS Extn.

4. Narmada TPS

5. Gandhinagar TPS Extn.

. (d) The generation capacity for the
State will increase to 5039 MW when the
projects mentioned in reply to (a) & (b)
above are completed excluding share from
Vindhyachal and Kakrapar Projects.

(¢) An outlay of Rs, 945 crores has
becn provided in the Sixth Five Year
Plan for power development in the State.

Decision to allot two cylinders to L.P.G.
Users

3476. SHRI G. NARSIMHA REDDY:
SHRI S. M. KRISHNA:
SHRI DAULAT SINH JADE-
JA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have taken a
decision to provide two cylinders as
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various, stages of construction in Gujarat:

2x2-5 MW
4x6o MW

1x210 MW
2x210 MW
gx210 MW
2x6o MW
1x120 MW
1x210 MW
11toMW

(c) The State Government have sub-
mitted the following power generatiom
schemes to the Central Electricity Autho-

rity for technoeconomic clearance:
1400 MW
1X120 'S{\V
1x6o MW
4x500 MW
1x210 MW

against one at present to each cooking gas
users;

(b) the names of the cities where this
facility is being provided;

(c) whether Government have assessed
how this will delay the waiting list;

(d)\ whether the present system will
only mean that big cities will consume
still more cooking gas which could other-
wise be given to small towns; and

(d) what justification has prompted

 Government to take this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b) Yes. Sir.
The oil industry has-decided to supply am
additional cylinder to the existing custo-
mers who seek it. This will be done om
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a priority basis in the areas in which it
takes undue time to supply a refill due
to variety of problems which may take
some time to overcome.

(c) and (d) Sanction of a second cy-
linder to existing customers will not de-
prive the people in the waiting list for
the supply of LPG. This decision does
not entail consumption of any additional
LPG except on a one time basis because
the consumption of each customer does
not increase in any significant manner by
the provision of a second cylinder.

(d) It was felt by the oil industry that
some of their existing consumers were
dissatisfied because of any interruptions
in the supply of refills. Provision of a
second cylinder would make the system
of distribution more efficient and will give
great satisfaction to the consumers while
causing no undue burden on the oil indus-
try to serve the consumers waiting in the
queue for obtaining LPG.

Financial of cadre review
C.IS.

proposal for

3477. SHRI A. C. DAS: Will. the
Minister of INFORMATION AND
BROADCASTING be pleased to gtate:

(a) whether Government has finalised
a cadre review proposal for the Central
Information Service;

(b) if so, has the upgradation of the
posts of Assistant News Editors at the
Regional Stationg of All India Radio and
News Reporters at the State Capitals to
the posts of News Editors and Senior
Correspondents been included under the

proposal;

(¢) does the proposal jnclude any in-
crease in the cadre stren of the C.I.S. es-
pecially in Grades II and I and the Ju-
nior Administrative Grades s0 ag to deal-
with‘ the report stagnation in Grades IIT,
IT and I of the Service; and

(d) does the proposal envisage any
change in the CIS Rules, so as to regu-
larise the ad hoc service of promotee
office and to fill up the vacancies in va-
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rious grades of the Service especially
Grade I?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) to (c). Certain proposals
for a review of the cadre structure of the
Central Information Service are under
consideration and a final decision in the
matter will be taken soon.

(d) No, Sir.

Clearance for expansion of TOC unit of
Haldia

3478. SHRI SATYAGOPAL MISRA:
Will the Minister of ENERGY be pleased
to state:

(a) whether his Ministry have received
clearance from the Planning Commission
for the «expansion of LO.C. unit of Haldid
during the Sixth Plan period.

(b) if 0, the details thereof; and’

" (c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH),. (a) to (c). The Project
for increasing the capacity of Haldia re-
finery from 2.5 million tonnes per annuim
to 5.5 million tonnes per annum  has
been included im the Sixth Five
Year Pian. Th:  Feasibility Report
in respect of this cxpaasion ‘project pre-
pared by M/s, Indian Oil Corporation had
been discussed in an  inter-ministerial
meeting in April, 1982. In the light of
these discussions, revised cost estimates

- have been recently received from Indian

Oi] Corporation,

Details of public depots collected by
Companies

3479. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to gtate:

(a) whether there has been gpurt in
‘he issue of notices by companies calling
for deposits from public during the past
six months; and

(b) if so the details of the companies
which have advertised for deposits and
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1he" amount collected during the past six
months? .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) Under Rule 10 of the Companies
{Acceptance of Deposits) Rules, the
companies are required to file returns of
~deposits only annually as on 31st March
by 30th June following. In view of this,
the information in regard to deposits col-
lecteq by the companies during the past
six months is not available,

The invitation and acceptance of depo-
sits by non-banking non-financial institu-
tions is regulated by provisions of Sec-
tion 58A of the Companies Act and rules
made thereunder. Under rule 4/4A of
Companies (Acceptance of Deposits)
Rules every company intending to invite
or accept deposits ig required to issue an
advertisement in the prescribed form.
There are more than 60,000 companies
spread all over the country. The labour
and time involved in computing and
comparing the number of such advertise-
ments to see if there is a spurt during the
last 6 months may not be commensurate
with the results expected. In case, how-
ever, information in respect of any parti-
cular company is required the same can
be collected and furnished,

Sanctioning of posts of Inspector Grade 11,
Head Clerks, UDCs and LDCs in RP.F.
Commissioner Office, Delhi

3480. SHRI RAJESH KUMAR
SINGH: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether it is a fact that the Cent-
ral Provident Fund Commissioner had
sanctioned some regular posts for the
office of the Regional Provident Fund
Commissioner’s Office, Delhi, in respect
of LDCs, UDCs and Head Clerks and
PF Inspectors Grade-IT;

(b) if so, what is the date of issue of
such order and the number of posts that
have been sanctioned by him;

(c) out of these sanctioned posts how
many have been regularised by RPF
Commissioner, Delhi;
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(d) how many gtaffi members of gene-
ral category and SC/ST category have
been regularised, separate figures for each
category; and

(e) what is the number as per 40 point
roster allotted to SC and ST employees
in all the categories of posts?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (e). The requisite in-
formation is being collected and will be
laid on the Table of the House.

Seismic Survey for Oil in Rajasthan

3481. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of ENERGY
be pleased to state:

(a) the programme and plans for seis-
mic survey, geological studies for explo-
ration of oil in (Rajasthan during the
Sixth Plan period;

(b) the amount allocated for this pur-
pose;
(c) the areag in the State to be covered

-under oil exploration programme; and

(d) what are the prospects so  far
assessed; e 3

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) During the Sixth Plan
period 1980—8S5, a total of 5 party years
of geological survey and 13 party years
of seismic survey are planned by ONGC
in Rajasthan. Besides, 6000-7200 line kms.
of geismic gurvey and requisite geological
studies are also proposed to be carried
out by OIL in Rajasthan during 1982-83
to 1984-85.

(b) The total Sixth Plan allocation for
this purpose is about Rs, 67 crores,

(¢) The areas in the State proposed to
be covered under oil exploration progra-
mme are Jaisalmer-Mari high Shahgarh
sub-basin and Kishangarh sub-basin.

(d) Based on regional geological con-
siderations the prospects are considered
to be good. s b s
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' Appointmen¢ of part-time workers in
AR, District Headquarters

3482. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government decided to
appoint part-time workers in AIR in Dis-
trict headquarters; and

(b) if so, when they will be appointed?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). A.LR. already
hag part-time Correspondents at the im-
portant district headquarters in the count-
ry. Presently such part-time Correspon-
dents are functioning at 157 centres in the
entire country.
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:
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3485. SHRI A. NEELALOHITHA
DASAN NADAR: Will the Minister of
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COMMUNICATIONS be pleased to
state:

(a) how many persong are in the waits
ing list for new telephones in Kerala; and

(b) when those persons are expected to
be given telephone connections with de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
There are 23,826 persons on waiting list
on 31-8-82,

(b) About 6,000 telephone connections
are expected to be given during 1982-83.
Majority of the remaining connections are
likely to be provided before the end of
6th Five Year Plan.’ '

i
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Women’s Employment

3487. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether Government have = any
machinery to monitor the situation regar-
ding women’s employment on year to
year basis;

(b) whether Government have any re-
liable statistics regarding women’s em-
ployment in (i) the organised industry,
(ii) Central and State Government jobs,
(iii) jobs in Public undertakings and (iv)
employment in rural areas; and

(c) if so. the comparative figures in
each of these spheres during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (c). Information is
being collected and will be laid on the
Table of the House.

Supply of Paraffin Wax to Orissa

3488. SHRI HARIHAR SOREN: Will
the Minister of ENERGY be pleased to
state:

(a). the total quantity of paraffin wax
required by the State of Orissa during
1981-82 and 1982-83;

(b) the quantity of paraffin wax actual-
ly allotted and supplieq by the Centre
to Orissa in the above two years; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c) Detailed infor-
mation is still awaited from the State
Government and will be laid on the
Table of the House.

Publication of Books in Nepali, Doori and
. Manipuri

3489. SHRI P. M. SUBBA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer to
thcnplys‘ivenpvmmdQuuioaNo.
2741 on 27th July, 1982 regarding publi-
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cations of books in Nepali, Dogri and.
Manipuri and state:

(a) are Government aware that child--
ren speaking the above languages go out
of the main-stream of national life due-
te non-availability of suitable and rare
bookg in these languages at cheaper rates,
which nurtureg national integration; and

(b) if so, what steps Government pro-
pose to take to bring out cheap books in
the above languages to bring children
speaking those languages in the National
main-stream?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. R
SALVE): (a) and (b). The Publications
Division is bringing out its publications,
including children’s books. mainly in the
various languages mentioned in the Eighth
Schedule of the Constitution, Publication
of such books including children’s books,
in Nepali, Dogri and Manipuri would de-
pend on Plan priorities and availability
of resources.

Swadeshi Mining and Manufacturing Co.
Limiteg

3490. SHRI R. N. RAKESH:
SHRI R. L. P. VERMA.

Will. the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to reply given to Starred Ques-
tion No. 352 on 3rd August, 1982 regard-
ing Swadeshj Mining and Manufacturing
Co. Ltd. and to state the reasons why in
the public interest and the interest of
large body of shareholders, nationalised
banks, depositors, suppliers and others in-
volved, Government have ot already
appointed Government Directors on the
Boards of Swadeshi Mining & Mfg. Co.
Ltd, and Swadeshi Cotton Mills Co. Ltd.?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): M/s.
Swadeshi Cotton Mills Company Limited
is the holding company of which M/s.
Swadeshi Miniing & manufacturing com-
pany Limited is a subsidiary,
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The inspection of the books of accounts
and other records of M/s Swadeshj Cot-
ton Milly Company Limited under section
209A of the Companies Act has just been
completed. Suitable action, if any, against
the company would be taken in case the
examination of the inspection report indi-
cates serious actg of omission and com-
mission.

In the case of M/s. Swadeshi Mining &
Manufacturing Company Limited, the
clarifications/explanations have recently
‘been gubmitted by the company on the al-
leged financial irregularities arising out of
the inspection and these are under exami-
nation,

Divorce Laws for various communities

3491. SHRI M. RAMGOPAL RED-
DY: Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased

t0 state:

(a) what are the Divorce laws of the
Hindus, Muslims, Christians, Parsis and
Sikhs; and

(b) whether there is any proposal to
amend these laws?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
‘GAN NATH KAUSHAL): (a) The pro-
visions contained in the Special Marriage
Act 1954 with regard to divorce apply
to persons whose marriages are solemnised
or deemed to have been solemnised under
that Act or under the Foreign Marriage
Act, 1969 irrespective of the community
to which such persong may belong. Sub-
Ject to this, with regard to divorce:—

(i) the provisions of the Hindu Mar-
riage Act, 1955 apply to Hindus and
this Act applies to Sikhs also.

(ii) the provisions of the Indian Di-
vorce Act, 1869 apply where either or
‘both the parties to the marriage ig or
are Christians;

' (iii) the provisions of the Parsee Mar-
riage and Divorce Act, 1936  apply
‘where the parties to the marriage are
Parsees; and
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(iv) the Muslim personal law and
the provisions contained in the Disso-
lution of the Muslim Marriages Act,
1939 apply where the partieg are Mus-
lims,

It may also be mentioned that section
29(2) of the Hindu Marriage Act, 1955
saves the operation of any right recogni-
sed by custom or by any special enact-
ment to obtain the dissolution of a Hindu
marriage. Mention may also be made of
the Convert's Marriage Dissolution Act,
1866 which provides for the dissolution of
marriages of converts to Christianity in

.certain circumstances.

(b) A Bill, namely, the Marriage Laws
(Amendment) Bill, 1981 for amending
the Special Marriage Act, 1954 and the
Hindu Marriage Act, 1955 to include
therein irretrievable break down of mar-
riage as a ground of divorce.is now under
the consideration of a Joint Committee of
the Houses. There ig no other proposal to
amend the divorce laws.

Code of conduct for Central Trade Unions

3492. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of LABOUR
AND REH@BIL]TATION be pleased to
state:

(a) whether Government intend to al-
low only those Central trade uniong to
take part in official committees that ac-
cept a code of conduct; and

(b) if so, whether any legislative sanc-
tion would be obtained for such a step?

THE MINISTER OF STATE IN THE
MINISTRY OF LLABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
[KIDWATI): (a) and (b). No, Sir, Gov-
ernment has not taken any such decision.

Shortfall in production of Life Saving
Drugs

3493, SHRI CHITTA MAHATA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it jg a fact that there is a
shortfall in the production of life saving
drugs in ‘the country;
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(b) -if so, the reasons therefor and wha!:

steps Government propose to boost the .

production of life saving drugs; and

(c) the details of production of life
saving drugs for the last five years?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) There is no agreed list of
life-saving drugs as such., There is a list
of drugg known as ‘essential drugs’ which
was identified by the Hathi Committee,
which includes most of the life-saving
drugs. The total production of all bulk
drugs ang formulations in the country is
estimated to have increased from Rs, 240
crores and Rs. 1200 crores in 1980-81 to
Rs. 275 crores and 1300 crores respecti-
vely during 1981-82, However, the pro-
dution has fallen shory of the propor-
tionate Sixth Plan targets.

(b) Production constraints like power-
cut, shortage of water, equipment break-
downs, industrial unrest cheaper imports.
etc. are some of the reasons for the
shortfall in the production of drugs, The
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Government have taken the following
jmeasures to increase the production of
drugs in the country:—

(1) A large number of industrial
approvalg have been granted and their
implementation is closely  monitored
and steps taken to resolve problems, of
any, in implementation,

(2) Steps are being taken to increase
the production of bulk drugs and for-
mulations in the public sector by im-
proving the capacity utilisation,

(3) The schemeg for automatic
growth, recognition of installed capaci-
ties and schemes for re-endorsement of
higher capacities based on the best
production -performance have been ex-
tended to the drug industry subject to
certain conditions, Additional measures
if any needed will be taken to step up
the production of drugs in the country
further.

(c) The details of production of bulk
drugs and formulationg for the last 5
years ig as under;—

Yeer

Bulk diugs Formulations

(Rs. in (Rs. in
crores ) crores)
il R (64 -
1978-79 . 200 1050
1979-80 . 226 1150
1980-81 . 240 1200
1981-82 . 275 1300
_S_cstimatcd\
. Paadt & Pomar ad%w < 1982-83
wmdm::?u‘ Pagreie b aljtluge dcniplalh.
(M) =1 T7 D gawTEt B FwE
3494. St T Peg: am IW AW WAl & 7w A Pawer @
i WA TZ TAW FHT FO FLA (® Tt gt ?
I WAty @ qeg WA (o Paew
(@) yrftor Pagaetaw <o FEFE & wEew): (%) 3w Pagmdtwor P
g 1980-81, ® TN AH-IXT LSLA
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Dalay in Deliver of Dak

3495. SHRI T. R. SHAMANNA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) has it come to the notice of Gov-
ernment that the Posts and Telegraps De-
partment is losing efficiency and there is
delay in deliver of letters, money orders,
telegrams etc.; and

(b) has it come to the notice of Gov-
ernment that there is a loud complaint in
Bangalore that old age pensioners. are not
getting their pemsions regularly and in
time and there is corruption and that every
pensioner has to pay Re. 1/- or Rs. 2/- to
the postman, (There are nearly 50000
pensioners in Bangalore)?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRT YOGENDRA MAKWANA): (a)
The existing Mail and ' delivery arrange-
ments in the country are quite satisfac-
tory. However, stray cases of delay
occur due to late rumning of Air, Rail

. and Road services or dislocation on . ac-

count of strikes or go slow by the staff.
Coordination at various levels is, how-
ever, maintained with other dJdepartments
to bring about improvements and elimi-
nate bottle-necks.

(

The delivery performance of telegrams,
has been satisfactory, A Statement show-
ing percentage of telegrams  delivered
within the prescribed norms during the
months of April 82 to July, 82 is attached

at annexure.l.

(b) Tt is stated that about 744000
money orders are sent in a year to old
age pensioners in Karnataka. During the
last one year, the Department received
only 57 complaints about mon-payment of
old age pension money orders. On en-
quiry it was found that 32 money order
forms were lost in transit and payment
was got made by issuing duplicate money
orders. 21 money orders were returned
to the semders due to incorrect or incomp-
lete addresses. One money - order was
found correctly paid and in only 3 cases
there was non-payment or wrong payment.
Only one complaint of demand of Bak~
shish was received but no one came for-
ward to substamtiate the allegation.

Statement

Statement  showing prescirbed norns, targets and contral limits in respect of Transmission of

telegrams
1. Speed  of Telegram Service

(from booking to delivery)

(Transmisson) 9, age of telegcams transmitted and to end

within norms)

&

Norms Targets  Control
Limits
One link DA PR MR
Priority category Class XX & above . 1howr 109
Class XS & OS : R i N 2-hours 95 99&9

Qthers %

g-hm 00 8>
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1 2 3 4
Two links
Priority category
class XX & above 2-hours 100 98
Class XS & OS 4-hoars 95 90
Others 4-hours 90 8o
Three links
Priority category class
XX & above 3-hours 100 o8
Class XS & OS 6-hours 95 99
Others 6-hours 90 8o
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Sanction to Kuriarkutty-Karapara Hydro-
Electric Project in Kerala

3498. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of ENERGY be
pleased to state: '

(a) whether Government have given
sanction of Kuriarkutty-Karapara Hydro-
electric Project in Kerala;

(b) if not, the reasons thereof;

(c) when was the project sent to the
Centre for clearance; and

(d) the time by which sanction is like-
ly to be given?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (d). The Pro-
ject Report on Kuriarkutty  Karapara
Multi-purpose Project in Kerala with an
installed capacity of 95 MW was received
in C.E.A. in January, 1979. Subsequent-
ly, the Project Authorities informed CEA
that the Project is under revision. The
revised  Project Report is awaited in
C.E.A. The Project can be considered
for clearance after the revised report is
received and its techno-economic feasibi-
lity is established,

" Condition for Registration in Empldymem

Exchanges

3499. SHRI B. K. NAIR: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

- (a) whether it is a fact that Employ-
ment Exchanges insist upon residence .in
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the State and Knowledge of the local lan-
guage as a condition for registration of
applicants;

(b) whether the period often required
is not less than 5 years;

(c) whether Central Governmeant em-
ployees, why are liable to frequent trans-
fers, find it impossible to get their child-
ren and wards registered in Employment
Exchanges; and

(d) whether any steps are contempla-
ted to correct the situation, with details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (d). Some of the State
Governments have imposed residential re-
strictions in the matter of registration at
Employment Exchanges. Since such re-
strictions are against the provisions  of
Constitution, all the Chief Ministers/Lt.
Governors have been asked to ensure that
residence qualifications, if any, imposed as
a pre-condition for registration at Employ-
ment Exchanges are immediately with-
drawn.

ATHEATIN, T F FATE B TR
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Indian workers stranded in Libya

3501. SHRI INDRAJIT GUPTA:
SHRI K. A. RAJAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether his attention has been
drawn to the report that 740 Rajasthani
workers are stranded in Libya after being
abandoned by the contractor who had
hired them;

(b) whether it is also a fact that the
Indian Mission in Tripoli has not helped
to bring them back to India; and

(¢c) whether other Indian workers, simi-
larly stranded in foreign countries, are
facing problems of repatriation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir,

(b) No, Sir. Out of nearly 750 per-
sons about 80 have returned to India while
remaining have agreed to accept alterna-
tive jobs arranged by the Government of
Libya at the request of- the Indian Em-
bassy, in Libya. The workers who have
accepted alternative employment and
stayed hehind in Libya did so voluntarily.
The Embassy helped those who desired to
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return to India and the remaining were
helped to take up alternative employment.

(¢) No such case is in the knowldge of
the Government. However, in one case
relating to Kuwait, 46 workers who had
approached the Indian Embassy in Kuwait
with the complaint that no jobs were
given to them by the local firm which
~.recruited them, the Embassy has taken up
the wmatter with the Kuwait Ministry of
Social Welfare and Labour; and with the
help of our Embassy the workers have
found alternative employment.

Theft of ONGC Stores and Petrolenm
Products by ONGC Employees

3502. SHRI HARISH KUMAR GANG-
WAR:

DR. A. U. AZMI:

Will the Minister of ENERGY  be
pleased to state:

(a) whether it is a fact that employees
of Oil and Natural Gas Commission are
involve: in thefts of Oil and Natural Gas
Commission stores and petroleum  pro-
ducts;

(b) if so, how many thefts have taken
place during the course of the last five
years together with details thereof as also
the results of the investigations made, if
any; and

(c) outcome of the final action taken in
the matter, with details of employees found
involved in theft cases;

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c). In the period
from 1978 ty June, 1982, 724 thefts of
crude oil and other equipment, but not
petroleum products, took place in all the
projects/offices of the Oil & Natural Gas
Commission (ONGC), Out of these in
only 21 cases of theft were ONGC em«
ployees involved, = In all only 40 em-
ployees were involved. The position of,
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the cases against these 40 employees is as
below:—

1. Cses of emnloyees under

police investigation . . 18
2. Pending in courti . < 4
3. Acquitted by courts . ? 2
4. Deprtmental Inquiry 2 4
5. Under investigation by CBI , I
6. M jrr penalty imposed : 1
7. Minor penalty imposed i 9
8. Repat riation to the parent
department : . . 1
Total -—--—~——-—4;-

Pt i dRUTl HT W ITT TTHIR
T FAT det = Paofy P g° 1 7@
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News Item “HEC lets down Coal India”

3505. SHRI ERA ANBARASU: Wilk
the Minister of ENERGY be pleased to
state: o1 i

(a) has Government’s attention been
drawn to the news-item “HEC lets down
Coal India” appeared in the New Delhi
edition of Financial Express dated August
11, 1982;

(b) whether it is a fact that in spite
of issuing global tenders for the purchase
of four draglines, Government placed Or-
ders with a British firm though a repu-
ted Company of the United States had
quoted lower prices and quicker deliveries;

(c) whether it is also a fact that a
letret of intent placed with the U.S. Com-
pany was later withdrawn in favour of
the British Company;

(d) if so, the reasons thereof;

(e) whether it is a fact that the Britishs
Company has failed to meet the delivery
schedule offered by it resulting in huge
losses to the Government; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) Yes, Sir.

(b) to (d). It is correct that in response
to a Global tender for purchas of 4
Walking draglines of 24.90 Cu.m, capa-
city in 1979, the orders were placed for
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supply on Heavy Engineering Corporation
though their offer in collaboration with
@a British firm wag higher than that of
an American concern,

The delivery schedule of the American
offer was  also marginally favourable.
‘While both these offers were found to be
technically acceptable, Coal India was ad-
wvised to place orders on HEC taking into
account the considerations of promoting
indigenisation and the policy of giving cer-
tain price reference to public sector under-
takings.  Therefore, the letter of intent
issued by Coal India Ltd., to the U.S.
Manufacturers was not converted into a
firm order.

(e) & (f). There have been certain slip-
pages in delivery erection and commis-
sioning of the first two draglines against
the schedule originally envisaged.  The
qustion of expenditing delivery, erection
and commissioning of the equipment is
being vigorously pursued with HEC at
different levels by Coa] India the Govern-
ment. j :

Retireq Officers working in Private
Companies

3506. SHRI DIGAMBAR SINGH: Will
the Minister of ENERGY be pleased to re-
fer to the reply given to Unstarred Ques-
tion No. 2654 dated 27th July, 1982 re-
garding retired Officers working in private
«<companies and state:

(a) The outcome of the investigation
into the complaint referred to in part (a)
of the above reply, the officials and non-
officials involved and the remedial action
‘taken in the matter;

(b) whether he proposes to overhaul
this Branch with a view to give clean ad-
‘ministration and eradicate all such mal-
‘practices; and. i

(c) if not, how he proposes to deal with)
the malady?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (¢). The case is still
mnder investigation. Meanwhile, one offi-
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cial has been transferred. Transfers are
effected at suitable intervals as far as possi-
ble.  Instructions have been issued that
only officers of the rank of Under Secre-
tary and above may meet visitors by ap-
pointment.

Setting up of Organisation for Develop-
ment of tidal solar and wind power
Energy

3507. SHRI NAVIN RAVANI: Will
the Minister of ENERGY be pleased to
state:

(a) whether Government are consider-
ing to set up an organisation for develop-
ing energy from tidal, solar and wind
power in the country; :

(b) if so, steps taken in this regard; and

(c) the progress achieved so far in this
regard? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT - OF NON-CONVEN.-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.P.N.
SINGH): (a) to (¢). Government has set
up a Commission for Additional Sources
of Energy (CASE). CASE co-ordinates
matters relating to harnessing of all new -
and renewable sources of energy. Further-
more, a Department of Non-Conventional
Energy Sources has also been set up re-
cently.
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Recruitment of P and T Pensioners in P
and T Operative Offices

3510. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there is
very heavy backlog of vacancies in P&T
operative offices;

(b) whether it is a fact that carry over
of vacancies and delayed recruitment are
also common feature of the administra-
tive offices both in Postal and Telecom.
Circles; 1

(c) whether it a fact that very recently
some ad hoc orders have been issued for
recruitment of P&T pensioners against the
available vacancies in the operative offi-
ces only; and

(d) if reply to the above parts be im
the affirmative, will Government consider
the desirability of filling up temporarily
the vacancies in the administrative offices
preferably by the pensioners of the ad-
ministrative offices?

THE MINISTER OF STATE IN THE
MINISTRY OF . COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) No proposal is under consideration
to fill up temporarily the vacancies in the
administrative offices by retired officials of
such offices. The extent of vacancieg in
the Administrative offices is relatively
small and steps are being taken to ex-
pedite the recruitment of regular  staff
against the vacancies.

Irregular Supply of L.P.G. Cylinders by
Dealers

3511, SHRI S. M. KRISHNA: Will the
Minister of ENERGY be pleased to state:

() whether it is a fact that some de-
alers of LPG in the Capital turn down re- .
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quests on the phone to supply cylinders of
gnstomsﬁomersonthepleaofshort sup-

ply;

(b) if so, whether it is a fact that the
number of consumers registered with these
dealers has swelled manifald and conse-
quently they find it difficult to cope with
the demand on the same day;

(c) if so whether Government propose
to look into the working of these dealers;
and

(d) whether any steps will be taken to
see that with the increase in the number
of customers with any dealers- the stan-
dard of service also rises?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) No, Sir. However,
sometimes it may just happen that the
dealer may not be able to supply the re-
fill cylinder the same day on account of
various reasons like temporary shortage,
absence of delivery boy due to sickness
or when the requests are received late in
the afternoon.

(b) No, Sir.

(c) and (d). Do not arise in view of
(b) above.

Appointment of study Group for studying
Utilisation of  Offshore Gas

3512. SHRI BALASAHEB VIKHE
PATIL:

SHRI R. R, BHOLE:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is. a fact the Govern-
ment of India, has appointed a study
group (Shri Lavraj Kumar Committee) for
studying and recommending the measures
for optimum utilisation of offshore gas in
the State of Maharashtra;

(b) if so; what are the main recom-
mendations of this sub-committee;

(c) whether Government propose to set
“PanyOeumlunitiﬁordertohandle
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the utilisation of gas for Maharashtra and
if not, in what way this is proposed to
be done; and

(d) by what time, this will be brought
into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). The Working
Group set up in 1977 for studying the
utilisation of offishore gas in Maharashtra
had, inter-alia, recommended that the
Government of Maharashtra should study
the various issues connected with the pro-
posal for the supply of offshore gas
through a net work of pipelines to domes-
tic consumers as well as to the 45 textile
mills listed in the Group’s report includ-
ing the question of textile mills using a
mixture of LSHS and fuel oil instead of
gas for the purpose of reducing the lével
of pollution.

(c) -and (d). Various alternative arrange-
ments will have to be studied before decid-
ing upon the agency. The question of
the time therefore does not arise at pre-
sent,

Registration of Unemployed persons in
Employment Exchanges

3513. SHRI B. V. DESAI: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether State Government | have
been advised by the Union Government
to ensure - that registration of all candi-
dates, who turn up on any particular day
at any Employment Exchange, should be
effected the same day; ;

(b) whether for improving the function-
ing Employment Exchanges, Labour Minis-
try has asked the States t, create the
requisite machinery for enforcement of
Employment Exchange (Compulsory Noti-
fication of Vacancies) Act; LS o g

(c) if so, what are the other suggestxons
made in this regard;

(d) whether it has also been suggested
that to make the Employers’ Register com-



175 Written Answers

prehensive, mobile teams may be raised in
States; and

(e) if so, how many of the suggestions
made so far to improve the functioning
of the Employment Exchanges have been
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA
KIDWALI): (a) According to National Em-
ployment Service Manual prepared by the
Central Government, applicants calling at
Employment Exchanges upto 2 P.M. are
required to be registered on the same day.
However, applicants coming from along
distances even after 2 P.M. are not nor-
mally refused registration on the same day.

(b) Yes, Sir. The State Governments
and Union Territory Administrations have
been advised to create suitable machinery
for enforcement of Employment Exchan-
ges (Compulsory Notification of Vacan-
cies) Act, 1959 and Rules 1960 framed
thereunder.

(c) The_ other suggestions made for im-
proving the functioning of the Employ-
ment Exchanges are indicated in the An-
nexure.

(d) Yes, Sir. The State Governments
and Union Territory Administrations have
been advised to raise peripatetic teams
(mobile teams) and these have been set
up in some of the States and Union Ter-
ritories.

(¢) The actual implementation of the
suggestions lies with the State Govern-
ments/Union Territories, with whom the
Administrative and financial control of the
Employment Exchanges rest. :

Statement
Other suggestions made for improving the

functioning of Employment Exchanges

The following other important sugges-
tions have been made for improvement
in the working of the Employment Ex-
changes. z
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1. Adequate inspection staff should be
provided to conduct regular inspection of
Employment Exchanges and to look into
complaints,

2. Employment Exchanges should be
provided with access to testing facilities at
establishments which enjoy public confi-
dence.

3. The accommodation and amenities
available at Employment Exchanges should
be improved.

4. To ensure a satisfactory standard of
submissions against vacancies of Typists
and Stenographers, Employment Exchan-,
ges should confine their submissions to
previously tested applicants.

5. State Gavernments/Union Territor-
ries have been requested to provide staff
to the Employment Exchanges in accor-
dance with the staffing formula evolved
by the Central Institute for Research &
Training - in Employment Service.

6. Staff at officers’ level, as well as at
other levels, should be entrusted with ths
work of Employment Exchanges only after
they have undergone pre-service training
successfully.  Besides, there should be
regular programmes for in-service and re-
fresher training,

7. The State Governments/Union Ter-
ritories have been advised to create re-
search cells in the Employment Direc-
torate for: (i) conducting special studies/
surveys and allied matters, (ii) coordinat-
ing employment/unemployment studies and
surveys conducted in the States by other
Departments, (iii) effecting refinement in
methodology and techniques of collection
of data and (iv) undertaking other related
research work.

8. A Handbook of Instructions for the
use of the Enforcement Officers under the
Employment Exchanges (Compulsory Noti-
fication of Vacancies) Act has been circu-
lated to State Governments/Union Territo-
ries for their information and guidance. -
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Installation of INTELSAT

3514. SHRI B. V. DESAL: Will the
Minister of
BROADCASTING be pleased to state:

(a) whether it is a fact that one trans-
ponder abroad—the international Satellite
(INTELSAT)—has been looked for a pe-
riod of one year from 1 November, 1982 at
a cost of Rs. 1.9 crore as hiring charge
to provide live TV coverage of the Asian
Games;

(b) if so, by what time the same is like-
ly to be installed;

(c) whether any surety for its con-
tinuance and good service has been check-
ed in advance; and

(d) if so, whether any surety in this
regard has been provided?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) and (b). Yes, Sir. A TV
transponder of INTELSAT has been hired

INFORMATION AND
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for a period of one year w.e.f. 1.11.82 at
the rental of US § 1.9 million equivalent
to about Rs. 1.82 crores.

(¢c) and (d). As per assessment, this
transponder is expected to provide satis-
factory service and be available during
the period of hire.

Development of Telephone Services im
North Eastern Region

3515. SHRI AJOY BISWAS: Will the
Minister of COMMUNICATIONS be
pleased to state the schemes to be taken
up during the sixth plan period for the
development of telephone services in the
different States and union territories h
the North Eastern region?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): The
tentative proposals for the development of
Telephone services during the 6th Plan im
the different States and Union Territories
in North Eastern region are mdxcated im
the Annexure,
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Expansion of Indian Petro-Chemicals
Corporation

3516. SHRI DIGAMBAR SINGH: Will
the Minister of ENERGY be pleased to
state:

(a) whether the Indian Petrochemical
Corporation (IPCL), Baroda has submitted
to Government proposals for expansion in
5 petro-chemical projects such as acrylic
fibre plant etc.;

(b) il so, the broad outlines of the
project and the capital outlay involved;

(c) whether Government propose to en-
sure that Public Sector Unit is provided
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with tne latest technology for poly, fila-
ment yarn, ‘and other allied man-made
fibres sc that it could successfally com-
pete with the already established flourish-
ing private sector units; and

(d) if so, Government's thinking on this.
crucial issue and what other assistance it
proposes to render to this Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH): ‘(a) and (b). Yes Sir.
Indian Petrochemicals Corporation Ltd.
(IPCL) has submitted feasibility reports for-
the following projects:

S.No. Project

e T Tl TS —

1. DMT Expension (Pkzse IT) from 30,000 MTA to 40,060 V. TA
2. FCC Gas utilisation : Polypropg lene Copolymcr 25 000 MTA Di-

isobutylene-6,000 MT

3. Acrylic Fibre Expansion (from 12,000 MTA to 24,000 MTA) .
4. Xylenes Expansion (from 40,500 MTA to 96,500 MTA)
5. Linear Alkyl Benzene Expansion (from 30,000 MTA to 43,500 MTA)

B S R

Estimated cost

Rs. 1315 crores

Rs. 68-37 crores
Rs. 85-03 crores
Rs. 59-36 erores
Rs. 17-43 crores

(c) and (d). The selection of tecanology
will be made on techno-economic consi-
deration.

Parallel Mail Service Run by Coach
Attendants of Mail /Express Trains from
Delhi/New Delhi

3517. SHRI DIGAMBAR SINGH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether he is aware of the parallel
Mail service being run by the Coach
Attendants of all principal Mail /Express
Trains emauatmg from' New Delhi/Delhi
by carrying packets of letters anq parcels
on behalf of traders/businessmen and
delivering them to the representatives of
the latter on arrival at the respective
destinations;

(b) whether the Railway Staff is actively
involved in this racket; and

() if so, what steps he proposes . to
take to wunearth this racket in coltabora-

tion with the Railway Department and

thus prevent further loss of revenue being
caused to the Exchequer by such conduct
of the Railway staff?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
and (b). No, Sir. No such case has so far
come to the notice of the P&T department.

(c) if ‘any specific case comes to the
notice of the Department appropriate
action would be taken in consultation with:
the Ministry of Railways.

Supply of Gas to Central Government
Officers Posted to Mathura on Transfer

3518. SHRI DIGAMBAR SINGH:
Will the Mmlster of ENERGY be pleased
to state;

(a) whether any instructions have been:
issued to the newly opened Indane (IOC)
Gas Agency in Mathura to register the
Central Government Officers who are:
posted to Mathura on transfer for the gas
supply on their production of Transfer
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Vouchers in respect of gas connections
‘held by them in the Hindustan Petroleum
-'z'tt their last posting stations to avoid any
inconvenience being caused to them;

(b) if so, details; and

(c) if not, the reasons therefor and

“whether he proposes to do the needful
now?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1I DAL-
BIR SINGH): (a) Procedures already
“exist beteen the oil companies to enable
a gas consumer of ome company at any
parti.cul'ar location to get a substitute con-
nection at another location on his transfer
from another company, should the com-
pany that had earlier given him a gas con-
Vnection is not represented at the new
location of his posting. This is done
through the termination vouchers system
of each company being honoured by the
~other company on a reciprocal basis,

(b) and (c). Do not arise in view of
“(a) above.
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Tenders for sale of coal slurry

3520. SHRI PIUS TIRKEY: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that the slurry

of Kathara and Sawang  washeries of
C.C.L. has already been declared to be
of “D” grade non-coking coal for which
price has also been fixed on 27th May,

1982; and

(b) if so, the reasons and grounds on
which tenders have been inviteq for its
sale when price ig already fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) No, Sir.

(b) Does not arise.

Tenders for sale of shury

3521. SHRI PIUS TIRKEY: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that a tender
hag been invited for the sale of shurry
from Kathara Washery and Sowang was-
heries of CCL;

(b) if so, whether coal trading licence
was *a must’ for submitting the  tender
as per the conditions mentioned on the
tender paper; :
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(c) whether it is a fact that the above
tender has been awarded to a person who
does not hold coal trading licence; and

(d) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHAIIKAR MISHRA): (a) Yes Sir.

(b) Yes, Sir. S
(¢) No, Sir,

(d) Does not arise.

Coastling rural areas provided experimen-
tal tida] Energy

3522. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to
state:

(a) the details regarding the coastline
rural areas in which experimenta] tidal
energy wag provided in the year 1981-82;

(b‘) to what extent Government are
satisfied with ity performance; and

(c) the details regarding power poten-
tial for smal] industries therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢). Govern-
ment of India hag sanctioned a proposal
costing over Rs. 2 crores for taking up
studieg and investigations in the Gulf of
Kutch for establishing the feasibility of
developing power from  tides. Prelimi-
nary investigations for the purpose were
started in 1981-82. The tentative power
potential in the Gulf of Kutch from
tidal power generation is estimated at 600
MW, However it may be mentioned
that at present there is no tida] station
operating in the country. ‘

Lifting of dumped fire clay

3523. SHRI SHIBU SOREN: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that at the com-
mencement of digging a new colliery over
bottom mine, huge quantity of fire clay is
taken out and dumped wastefully; and
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(b) if so, whether any proposal has
been received for lifting the fire clay
dumped at various places?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
G1 SHANKAR MISHRA): (a) and (b).
The information is being collected and
will be laid on the Table of the House.
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New project at New Gobindpur in Kateh-
2 ra area of CCL

3525. SHRI SHIBU SOREN: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that a new pro-
ject is likely to be started in New Gobind-
pur in Kathera area of C.C.L.;

(b) if so, the time likely to be taken in
this regard and the details of the difficul-
‘ties being experienced;

(¢) the number of persons likely to be
appointed .there on the basis of the project
Teport; and

(d) the policy of the C.C.L. in regard
to appointments there?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b). Yes
Sir; Gobindpur project was sanctioned by
Government in Kathara area (and not
Katehra area) of C.C.L. on 17-7-1980 and
the rated capacity of this project is to
be achieved in 1990-91. The work hag al-
ready started but the progress is very slow
due to non-availability of land. This is due
to the fact that the land owners are not
mccepting the compensation assessed by
the competent State authority and are pre-
ssing for exorbitant rates of compensation
and employment to all villages. Problem
‘has not been- resolved even after interven-
tion of the State Government machinery
and such effort is still continuing.

(c) The number of personnel as per
approved project report, is 2390 at the full
production level.

(d) With regard to recruitment of per-
sonnel, C.C.L. is following the procedu-
res prescribed by the Government accor-
ding to which for posts carrying emolu-
ments upto Rs, 800/-, names of candida-
tes are called for from local employment
‘Exchanges. Direct recruitment is, however,
resorted to only after considering land
losers who are provided job as per norms
and available vancancies and after re-de-
ployment of persons transferred from other
:mines.  Superivisory positions and skilled
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positions are filled by open advertisements,
after ascertaining the position from local
employment exchanges that such persons
are not available with them.

Better Postal and Telecommunication
Service to Public

3526. SHRI NAVIN RAVANL Will
the Minister of COMMUNICATIONS be

pleased to state:

(a) whether he has promised better
postal and telecommunications service to
the public; and

(b) if so, what steps are being taken in
this respect and what improvement has
been achieved . after his taking over?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
It is the continuous endeavour of the de-
partment to provide better postal and
telecommunication Services to the public.
In the current plan also, adequate pro-
grammes have been laid out for this
purpose, e

(b) In the 6th plan period, improve-
ment of postal services is sought to be
achieved through extension of postal net
work primarily in the rural areas, provi-
sion of additional letter boxes and appoint-

. ment of additional E.D. Employees for

clearing letter boxes and effecting delivery
in the villages. = Postal counter facilities
will also be extended to many more vil-
lages through the services of mobile branch
offices.  Construction of departmental
buildings for Postal and RMS offices and
staff quarters is another programme during
the current plan which is expected to con-
tribute towards the efficiency of the
service.

During the last two years 255 postal
and RMS buildings and 1527 staff quarters
have been constructed. Similarly 3490
new post offices have been opened and
5494 additional E.D. employees have
been appointed. The number of additional
letter boxes installed during this period is
10339 and mobile counter service facilities
have been extended to 4600 additional
villages during this period,
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On the telecommunications side efforts
are being made to improve the quality of
service by various steps which include:—

(i) replacement of overhead wires by
insulated drop wires;

(i) use of jelly-filled cables in the
distribution pet work to prevent ingress
of moisture;

(iii) pressurisation of primary, junc-
tion and secondary cables with dry air
for reducing faults;

(iv) laying of cables through PVC
ducts to prevent damages; and

(v) Daily testing of important tele-
phones working for public utility or-
ganisations, hospitals, news agencies etc.,

On ‘account of various steps that are
being taken, general improvements in
various services have beep noticed.

"Opening of Post Offices in Villages of
Gujarat

3527. SHRI NAVIN RAVANI: Will

the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of villages, district-wise
for which representations have been made
for opening of village post offices in Guja-
rat since 1980 and the action taken by
Government in this regard;

(b) the criteria adopted for opening new
post offices in villages; and

(c) the number of villages in Gujarat
State district-wise, which have no village
post office as on 31st March, 1982 and
the time by which Government propose to
provide post offices in those villages?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I YOGENDRA MAKWANA): (a)
‘to (c). The information is belng collected
and will be laid on the Table of the
; House, g
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Import of Oij from Foreign Countries

3528. SHRI DAULAT SINHIJI
JADEJA: Will the Minister of ENERGY
be pleased to state:

(a) the details of the agreement made
for importing o0il from foreign countries
during the year 1982-83;

(b) the quantity likely to be imported
during the current year, countrywise;

(c) the quantity likely to be produced in
the country during the current year; amnd

'(d) what are the steps being taken to
increase production in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) and (b). The contracts
for the import of crude oil are normally
concluded on a calendar year basis. The
term contracts signed with the national oil
companies of some of the o0il exporting
countries provide for supply of following
quantities of crude oil in 1982:

(In Million Tonnes)

Coantry Q 1ntity
Iraq . : . . ; 30
Iran 3 3 . 5 ’ 3-3
Saudi Arabia ' 31
USSR . : s 2 . 2-8
UAE . . v » : 100
Nigeria ; : : 3 05
Venezuela 5 @ ' ) 05

It would not be in public interest to give
further details in this regard.

(c) About 20 million tonnes of crude
oil is expected to be produced indigenous-
ly during 1982.

(d) Several measures have been taken
for augmenting indigenous crude oil pro-
duction like intensification of exploration
activities, acceleration of indigenous crude
oil production programmes, repairs to the
existing sick wells and implementation of a

~number of enhanced recovery techniques.



191 Written Answers

100 Per Cent Electrification jn Himachal
Pradesh

3529. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(a) whether any districts/blocks have
been identified for 100 per cent electrifica-
tion by the R.E.C. in the State of Hima-
chal Pradesh; '

(b) if so, the names thereof and the
likely date by which these targets would
be achieved as also the present percentage
electrification of (i) villages (ii) households
in these districts/blocks alongwith the
likely expenditure for each area; and

(c) whether the schemes for 100 per cent
electrification in respect of all these dis-
trict/blocks have been sanctioned by R.E.
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). The infor-
mation is being collected 'and will be laid
on the Table of the House.

Transportation of Coal

3530. SHRI MOHANLAL PATEL:
"Will the Minister of ENERGY be pleas-
ed to state.: :

(a) what are the modes of transporta-
tion of coal used in India;

(b) whether any study has been made
to transport coal by pipelines as is dome
in some European countries; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) The
following modes of transportation of coal
are currently used in India:

1. Rail
2. Road

3. Ropeway
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4. Belt Conveyor; and’
5. Ships,

(b) and (c¢). Government has constitut-
ed a Working Group to examine the eco-~
nomics of transportation of coal through
slurry pipelines. This Working Group has
assigned the work relating to preparation
of Feasibility Report to M/s. Engineers
India Ltd. The Feasibility Report has
been accordingly prepared by M/s. Engine-
ers India, and submitted for consideration
to the Working Group.

Oil production plan by O.N.G.C.

3531. SHRI MOHAN LAL PATEL:
Will the Minister of ENERGY be pleased
to State:

(a) the salient features of the 10 years
perspective for oil production that is re-
ported to have been formulated by the
ONGC; -

(b) whether any changes have been
made by the ONGC in its exploration
programme in the country;

(c) if so, the details thereof; and

(d) the steps being taken to obtain the
required additional drilling rigs and heli
rigs for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY. (SHRI DAL-
BIR SINGH): (a) and (b). The ONGC
has formulated a conceptual plan frame
for accelerated exploration and exploita-
tion of hydrocarbons for 1980—90. This
comceptual plan frame envisages a total
outlay of Rs. 28995 crores. The matter
is under examination and details have not
been finalised, consequently, the question
of implementation does not arise at this
stage.

(c) and. (d). In view of the reply to
part (a) and (b) above, does not arise at
this stage. 1
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Imprisonment for violation of Factory
Laws

3532. SHRI N. E. HORO: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that compulsory
imprisonment is on the way to be prescrib-
¢d for a second violation of certain pro-
visions of the Factories Law; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION): (SHRIMATI MOHSINA
-~ KIDWAI): (a) and (b). There is a pro-
posal to prescribe compulsory imprison-
ment for second violation of provisions of
the Factories Act, 1948 wherein the order
of the court has not been complied with-
in the period specified or extended by the
Court.

News-item captioned ‘Russians may
make film of Asiad”

3533, SHRI N. K. SHEJWALKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state: S o

(a) whether Government’s attention has
been invited to the news-item appearing in
the “Statesman” dated 12th September,
1982 under the caption “Russians may
make film of Asiad”;

(b) if so, whether film experts from
other developed nations like Japan,
U.S.A., Canada, West Germany etc, were
also invited and if so, the details of their
views and if not, the reasons therefor;

(¢) number of Russian film experts who
are expected to come to India to make
film of Asiad, their names and status etc.;

(d) whether after Asiad, Government
propose to import Japanese technique on
films, if so, the details thereof; and

(e) whether Government are reconsi-
dering their earlier decision to invite Rus-
slan film experts?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) Yes, Sir.

(b) No foreign film experts have been
invited.

(c) Does not arise.
(d) There is mo such proposal.
(¢) Does oot arise.
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(M) Pat war Pafraw aufrorat

i
4a

to workers in Andaman and Nicobar
Islands

3535. SHRI MANORANJAN BHAK-
TA: Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government are aware of
the fact that Provident Fund Commis-
sioner, Calcutta does not issue yearly ac-
count statements to the participant workers
in the Andaman and Nicobar Island and
there is a widespread discontentment’ in
the Union Territory, if so, when in last
account slip was issued to Chattam Saw-
Mill Workers; and '
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(b) whether Government have consider-
ed for opening of an area office of Regio-
nal Provident Fund Commissioner in Anda-
man and Nicobar Islands, if so, when it
will be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) The requisite information
is being collected and will be laid on the
Table of the ngse.

(b) A proposa/l for opening a Sub-Re-
gional Office of the Employees’ Provident
Fund Organisation at Port Blair in Anda-
man and Nicobar Islands is under consider-
ation.

Vigilance Organisation in E.P.F. Organi-
sation in Tamil Nadu

3536. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether any vigilance organisation
has been set up in the E.P.F. organisation
in Tamil Nadu; and

(b) if so, how many cases in the nature
of irregularities have been registered, en-
quired into and disposed of during the last
three years by the said organisation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA.
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). The required
information is being collected and will be
laid on the Table of the House.

Shortage of Streptomycin Sulphate

3537. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) are Government aware of shortage
of Streptomycin Sulphate in this country;
and

(b) if so, what steps Government pro-
pose to take to augment the production?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). There is no short-
age of Streptomycin Salphate bulk drug in
the country. M/s. Hindustan Antibiotics
Ltd. and M/s. Indian Drugs and Pharma-
ceuticals Ltd. are carrying inventories.

In the two weeks’ period ending
8-10-1982 localised shortage of certain
specific brands of Streptomycin Injection
and Streptopenicilin Injection were reported
from Calcutta, Bharat Pur, and Madras. In
all these places equivalents were reportedly
available. The concerned manufacturers
were advised telegraphically to rush sup-
plies and they have reported to have re-
lieved the shortage.

Companies under M/s. TVS Sons Ltd.

3538. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the names and number of compa-
nies under the control ownership of
T.V.S. Sons Ltd., in Tamil Nadu;

(b) nature of business carried on by
each company;

(c) what are the assets of each of these
companies during the last five years pre-
ceding and including the financia year
1980-81; .

(d) whether any of the financial insti-
tutions have lent invested in each of these
companies and if so, what;

(e) whether all these companies have
been submitting their balance sheets in time
to Government; and

(f) if not, the names of the companies
and the action Government have taken in
regard thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
JAGAN NATH KAUSHAL): (a) to (c).
A Statement showing the names of com-
panies in the TVS Industrial House in
Tamil Nadu, nature of business carried on
by them and assets in 1977 to 1981 is laid
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on the Table of the House.[Placed in Li-
brary. See No, LT—5607/82]

(d) Tt is presumed that the Hon’ble
Member has sought imformation on out-
standing loans from financial institutions.
The information is given in the Statement
annexed.

(e) Yes, Sir,
(f) Does not arise.

Exemption from conservation of Forest
Act, 1980 to Tillari and Pench Hydel
Projects

3539. SHRI V. N. GADGIL: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that the Con-
servation of Forest, Act, 1980 has had
an adverse effect on the completion of
Hydro-electric projects;

(b) whether the Tillari Hydro-electric
Project and the Pench  Hydro Electric
Project in Maharashtra which are schedul-
ed to be completed by 1985-86 will be
delayed as they have not been exempted
from the provisions of the Conservation
of the Forests Act of 1980; and

(c) whether in view of severc shortage
power in Maharashtra, Government pro-
pose to grant immediate exemption in
their case?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). Informa~
tion is being collected and will be laid
on the Table of the House.

Transformer oil for Bandel Unit V Ther-
mal Power Station found unfit for use

3540, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY be
pleased to state:

(a) whether he is aware that the trans-
former oil meant for Bandel Unit V Ther-
mal Power Station (West Bengal) has
been found to be unfit for use, thus adding
to the ‘already critical power situation
in that State;
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(b) if so, whether he has got the matter
investigated as to how much sub-standard
oil has been supplied and fixed responsi-
bility for mnot conducting proper tesis
about quality before being supplied to the
Power Stations;

(c) the outcome thereof and steps tak:;‘
to eradicate such lapses in future; and

(d) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (2) to (d). The in-
formation is being collected and will be
laid on Table of the House.

Industrial house permitted t, import new
or second hand power plants for captive
use

3541. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY be
pleased to state:

(a) the names of large industrial houses
which have been permitted to import new
or second hand power plants for captive
use during the current year, so far and
in 1981-82;

(b) the capacity of these plants; the
places where these will be set up, the
country of import, whether direct or
through any Government agency the capi-
tal outlay mvolved in terms of foreign
exchange;

(c) the particulars of equipment which
has arrived or is in pipeline; and

(d) whether any part of power gene-
rated by these captive units would be
made available for public utility also,
particularly in the States where power
situation is in very bad shape; if so,
whether it will be canalised through the
State Blectricity Boards or direct to the
interested parties?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIR-
RAM MAHAJAN): (a) No large indus-
trial house has been permitted to import
power generating equipment for captive
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use in 1981-82 or during the current year
so far.

(b) to (d). Does not arise.

Scheme to acquire Land in Jharia Town
Area for Production of Coal

3542, SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be pleased
to state:

(a) whether there is any scheme to ac-
quire land in the area of Jharia fown
for increasing the production of coal;

(b) the details of the area of land likely
to be acquired for converting it into
mining area near Fharia Coalfield;

(c) the number of families likely to be
affected and what steps have been taken
for their rehabilitation; and

(d) when the scheme s likely ty be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b). Ac-
cording to the Master Plan for recons-
truction of Jharia Coalfield prepared by
CMPDIL with the assistance of Polish
Experts, a total of about 30,000 hectares
of land is required for mining blocks, both
opencast and underground, major roads,
railways, townships and power supply etc.
Jharia Coalfield is the only source of
prime cooking coal in India and of the
total exploitable reserves in this coalfield,
550 million tonnes are lying  beneath
Jharia town and other settlements.

(c) About 860,000 people would be re-
quired to be shifted by 2000 AD in
stages. Of these 523,000 would be BCCL
employees and their dependents, Others
to be affected are 267,000 people in
urban areas and 68,000 in rural areas.
Total land required for rehabilitation is
calculated at 19,190 acres. Seven town-
ships are planned for rehabilitation pur-
poses and " 66,000 houses are proposed
to be constructed for rehabilitation of

non-BCCL employees|dependents.  The
N
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proposal is that 50 per cent of the cons-
truction cost would be borne by BCCL
and 50 per cent by Bibar State Govern-
ment and associated Societies.

(d) The implementation of the scheme
has been already taken up in stages. Seve-
ral projects which constitute an integral
part’ of the scheme have been approved
and taken up for implementation. Jharia
coalfield reorganisation is scheduled to be
completed by 2000 AD.

Production of Coal

3543, SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be pleased
to state:

(a) what has been the grade-wise an-
nual production of coal during the years
1979-80, 1980-81 and 1981-82;

(b) whether it is a fact that coal sector
suffered losses during the said period; if
so, the amount of losses suffered;

(c) what are the reasons therefor; and

(d) what steps are being taken ty help
to reduce the losses to the minimum and
make it profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (d). The
information is being collected and will be
laid on the Table of the House.

Facilities for L.P.G. in towns of Orissa

3544, SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be pleased
to state:

(a) the names of the towns in the State
of Orissa where cooking gas facilities
have been provided up till 31st March,
1982;

(b) the names of the towns likely to
be provided this facility during the current
year;



203 Written Answers

(c) the criteria adopted for opening new
LPG agencies;

(d) the number of applications  for
new LPG connections pending in Orissa
as on 31 March, 1982; and

(e) the number of new connections
likely to be issued during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH):

(a) Aska Rourkela
Balasore Rayagod-a
Behrampur Sambalpur
Burla Sunzbeda
Cattack Bhubneshwir
Jaypore
Pwi

(b Bolangir § Dhenkanal

Brijrajnagar Phulbani
Buripada Chatropiu
Paradeep Korapat
Keonjar Bhavani Patra
Sundergarh

(c) Subject to product availability LPG
(Cooking Gas) marketing is extended to
new towns depending upon the follow-
ing considerations:

(i) anticipated customers potential;

(ii) maximum utilisation of distribu-
tion equipment; and

(iii) viability of operations.

However, the Industry has planned to
cover all towns-with a population of over
20,000 in a phased manner.

d) 26,279.
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(e) 37,000,

Re-employment to Delisted Casuals  in
Kessergarh & Damoda Collieries

3545, SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(a) number of delisted casuals found
eligible for re-employment as badli loa-
ders in Kessergarah and Damoda Collieries
of Area No. 1 of the B.C.C.L. having
more than 75 days of attendance between
1973 and 1976 as per the agreement in
the consultative committee, facts in de-
tails;

(b) number of delisted casuals actually
re-employed till 1-10-1982;

(c) whether it isg a fact that the task
of establishing identity was given to the
DIG Security, B.C.C.L. more than one
year ago; and

(d) whether the task has been com-
pleted, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) tg (d). In-
formation is being collected and will be
laid on the Table of the House.

Loss of Coal Production due to Non-
availability of Power, Strikes and
Absenteeism.

3546. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(e) loss of coal production due to non-
availability of power, strikes and ‘absen-
teeism in the five coal companies under
CIL in the last five years; and

(b) whether the lose has started increas-
ing again; if so, the steps taken thereon?

" THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) The loss of
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0931 production s estimated by CIL due to non-availability of power over the last
ﬁve years have been as followu.

(figures in million tonnes)

=2 = —
Years ECL LCCL CCL WCL NEC Tc;tul
1981-82 . J y N 1:49 0:49 o 6o 041 0-02 8-01
1980-81 . . . : 2:46 1°67 1-10 0-23 o 5°46
1979-0 . ‘ : . 2+83 2'15 151 027 0-02 6-78
1978-79 . or T 0-94 124 1°25 024 o 7 967
1977-78 . : : ] 0-32 0-91 0:91 0-19 ok 2-33

T he loss of coul production as estimated by GIL due to absenteesim over the last five years
have been as follows;—

Years : : ‘ : ECL BCCL QCL WCL NEC Total

1981-82 ; : ! 1°24 047 0°35 0-24 s 230
1980-81 . . ' . 3'20 094 0-42 0-66 we 522
1979-80 . 5 i . 3:19 0'92 0-27 0-76 0-30 5'44
1978-79 . : . : 2:57 0-95 0.46 0-51 iy 449
1977-78 . g k g 013 0-73 0-28 010 & 1-24

The CGIL maintains statistics of loss of production due to labour unrest endjor law crd
order. The loss of production due to labourgnrest/l‘ w and order as estimated by CIL ovcr
last five years have been as follows:— \

Years - ECL BCCL CCL WCL NEGC Total

1981-82 . ; ; : 0-26 a0y o 014 .. 047
1980-81 . ; . § 015 017 0-05 0-24 o 061
1979-80 . d , ; 0'20 < - 015 0-03 0-26 T 0: 64
1978-79 . " : . 0'33 0-45 0.13 0-29 St L

1977-78 . o, . . 0-16 0-25 0r12 0-12 e 065
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(b) No, Sir.

Failore of Telephone Service im  Dar-
bhanga, Madhubani and Jayanagar.

3547. SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to USQ
No. 3896 on 3rd August 1982 regarding
failure of telephone service in Darbhanga,
Madhubani and Jayanagar and to state:

(a) the latest position with regard to the
disruption in telephone services in Dar-
bhanga, Madhubani, Jayanagar and what
improvements have since taken place;

(b) whether installation of superior
engine alternators has ended disruption at
Darbhanga, = Madhubani, Jhanjharpur,
Lohrisarai, Shoghardiha and non-materia-
lisation of trunk calls from Bisfi Parsouni,
Ghaharghat, Basaitha, Loukaha, Ladaiua,
Ladaiua and Babu Barahi Public call
offices; if;,{ot the reasons and remedial
measures; and

(¢) whether postal buildings at Benipatti
Postal Head Quarter are being constructed
and neghbouring P.C.Os. parented to
Madhubani via Benipatti?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
The latest position of telephone services in
Darbhanga, Madhaubani and Jayanagar is
satisfactory. The effective percentage of
trunk calls from Darbhanga has increased
from 67 per cent in July, 82 to 76 per
cent in September, 1982,

(b) Installation of engine alternators of
higher capacity at Darbhanga and Lehri-
sarai has improved the working of tele-
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phone exchanges in these places. Engine
Alternators at Madhubani, Jhanjharpur,
Ghoghardiha have been found to be\‘ suffi-
cient to meet the power requirements of
these exchanges.

Very few calls are being booked from
these Public Call Offices.

(¢) Postal building at Benipatti already
exists, Suitable building to house a 25
lines exchange is being searched., Nearby
Public Call Offices will be parented to
Benipatti op  comissioning of this

exchange.

Subsidiaries of Tata Oil Mills Company

3548. SHRI D, S. A, SIVAPRA-
KASHAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Tata Oil Mills Company
(TOMCO) has any wholly owned sub-
sidiaries ijn India;

(b) if so, how many such subsidiaries

- are at present; and

(c) the nature of them and the capital
invested in each?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
JAGAN NATH XAUSHAL): (a) to (c).
Yes, Sir. As per the printed annual re-
port of M/s. Tata Oil Mills Co. Ltd.
(TOMCO) for the year ended 31st March
1982 it has two wholly owned subsidiaries
in India viz, (1) M/s, Lakme Ltd. and
(2) M/s, Aftaab Investment Co. Ltd. The
nature of activity is as under:—

S.No.

-

— g o e g 4 g —

Name

———— e — e

"1. MJs. Lakme Ltd.

2. M/s. Aftaab Investment Co. Ltd.,

S O -

Nature of activity

Perfumery, cosmetics and Toilct T ¢y

tions.

Investment.
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TOMCO holds the entire equity capital
of Rs. 81.00 lakhs of M/s. Lakme Ltd.
and Rs, 10.00 lakhs of M/s. Aftaab In-
vestment Co. Ltd, respectively.

LD.P.L. Performance '

3549, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether his attention has been drawn
to the news-item captioned “IDPL per-
formance poor, says Minister” appearing
in the Times of India, New Delhi dated
the 26th August, 1982; and

(b) the reasons why the 1IDPL has failed
to disperse its offices to the Plants to en-
sure better coordination and economy in
its expenditure?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) The Offices of the Plant manage-
ments are located in the plants. The Cor-
porate Office has also been moved to Gur-
gaon, next to the formulation plant. Only
the Marketing Division and Liasion Office
are located in Delhi, apart from the Re-
vional Sales Office for the Delhi region
and the Bulk Sales Depot.

Representation from P & T. employees
of Katihar Division

3550. SHRI BHOGENDRA JHA: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether P&T employees of Katihar
Division had addressed any representation
dated 20th July, 82 to the Minister for
Communications; and

(b) if\ so, details thereabout and Gov-
ernment reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
A representation dated 20th July 82 was
received from becretary All India P&T
Employees Coordination Committee Kati-
har, which is an unrecognised organisation.
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(b) the - representation contained the
following demands;

(i) Immediate release of DAs due
from 1.4.82 and 1.6.1982;

(ii) Settle urgently the demands re-
garding pay parity with public sector
undertakings;

(iii) Immediate repeal of FR-17(A);

(iv) Lifting of ban on meetings in
office premises;

(v) Cancellation of orders of rotatio-
nal transfers;

(vi) Payment of pending claims of
OTA etc.; and

(vii) Standard licence fee of P&T Quar-
ters at Katihar instead of flat rates.

Under the existing policy no action is
required to be taken on the representation

received from an unrecognised organisa-
tion,

TE & AgRE R PewIy wiw
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4 7g T & a9T W P o
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R Fw & fau &g w8

Remuneration ete, of Executive of
Birias, Tatas, Dalmias

3552, SHRI SANAT "KUMAR MAN-
DAL: Will the Minister of LAW, JUS-
TICE' AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 1845 on 20th July,
1982 regarding Remuneration etc, of execu-
tives of Birlas, Tatas, Dalmias and state;

(a) under what Law, Rule or Order
Executive Directors, Directors, Managing
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Directors, and other executives of Public

_Limited Companies are being supplied
luxuriously furnished residences with all
modern gaggets like Fridges, Air-Condi-
tioners, (etc. and other appurtenamces) for
their confortable living and free medical
facilities;

(b) what is the limit upto which such
expenditure can be annually incurred and
whether this is taken into account while
computing their Taxable Income amd its
monetary value included in the remunera-
tion shown in the Statement appended to
the Annual Reports of such companies;
and

(c) whether in view of 65 per cent of
the population living below poverty line,
Government propose to apply some check
sover such luxurious spendings?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAG-
ANNATH KAUSHAL): (a) to (¢). Under
‘provisinons of sections 269, 198, 309, and
388 of the Companies Act, 1956 read with
section 637AA, the Central Government
is required to regulate the appointment,
personal remuneration and perks of the
Directors, Managing Directors/Whole
time Directors and Managers of public
limited companies and such private limit-
ed companies which are subsidiaries of
public limited companies. The latest guide-
lines in this regard were issued by the
Central Government on 9.11.1978 and
4.10.1979 for regulating the remuneration
payable to aforesaid managerial personnel.
According to these guidelines, a
maximum salary of Rs. 5000/- per
month, 1 per cent commission not
exceeding 20 per cent of salary and
perks are allowed and the perquisites
of such managenial personnel are restric-
ted to an amount equivalent to the annual
salary on the basis of actual expendituce
or liabilities incurred by the company as
provided umder Explanation to section 198
of the Companies Act. There is, at pre-
sent, no provisions in the Companies Act
to regulate the remuneration of other exe-
cutives of public limited companies and
private limited companies. However, in
the case of executives related to the Direc-
tors, approval of the Central Government
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is necessary under section 314(1B) of the
Act for all offices or places of profit held
by such relatives if such appointments
carry a remuneration of not less than Rs.
3,000/- per month,

Any contravention of the sanction orders
issued by the Government when brought
to notice are e¢xamined and necessary
action taken against the Companies, Fur-
ther, statutory auditors have the responsibi-
lity to examine the books of accounts and
point out if there is any infringment of
the sanction orders issued by the Covern-
ment. Necessary action is taken by the
Government on the basis of such reports
of the statutory auditors.

The remuneration shown in the Annual
Accounts of the company is required to
include the monetary value of the perks
also. As regards computation of taxable
income the same is regulated under the
Income Tax Act and rules made there-
under.

Setting up new Refinerieg

3553. SHRI NAVIN RAVANTI: Will the
Minister of ENERGY be pleased to state:

(a) whether Government propose to set
up some new refineries and expand some
of the existing refineries in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir.

(b) A Statement,
tached. -

giving details, is at-

Statement

1. A number of refinery expansion and
modernisation projects are presently under
implementation, These are:

(i) 1.2 million tonnes per annum
(MTPA) expansion (to achieve a refin
ing capacity of 4.5 MTPA) and 1.0
MTPA fluid catalytic cracking unit of
Cochin Refinery;

(ii) 0.75 MTPA expamsion (to achieve
a refining capacity of 6 MTPA) und
0.6 MTPA fluid cataytic cracking unit
in the Bharat Petroleum Refinery, Bom-
bay., ‘

i
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(iii) 2.8 MTPA expansion (to achieve
a refining capacity of 5.6 MTPA) and
0.6 MTPA fluid catalytic cracking unit
in Madras Refinery;

(iv) 3.0 MTPA expansion (to achieve
a refining capacity of 4.5 MTPA) with
0.6 MTPA fluid catalytic cracking unit
in the Hindustan Petroleum Refinery,
Visakhapatnam; and

(v) 2.0 MTPA expansion of Hindus-
tan Petroleum Corporation’s refinery at
Bombay to act as a balancing unit.
#  ynese projects are expected to be comp-
' letted by 1984-85,

2. The following secondary processing
I facilities are also under implementation:—

(i) 1.0 million tonnes per annum fluid
catalytic cracking wunit in the Kovali
Refinery of Indian Oil Corporation.

(ii) 1.0 million tonnes per annum
fluid catalytic cracking unit in the
Mathura Refinery of Indian Oil Corpo-
ration; and
(iii) 0.5 millions tonnes delayed coking
plant in the Barauni Refinery,

3. In addition, two new refineries of 6
- million tonnes per annum capacity each
are proposed to be located near Karnal and

. Bangalore.

4. A proposal to expand Haldia refinery
by 3.0 million tonnes per annum is under

consideration.
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Thermal Power plant in Andaman and
Nicobar Island

3555. SHRI MANORANJAN BHAK-

TA: Will the Minister of ENERGY be

pleased to state:

(a) whether Government have sanction-
ed a Thermal Power Station in Anaaman
and Nicobar Islands; if so, the date . of
sanction and when the installation woik
will be undertaken;

(b) whether Andaman and Nicohar
Administration would be allowed to install

the said work or some outer agency will,

be engaged by the Government of India,
in the latter case, the reasons for not en-
trusting it to the A & N Administraio;

(c) whether Government of India agice
that all Class II and Class IV employment
will be made locally; if not, the reasons
therefor; and

(d) whether some employees of CLEA
have been posted to Port Blair from the
main-land; if so, their details (including
designations); and the considerations for
their posting to Port Blair? =

THE MINISTER OF STATE IN THE"

MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) A scheme for

establishment of 2x§ MW Thermal Powei %~

-
o
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Station in South Andaman of the Anda-

man and Nicobar Islands has been cleared
by the Central Electricity Authority and
the Planning Commission. A formal ad-
wministrative sanction is expected to be
issued shortly. Preliminary works are
wmder progress and the installation work
‘~ likely to commence in early 1983-84,

(b) The agency for carrying out the
installation works would be decided in
consultation with the Andaman & Nicobar
authorities.

(c) To the extent possible and practi-
cable Group ‘C' and Group ‘D’ employ-
mwent would be made locally.

(d) No CEA staff has been posted to
Port Blair from main land for the purpose
w0 far.

Increase in Number of Notaries for Poona

3556. SHRI V.N. GADGIL: Will the
Minister of LAW, JUSTICE and COM-
PANY AFFAIRS be pleased to state:

(a) what is the total number of Nota-
ries sanctioned for Poona city; and

(b) whether Government propose to in-
crease the number in view of the fast
growth and increasing demands of the city?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHIK): (a) The

(i) Vindhyackal STPS (St. I)
Unit size
Foreign contracting purty
Indizn Agent
Coatract Vilue .

(i) Rihend S TPS (St.1

Unit size ¥

Foreign controcting party

Indian Agent

utract Valye .
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number of Notaries to be appointed by the
State Government of Maharashtra from
its quota for Poona District is 4. There
is, however, no such stipulation in the
quota for appointment of Notaries-by the
Central Government in Maharashtra State.

(b) Yes Sir, a proposal in this regard
is under consideration in comsultation with
the State Government of Meharashtra,

Power Projects Contracted on  Foreign
Manufacturers and Suppliers

3557. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of ENERGY be
pleased to state:

(a) names of taermal power projects
being contracted om foreign manufacturers
and suppliers;

(b) number and size of thermal unus
(in MW), names of foreign contracting
parties and their Indian agents and values
of contracts in crores of rupees; and

(c), whether global tenders were invited
for~the award of each of the above cont-
racts, if not, the reasons for the same in
each case?

"THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Con-
tracts have recently been finalizeq for
setting up of Vindhyachal Super Thermal
Power Station (Stage-I) and Rihand Super
Thermal Power Station (Stage-I). The de-
tails are given as under:—

6x210 MW
~— M]/s.T echno-prom export (USSR).
—Nil
—Ras. 321 crores (approx)

. =—2X 500 MW

-—(l\é/;{ l)Northc rn Engineering Industrics

—Nil

—Rs. 410 crores (approx).
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(¢) No Sir. The Vindhyachal STPS
(Stage-1) is being set up in pursuance of
the provisions of the
Economic and Technical Cooperation
between India and USSR signed in Decem-
ber, 1980. ~As _regards Rihand STPS
(Stage-I), in pursuance of an offer made
by UK. on a bilateral basis, NTPC held
discussions and concluded a coniract with
a British Consortium of manufacturers for
the setting up of the project.

Scheduled €astes/Scheduled Tribes
Regional P.F. Commissioners

3558. SHRI N, E. HORO: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Scheduled Caste/Scheduled
Tribes Regional Commissioners are work-
ing in the Employees Provident Fund Or-
ganisation; if so, how many Commis-
sioners belong to Scheduled Caste/Sche-
duled Tribe category;

(b) whether it is 'a fact that none of the
Scheduled Tribe/Scheduled Castes Region-
al Commissioners .is working independently
in the Regional Offices throughout India;

(c) whether it is a fact that the Junior
Regional Commissioners pertaining to
general category are working independent-
ly in the Regional Office throughout India;

(d) how many such Junior Regional
Commissioners are working independently
in various States of India;

(e) the reasons of this distinction against
the SC/ST Regional Commissioners in the
Employees Provident Fund Organisation;
and

(f) what action Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA
KIDWAI): According to the Employees’
Provident Fund authorities the facts are as
follows:

(a) Yes, Sir. Four officers belonging to
tae Scheduled Caste community ‘and one
bzlonging ty the Scheduled Tribe commu-
nity are working as Regional Provident
Fund Commissioners/Deputy  Regional
Provident Fund Commissioners in the Em-
ployees’ Provident Fund Organisation.

{b) No, Sir.
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(¢) and (d). The posts of Regional Pro-
vident Fund Commissioners (Grade = III)
and Deputy Regional Provident Fund
Commissioners are equivalent and belong
to a common cadre carrying ‘the same
scale of pay. Their posting either as Re-
gional Provident Fung Commissioner or
Deputy Regional F ovident Fund Com-
missioner does not involve any superses-
sion or monetary loss. Their postings as
Regional Provident Fund Commissioner or
Deputy Regional Provident Fund Com-
missioner are done on administrative con-
siderations. and in the exigencies of pub-,
lic service.

(e) and (f), Does not arise.

’

Junior Engineers upgraded as Junior Engi-
neers Group ‘B’ Officers in P&T Depart-
ment

3559, SHRI TRILOK CHAND: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether 800 J.Es were upgraded as
J.Es. Group ‘B’ officers in May 1981 and
whether SC/ST candidates were also pro-
moted according to the quota or reserva-
tion;

() if not, the reasons therefor;

(¢) whether the P&T Department had
conducted a competitive examination in
November, 1981 for the remaining JEs to
be selected in which mostly persons belon-
ging to the SCs/STs remaining were can-
didates;

(d) if so, reasons why an examination
for the remaining ‘approved candldates
only wasg conducted;

(e) whether all the selected candidates
had necessarily to take the 1981 competi-
tive examination (thosc already promoted
and those who were yet to be promoted)
or only those candidates who were yet to
be promoted were required to take the
competitive examination; and

(f) if so, the reasons why SC/ST candi-
dates were asked to take examination se-
parately?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)

L

Y
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Yes, Sir. 800 Junior Engineers were pro-
moted to TES Group ‘B’ in May; 1981.
The officers belonging to SC and ST
among these 800 officers were also promo-
ted in May, 1981.

(b) The remaining officers in the reser-
vation quota were promoted w.ef. from
30-6-82, since they appeared comparati-
vely Jower in position in the approved pa-
nel of 1200 as per the prescribed rules.

(c) and (d). No, Sir, The P&T Depart-
ment had conductedq a Competitive -Exami-
nation for ‘promotion from Junior Engine-
ers to TES. Group ‘B’ for 33 per cent
quota in March, 1982 in which, those
officials who had already qualified in the
Departmental Qualifying Examination
were eligible. This was meant for all can-
didates including SC/ST officers.

(e) The Competitive Examination was
not compulsory, It was open to all the
officials who had already qualified the
Departmental Qualifying Examination.

(f) Does not arise,
Setting un Radip Stations jp Orissa

3560. SHRI ARJUN SETHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have selected
sites for some additional Radio Stations to
be set up in Orissa, in view of the frequent
attack of cyclones ‘as it has happened re-
cently;

(b) if so, the details regarding the lo-
cations thereof; and

(c) the progress sp far made in imple-
menting the project which was earlier ta-
ken intp hand? i

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P. SAL-
VE): (a) No, Sir.

(b) ang (c) Do not arise,

KARTIKA 11, 1904 (SAKA)
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Survey for Dcteéﬁng Coal Reserves

3561. SHR SUBHASH YADAV:
SHRI ARJUN SETHI:

Will the Minister of ENERGY be plea-
sed to state:

(a) whe'her the Central Mine Planning
and Design Institute Limited, the planning
nuclzous of Coal India Limited, has drawn
up any special plan to take up exploration
on a priority basis for detecting sizeable
quantity of coal reserve; in various coal-
fields in tte country;

(b) what are the names of the places and
States where exploration work has been
carried out and is being carried out;

(c) the results achieved; and

(d) financial implications thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) Yes, Sir.

(b) The detailed exploration on a pri-
ority basis is being carried out in Kasta
(East), Ardhagram and Bakulia ijn West
Bengal, Pirpainty/Barahat, Hura °‘C',
Piparwar and Ashok in Bihar, Amolori,
Dipka, Si;fghogri, Rawanwara North and
Gotitoria East and West in MP, Kalinga
and Belpahar in Orissa. These ‘areas are
distributed in the coalfields of Raniganj,
Rajmahal, Singrauli, North Karanpura,
Talcher, TB Valley, Korba, Pench Valley
and Mohpani.

(c) Exploration in all the above areas
is in progress and so far a total of
1,38,342 metres of drilling has been carri-
ed out and is likely to be completed by
the end of 1983. As a result of this,
nearly 3,900 million tonmes of coal re-
serves are likely to be established.

(d) The programme of exploration in the

. priority blocks as indicated above will
.cost approximately Rs., 12 crores.
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Abolition of Contract Labour System in
- Public Undertakings s

3562, SHRI KRISHNA PRATAP
SINGH: Will the Minister of LABOUR
AND REHABILITATION be pleased to
‘state: y

(a) whether Government have decided
to abolish contract labour system from
different public undertakings in the
<ountry;

(b) whether Government are aware of
the fact that contract labour system is
still prevalent in public undertakings; and

(c) if the answers to the above parts be
in the affirmative, the reasons for (b)
above and what steps Government propose
to take to abolish contract labour system
in all the public undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): Contract Labour (Regula-
tion and Abwolition) Act, 190, Central
Government have already issued notifica-
tion and Abolition )Act, 1970, Central
labour in the occupations/operations listed
in the statement enclosed.

Statement
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(b) and (c). Government are aware of
the existence of contract labour system in
Public Sector Undertakings. Section 10 of
the Contract Labour (Regulation and
Abolition) Act deals with prohibition of
employment of contract labour and provides
that the appropriate Government, may
after consultation with the Central Board
or, as the case may be with a State Board
prohibit employment of contract labour in
any process, operation or other work in
any establishment. However the appropri-
ate Government before issuing a notifica-
tion prohibiting contract labour has to
satisfy itself that the nature of work in the
establishment concerned is of a perennial
nature and the work entrusted to the cont-
ract labour is done ordinarily through
regular workmen in that establishment or
an establishment similar thereto. The
abolition of contract labour in the Central
sphere can be done by the Central Gov-
ernment on the recommendations of the

Central Advisory Contract Labour Board,
which examines such proposals and makes
suitable recommendations to the Ministry
of Labour. Prohibition of contract labour
in some more categories of work is under

the consideration of Government,

S. Name of the
No. Industry

1. Chal Mines

2. Buildings

3. Iron Qre Mines .

(i) Raising or raising-cum-sclling of coal.
(ii) Coal loading 2nd unlozding;

(iii) Overburden rcmoval ond earth cuts
ting;

(iv) Soft coke m-nufzcturine; and

(v) Driving of stone drifts and miscellane-
ous stone cutting underground.

Sweeping, dusting-and watching.
(i) Overburden removal

(ii) Drilling zand blasting;

.
’
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4. Limestone, Dolomite and Manganese Mines. .

"y
(iii) Float ore operations ;

(iv) Muck cleaning operations in crushing
plants, screening plants andfor con-
veyor belts; and -

(v) Wagon levelling operations.

(i) Overburden ramovil ; and

i) Drilling and blasting.

Appointment of Judges belonging to SC/
ST and Backward Classes in Supreme
Court and High Courts

3563. SHRI JAI NARAYAN ROAT:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have sought
the views of the Chief Ministers of States
and the Chief Justice of the High Courts
for the appointment of the Supreme Court
and the High Courts Judges from the
Scheduled Castes, Scheduled Tribes, Back-

ward classes and other weaker sectioms of -

the society;

(b) if so, the details thereof and action
taken so far in the matter; and

(c) if not, whether Government would
remind them to expedite the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) The views of the Chief Ministers of
"« the States and the Chief Justices of tha
High Courts have not been sought in the
matter. The appointment of Judges in
the Supreme Court and the High Courts is
made under the relevant provisions of the
Constitution which do not provide for re-
servation for any caste or class of persons.
However, the Government addressed the
Chief Ministers of States and the Chief
justices of High Courts in August, 1980
saying inter alia that it should be possible
for them to locate persons from the Bar
belonging to Scheduled Castes, Scheduled
Tribes, Backward classes and other weaker
sections who were suitable for appointment
2522 1858,

so that more persons from these sections
could be appointed to the High Courts.

(c) Since the views of the Chief Minis-
ters and Chief Justices were not sought,
there is no occasion for asking them to
expedite the matter,
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Training of Women

3565. SHRI ASHFAQ HUSAIN: Will
the Minister of LABOUR & REHABILI-
TATION be pleased to state:

(a) whether Government’s attention has
been drawn to recommendations of I.L.O.
Swedish International Development Agency
meeting in New Delhi regarding need for
larger outlay for training of women; and

(b) if so, Government’s decision and
policies in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir. The recommen-
dations were made at the Seminar held at
New Delhi, in September, 1982, on Voca-
tional Training for Women, by the Labour
Ministry, in collaboration with the Swe-

dish International Development Authority
and IL.O.

(b) On receipt of the ﬁnal report of
the Seminar, the recommendations will be
examined.

Dumping Drugs by Foreign Countries

3566. SHRI S.B. SIDNAL: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the dumping of drugs by
China, Bulgaria, Italy and other countries
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into the Indian market has seriously ham-
pared the growth of the bulk drug indus-
try;

(b) whether it is also fact that liberal
imports of bulk drugs has also upset
Indian entrepreneurs;

(c) what is the volume of imports of
bulk drugs during the last two years; and

(d) the steps proposed by Government
to protect indigemous drug industry from
competition from foreign suppliers?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (d) Imports of bulk
drugs and formulations into the country
are regulated under the Import & Export
Policy. Depending upon the stage of deve-
lopment in the production of each bulk
drug and with a view to protecting the
indigemous production of bulk drugs, suit-
able restrictions have been imposed in the
Import Policy in respect of the import of
the drugs. Tariff protections have also
been provided to indigenous production of
drugs. In respect of banned drug items
and those permitted for imports in limited
quantities, the possibilities of large imports
and as such of dumping do not exist. In
so far as canalised bulk drugs are concern-
ed, purchases are made by the State Trad-
ing Corporation on competitive basis and
such purchases are restricted to the extent
of the gap between the requirements and
availability from indigenous producers.

The possibiity of large scale imports of
drugs exist in those cases where either
imports are allowed under automatic licen-
ses or the drugs are permitted for imports
under Open General Licence. Since most
of such items are either not produced in
the country or their domestic production
is insignificant. Government have allowed
their imports to ensure their free availa-
bility in the country. As and when the
manufacturers inform the Government
about the' commencement of regular pro-
duction of even such types of drugs, suit-
able import restrictions are imposed even
on import of such drugs.
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The value of imports of bulk drugs
during the year 1981-82 was Rs. 105.06
crores c.if. as against value of imports of
Rs. 87.24 crores c.if. during the earlier
year 1980-81.

Export of Indian Films to Pakistan

3567. SHRI HN. NANJE GOWDA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Pakistan Government has
shown willingness to import Indian films;

(b) if so, whether Government of India
have received any representation or had
any discussion in the matter;

(c) if so, the details thereof;

(d) whether Government propose toO
export Indian films to Pakistan; and

(e) if so, on what grounds?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N.K.P. SAL-
VE): (a) to (e). Reports had appeared in
a section of the Press indicating that
Pakistan Government was considering im-
port of Indian films. These reports were
subsequently contradicted. There has been
no official indication from the Government
of Pakistan indicating their willingness to
import Indian films. In view of the ear-
lier Press reports, the National Film Deve-
lopment Corporation had written to the
National Film Development Corporation
of Pakistan in this regard. No response
from the National Film Development Cor-
poration of Pakistan has been received.
Therefore, for the present, the question of
export of Indian films to Pakistan does not
arise.
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Dumping of Soda Ash

3570. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) whether the Bulgaria authorities
have demied the allegation that the country
was dumping soda ash into India at throw-
away prices;

(b) is it also a fact that the current
years import at international prices by
India is only 50,000 tonnes, representing
only 3.3 per cent of production of 1.5
million tonnes; : :
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: )

(c) what steps Government propose to
take. against production cut by 50 per cent
by Messrs Tata Chemicals Ltd. on the plea
of dumping as reported in the Press; and

(d) whether the production cut if resor-
ted to could spell catastrophe im the con-
text of our estimated demand of 7.30 lakh
tonnes against production of 6.50 lakh
tonnes?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
and (b). Yes, Sir, as reported in the Finan-
cial Express New Delhi dated 8.9.1982,
the Bulgarian Ambassador in India in a
Press Conference held at New Delhi on
7.9.1982, demied the allegation that his
country was dumping soda ash into India
at a throw-away price. He informed that
Bulgaria was the biggest producer of Soda
ash in Europe with a production capacity
of 1.5. million tonnes, and India imported
only 50,000 tonnes from his country, The
Ambassador further stated that the Imter-
national prices of soda ash which #& ex-
ported to a number of countries, had
slumped and the same price was charged
from India. Hence there was no subs-
tance in the allegation that Bulgaria dump-
ed soda ash into India to the disadvantage
of local producers.

According to the statistics available with
the Director-General of Commercial Imtel-
ligence and Statistics, Calcutta, the impart
from Bulgaria was 76,483 tonnes (57 per
cent) in the year 1979-80, out of the
country’s total import of 1,34,697 tonnes
of soda ash for that year. In 1980-81
(upto January 1981), a total quamtity of
94,942 tonnes was imported, out of which
the share of soda ash of Bulgaria origin
was 35,852 tonnes (38 per cent). Import
statistics of soda ash after January 1981

are, however, not yet ready and published
to furnish.

(c) and (d). The total production of
soda ash by M/s. Tata Chemicals Limited
during the period from January to August,
1982 was 241,557 tonnes as against
2,58,726 tonnes in the corresponding period .
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of 1981, The production for the period
from January to August, 1982 is, there-
fore, 17,169 tonnes less than that of the
corresponding period of 1981. This Minis-
try have not received any complaint/re-
port about shortage of soda ash, There is
no scarcity of soda ash due to both indi-
genous production and its import under
Open General Licence.

Import duty on Soda-ash

3571. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) is it a fact that the import duty on
soda ash has been further increased recent-
ly;

(b) whether he had stated that the price
reduction of soda ash will be considered
in consultation with Consumer Associa-
tions after receipt of report from BICP;

(c) are Government aware that some
manufacturers are making abnormal
profits; and

(d) if so, what impelled Government to
raise the duty further to give price sup-
port?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
On 13.1.1982 the import duty on Soda Ash
‘was restored to the normal level of 60 per
cent ad valorem basic, 20 per cent ad
valorem auxiliary and 15.75 per cent ad
valorem countervailing. On 28.2.1982 the
mon duty was revised to 60 per cent ad
valorem basic, 25 per cent ad valorem
auxihary and 15.75 per cent ad valorem
countcrvalhns After that no revision in
‘the rates of import duty has been effected.

€b) Yes, Sir.

{¢) The Bureau of Industrial Costs and
Prices (BICP) has submitted its report on
‘the cost of production of soda ash. The
Government are vet to take a view on the

“report.
(d) Does not arise,
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3572. SHRI MOTIBHAI R. CHOU-

DHARY: Will the Minister of CHEMI-

CALS AND FERTILIZERS be pleased to
state: :

(a) is it a fact that Government have
reduced the price of soda ash to Rs. 1800
per tonne recently imported by C.P.C;

(b) the reasons why they sticked to the
price of Rs. 2250 per tonne ex-Kandla for
over 1 1/2 years at which there was 10
buyer;

(c) what will be realisation per tonne
at the reduced price of Rs. 1800 per tonme
ex-Kandla when godown rent, interest,
insurance and other administrative expcn-
ses are taken into account;

(d) what will be the total loss so far in
this deal; and

(e) whether any respomsibility has been
fixed, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
Yes, Sir. ‘

(b) The price of Rs. 2250 per tomme
of Soda Ash ex-godown Kandla was fixed
aftéer taking into account a number of
factors on actual basis like the landed cost,
transport, godown charges etc. Efforts were
therefore made to dispose off the 1mported
stock at that price.

(c) to (e). Prior to its import, soda .ash
was in short supply in 1978, 1979 and in
the first half of 1980 and the open market
price reached around Rs. 2600 to Rs. 3000

per tonne for the marginal consumers.

With a view to augmenting the availability
of soda ash in the market, the decision ‘was
taken to: import soda ash through State
Trading Corporanon (STC). Immediately
after the landmg of imported consignments
the open market price of soda ash started
falling. In consequence, all efforts to dis-

pose off imported stock at the fixed price

of Rs. 2250 per tonne ex-Kandla godown
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did not materialise and it was therefore,
decided to sell the stock at Rs. 1800 per
tonne. This has helped the State Trading
Corporation to dispose most of the stock
which is expected to be exhausted soon.
The deficit arising out of the revised price,
godown rent, insurance, interest an blocked
capital etc. as on 31-3-1982 is approxima-
tely Rs. 87 lakhs.

Bomus to P&T Employees

3573. SHRI SATYANARAYAN JA-
TIYA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the basis for calculating the ‘pro-
ductivity’ of productivity bonus being pro-
vided to P&T employees and the conditions
which can be said to be cent percent pro-
ductivity conditions;

(b) whether it is a fact that for cent
percent productivity, 25 days’ pay will be
paid as ‘bonus’ amd if so, the basis for
linking 25 days’ pay with cent percent pro-
ductivity; and :

(c) whether cent per cent productivity
‘bonus is more than the 8.33 per cent mini-
mum bonus given under the Bonus Act?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
The basis for calculating the Productivity
for paying bonus to P&T employees is the
overall productivity per employee achieved
in the Department. This productivity
index is computed by calculating the
volume of traffic and operations handled
per employee in each of the three branches
viz. Postal, Telegraph & Telephones Sepa-
rately and combining them to determine
the overall productivity. The best perfor-
mance over five year period ending 1977-78
having been achieved in 1976-77, the
staff productivity index for this year is
converted to the base 100. 25 days wages
are payable for reaching this productivity
index of 100. If the staff productivity
index in any year increases above 100,
‘additional bonus calculated at one day for
each icrease of 1 per cent will be paid
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over and above the 25 days wages. If
the staff productivity index falls below 100
in any year, the bonus of 25 days will be
reduced at the rate of one day for every
decrease of 0.7 per cent. If the overall
productivity index goes below 95 in any
year, no bonus will be payable for that
year.

(b) Yes, Sir. The basis for payment of
25 days wages for the productivity index
of 100 is the agreement arrived at after
discussion with the staff side in the P&T
Departmental Council (JCM).

(c) No, Sir.
Items manufactured by M/s. Pfizer

3574. SHRI PHOOL CHAND VERMA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how mamy items are manufactured
by M/s. Pfizer without any valid licence;
their names, production during the last
three years, year-wise, their prices, details
of price approval, if any; and

(b) what action has been taken or is
proposed to be taken against the company
for violating the prescribed norms/rules
and regulations?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) In respect of 32 drug for-
mulations, M/s. Pfizer Ltd. have not been
able to substantiate their claims about the
authorities/approvals under the Industries
(Development & Regulation) Act. A
statement giving the particular§ of these

items, production during the last three

years is attached. Information relating to
prices of these products is being compiled
and will be laid on the Table of the
House.

(b) A decision on the production of
such items can be taken when a general
policy decision is taken regarding such
instances of production, since such instances
have beem noticed in the case of a number
of other drug companies, both foreign and
Indian,
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Statement
Sl. Name of the item Unit Production during
(o 1979-80  1980-81 1981-82
1 2 3 4 5 6
1. Beconex Inj. consisting of Vitamins etc. 3 - - - s
2 Multivitaplex drops Bottles 285996 204904 234253
8 Mualtivitaplex Elixir - 193013 116740 116868
4 Becosule Syrup 2350501 1436582 2836189
5 Beconex Tablets — - - -
6 Multivitaplex Forte Capsules Nos. in 19303 14829 13246
000’s 30227 24277 26132
7 Dumasules Capsules - — —_ -
8 Becosules Capsules A 181391 160017 220499
9 ngcxliquid Wormer 100 ml, 500 ml, & 4°5 Buttles 151314 107344 88698
10 Corex Cough Syrup 50 ml, 100 mli o 5611574 ' 3063528 6438120
11 TAO Syrup b 2950050 74588 100069
12 TAO Paed. drops 5 ml - - - —
13 TAO Capsules Nos. in
000’s 2345 574 1438
14 Visine opth. Solution . . " . . Bottles 550409 451783 725044
15 Fenocin Tablets (including Forte Tabs.) . . Nos.inooo’s 38104 28976 26183
16 Deltocortril Tabs. : . : : ) o5 38093 26355 35940
17 Deltacortril Forte Tablets : 5 . s . 8647 4701 12600
18 Deltacortril Vials IM/IA Injection . ; . Vials 57786 40622 41919
19 Nebasulfeye Ointment . ; 4 . . Tubes 187579 150838 151474
20 Nebasulf skin Ohtﬂwnt 15gm. . 5 : - 1376569  7obse2 1341189
21 Nebasulf Instillation . : . . . Bottles 242066 213333 : 2977125
22 Nebasulf Powder 10 gm, 2 ’ ’ A e 3313904 3305522 4C02C37
23 Nebacmtiil eye Ointment . : - . Tubes 29€o75 227846 225363
24 Nebacortiil skin Ointment 5 gm., 15 gm. . G 7 G 191527 137748 195621

25 Durol 100 ml. i ; 2 . A . — il PIlE s

26 Nephril R Tablets . . ; ; . Nos.in
000’ 1213 — 651

- 2%. Mastalone U Vials ’ v R + Vials 413897 378612 413972

28 Terramycin SF Capsules : A : . Nosin v
0co’s g1€og 28301 81177
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1 2 3 4 5 6
29 Terramycin Intarmuscular Solunons 50 mg /125 :
mg./ 500 mg. - 21402 11770 14346
30 Terramycin Otic Solution Bottles 314703 400448 303587
g1 Terramycin Egg formula Kgs. 30245 26320 32308
32 Pasonex-S Granules - 5475 1541 2674

JAtems produced by M|s. Plizer on Dumex
Registration

3575. SHRI PHOOL CHAND VERMA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many items, with names and
capacities, are produced by M]|s, Pfizer
under I (D&R) Act, 1952 on the Dumex
registration;

(b) whether capsules were registered in
the registration licence, if not, how many
itemg of capsules are manufactured by
them for which essential raw materials
are given by Government authorities; and

(c) names and quantities of raw mate-
rials allocated to Fizer for capsuling dur-
ing the last three ears, year-wise?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT!
SATHE): (a) A list of -items for which)
M|s. Pfizer (I) Ltd. have been using trade
mark of Dumex, to the extent informa-
tion is- available, is attached.

(b) The company claimed three items
of capsules to be covered under the Regis-
tration Certificate issued under Section 10
of the Industries (Development & Regu-

lation) Act, 1951. However, the company
has not been able to substantiate its
claims.

(c) Distribution of canalised bulk. drugs
is done by the State Chemical & Pharma-
ceutical Corporation of (I) Ltd. as per
the Policy laid down by Ministry of Chemi-
cals & Fertilizers. Names and quantities
of canalised bulk drugs allocated to Mis.
Pfizer Ltd, during the last thrée years
yearwise is given below:—

S1.No. “Name of the item

Quantity allocated (in kgs.)

e —, o ———— S—— — S " —————

197980 1980-81  1981-82

A Do it s S Lty S s L PN S TUIGD TSRO LTS Ll P o SRR TR it
1 Chloroguine Phosphate 550 550 650
2 Streptomycin Sulphate W2 oy . 11490 12000 1500
'3 Vitamin B1 Mono . . 6124 6124 6124
.4 Vitamin Br Hcl. . 3 75 165 165
5. Vitamin B2 3000 3000 ~ 3000
‘6. Piperazine Hexahydrate % 5000 5000 17565
. Vitamin C 48530 GOI;OO

Statement
1. PAS Granules

% B PRS Grasiles
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3. Pasonox-S Gransules
4. Isonex Tablets

5. Isones Forte Tabs.
6. i’sozonc Tabs.

7. Isozone Forte Tabs.
‘8. Fenocin Trisulfa

Tabs.

9. Multivitaplex Drops
10. Multivitaplex Elixir
a1. Multivitaplex Forte Caps.
12, Multivitaplex Tabs.
13. Prensx Caps.

14. Becosules Caps.

15. Becosules Syrup

46. Dupen-10

17. Besconex Tabs.

i8. Besconex Inj.

19. Fenocin Tabs,

20. Fenocin Forte Tabs,
21. PPF-g/20

22, Nebasulf Instillation

Fwmw W eitawm ghawm @ e
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23. Nebasulf Eye Ointment
24. Nebasulf Skin Ointment

~ 25. Nebasulf Sprinkling Powder

26.  Dumasules Gaps.

27 Diapé:Susp:nsion
28. PAM Injcction

29.. Diapen

g0. Diapen-F

31. Nebacortril Eye Oint.
32. Nebacortril Skin Oint.
33. Protinex Granules

34. Durol

35. Insulin Lento

36. Streptonex Inj.

37. Sterptopenicillin 1/2 gm,
38. Streptopsnicillin 1 gm.
39. Dolonal Tabs,

40. Dupen

41. Duvit

42. Milk of Magnesia

3577 . * & W= aw :
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Accrual to Employees Provident Fund

3578. SHRI B, R. NAHATA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) what has been the net accrural to
Employees Provident Funds for each State,
year-wise during the Sixth Five Year Plan;
and

(b) what was the estimate of collection
on this account each year in each State? -

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). The Employees”
Provident Fund Organisation are.
maintaining  region-wise accounts of
provident fund contributions in respect of
establishments covered under the Em-
ployees' Provident Funds & Miscellaneous
Provisions Act, 1952. A statement show-
ing the region-wise estimates and the net
accrual of contributions in respect of
unexempted establishments during the
Sixth Five Year Plan period is enclosed.
The estimates for the year 1984-85 are
yet to be formulated.
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" Opening of Air Studio building at
Sambalpur

. 3579. DR. KRUPASINDHU
“Will the Minister of INFORMATION
AND BROADCASTING be pleased to
statet
(a) when the AIR Studio building at
Sambalpur will be opened; and

(b) what are the reasons for delay in
opening the building?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
‘BROADCASTING (SHRI N. K. P.
"'SALVE): (a) The commissioning of the
new Studio is likely in March, 1983,

(b) When the site was dug for founda-
tion . purposes, fissures were noticed and
the building plan had to be modified tak-
ing into account the soil conditions and
hence the dela'y.

Power generaﬁon' of various regions at
the end of Sixth Plan

3580. SHRI NIREN GHOSH: Will the
‘Minister of ENERGY be pleased to state:

(a) what would be the power genera-
‘tion capacity of the Western region, Eas-
tern region, Northern region and Southern
Tegion respectively at fhe end of the Sixth
Plan;

(b) on what basis that power generat-
ing capacity hag been distributed amongst
‘the different regions;

(c) is it a fact the Eastern region is
at the bottom of the ladder;

(d) if so, the reasons therefor; ana -

(e) is it a fact that the Western region
‘topped the list in power generation?

THE MINISTER OF STATE IN THE
"MINISTRY OF ENERGY (SHRI VIR-
RAM MAHAJAN): (a) The
‘generating capacity envisaged in the vari-
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* ous regions at the end of Sixth Five Year

Plan, as per Plan document is as follows:

Region Installed Generating

capacity envisaged

at the end of the Sixth

Five Year Plan in

MW
_____ O AW WAL IREEIG Ap Aiin

N orthern : : 13423
Western ‘ d 13771
Eastern . : : 8188
Southsrn . . 11772
North Eastern . 1003

(b) to (d). The programme of addi-
tions to generating capacity in various re-
gions is decided on various considerations
including the “anticipated requirement of
peak demand|energy for each State|Region,
power potential in the area etc. The diffe-
rences in the power programmes of vafi-
ous regions reflect the diversities in the
regions including the stage of economic.
development and growth. The additions
to generating capacity envisaged in the
Eastern Region dufing the Sixth Five Year
Plan is based on the growth of demand
for power in that- Region.

(¢) Yes, Sir. During the year 1981-83
power generation in various regions was
as follows:

installed

Region Power Generation in MU
Nortern ' 33267
Western | | : : 338055
Eastern ¢ 17235
' North;Eastem 1128
Southern ‘ : 33240
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Private Contract System in B.C.C.L, Area

3581. SHRI NIREN GHOSH: Wiﬂ the
Minister of ENERGY be pleased to state:

(a) whether in the Bharat Coking Coal
Limited area, private contract system pre-
vails;

(b) how many private contracts have
been given by the Bharat Coking Coal
Limited and to whom;

(c) whether as result of private contract
system, mafia gangs are operating in Dhan-
bad-Jharia areas; and

(d) the reasons why this system is not
abolished?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (d). Pri-
vate contracts being given for certain
categories of work, A scheme for the
departmentalisation of road transport of
coal is already under implementation and
efforts are being made ty eliminate pri-
vate civil contractors also.

(b) A statement giving the details of
the contracts given by BCCL during 1982
is appended.

Statement

Barora Area-1

1. M/s. Rambabu Heliwal

2, M/s. Ramwatar Khemka

3. M/s. HN. Singh

4. M/s. DN Sharma & Co.

5. M/s. Jagmohan Singh

6. M/s. Sree Mech, Loaders

7. M/s. Arjun Transport & Co.

Makudn Area-11
8. M/s. Arbind Transport
9. M/s. Hind Trans, Agency
10. M/s. Ramwatar Khemka

KARTIKA 11, 1904 (SAKA)
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Govindpur Area-1l1

11. M/s. Surendar Singh

12. M/s. Beant Singh Nanda
13. M/s. Roy Transport Co.
14. M/s. Abdul Sattar

15. M/s. Roy Transport Co.

Katras Area-1V

16. M/s. Gulab Ch. Khemka
17. M/s. Jai Singh & Partner

18. M/s. Walamiji Lakji

19. M/s. Dhanbad Ind. Corp.

20. M/s. Shankar Coal Tran. Agency

Sijua Area-V
21. M/s. Badsaha Khan

22. M/s. Shree Sheo Narayan Prasad

23. M/s. Harbinder Sings Jagpal
24, M/s, M.P. Transport & Co,
25. M/s. Ram Transport

Kusunda Area-VI

26. M/s. J.D.S. Transport Co.
27. M/s. Renu Carrier

28. Aktar Transport Agency

29. M/s. M.C. Paramanik

30. M/s. Nelam Transport

31. M/s. Kharikaband Tremsport
32, Bairang Khandelway

33. M/s. Kusunda Transport .
34. M/s. Singh Transport

35. M/s. Shree Ganesh Transport

Bhagaband Area-VII
36. M/s. Arbind Coal Trans
37. M/s. M.P. Transport
Kustore Area-VIII
38. M/s. Anil Coal Carriers

Bastacolla Area-1X
39. M/s. Transport House
40. M/s. Allied Transport

-
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-41. M/s. Agarwalla Transport
42. M/s. Ex-Fauji Trans. (P) Ltd.

dLodna Area-X

43. M/s. Magadh Roadways

44, M/s. Panchal Transport

45. M/s. B.L. Agarwal

-46. Ms. Umar Khan

47. M/s. M.S. Banerjee

-48. M/s. Rajiv & Co.

49, M/s. Ex-Fauji Trans. (P) Ltd.
50. M/s. Bageshwar Singh

51. M/s. Sitaram Dhawan

Bhowra Area-XI

52. M/s. R.B. Enterprises
53. M/s. Jank Raj Sharma
54, M/s. SK. Singh & Co.
55. M/s. Kaka Coal Co.

“Chanch Victoria Area-X11

56. M/s. Heeralal Kapali
57. M/s. Munna Khan

58. M/s. Ram Pada Rewani

.Sudamdih

59. M/s. R.P, Singh & Co.
60. M/s. S.K. Singh & Co.
61. M/s. Fauji Koyal Carrier (P) Ltd.

Moonidih

62. M/s.
63. M/s.

Fauji Koyla Carrier (P) Ltd.
Sainik Goods Carrier (P) Ltd.

Additional Energy during 1982-83

NOVEMBER 2, 1982

3582. SHRI NIREN GHOSH: Will the’

Minister of ENERGY be pleased to state:

(a) whether an additional 3,482 MW,
‘power will be available in 1982-83;

(b) if so, what will be the distribution
«of this additional energy, region-wise;

(c) is there any regional disparity in
ithe building of power plants; and

.
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(d) if not, the reasons why power pro-
duction has gone up in Western region
and plummeted in Eastern region in com-
parision? ;

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
revised programme of 1982-83 envisages
commissioning of additional generating
capacity of 3482 MW. The region-wise
distribution of this capacity is as below:

Region Target for additional

generating capacity

during 1982-8g in MW
Northern 552
Western. 1590
Southern 695
Eastern . 498
North Eastern 147

All India : 3482

(c) and (d), The power programme is
decided on various considerations includ-
ing the anticipated reguirement of peak
demand and energy for each State|Re-
gion, power potential in that area, etc.
The differences in the power programme
of various regions reflect the diversities
in the regions including the stage of eco-
nomic development and growth, .
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Teachers about rights and obligations of
Workers

3584. SHRI ERA ANBARASU: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether the Central Board of Wor-
kers Education is teaching the workers

about their rights and whether the SHRA-

MICK VIDYAPEETH under the Educa-
tion Ministry is teaching the workers
about their obligations, as has been poin-
ted out by the General Secretary of
INTUC in the Bangalore Convention of
Shramick Vidyalaya held recently; and

(b) if so, the steps proposed to be
taken for averting such duplication = of
workers’ education?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) The General Secretary of
the INTUC has not made a statement in
the Bangalore Seminar that the Central
Board for Workers Education is teaching
the workers about their rights and the
Shramick Vidyapeeth under the Ministry
of Education is teaching the workers about
their obligations. The General Secretary,

INTUC, in his presidential remarks ob-.

served that there was great need to avoid

duplication in any effort in any sphere of-

our mnational endeavour. One of the ob-
jects of the Seminar was to see how the
activities of the two organisations could
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be coordinated. The Seminar concluded
that the activities of both these organi-
sations were complementary to each
other.

(b) Does not arise,

Recommendations of working group on
Overseas Employment

3585. SHRI ERA ANBARASU: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the recommendations made by the
Working Group on Overseas Employment;
and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). Three meetings
of the Working Group on Overseas Em-
ployment have taken place. Various issues
have been discussed at these meetings, but
the Working Group has not yet conclud-
ed its deliberations and no specific recom-
mendations have yet been made,

Districts covered by T.V. relay centre,
Kodaikanal

3586. SHRI ERA ANBARASU: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state as
to how many districts will be covered by
T.V. Relay Centre at Kodaikanal?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N, K. P.
SALVE): While Madurai and Coimbatore
Districts will be fully covered by the TV
Relay transmitter at Kodaikanal, its cove-
rage of the districts of Ramnathpuram,
Salem, Tiruchi, Tirunelvelli and Thanja-
vur will be partial.
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Theft of Telephone Wires and Cables

3590. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there has been an increase
in the number of thefts of telephone
cables;

(b) if so, the details of theft of tele-
phone cables during the last three years,
year-wise;

(¢) the number of persons arrested in
connection with the theft of telephone
wires ¢nd caebies;

(d) whether the arrested persons includ-
ed the employees/ex-employees of the
Commumications Ministry and if so, the
details thereof; and ‘

(e) what action has been taken against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
SHRI YOGENDRA MAKWANA): (a)
to (e). The information is being collected
and will be laid on the table of the House.

Mimimum wages for landless labour

3591. SHRI KRISHNA PRATAP
SINGH:. Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

.

(a) whether Government are aware of
the fact that the cost of living has in-
creased;

(b) whether Government have written
to State Governments to review the mini-
mum wages fixed for the landless laboures
years ago; and

(c) if so, the response of the State
Governments and whether Government
propose to bring any fresh Central legis-
lation in this regard? :

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWALI): (a) Yes, Sir.

(b) At the 31st Session of the Labour
Ministers’ Conference held in July 1980

R e
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it was decided that minimum wages
should be reviewed and revised, if neces-
sary, once at least in two years, or on a
rise of 50 points in consumer price index
number, whichever is earlier, These
recommendations  were  brought to
the notice of all the State Gov-
ernments/Administrations, After the
announcement of the new 20-point pro-
gramme, the State Governments/Adminis-
trations which had not revised minimum
wages for agricultural labourers during the
Jast 2 years were again advised to fix/
revise minimum wages in respect of agri-
cultural workers.

(¢) A Statement indicating the dates
and the rates of wages fixed/revised by
the Central Government and State Gov-
ernments/Administrations in respect of ag-
ricultural workers is laid on the Table
of the House. (Placed in Library. See. No.
LT-5609/82). There is no proposal for
any fresh central legislation in this regard.

Installation of P.C.Os. and C.Os. in
hilly, tribal and backward areas

3592. PROF. NARAIN CHAND
PARASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether one of the constraints in
the ‘speedy expansion of telecom facilities
in hilly, tribal and backward rural areas
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of the country isg the highly inadequate
supply of stores for installation of thése

facilities in such areas;

(b) if so, whether any crash programme
is proposed to be chalked out for the
adequately and timely premises of various
store items for P.C.0s./C.Os. and tele-
phone/telegraph lines on a time-bound
schedule;

(c) if so, whether any priority is pro- .
posed to be given for these areas in the
allotment of the stores; and

(d) if so, the nature thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA MAKWANA): (a)
and (b) Position of supply of all items
of stores has improved considerably in
1982-83 as compared to 1981-82 and most
of the stores required for construction of
PCOs/COs are now availabje. This would
be evident from the statement, Time
bound programme for provision of PCO’s/
CO’s and other communication lines is
already there and is being followed by
the circles.

(c) and (d) Priorities for supply of:
stores are being given in specific cases of
backward and hilly areas on reference
from concerned G.M. Telcom.

Statement
ANNEXURE-I

SUPPLY POSITION OF IMPORTANT LINE STORES

SI. ; itcm
No.

1.  Hamilton Tubes of sorts.
2.  Sockets

3.  Brackets . .

4. Stalks . .

5. Iron Wire

* Aluminium Wire . X .

1981-82 1982-83 -
(Full Year) (Till Sept. 1982)
17,20,000 Nos. 7,5.)8,090 Nos.
0,48,000 Nos. 7,65,000 Nos.

9,80,000 Nos. 13,98,000 Nos.

12,63,000 Nos. 12,33,000 Nos.

44,000 MT. 23,400 MT.

92,000 KM. 41,0@0 KM.
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Issue of Comunonﬂve' Stamps

3593, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether any Commemorative
stamps have been issued, in honour of
Freedom Fighters, Poets, Writers/Artists
,and other personalities so far by Gov-
~ernment since Independence;

(b) if so, the names of those in
whose honour they have been issued and
the occasions in which they were issued
the denomination and the size and num-
ber thereof as also the States to which
they belonged;

(c) the names of these Freedom Fight-
ers, Poets, Writers/Artists and other per-
sonalities for whom requests are pending
with Government; and

(d) the likely date by which decision
in this regard would be taken and the
criteria for issuing the stamps?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The names of these personalities,
occasions and the denominations are giv-
en in statement laid on the Table of the
House, [Placed in Library See No.
5610/82]. The personality stamps are gen-
erally issued in the following sizes:

Dcﬁnitiu ¢
2.8 x 3.3 cms.

2 X 2.3 cms.

Commemorative :
4.1 X 2.4 cms.

4 X 3.4 cms,
3.3 x 2.8 cms.
2.9 x 2.9 cms.
3.4 X 2.4 cms,

4 X 2.3 cms.

4 X4 cms.
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5.8 x 4 cms,
4 x 2.8 cms.

No separate record is maintained about
the States to which the personalities on
whom the stamps were issued belonged to
as the Government is reqmwd to issue
stamps only on personalities of national
or international importance.

(¢) List of names of freedom fighters,
poets, artists and other personalities. for
whom requests are pending with the Gov-
ernment is laid on the Table of the House.

[Placedq in Library See No. LT-
5610/82].

(d) Requests for issue of stamps are
to be considered by the philatelic  Ad-

visory Committee and after obtaining the
recommendations of the Committee, the
Government would take a decision in this
regard. The meeting of the Philatelic
Advisory Committee, proposed for 21st
October, 1982, has been postponed due
to certain unavoidable reasons. It is,
therefore, not possible to indicate at pre-
sent the date by which a decision in this
regard would be taken.

STALKS Manufactured/Procured for Use

in Installation of P.C.O.s. and C.O.s efc

3594. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether- any STALKS have been
manufactured and procured by the Post
and Telegraph Department for use in
installation’ of P.C.0s./C.Os. etc. durmg
the current financial year; L

(b) if so, the exact number and the
number allotted to each Telecom. Cir-
cle (State-wise) in case of multi State
Telecom. Circles; and

(c) whether it is proposed to be en-
sured that all such P.C.0s./C.Os. and
Telephone/Telegraph lines as have been
Sanctioned and/or are under installation
would not be held up for want of this
essential item?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
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(SHRI YOGENDRA MAKWANA): (a)
to (c). There is substantial improve-
ment in the supplies if Stalks during
82-83 compared to 81-82. During the
current year 12,33,000 Stalks have been
supplied till 30.9.82 to various Telecom.
Circles as against 12,63,000 in the whole
year of 81-82. The allocation of Stalks
Telecom. Circle-wise is given as An-
nexure-I. All efforts are being made to
open P.C.0s./C.Os. and Telephone/Tele-
graph lines already sanctioned within the
target time.

Statement

ANNEXURE-1

Allotment of Stalks to different Telecom.
Circles during 1982-83.

Name of Circle Total
allotment

1 2
; lakhs
Andhra Pradesh . s y 8.00
Bihar . . . : 3 3.00
Gujarat . : s : 5.00

Jammu & Kashmir . . 0.50

Kamataka . . : ; 2.50
Kerala . ’ ‘ . ; 4.00
Maharashtra . . . X 3.00
MP. . . . . . 1.50
North Eastern Circle . ) 2.00
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I 2

North West Circle (Punjab,

Haryana & Himachal
Pradesh) ‘ ; 3.00
Orissa . ‘ > g : 1.00
Rajasthan . : . . 2.00
U.P. ‘ : SV . R 3.00
West Bengal . ; . ; 3.00
Tamil Nadu . : . : 5.50

Total : . ' . _4‘._7::

Demand for New Telephone Exchanges
and P.C.Os, in Surat Telephone Division

3595. SHRI CHHITUBHAI GAMIT:
Will the Minister of COMMUNICA-
TIONS be pleased to state: A

(a) the total number of demamnds for
new telephone exchanges and P.C.Os.
received from Surat Telephone Division
during the years 1980-81, 1981-82 and
1982-83 ; .

(b) the place-wise number of P.C.Os.
and Telephone Exchanges sanctioned ag-
ainst these demands; and

R |

(c) the names of the places at which
Public Call Offices and Telephone Ex-
changes were opened and the time by
which these are likely to start functioning
at the remaining places? 4

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA  MAKWANA):

( a) Demand received—-year-wise is given delow:

Year

1980-81 . . . . . .

108182 . . .

1982-83 . : T o § .

Telephone Exchange PCO:s.
+ 7
4 9
nil nil
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(b) Place-wise sanctioned is given below:
Year : Telcphone PCOs
‘ Exchange
1980-81 . § ? . . Fansa Raigadh, Malvan, Saravam,
f ; Paria Godthal, Vandarvala, Mand-
Kharel va Onjal.
1981-82 . . G ! . Areth Sakarpatal, Suber, Kalibel
Zankhvav Gurkhadi, Umarpada, Uma-
rda, Singpur, Valvada
Samgaham.
1982-83 Kamrej Nil
Kawas

4 (c) Details of the places where Telephone Exchanges and PCOs have been opened is given
ow: b

PCC;S.

Nogama (C)
Aat Mandav Khadak

Year , Telephone Exchange

—— ———

1980-81 Saputara

Nogama (M)
Pinijat
Khanvel
Zankhavav
Pipri
Balapur
Suresh
Makadban
Sara

Tankal

Ghodmal
Pratapnagar

Panchol

:981-8§ . ’ )

19082-83 . . 4 X

Naroli
Gurukul Supa
Paria

Kharel

Fansa

Dolvan

Onjal
Godhthal
Mandva
Subir
Madhuban
Degadi
Amba
NanApon;lha
Nil
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At the remaining places, Telephone Ex-
changes and PCOs will be opened on pro-
gressively depending on the availability of
requisite stores and equipments,

Utilization of Diesel Generating Sets in
Lower Lagyap Project

3596. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of ENER-
GY be pleased to state:

(a) how many diesel generating sets
are available in the Lower Lagyap

Project, Sikkim;

(b) the monthly units generated by
each of the sets during the last five years,
month-wise; :

(¢) how much expenditure per year has
been incurred on the machinery for run-
ning and maintenance during the last

five years; and

(d) is it a fact that no proper utilisa-
tion of the diesel generating sets  has
been made?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). The
following 7 Nos. Diesel Generating Sets
are available in the Lower Lagyap Pro-

ject: — !

4 Nos. of 248 KW each;
2. Nos, of 27.2 KW each; and
1 No. of 34.3 KW.

The diesel sets have been put to proper
use. Before commissioning the Lower
Lagyap Projject, these units have been
- used for supplying power for lighting the
project colonies and meeting construction
power requirements.  After partial com-
missioning of the Lower Lagyap Project,
the units are  being used as stand-by
for meeting" these power requirements
during the period hydro-power is not
available,

Information regarding the monthly
units generated by each of the sets
and yeaily expenditure incurred on the
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machinery for running- and maintenance
during the last five years is being collect-
ed and will be laid on the Table of the
House as soon as it becomes available.
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Export of Drugs

3598. SHRI RAM LAL RAHIL
SHRI N. K. SHEJWALKAR:

Will  the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government’s attention- has
been drawn to a report in the ‘Financial
Express’ dated 6th September, 1982
that while the contribution of FERA
companies to the industry’s exports of
drugs and pharamaceutical has gone up
to over 70 per cent of the total, that of
Indian companies has = declined;

(b) what measures Government pro- !
pose to take to broad-base exports and
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increase the contribution of Indian com-
panies;

.(¢) whether it is a fact that restrictions
of capacity utilization and loan licences
and unrealistic pricing policy are ham-
pering exports; and

(d) if so, what steps Government pro-
pose to take to put our export efforts on
soung footing?

\

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). Yes, Sir. The
Government have seen ithis report. The
exports of drugs and medicines stood at
Rs. 9541 crores in 1981-82 whereas
previous year's exports were of Rs. 76.18
crores. The 1981-82 Export Policy as
also the present Export Policy provides
several incentives for exports, Kkeeping
in mind however, that availability in
the country is not affected adversely.
These facilities include grant of advance/
imprest licences, REP licences, operation
of IRMAC (Industrial Raw Materials As-
sistance Centre) Scheme, Cash Com-
pensatory Scheme, etc. These facilities
are available to all drug manufacturing
companies whether covered by FERA or
not.

(¢) and (d). No, Sir. The exports are
rising fast. The STC and CHEMEXCIL
are also taking initiatives to promote ex-
port of drugs and pharmaceuticals espe-
cially to the developing countries,

L4

" Machinery fot Fixing Prices of
Formulations

3599. SHR1 RAM LAL RAHI;
SHRI N. K. SHEJWALKAR:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Govemment have adequ-
atée machinery to fix the pnces of 30-
40,000 drug formulauons in the market,

KARTIKA 11, 1904 (SAKA)

Written Answers 270

(b) whether it is a fact that price fixa-
tions of bulk drugs and formulations are
unduly delayed with the result that manu-
facturers have stopped the production of
drugs that have become unremunerative;

and

(¢) what steps Government propose to
take to expedite fixations/approvals?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (c). The Drugs (Pri-
ces Control) Order, 1979 provides for no-
tification of leader prices in respect  of
category I, Cale’gory 11 and Category III
formulations.  Such leader prices are no-
tified by the Government in the official
gazette from time to time. The manu-
facturers can follow such notified prices
without taking any separate and specific
approval for identical packs, strengths and
compositions.  This ensures that the ac-
tua] number of packs for which the pric-
es are required to be fixed are considera-
bly reduced. After the commencement
of Drugs (Prices Control) Order, 1979,
Government have already revised the'pri-
ces of about 183 bulk drugs out of 200
indigenously produced price controlled
bulk drugs and the prices of good num-
Ber of formulations based on such bulk’
drugs. No instance of any manufactur-
er stopping the production of any bulk
drugs/formulation on accoun; ¢f non-
revision of price have come to the notice
of the Government. All efforts are
directed towards expeditiously allowing
revisions in prices of bulk drugs and for-
mulations.

Construction of Residential Quarters for
All India Radio Employees of Kerala

3600, SHRI K. KUNHAMBU:  Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
whether there is a proposal to construct
resadenual quarters for All India Radio
employees of Kerala in Trivandrum, Cali~
cut, Trichur and Alleppey?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI'N. X. P
SALVE). Yes, Sir. There is an approved
scheme to construct 16 residential quar-
ters at Calicut during the Sixth Plan
period. '

¢

Upgradation of Branch and Sub-Post
Offices in Kerala

3601. SHRI K. KUNHAMBU: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the names of branch Post Offices
in Kerala which are proposed to  be
upgraded as sub-post offices in Kerala
during 1982-83; and

(b) the names of Sub-Post Offices
which are proposed to be upgraded as
Head Post Offices in Kerala during this
period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The information is being collect-
ed and will be placed on the Table of
the House.

Programme for Exploitation of Sea
around Kachchativa Island

3602, SHRI A. T. PATIL: Will the
Minister of ENERGY  be pleased to
state: ;

(a) the details of the programmes un-
der which the exploitation of resources of
the sea-bed is proposed to be undertaken
pursuant to the agreement under which
Kachchativu island, in Palk Strait, was
ceded by Government of India to  Sri
Lanka in 1974;

(b) the details of the involvement of
Oil and Natural Gas Commission in these
programmes; and

(c) the benefits likely to accure to

India thercunder?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) In accordance with
the 1974 Agreement between the Govern-

ments of India and Sri Lanka, if any
geological, petroleum or natural gas
structure,  exists across  the maritime

" boundary between Sri Lanka ang India,

the two countries shall seek to reach an
agreement as to the manner in  which
the structure or field shall be most effec-
tively exploited and proceeds deriving
therefrom be apportioned.

(b) At present, the ONGC is not in-
volved in any programme of exploitation
of petroleum or natural gas resources near -
Kachchativu island in Palk Strait,

(c) Does not arise in view of the reply
to (b) above.

Non-Enrolmeng¢ of Workers and Coatrac-
tors to P. F. Membership in Bokaro
Steel Plant

3603, SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government are aware
about the news-item  published in the
daily ‘Patriot’ of June 26, 1982 regard-
ing  non-enrolment to Provident Fund
Membership of about thirty thousand con-
tractors and casual employees working in
the Bokaro Steel Plant, Bokaro; and

(b) if so, what action has been taken
by Government to get all eligible con-
tractors and casual employees enrolled to
the membership of the Fund from their
due dates?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHI—
SINA KIDWAI): (a) Yes, Sir.

(b) The required information is being

collected and will bz laid on the Table
of the Sabha.
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Assets of B. Panda of Indian Metal and
Ferro Alloys Ltd. '

3604, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what are the latest assets of B.
Panda and Company Limited, Orissa upto
March, 1982;

(b) what are the latest assets of Indian
Metal and Carbide Limited of Orissa upto
March, 1982;

(c) what are the latest assets of Imdian
Metal and Ferro Alloys Limited, Orissa
upto March, 1982;

(1) M/s. B. Panda & Co. Limited
(2) M/s. Indian Metals & Carbide Limited.

* (3)[EM/s. Indian Metals & Ferro Alloys Limited.

(e) Does not arise.

Hydel Projects from States pending before
Central Electricity Authority for Clearance

3605. SHRI B. R, NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) the number of Hydel Power Projects
received by the Central Electricity Autho-
rity from each State for clearamce during
the last three years indicating when each
Project proposal was received and its capa-
city; -

(b) what is the stage of each; and

(c) how many and which Hydel Power
Projects have been cleared by the CEA and
which are pending clearance?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). 69 hydro-
electric project reports were received in the
C.E.A. during the last three years. 16 of
these projects have been accorded techno-
economic approval by the C.E.A. 8 project
reports have beem sent back to the project
authorities for their revision in the light
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(d) what are the latest assets of Kalinga
Tubes Limited, Chouduar upto March
1982; and .

(e) if the latest upto date figures of as-
sets are not available, the reasons for de-
lay?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (d).
M/s. Kalinga Tubes Ltd. have amalgama-
ted with M/s. Indian Metals and Ferro
Alloys Ltd. The three companies, M/s, B.
Panda & Co. Ltd., M/s. Indian Metal and
Carbide Ltd. and M/s. Indian Metals and
Ferro Alloys Ltd. have their financial year
ending 31st December. The assets of the
three companies as on 31st December 1981
were as follows:—

. Rs. 25.95 lakhs

. o. Ra. 171.37 5

Rs. 2077.31 i

of the comments made by CEA/CWC,
Substantive progress has not been made on
8 multi-purpose projects which involve
inter-State aspects and where clearance has
not been received from the Technical Ad-
visory Committee of the Planning Com-
mission. The rest of the project reports are

at various stages of examination by the
C.EA.

Technical examination of the hydro-elec-
tric projects is a complex exercise involv-
ing various disciplines like hydrology, geo-
logy, civil design, electrical design etc.
The time taken for the clearance of the
projects depends on the adequacy of field
investigations and sufficiency of appropri-
ate data and engineering details furnished
in the project report.

Although, CEA endeavours to appraise
the projects expeditiously, the actual time
taken in this process depends on variety of
factors some of which are beyond CEA'’s
control. Moreover, CEA, as a statutory
body, is obliged to clear only such projects
which represent the best available techni-

. cal and economic alternatives to meet the

system requirements.
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Winding up of Lohardaga Office of Alu-
minium Corporation of India Ltd.

3606. SHRIMATI SUMATI - ORAON:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware that
M/s. Aluminium Corporation of India
- Ltd., 7 Council House Street, Calcutta-I
have closed down their Bauxite Mines office
at Lohardaga, Ranchi, Bihar as far back
as in 1974;

(b) if so, whether Government have
ensured if the various obligations on the
part of the M/s. ACI Ltd., Calcutta to
their erstwhile employees at Lohardaga
have been duly complied with since the
winding up of their Lohardaga office; and

(c) whether Government have asked the

Corporation the reasons for their having
failed during all these years in settling the
various Provident Fund A/cs., Gratuity,
etc. of their ex-employees of their Lohar-
daga office and whether Government pro-
pose to take any step to enable such ex-
employees to receive such payments by a
stipulated date?

MINISTER OF STATE IN THE MIN-
ISTRY OF LABOUR AND REHABILI-
TATION (SHRIMATI MOHSINA KID-
WAI): (a) to (c). Information is being
collected and will be laid om the Table of
the House in due course.

Report of British Anti-Slavery Society

3607. SHRI RAVINDRA VARMA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the Report of
British Anti Slavery Society which has been
presented to the U.N. Human Rights Com-
mittee recently;

(b) if so, full details of the Report; and

(c) the details of ‘the action taken by
Govennment in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMA VIR):
(a) to (c). In the Report of the Anti-
Slavery Society for the Protection of Hu-
man Rights on “Bonded  Labour in India”,
submitted to the U.N. Working Group of
Experts on Slavery, it has been stated that
between 5 and 7 million labourers (2-3
per cent of all rural wage earners) are

* ‘probably debt bonded’ to about a milliom

landlords and their published case studies
indicate ~ that there are few States and
Union Territories where the practice does
not exist, The figures of 5-7 million bond-
ed labourers are in the nature of estimates
only, and do not tantamount to actual
identification. Government have not ac-
cepted the estimates arrived at by the Anti-
Slavery Society for the Protection of Hu-
man Rights. According to the reports -
nished by the State Governments, the total
number of bonded labourers identified and
freed in the country as on 30-6-1982 was
1,44,930, out of which 84,269 have been
rehabilitated.

Submission of Annual Return by Trade
Unions

3608. SHRI BHEEKHABHALI: will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government are aware that
recently the Registrar, Trade Unions, Delhi
Administration has cancelled registration
of unions which did not submit amnual
returns upto the year 1977 and while do-
ing so, he ignored the name of Food Cor-
poration of India Employees Union al-
though this Union'did not submit annual
retumn for year 1977 in respect of its all
regions/zones national committee but sub-
mitted accounts only in respect of Karna-
taka Region; -

(b) if so, the reason for ignoring the
name of this Union for cancellation of
Registration and the details of action taken
against defaulters who failed to submit
proper . annual return alongwith proper
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accounts and the names of officias who ig-
nored this fact and the action proposed to
be taken against them;

(c) whether there are other trade unions
which did not submit proper and actual
amnual returns and their registration was
not cancelled; and

(d) if so, the details?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (d). The Registrar of

rade Unions, Delhi Administration has
reported that registrations of 106 Trade
Unions were cancelled in July, 1982 for
non-submission of annual retums for the
year 1977 under Section 10 of the Trade
Unions Act, 1926. The registrations of
those trade unions which were registered
towards the end of 1977 were, however,
not cancelled, because the registration of a
particular union for non-submission of an-
nual return is only cancelled when the
union has actually worked for substantial
period of the year of cancellation. The
registration of Food Corponation of Ind’a
Employees’ Union, which was registered
on 31-8-77 with scope of membership
throughout the country had only 55 mem-
bers at the time of registration as against
56,199, shown in the combined return upto
1978, was not cancelled as it was expected
that the real tempo of enrolment of mem-
bers and income and expenditure of diffe-
rent committees, as mentioned in its con-
stitution, could only be done after few
months of its registration. Moreover, after
registration it had submitted combined an-
nual return for the year 1978 on 31-5-79
and thereafter it has also submitted returns
for the years 1979 and 1980,
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Promotion tp Officers in P&T Directorate
and Telecommunication Research Centre

3610. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether some officers in P&T Di-
rectorate and Telecommunication Research
Centre have been promoted from Telecom-
munication Engineering Service Group B to
TES Group ‘A’ on ad hoc/local arrange-
ment basis during last three years in 1980,
1981 and 1982;
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(b) if so, total number of such promo-
tions year-wise indicating the number of
‘SC/ST officers, if any;

(¢) names, section, date of promotions
and reversion of each promotee;

(d) nature and date of each vacancy
(Leave vacancy, Regular vacancy, Short
“Term Vacancy, Long term vacancy) against
which such promotions were made; and

(e) steps taken to fill up such regular
vacancies on regular basis with references
of the orders issued from time to time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) to (e). The requisite information
is being collected and will be laid om the
‘Table of the House.

Rise ip Prices of Drugs due to Virus Fever

3611. SHRI GHULAM RASOOL KO-
‘CHAK: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) whether it is a fact that antipyretic
analgeslic antibiotic anti-Malarial and
pain killer drugs have shot up by 10 per
cent to 20 per cent due to the out break
of an infectious virus fever in September,
1982; amd

(b) if so, what steps were taken by the
Government to check the prices of essen-
tial drugs to bring them under control?

THE MINISTER OF CHEMICALS
AND FERTILIZERS ~(SHRI VASANT
SATHE): (a) and (b). There is no speci-
fic medicine for combating/treating viral
fever. Symptomatic treament for fever,
bodyache and headache is  indicated
and these can be managed by analgeslics
and antypyretics like Paracetamol, Anal-
gin and Aspirin. These formulations are
price controlled under Drugs (Prices Con-
trol) Order, 1979. The prices of formula-
tions are revised from time to time depend-
ing upon the revision in the prices of the
constituent bulk drugs and increases in the
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other inputs like packing material costs.
The prices of formulations containing Pa-
racetamol, Analgin and Aspirin have not
been increased very recently. No coms
plaints haye been received from the State
Drug Controllers regarding the sale of
such formulations at prices higher tham
those approved by the Government.

Scheme to provide Cheap Energy to Rural
Areas

3612. SHRIMATI SANYOGITA
RANE: Will the Minister of ENERGY

be pleased to state:

(a) whether Government had evolved
schemes to provide cheap energy to the
rural areas; and

(b) what are the ways and means found
for energy, water lifting devices and agri-
cultural implements to boost rural deve-
lopment?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P.
N. SINGH): (a) and (b). Government
have set up the Commission for Addi-
tional Sources of - Energy to coordinate
and implement policies and programmes for
the use of mew and renmewable sources of
energy such as solar energy, wind energy,
energy from biomass and biogas etc. Major
activities being undertaken by the Com-
mission include intensification of research
and development, utilisation of mature
technologies, fiscal and promotional mea-

'sures to accelerate industrial production;

and, public information programmes for
creating awareness about remewable energy
technologies. Renewable emergy devices
and systems that have already been deve-
loped include solar water heating systems,
solar crop dryers, solar pumps, solar cook-
ers and solar photovoltaic-cells for water
pumping and other applications, wind
pumps, family type and community/institu-
tional type biogas plants, biogas engines
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and improved draught animal power de-
vices. As cost of conventional fuels rise
and those of renmewable systems decrease
on account of technological and other
developments, it is expected that renew-
able sources of energy will be able to in-
creasingly supplement conventional sources
of energy. A country-wide field demonstra-
tration programme is being implemented
which is promoting commercial production
and wider utilisation of these devices and
systems,

Assistance for State Hydro-Electrical Pro-
jects
3613. SHRI K. KUNHAMBU: Will the
Minister of ENERGY be pleased to state:
(a) the Centre’s national policy regard-
ing provision of financial assistance for the
State hydro-electrical projects;

(b) whether Centre have received any
request for financial assistance for the
State hydro-electrical projects; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). Central
assistance is provided to the States for
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their Annual Plans in the form of block
loans and block grants based on the for-
mula approved by the National Develop-
ment Council, This assistance is given to
each State for their Plan as a whole and
not for any specific project/organisation in
any sector. ‘

Growth of Assets of Big Industrial Houses

3614. SHRI A. K. ROY: Will the Min-
ister of LAW, JUSTICE AND COMPA-
NY AFFAIRS be pleased to state:

(a) total assets, capital, profit both net
and pre-taxed, of the top twemty industrial
houses in the country at present and their
growth in the last five years; and

(b) whether the growth of the big capi-
talists and their profit has no relation with
the industrial growth in the country, with
particular reference to the year 1979; if so,
facts in detail?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) The
assets, paid up capital and profits (before
tax) of the top twenty industrial houses in
the country (ranked as per assets in 1980)
in 1976, 1977, 1978, 1979 and 1980 were
as follows:— o 2

(Rs. in crores)

Assets Paid up capital Profit before tax
1976 g . . : 4832.06 76: 67 $30.92
1977 : i . . 5204.29 .01 379.88
1978 A 2 o ; 57!8 87 7-13 400.79
l%g . . . . 6614.89 928. 74 515.52
1 . T ; " 7611.92 979. 78 54424

(b) Growth of assets and profits of the
top 20 industrial houses in the country
during the period 1977 to 1980 is as given
below:—

Period Growth peroentage

Assets Proﬁts

P L ——

St — — o — oy —— o — ——

1978 . s o 8.0 5.5
S ROTY

197 . . A 15.5 28.6

19 v

1 . i 15.1 5.6

1979

The growth of industrial houses reflect-
ed by these indicators may not necessarily
have direct correlation with industrial
growth,

12.00 hrs.

PROF. MADHU DANDAVATE
(Rajapur): I have one submission to
make. Please listen to us and then give
your ruling on our observations, It has
been a convention of this' House that
whenever important policy decisions are
to be made, they must be made inside
the House. Mr. Khadilkar made an an-
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nouncement on bonus and Mr. Dhillon
pulled him up and said: When the
House is in session it ghoulg have been
made in the House.

MR. SPEAKER: You please come to
. .No.

PROF., MADHU DANDAVATE: . The
Prime Minister announced in Nagaland
that Congress (I) dominated States will get
more aid....

MR. SPEAKER: That has already been
contradicted,

PROF. MADHU DANDAVATE: Some
unknown spokesman makes Some clarifica-
tion. Some responsible Minister must make
the clarification. Mr. Khadilkar was pulled
up by Mr. Dhillon for making a statement
on bonus outside the House when the
House was already in session. Mr. Khadil-
kar expressed regret and he did not repeat
that mistake. Whatever is applicable to the
Labour Minister is applicable to the Prime
Minister. What is your observation?

MR. SPEAKER: I will look into it.

PROF. MADHU DANDAVATE: That
convention need not be followed? What
is your observation. (Interruptions)

MR. SPEAKER: I will look into it.

PROF. MADHU DANDAVATE That
convention is gone whcn the new Speaker
~<omes?

MR. SPEAKER: There is no question
-of going away from the convention. What-
ever is there is there. I will look into it.

PROF. MADHU DANDAVATE: At
least keep it under consideration,

DR. SUBRAMANIAM SWAMY
(Bombay North East): 1In today’s press
it hag been reported that Madras Door-
darshan has quspended Hindi broadcast.

I would like the Minister to make a

‘statement on this. He is prepared (o do
=0 if you permit him,
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Not only in
Tamil Nadu, in our State also this thing
is happening. . . (Interruptions).

SHRI INDRAJIT GUPTA (Basirhat):
In Bengal also the same thing is happen-
ing. All our local programmes have been
cut out altogether. People are forced to
sit and listen to the national programmes.
Our programmes are much better than
your programmes, (Interruptions).

1 have given 3 notice to you regarding
the type of excesses which are being
committed in the name of combating
insurgency in the border State of Mani-
pur, Day before yesterday, a very well-
known film maker and playwright has
been shot dead. Instead of arresting him,
they opened fire  and killed him...(In-
terruptions).

MR. SPEAKER: No...Mr, Shastri,

SHRI INDRAJIT GUPTA: This kind
of a thing ig creating a reaction there,
which is not in the interesy of the coun-
try.

MR. SPEAKER: Not allowed.

SHRI INDRAJIT GUPTA: A state-
ment should be made. This kind of
indiscriminate firing and Kkilling of people,
who have nothing to do with insurgency,
cannot be permitted. We request you to
ask the Minister to make a statement
about facts...(Interruptions),
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SHRI NIREN GHOSH (Dum Dum):
There was a police attack on Ciyil
Liberties Union in which Mr. Tarkunde
was hurt. . . (Interruptions).

MR. SPEAKER: This ig a State sub-
ject,

SHRI NIREN GHOSH:
the freedom of the press.

It concerns

MR. SPEAKER: This is a State sub-
ject. I am not discussing this. Not
allowed. Y

SHRI H. N. BAHUGUNA (Garhwal):
In this country unfortunately, riots have
- become the order of the gay.

MR, SPEAKER: It is very bad.

SHRT H. N. BAHUGUNA: It is a
matter of deep regret that there is a
terrible situation in Baroda now. There
are people who are gaying that Christians
and minorities must be put under obser-
vation by Government. Disaffection is
being spread by many people and Gov-
ernment is inactive. Even in ' Baroda
there was no policeman with tazia pro-
cession was taken out. It is the minority’s
right to take out the procession. .

MR. SPEAKER: Wg have already
discussed this ‘ subject threadbare,

(Interruptions)
SHRI H. N. BAHUGUNA: I demand
that the State Government of Gujarat be

digmissed ~for its failure to maintain
communal harmony and peace.
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MR. SPEAKER: Mr. Shastri, have you
anything to say?

SHRI SOMNATH CHATTERIEE
(Jadavpur): Sir, T have given an adjourn-
ment motion. .,
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SHRI SOMNATH CHATTERJEE:
1 have given an adjournment motion on
the Prime Minister’s statement in Naga-
Jand. I tell you this is a matter...

MR, SPEAKER: I have ruled it out.

SHRI SOMNATH CHATTERIJEE:
1f the Prime Minister of the country says
that the Congress (I) Governments will
get the best attention, then what is the
effect of this in the context of our political
situation? It means that people are be-
ing asked directly to reject non-Congress
Governments. If the Prime Minister gays
that i the basis of Central assistance, it
cuts at the root of whatever quasi-federal
system we have in this country...(In-
terruptions).

MR. SPEAKER: Not allowed.
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SHRI SOMNATH CHATTERIJEE:
We are following the parliamentary gys-
tem in England.

MR. SPEAKER: I have already said
about it. :

SHRI SOMNATH  CHATTERIJEE:
It is a very serioug matter,

MR. SPEAKER: Shri Bagri.

3
SHRI SATYASADHAN CHAKRA-
BORTY: You may consider this issue.

MR. SPEAKER:
Bagri.

ﬁmmﬁ(ﬁﬂn):mrsﬁ,
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Feae wgtaw: Fa amq & Pau?

I have called Shri

3

i

i
1Tad

SHRI K. LAKKAPPA: This is the
decision taken by the Tamil Nadu Gov-
ernment. . . (Interruptions),

MR. SPEAKER:
down?

Why can’t you sit

(sorrerr)

“
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MR. SPEAKER: We try our level
best to do whatever is possible.

- o#r 35 @iyt o Lyeed] 5
Kl owe abte & ol Py £ O
S5l g Egr g gl £

[- @ )0 &ad

T ® ded T
® WY g, I ET B G T GO
ot gw & fog Fiy Powia g ?

MR. SPEAKER: I have to work under
the rules.
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PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF
PerrO-CHEMICALS CORPORATION LTD, FOR
' 1981-82,

THE MINISTER OF ENERGY (SHRI
"‘s P, SHIV SHANKAR): I beg to lay on

KARTIKA 11,1904 (SAKA)
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the Table a copy each of the following
papers (Hindi and English versions)
under sub-séction (1) of section 619A
of the Companieg Act, 1956:—

(1) Review by the Government on
the working of the Indian Petro-
chemicalg Corporation Limited,
for the year 1981-82,

(2) Annual Report of the Indian
Petrochemicals Corporation Li-
mited, for the year 1981-82 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon,

[Placed in Library. See No. LT- 5570/
82].

STATEMENT ON THE ‘NATIONAL
HEALTH POLICY’

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR: On behalf of Shri
B. Shankaramand: I beg to lay on the
Table a statement (Hindi and English
versions) on the ‘National Health Policy.’
[Placed in Library. See No. LT—5571/
82].

COINAGE  (STANDARD WEIGHT AND KRy~
MEDY OF THE COMMEMORATIVE COINS OF
ONE HUNDRED RUPEES, TEN RUPEES,
TWENTY-FIVE PAISE AND TEN PAISE FOR
IX AsiaN GaMes DeELHI 1982) RULES,
1982 AND NOTIFICATION UNDER CENTRAL
Excise RULES, 1944,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): On behalf of
Shri Pattabhi Rama Rao: I beg to lay
on the Table,

(1) A copy of the Coinage (Stand-
ard Weight and Remedy of the Com-
memorative Coins of One  Hundred
Rupees, Ten Rupees, Twenty-Five Paise
and Ten paise for IX Asian Games
Delhi 1982) Rules, 1982 (Hindi  and .
English versions) published in Notifi-
cation No. S,0, 724(E) in Gazette of
India dated the 11th October, 1982
under sub-section (3) of section 21 of
the Coinage Act. 1906.

[Placed in Library. See No. LT—5572/
82].
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(2) A copy of Notification No. GSR
613(E) (Hindi and English versions)
published in Gazette of India dated the
15th Oectober, 1982 togetheér with an
explanatory memorandum  regarding
exendption on tyrés specified in  the
Table appended to the Notification
from eéxcise duty, issued under the Cen-

~ ralt Excise Rules, 1944. [Placed in
Library. See No. LT—5573/80].

REVIEWS ON AND ANNUAL REPQRTS OF
TJrTAR PRADESH STATE AGRO INDUSTRIAL
CorPORATION L1D. LUCKNOW FOR 1977-78
AND ORISSA AGRO INDUSTRIES CORPORA-
TION LtD. CUTTACK ForR 1976-77 AND
TWO STATEMENTS FOR DELAY.

THE MINISTER OF STATE IN THE
MlNISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): I beg (o lay on the
Table.

(1) A copy each of the following pa-

pers (Hindi and English versions) under
section 619A of the Companies Act.
1956:

(a) (i) Review by the Government
ont the working of the Uttar Pradesh
Stats Agro Industrial Corporation Li-
mited, Lucknow, for the year 1977-78.

(ii) Annual Report of the Uttar
Pradesh State Agro Industrial Corpora-
tion Limited Lucknow, for the Yéar
1977-78 along with Audited Accousts
ang the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT—5576]

821. ‘ 4

(b) (i) Review by the Government

on the working of the Orissa Agro

Industries Corporation Limited. = Cut-
tack, for the year 1976-77.

(ii) Annual Report of the Orissa
Agro Industries Corporation Limited,
Cuttack, for the year 1976-77 along
with Audited Aecounts and the com-
ments of the Compfroller and Audifor

General thereon. '

2) Two statémerts (Hindi and Bag-
lish versionsy showing reasons for deldy
in laying the papers mentioned at (a)
and (b) of item (1) above.

[Placed in Library. See No. LT—5575/
82].

COINAGE (STANDARD WEIGHT  AND
REMEDY OF THE (COMMEMORATIVE COINS
OF TWENTY PAISE AND TEN PAISE
CoiNEp FOR “WoRLP Foop DAY”) RULES,
1982, NOTIFICATIONS UNDER GoLD (CON-

TROL) AcT, 1968, CENTRAL EXCISE RULES,

1944, NOTIFICATIONS. ENFORCING THE PRO-
VISIONS OF CENTRAL SALES TAx ACT, 1956

IN SIKKIM FROM 1ST Ocronagk 1982 EBTC.

THEw DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): I beg to lay
on the Table.

(1) A copy of the Coinage (Standard
Weighy and Remedy of the Commemora-
tive Coing of Twenty Paise and Ten
Paise coined for “World Food Day”)
Rules, 1982. (Hindi and English versions)
published in Notification No. S.O. 728(E)
it Gazette of India dated the 12th Ogcto-
ber, 1982 under gub-section (3) of sec-
tinon 21 of the Coinage Act, 1906,

[Placed in Library. See No. LT—5573/
82].

(2) A copy each of the following No-
tifications (Hindi and English versions)
under sub-section (3) of section 114 of
the Gold (Control) Act, 1968;-

(i) The Gold Control (Forms Fees
and  Miscellaneous Matters) Amend-

nient Rules, 1982 published in Notifi-
cation No. S.0. 40(E) in Gazette of

India dated the 14th October, 1982.

(ii)) The Gold Control (Licencing :
of Dealers) Amendment Rules. 1982

published in Notification No, S.0. 741

(E) in Gazette of India dated the 14th

October, 1982.

(iii) The Gold Contro] (Licen-
cing of Dealers) Amendment Rules,
1982 published in Notification No. S.0.
742(B) in Gazette of India dated the
14th October. 1982.

(iv) The Gold Control (Forms,

Fees and = Miscellaneous  Matters)

Amendment Rules, 1982 published in

—
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ber, 1982.

lg]md in Library, Seg No, LT- 5577/

(3) A copy of Notification No, GSR
624(E) (Hindi and English versions)
published in Gazette of India dated the
22pd - Qectober, 1982 together with an
explanatory memorandum regarding re-
vised rates of exchange for copversion of
Swedish Krorers into Indian currency or
viee versa, under segtion 159 of the Cus-
toms Ast, 1962, [Placed in Library. See
No., LT-5778/82].

(4) A copy each of the following
Notifications (Hindi anj English ver-
sions) issue dunder the Central Excise
Rules, 1944;—

(i) GSR. 625(E) published in
Gazette of India dated the 23rd
October, 1982 together with an ex-
planatory memorandum regarding
exemption to Low. Sulphur Heavy
Stock for use as fuel in a refinery
from the whole of excise duty,

(ii) G.SR. 626(E) published in
Gazette of India dated the 23rd
October. 1982 together with an ex-
planatory memorandum regarding
exemption to films or sheets upto and
including thickness of 025 mm

other than those manufactured from

polyvinyl chloride from the whole of
exgise duty leviable thereon,
4
* [Placed in Library. See No. LT-5579/
82).
(5) A copy each of the following

Notifications (Hindi and English vere
sions) t—

(i) GSR. 579(E) published in
Gazette of India dated the 30th
September, 1982 enforcing the pro-
visiong of the Central Sales Tax Act,
1956 in the State of Sikkim with
effect from 1s¢ October, 1982,

(ii) GSR. S582(E) published in
Gazette of India dated the 1st
October, 1982 enforcing the levy of
tax under the Central Sales Tax Act.

-1 KARTIKA U, 1904 (S4KA)
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1956 in the State of Sikkim withi
effect from 1st November, 1982,

(iii) G.S.R. 383(E) published in
Gazetie %sz Mﬂ‘:h'm:“
Oqtgber Minl autho~
rities for making  application for

registration under the Central Sq.ks
Tax Act, 1956 in the State of Sikkim.

[Placed in Library. BSee No, LT-5580/
12).

(6) (i) A capy of the Annual Report
(Hindi and English versions) of the
National Institute of Public Finance
and Policy, New Delhi, for the year
1981-82 along with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
National Institute of Public Finance
a;;g gm‘cy. New Delhi, for the year
1981-82,

[Placed in Library,
82),

See No, LT-5581/

R

12.16 hrs.

ASSENT TO BILLS

SECRETARY: Sir. I lay on the Table
the following eight Bills passed by the
Houses of Parliament during the current
session and assented to since a report was

last made to the House on the 22nd
October, 1982:—

1. The Contingency Fund of India
(Amendment) Bill, 1982,

2. The Customs Tariff (Second
Amendment) Bill, 1982,

3. The Rubber (Amendment) Bill,
1982,

4. The Powers-of-Attorney (Amend-
ment) Bill, 1982,

5. The Sugar Cesg (Amendment)
Bill, 1982,

The Central Excise Laws (Amend-
ment and Validation) Bill, 1982.

7. The Assam Apropriation (No. 3)
Bill, 1982,

8. The Appropriation (No. 4) Bill,
1982,

&

-
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CRIMINAL LAW (AMENDMENT)
BILL

RePorT OF JOINT COMMITTEE

SHRI D. K. NAIKAR (Dharwad
North): I beg to present the report
(Hindi and English versions) of the
Joint Committee on the Bill further to
amend the Indian Penal Code, the Code
of Criminal Procedure. 1973 and the
Indian Evidence Act, 1872,

CRIMINAL LAW (AMENDMENT)
BILL
EVIDENCE BEFORE JOINT COMMITTEE

SHRI D. K, NAIKAR (Dharwad
North): I beg to lay on the Table the
record of evidence tendereq before the
Joint Committee on the Bill further to
amend the Indian Penal Code, the Code
of Criminal Procedure, 1973 and the
Indian Evidence Act, 1872,

st e AL 9T (TE): #
TSI A W OTIHT AT I AW T
THEEQ 0T A g Paie A

TTHIR § F EW mEeue F
FoaaeT & f@ds  F1g TRW  AGT
Paar 1 .. . (s5Euw). ..

MR. SPEAKER: Nothing will go on
record.

(Interruptions)**
 qqw WETAY : IF I HT Pae
gt I, ¥ W Ee ) . . (sEuw).

. (srume) .
waw wgew : § Paw § Powe
) . (wo=um) . .

NOVEMBER 2, 1982

(Amdi) Bill 400
Jt. Com. i o8
g g P& 9 & 9y agodet & 18
T I &7 fer T, fex wTE™
Y FPoze ST I !
ey wgiew : f&w &7 =1 @i
g7 b e
'SHRI H. N. BAHUGUNA (Garhwal) : -
Why do you not refer the matter to the

Privileges Committee if prima facie case
hag been made?

SHRI RAM VILAS PASWAN: Why
do you not refer the matter tor the Privi-
lege Committee?

MR. SPEAKER: I cannot do anything
without a case. If there ig no basis, what
can I do?

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Not to talk
of our M.Ps. even the ruling party M.Ps
have been beaten: Please think about us.

MR. SPEAKER: Can 1 change it
today? I cannot do.

SHRI H. N. BAHUGUNA: Sir, the
point is clear. Mr. Parmar has made a
positive allegation and he has made a
positive statement. He has said that. ..

MR, SPEAKER: I heard him. I have
already allowed him.

SHRI H, N. BAHUGUNA: Then,
Sir, why can't the case be referred to the
Privileges Committee?

MR. SPEAKER: There is no case.
How can I?

SHRI H. N. BAHUGUNA: Th, case
hag been proved by the CBI enquiry,
he says, Either you say the statement is

**Not recorded,
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e St e (] i i
MR, SPEAKER: Hp is making a state- T TR S " VIV [ «

ment, But the statement js not wuh me.
have got it already.

SHRI H. N, BAHUGUNA: Will you
say that you will give your ruling
tomorrow?

MR. SPEAKER:
over that,

I AT ¥ Pafem) & vt =0
TaTey” Iwt, fow @& @ |} @
v @

SHRI H. N. BAHUGUNA: We know,
Sir, your deep regard for the House.

MR. SPEAKER: Mr. Bahuguna, why
should I not have? Why should I say
that Mr, Parmar ghould be humiliated.

I have already ruled

SHRI H. N, BAHUGUNA: Quite right,
Sir.

MR. SPEAKER: Why should I say
that Mr. Jagpal Singh should be humili-
ated.

(Interruptions)

H@mm:qﬁ@g,
|

MR, SPEAKER:
have got it already.

st s feg (gfeeEm):
TH greew w7 g &er o fa @ o,
AT, &T QR F®T | 9 q@wd
RAV T WE ! 9 EH 79
gy & FE R A g,  afew
Y & A/T . . . (SWAuw)

MR, SPEAKER: This is yours, This
is not mine but yours, It ig not mine. It
i your rule. Whatever is there, I shall

do. I do not gay anythmg from my
side,

th‘z:mmﬂmm
Pefare weT 0@ it .

St e wT  (FETOIR) AT TS
e o, gw o dfEw w9 w9
T &, T AANeS IW TH FR
a1 A1ty

I have got it. 1

wl Gl S ol an 2y 35 YU

- depes U JRaaf Kol

Ty ALY : TIH AT A FHED

TR EX T Tow AfEHT FHA G
T

TAHT TRATT LA a7 ATH AT I9-
T AT Y Ay fau & T F, I

CE A HE ae T

Whatever rules you hand over to me, I
will work accordingly.

I can only interpret the rules, I cannot
make a law. I cannot make a rule. I am
just your humble servant to do what is
authoriseq by you to do. That is what
I am doing.

(Interruptions)

MR. SPEAKER: You change the rule.
I quoted these things. I am with you.
Change the rule and I will abide by it.

SHRI RAM VILAS PASWAN: The
rule is sufficient.

MR. SPEAKER: No,
cient,

1t is not sufﬁ-
(Interruptions)

MR. SPEAKER: Thig is not the place
for discussion. "

st T Porery oA ¢ @, AW
ow. @, # ohomy Tar @it

T WY ¢ AW AT § A
WQ“?WN"M{!‘{'!

(swrur)

1
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MR. SPEAKER: This is what it is.
You come and s¢¢ me. X is not for me
to chapge. It is written by you people
and not by me.

I am not allowing, Please sit down.
Yes, Mr. Banatwalla,

TE AW W A S A 9f-
TET T

waw wgiey ;& w®F @ gw
You change the mule,

It is for you and not me. Change it,
(Interruptions)

MR. SPEAKER: We have allowed
cverything on the floor of the House. I
have never tried to curb anything what-
soever. I canot make rules for you, Mr.
Jagpal Singh

Yes, Mr. Bantwalla.

SHRI G. M. BANATWALLA: Mr,
Speaker, Sir...(Interruptions).

PROF. MADHU DANDAVATE: MP
should be defined as Memberg to be pro-
tected.

MR. SPEAKER: You define it and I
will implement it. Why should I hold
it up?

=t sy Peg s g sicEw

sifvy)  fagx Povw o @ Sy
1 @A .. ()

MR. SPEAKER: You put it in the law
andlvnllabldebyn

sit wmyrw Peg: sam =Y & wgr-
wft &7 oft. . . (swEuw).

MR. SPEAKER: Now Shri Banatwalla.
(Interruptions)

MR. SPEAKER: Mr. Bahugunaji, the
Rules Committee i there. You change it.

SHRI H. N. BAHUGUNA: I am making
a humble suggestion, Call a meeting of
the leaders of all the Parties fo gvolve a

code of conduct in regard to the Members
of Parliament.

NOVEMBER 2, 1982
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MR. SPEAKER: You do it,

SHRI H. N. BAHUGUNA: On your
own, Sir, you can take a load which would
go a long way in protecting the honour of
Members of Parliament,

MR. SPEAKER: In this, every Member
of the House to whichever party be
belongs is liable to be concerned at one
time or other. Whatever you say, 1 will

qET T WART WTES A
mﬁz#m#hmms‘ ?,
(wraum)
aww wEen: AR @ fewm € 0
(eervm)
MR. SPEAKER: I can't; my hands are
tied.
(Interruptions)
MR. SPEAKER: Why should T run the

House as I like? &t is your sule, I am
to run the House according to rules.

I EF FLH a7 Fi)
{amereer)

ot T faww gwEw : fagx F
Y EE AT QR

ot oo Py o gwwT @t W
CT T (ww)
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Rep. of
. DR, VASANT KUMAR PANDIT (Raj-
garh): You have inherent power to call a
meecting to protect the rights of members.

MR. SPEAKER: It is for the Rules
Committee.

(Interruptions)

MR. SPEAKER: Can I do it? Have I
got powers to do it? .

it eviemTe weaw: SIe fAE @
fer v, qon< &7 fer o,
® fier T, Wi W @ e
;’M!‘.wﬁfmm-a"
\ .

sorer gt at P wie?

.t o Pawre aree: gw S
T wet ae Wy e

1183

(Aman) Z:4 6
Jt. €om.
- iy warw Pey: amw oW e &
=% T, ghe @ .

DR. VASANT KUMAR PANDIT: If
the rule is not in a position to protect the
rights of members, you have inherent

power 0 appoint a ¢ommittee to look into
the grievances of members.

&®r
A @y WeT #%d 1 ® ar
M W FEWE W AW AT |
It is there; you change it. I will abide

ﬁuﬁmﬁm'ﬁamﬂaﬁ ,
Amd &1 feafads &T0 af wwae
TR ATAT AET & |

JUQYW NETAW: S AW HET AR A
T HT oo HL NG |

st wiw arEt ¢ @R qfew @
Pasms Pasres #1 dt | g g &
AT F ey _
faoey =@ = £an )
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72 3 P I gEW & AAL-EA @
#T FEA G | AiaA grow W T
Fiy @At W @AT T W T A
] ® ITA FT IR FT |

1 am open to suggestion.
correction.

SHRI GM. BANATWALLA: What
happened to my motice about communal
riots in Baroda?

MR. SPEAKER: I am asking you about
the Calling Attention.

Your name is first.

-

ot TR qIAHT [T SR W1
TS qTHS H- AN @91 Pt @ )

Weqw WEIIX . W FAT-IAT HOCH

faar g
SHRI G.M. BANATWALLA: I am
making a submission.

MR. SPEAKER: I have already disal-
lowed it.

12.36 hrs,
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED COLLISION BETWEEN A GOODS
TRAIN AND A DTC BUS AND A JEEP AT THE
ZAKHIRA RAILWAY CROSSING IN DELHI

ON OCTOBER 29, 1982, :

NOVEMBER 2, 1982

goods train and a go8
Delhi (CA)

SHRI G.M. BANATWALLA (Ponnani) :
I call the attention of the Minister of
Railways, who is absent, to the following

matter of urgent public........

MR. SPEAKER: He is ill. He is mot
absent. He is ill.

SHRI G. M. BANATWALLA: Impor-
tance and I request that he may make a
statement thereon.

“Reported collision between a goods
train and a DTC bus and a jeep at the
Zakhira railway crossing in Delhi on
October 29, 1982, resulting in the death
of three persons and mjuries to several
others and the steps being taken to pre-
vent such accidents in future.”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): On 29.10.1982, an unfortunate
level crossing accident between a goods
train and a DTC but took place at about
9.45 hours at manned level crossing gate
No. 4-B situated on Rohtak Road between
Patel Nagar and Dayabasti stations, The
B.G. goods train was going to Shakur-
basti and the Delhi Transport Corporation
bus No. DLP 162 was travelling from
Sultanpuri to Paharganj.

As a result of this accident, 3 occupants

~of the bus were killed and another 3

injured. Two of the injured received

grievous injuries. The driver and Assis- .

tant Driver of the goods tmin were assult-
ed by the public and were also injured.
The Driver was injured grievously.

The injured were removed to Dr. Ram
Manohar Lohia Hospital. Later the Dri-
ver and Assistant Driver were shifted to
the Railway Hospital. One of the injured
bus passengers was discharged from the
Hospital on 30.12.1982. Railway’s medical
van and relief train initially ordered were
cancelled as not required. Traffic at the
level crossing was fully restored at 11.30
hours " on 29.10.1982.  The Divisional
Railway Manager with othsroﬁcon of
the Delhi Division reached the site,

\
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Additional General Manager, Northern
Railway accompanied by Chief Traffic
Saﬁty Superintendent and other  senior
officers also reached the site immediately.
Myself, accompanied by Chairman, Rail-
way Board, and Member Engimeering also
visited the site of accident and Ram Mano-
har Lohia Hospital where the injured were
hospitalised. ' y

Ex-gratia relief at the rate of Rs. 2,000,
Rs. 1,500 and Rs. 500 respectively in res-
pect of the dead, grievously injured and
other injured has been arranged.

Prima facie, the level crossing gate was
left open at the time of the accident, The
Gateman and Assistant Station Master on
duty at Patel Nagar have been placed under
suspension. The Gateman was taken into
custody by the Police.

The Commissioner of Railway Safety,
Northern Circle, Lucknow, who functions
under the Ministry of Civil Aviation, will
commence a statutory enquiry into the ac-
cident on 2.11.82,

12.35 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, this train accident is
a gruesome tragedy which is a sad indica-
tion of the failure of Railways. The rail-
way level-crossing near Zakhira is a man-
ned level-crossing and all the circumstan-
ces in which this accident took place re-
veal clearly and categorically that the
blame lies fully amd squarely with the
Railways. The hon. Deputy Minister ha$
just made a statement which is nothing but
a mere narration of the incident which
took place without giving us any idea
whatsoever of the steps being taken or
contemplated to see that such railway ac-
cidents are averted. I must say that this
statement hides more than what it reveals.

With respect to this unfortunate incident,
I may enumerate some important points
that have to be borne in mind, Number

.one, we bave been told that there was a

KARTIKA 11, 1904 (SAKA)
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traffic jam on the level-crossing and the
Attendant could not close the gate, the
gate had remained open. It is a serious
thing to be takem into consideration. Num-
ber two, the Minister will enlighten us
whether it is not a fact that both the sig-
nals preceding the crossing were dchctivc
and have been defective for some time
past; they were not attended to despite all
we have been told about the concern that
the Railways have for the safety of the
passengers and the people. Number three,
the goods train was overloaded with
cement, I would like the hon. Deputy
Minister to enlighten us on this aspect of
the matter also. Number four, because
the signals were defective, the Station
Master at Patel Nagar issued a ‘Proceed
Memo’ to the driver, and this ‘Proceed
Memo’ was issued to the driver of this
train without any regard, whatsoever
being paid to the fact that the level-cross-
ing which was ust a few furlongs away
from the Patel Nagar Station was still
open and that there was a traffic jam
there. The fifth point that comes up and
which speaks volumes about the callous
attitude -of the Railways with respect to
safety measures is the faulty planning of
the level-crossing. We understand that
there is a bend at a little distance before
the crossing and it was because of this
particular bend that the driver of the

train also could not see the traffic jam
ahead.

The sixth point is that the site of the
present level crossing near Zakhira rail-
way station is one of the worst bottlenecks
in the city. Still it failed to receive due
attention of the Railway authorities. There
is an urgent necessity for a flyover but
while flyovers are being constructed with
great.haste and hurry everywhere in Delhi,
the need for the flyover here, which is one
of the worst bottlenecks in the city, has
been neglected.

I further understand and the hon. Minis-
ter can enlighten us on this point that there
is a provision made for a flyover at this
particular juncture but there is an uncalled
for delay in the whole thing. However,
if no such provision exists, will the hon.
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[Shri G. M. Bagatwalla) MMJMMLW
Vi ot the civcommionces and she st aog 4865 16l U5 38 f0 what sieps ace gsaly
everything of the level crossing, the pro- me’iwmﬁfﬁ
ﬁu’ v W C nceﬁle i..lﬂ’l‘t w mlw, m -
mnb?zi& s _dents. Sir, we were all these yoars saying
that it jis the unmanoed lewel grossings

My seventh point is that the section of WMWMM The situatiop

the road before and after the level cross-
ing was also in a deplorable state which
has also the result of accidents.

I hope that the hon. Deputy Minister
will enlighten this House on all these points
that 1 have listed.

Now, a few general remarks and that
is that it is unfortunate that the train ac-
_ cidents are on the increase. Between
1979 and 1982 there were 3,043 train
accidents—of them 1,873 railway accidents
were caused by the failure of railwaymen.

Sir, while the railway accidents, I say,
are on the increase, the background must
also be considered. The former hon.
Minister for Railways Mr. P.C. Sethi,
while inaugurating a flyover at Seva Nagar
in South Delhi, had said to the effect that
the Railways were keen on ensuring safety
at level crossings. He specifically men-
tioned level crossings amd said that the
Railways were keen. He has further said
to the effect that the Railways were keen

. that very busy level croysings located on
important roads should be replaced by
road bridges.

Mr. Deputy Speaker, Sir, when we were
discussing supplementary demands in
August, 1982 in this House, then replying
to our discussion, the then Railway Minis-
ter Shri P.C. Sethi had said to the effect
that high level composite groups of officials
had been regularly making intensive ins-
pections and monitoring the work of safety
measures. What 1 want to ask is that
while the entire nation is being told that
the question of accidents at railway cross-

safety with respect to even manned rail-
Just bear with me, Sir, for a few minutes
and I will conclude. ...

SHRI GM. BANATWALLA: Let us
take the guestion of trains running into
road traffic at level crossings. We find
that in 1978-79 we had 86 such incidents.
In 1979-80 there were 115 such incidents
and again in 1980-81 there were 90 such
incidents. The point I am making is thet
accidents on agcount of trains running into
road traffic at level crossings are the high-
est among all accidents, next only to
derailments. The major cause of acci-
dents on Indian Railways is derailments
and the second in figure comes trains run-
ning into road traffic at level crossings.
Therefore. . ..

MR. DEPUTY SPEAKER: Therefore,
you have got to conclude now,

SHRI G.M. BANATWALLA: There-

fore I ask—how is it that even in spite of
this fact, callousness prevails?

In the case of number of accidents in-
quired intp by the Commissioner for Rail-
way Safety, we find that in 1978-79 enly
two sugh accidents were inguired into amd
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this delay? :

Arothér thing is that the railway le;-c
quifies dre generally not open to the public
and (e Press. It is necéssary that the
nation should bé taken info confidence.
It iy necessary that éverybody should know
that dothing is going on in 4 hush-hush
manner. Theére is a great suspicion with
respect to it. Therefore, will the hon.
Deputy Minister assure this House that
thi¥ inquiry will be an open #quiry—open
to the public and also open fo the Press?

Finally, I beg to say that while RS.
50,000 is paid to those who die in railway
accidefits, no compensation, as different
from ex gratia payment, is given to those
who die while crossing the railway lines.
Why is this distinction? Why is this dis-
crimination? Life is the same and here in
the case of mamned railway crossings, the
blame entirely lies on the railway adminis-
tration. Therefore, will these provisions
also be madeé applicable to accidents fhat
take place on the railway level crossings?
Will the Minister tell the House what sfeps
are being takew to avert these railway
acoidents?

SHRI MALLIKARJUN: Mr. Deputy
Speaker, Sir. ...

SHRI AJOY BISWAS (Tripura West):
He is the Narrow Gauge Minister, Sir,
Where is the Broad Gauge Minister?

SHRI MALLIKARJUN: In afnswer fo
the first point raised by the Hom. Member
why the Minister of Railways is absent,
unfortuniately in a public meeting, ankle
has been hit and he & notf in a position
to come. That is why he has not come
and there is no other reason. .... (Inter-
ruptions) In a public meeting when one
of his followers was garlanding him,—he
was standing on a table, he slipped—he got
hurt and therefore, he could not come.

Coning fo certain vital points raised by
the Hon. Mémber so far as the occurren-
ces of the accidents in general and at the

level crossifgs in particular are concerned,
- it is true that Government is quite aware
and is concerned with these. It is for that
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reason only the Govériiment HKas béen
taking preventive measures from time to
timie. That is how the then Minister for
Railways, Mr, Sethi Had also informed the
House.

Sir, coming to ceértain poOints raised by
the hon. Member, he said that the signals
were defective. I say if is nof a defective
signalling. It is an interlocking system. It
is made non-interlocking system since 20th
October, because of the construction of a
yard at Patel Nagar Station, now a queéstion
arises as to how this has happened. The
station master who is on duty and fthe
gateman exchanged the private mumber.
Then only from any station fhe train is
allowed to pass through. That is how the
signals are cleared. The private number
is thus éxchanged between the Assistant
Station Master and the gafeman. That
means they speak to each other. The
clearance s done like this. When the pri-
vate number is exchanged, the gate 1is
closed. That is how the Stafion Master
comes to know that everything is all right
and he is allowing the train to move fur-
ther. When he exchanges the private
number, he puts it of record. That is
how here the goods train was cleard to
move further.

SHRI G.M. BANATWALLA: What
happens if the gateman has not closed it?

SHRI MALLIKARJUN: For example,
the system which has been evolved is like
this. The Assistant Station Master or the
Station Master - is on duty. Suppose a
train has to move from that station. But,
there is a level crossing which is manned
by a gateman. There will then be a com-
munication between that gateman and the
Assistant Station Master or the Station Mas-
ter on duty that the train is going to pass
through it. He asks him to close the gate.
When he closes it, he comes back and tells
to the Assistant Station Master that now
everything is allright. He closes the gate
and then that is entered in the register.
That is how the private number is éxchang-
ed between the gat'emnm:a_tﬁe Station
Master on duty. The gate was opéned



315 Collision between a
DTC Bus in

. [Shri Mallikarjun]}

after the train was allowed to pass. So far
as this particular thing is concerned, I
cannot go further into details because this
is a matter of enquiry. That enquiry is
being conducted to find out the guilty.
After that is established, action will be
taken against the guilty person. So far as
the overbridge which the hon. Member has
pleaded for is concerned, it is now in the
proposal stage. It will be included in 83-
84 Works Programme. It is already under
negotiation stage. The Delhi Administra-
tion and the railways together have to con-
tribute their share in order to comstruct
the overbridge. We have been feeling the
seriousness of it. We are going to include
it in 1983-84 Works Programme. It has
also been cleared by the Planning Com-
mission. That means it will be done by
the Delhi Administration and railways. It
will be comstructed in any case. The cost
on our part is nearly Rs. 2 crores. This
was the sequence of events which have
taken place.

So far as the past history of accidents
is concerned, in this august House, we
have discussed them several times. Now,
the Minister has called a meeting of the
General Managers again on the 4th of
this Month to discuss only about safety
and punctuality of trains about which not
only we, the Members inside Parliament
but also others outside the Parliament as
also Government are much more concern-
ed. A Committee will be formed. This
highlevel Committee which is going to be
formed will be headed by the Minister
himself. Government has great concern
to avoid such occurrence of accidents. We
have been taking a lot of preventive mea-
sures off and on and in this particular
case this is the position and the fly-over
bridge will be constructed also soon. '

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad): Mr. Deputy Spea-
ker, Sir, 1 have heard the reply of the
Deputy Minister. Mr. Banatwalla has
cloquently put the blame on the Railway
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administration and I share his view that it
is a lamentable commentary on the effici-
ency of the working of the railways. From
the reply that the Deputy Minister has
given it is clear that the inter-locking
system was not functioning since 20th
October and it is known to them that this
level crossing was “subj_ect to heavy traffic
and at 9.45 AM. when the accident took
place it was the peak hour. When the
inter-locking system was not working due
to re-modelling work how is it that no
special care was taken to ensure that the
it is not
clear to us as to how the green signal was
on when the advance starter was not work-
ing, thus giving clear line to the goods
train driver to proceed on. This has not
been explained by the Deputy Minister and
I would like him to expain this position
to us.

Sir. it appears from the reply that has
been given to us that the demand for a
fly-over was made by the people of the
locality a long time back. The Deputy
Minister has not given us the date on
which they received this demand from
the people; when they considered it in
their Ministry -and when it was sent to
the Planning Commission and when it
was approved  because during Asiad a
large number of fly-overs have been cons-
tructed, How js it that such an important
fly-over hag not been constructed which
has resulted in the death of three persons
and injuries to many others? That ghows
the Railways have no concern for the
lives of the people or the risk that is in-
volved in this kind of heavy traffic going
on without gpecial care being taken by
them. The Station Master is supposed to
have issued the proceed on Memo’s and
the Minister says that they had exchanged
their private number. It is not clear to us
that the gateg were not closed and the
goodg train was running at a speed of 15
km. per hour and in this situation the
Railway gate-man is supposed to have
gone ahead with a. red flag asking the
Railway train to stop. So, it is mot clear
when the goods train was running at a
slow speed why it was not possible to
stop the train by application of emergen-
cy and normal brsakes,
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Sir, now the Railways have asked the
traffic police to control the traffic on that
point, It is quite clear that this level cros-
sing is a busy crossing and a large volume
of traffic passes through it and particu-
larly at that peak hour, and when the
inter-locking system was not working, was
it not the duty of the Railway administra-
tion, when they knew it was working, to
take the help of the traffic police then.

13.00 hrs T

Why have they woken up to this dang'e-r

+ only now-after 3 persons have been kil-
led and another 3 persons have been in-
jured? Now they are seeking the help of

,the Traffic police. Why could they not

- have taken the help of the Traffic police

much earlier to control the ¢raffic? This

is my question,

So, these are my questions and I re-
quest the hon. Deputy Minister to answer
these questions which I have put to him.

SHRI MALLIKARJUN: So far ag the
inclusion of construction of this over-
bridge in the ASIAD programme is con-
cerned, at the earlier stage they thought
over this matter. The matter was thought
of by the ASIAD Organising Committee.
also by the Municipa] Administration side
and so on, but somehow or other, it has
been gkipped off. Now, this pro)ect has
been cleared. Clearance has been obtained
from the Planning Commission,

MR. DEPUTY SPEAKER: You left
this opportunity; in the name of ASIAD
you could have done it,

SHRI MALLIKARJUN: They have
given lot of thinking. But in any case,
this over-bridge is going to be constructed.
There is absolutely no hmdranc:e in that
procesg at all,

So far as the other matters like showing
the red flag and stopping the train etc.
are concerned, it was too near, Even
such an attempt was made; but it was fu-
tile and in the meanwhile the rear portion
of the bus had collided with the train. ...

 SHRI SATYENDRA NARAYAN
SINHA: I hag put a  gpecific question,
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Their ‘railway inter-locking system was
not working. There was also heavy traffic
at the levelcrossing. No they have asked
the Traffic Police to regulate the traffic
there. Why should they not have asked
the Traffic Police earlier and taken their
help? This wag my question. He hag mnot
replied to all my questions, Sir,

SHRI MALLIKARJUN: So far as
conscious measures are concerned, I would
like to say this: Regarding the failure of
the inter-locking system-and o0 on, this
is taken as part of the enquiry of the
Railway Administration; it is a lapse
which will certainly be looked into so far
the Police posting is concerned.

MR, DEPUTY-SPEAKER: Shri
Mohd, Asrar Ahmad—absent,

Shri Ravindra Varma—absent,
Shri M Ram Gopal Reddy.

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): Mr. Deputy Speaker, Sir it is
mot correct to say that accidents are in-
creasing, As a matter of fact we have for-
gotten about accidents. ...

MR. DEPUTY SPEAKER: What about
the figures supplied by Mr. Bantawalla?

SHRI M. RAM GOPAL REDDY: For
the last so many months we have not had
any accident, People have been feeling
that they are gecure while travelling by
the train. But unfortunately this accidents
has happened. . ..

SHRI CHANDRAIJIT YADAV (Azam-
garh): What does he mean? Does he
mean to say that every month there should
be accident?

SHRI M. RAM GOPAL: REDDY: I
am only saying that there has been cer-
tain improvent. For the last 5 months or
6 months there have been no accidents
This is the first accident that has taken
place after that. It is very unfortunate
that a busman has died.

SHRI G, M. - BANTWALLA: What
about Taran-Taran accident which is con-
cerning the Railways? He forgets about it.
Sometunes memory is very shoxt



to thém or not? This. I want to know from
{he Minister. Also I would like 16 kiow
whether theé Municipal Corporation of
Delhi would givé their part of the contri-
bution, It js Rs. 2 crore., Naturally they
have to give Rs. 1 ¢rore, That is also pro-
per. Now, I want t6 know whether the
Municipal Corporation of Delhi is in
.a position to give thig amount of Rs. 1
crore. If it is not in a position to give it,
may I know whether the Central Govern-
ment will come fo the help of the Munici-
pal Corporation of Delhi? This I would
like to know from the Minister,

Then, Sir, prompt action has been ta-
ken by the staff in the matter of giving
medical aid to the people affected, those
who have been injured and so on. I appre-
ciate this. I congratulate the Minister that
the Railway staff have taken immediate
action for rendering quick medical aid.

PROF. MADHU DANDAVATE: Cre-
mation was also completed in time.

SHRI M, RAM GOPAL REDDY: That
is- all right; that js the lock-out of the
Janata party. We give only treatment, Sir,
and the remaining things are being done
by the Janata party leaders My question
is this: May I know by what time this
Over-bridge is going to be completed?

I want to know whether it will take one
year or two years before the construction
of the over-bridge is completed. During
the ijnterim period, what concrete steps
the Government is going to take to pre-
-vent such accidents?

- SHRI MALLIKARJUN: Sir, it is true
1 hope the House will not take it other-
wwise that the acidents at level crossing
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have come gown. In  1979-80. in both
there were 115 accidents and now in 1
82, they have come down to 84. Whi
we take the figure for Aﬁfﬂ-wu
1981, there were 39 accidents. if we com-
pare it with the figure from April to Sep-
tember 1982, it ig 33. So, it is coming
down. But it does not mean that we should
appreciate it. But thg fact is that it is
coming down. Inherently the effort on the
part of the Railway Administration ig to
take all these measures in the overall
interest of the peoplé’s saféty., That rea-
lity cannot be ighored and must more im-
provement on and oOftén dré madé, The
Railway Admidistration on its part, is
éndeavouring fo do the maximum for the
saféty of fhe people.

Mr. DEPUTY-SPEAKER: Mr. Ram

Gopal Reddy should have given all these
figures.

SHRI M. RAM GOPAL REDDY: He
is furnishing all those figures,

»

SHRI MALLIKARJUN. So far ag the
other part of the Hon, Member's question,
that is, construction of over-bridge af this
level-crossing is concerned, I may inform
the House that it will be constructed. Since
the Railways haye included it in their
Workg Programe for 1983-84 on our part,
we will contribute nearly two crores of
rupeeg and the Delhi Administration
would contribute more than Rs. 2 crores.
May be approximately, it may cost Rs. 5
or Rs. 6 crores. But it will bé completed in
the overall interest of the traffic and the
safety of the people.

MR; DEPUTY-SPEAKER: He wanted
to know when it will be completed.

SHRI MALLIKARJUN: We havé in-
cluded it in 1983-84 Works Programme
and it will be completed Jepending tipon
the availability of funds, Tt may bé com-
pléted within thrée of four years. T can-
not say exactly when if will Be completed.

SHRI M. RAM GOPAL REDDY: 1
want to know whether the Municipal Cor-
pordtion is in & position to contribute
theit share of RS, 2 crores.
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SHRI MALLIKARJUN: Since his b
been cleared by the Planning Commis-
sion, there is also an intence feeling on
the part of the Delhi Administration, 1

am fully confident that the Delhi Adminis- .

tration will come forward to invest their
share and I am hopeful that it will be
completed within three or four years.

The Lok Sabha adjourned for Lunch till
Ten minutes past fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
ar Sixteen Minutes past Fourteen of the
Clock. ) -

[MR. DEPUTY-SPEAKER in the Chairl

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (SECOND AMENDMENT)
BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): 1 beg to move for leave to
introduce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,

MR. DEPUTY SPEAKER: Motion
moved:

“That leave be granted to introduce a
Bill further to gmend the Salary, Allow-
ances and pension of Members of Parlia-
ment Act, 1954.”

e A o, sl o @t sl qfe-

Pen. of Members
" (2nd Amdr) Bill "

' *Published in Gazette of India Extraord inary
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L IqH W R AT AT & @
T | gg obEdw ot e P A
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gfaumet &1 fe & gag g™ & I
W H1 H S U1 &1 & | T I
&g d9g e fewvw ¢ F & gy
EW § TG FHT @ q a8 qTATT
TET T | M T9g GTW & A1 ;Y
oF TR @ qratary @ A A o
T AT qEAT | 4 feRE ¢ & @
@S F a7 §Har g At
FATE 9T FiA) g1 ALHR A )
gAE. TE AT g1 THT T g )
Tk feha ¢ & & garx 9B § a1l
&G H1 ghauT w1 gL gt =g )
AT (9 G a9 H W & | IgHT
feda § #x & T o’ SEW & amn
LA &1 Wl ghaeT g T1fEY | wWa
I § g AT OF @R gars’ @
A ffe a3 ST wifs e 3 v
Part 11 Section 2 dated 2-11-1982.
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fdame & &iv Py Paymwreat &
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a6 Y FET 0T I &1 wewat o |
ghamm & a1 Paa @ ¢, fevmw &
@ foa @7 &, T@T 1 0E g AN
EX & TWH AT F gH TH qNIT A

SHRI MOOL CHAND DAGA (Pali):
Sir, I would Jike to know whether this is
a stage where he can gpeak on the sub-

4

MR. DEPUTY-SPEAKER: Some-
times. he gives good suggestions and
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fatiy & #1 of afwm g, SEw
N SR N

(Interruptions)

SHRI A K. ROY (Dhanbad): I gave
notice, Sir.

MR. DEPUTY-SPEAKER: No, you
have not given.

SHRI A. K. ROY: I gave a notice, I
don’t know why it has not reached you.

MR. DEPUTY-SPEAKER: If you want"
to say anything all right you say.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): I would also like to
speak on thig Sir.

MR, DEPUTY-SPEAKER: No. I have
made it an exception because he had got
up.

DR. SUBRAMANIAM SWAMY: I
have also got up,

MR. DEPUTY-SPEAKER: But I know

he will not tell anything wrong. There-
fore, I have allowed him,

SHRI A. K. ROY: Sir, this is a wrong
Bill brought in at a wrong time and it
will have a very wrong impact on the
society. According to Rule 72 in the
preliminary, we are supposed to raise only
a question of legislative competence and
constitutional infirmities, but when any
law ig made....

MR. DEPUTY-SPEAKER: You have
already gaid how can you oppose it
under the constitutional propriety and all
that, you don’t go into the meritg of the
Bill,

‘SHRI A, K. ROY: I am not going into
the merits because it hag got so many
merits and one cannot go over them quic-
kly. But I can definitely go into the deme-~
rits of it.

One more important point must be kept
in view while legislating a Bill for the
Legislators. That point is one of public
interest and reaction on the people. I feel
at present any move by the Parliament
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to extend the previleges and facilities of
any Member will have a very bad reac-
tion throughout the country. It will
question the very credibility of the

Legislation,

I would like to raise one more point-

and, Mr. Deputy-Speaker you also think
about it. Simply because somebody is ac-
companying an MP, he will be getting cer-
tain privileges according to the Bill and
Rs. 70 lakhs will be spent on that account.
Sir, an MP enjoys certain privileges be-
cause of the nature of work he has to do
and not because a fixed man is accom-
panying an MP, Any person, any Tom,
Dick ~and Harry accompanying an MP
will enjoy certain privileges as has been
kept in the Legislation. I would like to
know, if it will attract directly or indirec-
tly Articles 14, 15 and 16, because the
privileges of the MP can not be extended
to hig associate who may be temporary
associate, That is a point which must be
kept in view,

.Now. when the whole country is star-
ving and the people dying, I consider it a
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MR. DEPUTY-SPEAKER: Before I
put the Motion to the House, I would tell
Mr. Roy that his letter was received by the
Office at 2.20 p.m. It should have reached
by 10 O’ Clock in the morning. But any-
how, as a gpecial case, he has been allowed
and he should not show it as a precedent.

The question is:

“That leave be granted to introduce
a Bill further to amend the Salary, Al-
lowances and pension of Members of
Parliament Act 1954.”

SHRI A. K. ROY: Sir, I press for Divi=
sion,

MR. DEPUTY-SPEAKER: Let the
Lobbieg be cleared.

The Lok Sabha Divided:

Division No. 1] [14.34 hrs.

AYES
Appalanaidu, Shri S. R. A. S.
Banatwalla Shri G, M.
Bansi Lal, Shrij
Bhardwaj, Shri Parasram
Bhim Singh, Shri
Bhole, Shri R, R,
Birbal, Shri
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Era Mohan, Shri

*Gamit, Shri Chhitubhai
Ghufran Azam, Shri
Hembrom, Shri Seth

Jha, Shri Kamal Nath
Khan, Shrji Mahmood Hassan
Kosalram Shri K. T.
Krishna, Shri S. M.
Krishna Piatap Singh Shri
Krishna, Shri G. Y.
Kuchan, Shri Gangadhar S.
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mt;haian, Shri Y. S.
Mallanna, Shri K.
Malikarjun, Shri

Meena, Shri Ram Kumar
Mishra, Shri Gargi Shankar
Muttemwar, Shri Vilas
Nagarathnam, Shri T.
Naikar, Shri D. K.

Nair, Shri B. K.

Nandi Yellaiah, Shri
Narayana, Shri K. S.
Nayak, Shri Mrutyunjaya
Nihal Singh Shri
Padayachi, Shri S, S. Ramaswamy
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Patel, Shri Shantubhai
Patil, Shri A, T.

Patil, Shri Balasaheb Vikhe

(2nd Amdr) Bm

il, Shri Uttamrao
Phnlwa.riya, Shri Virda Ram
Potdukhe Shri Shantaram
Qazn Sa.leem, Shri
Quadri, Shri S. T.
Ranga, Prof. N. G.
Rathod, Shri Uttam
Ravani, Shri Navin
Satya Deo Smgh Shri
Shakyawar, Shri Nathuram
Singh, Dr. B. N,
Subba, Shri P. M.
Suryawanshi, Shri Narsing
Thorat, Shri Bhausaheb
Vairale, Shri Madhusudan
Verma, Shri R. L. P.
Vijayaraéhavan, Shri V. S.
Vyas, Shri Girdhari Lal
Wagh, Dr. Pratap
Yadav, Shri Vijay Kumar
Zainul Basher, Shri’

NOES

Acharia, Shri Basudeb
Bag, Shri Ajit
Balanandan, Shri E.
Chaturbhuj, Shri

" Chaudhury, Shri Saiffudin

Ghosh, Shri Niren

Giri, Shri Sudhir

Hasda, Shri Matilal
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Misra, Shri Satyagopal
Modak, Shri Bijoy

Mukherjee, Shri Samar
Palaniappan, Shri C,
Paranjape, Shri Baburao
Roy, Shri A. K.

Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Shamanna, Shri T.'R.

ingly.”

*He voted by mistake from a wrong seat and lager informed the Speaker m,-d.
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MR. DEPUTY SPEAKER: Subject to
correction, the result* of the division is
as follows:

Ayes 068
Noes 019 -

The motion was adopted.

SHRI BHISHMA NARAIN SINGH: I
introduce** the Bill,

14.34 hrs,
MATTERS UNDER RULE 377

(i) NEED FOR BRINGING NORMALCY IN
DELHI UNIVERSITY

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The teachers of the Univer-
sity of Delhi are on strike since the 12th
of October last, and the karamcharis since
the 20th of September last. From all
available reports, one would conclude that
normal teaching and office work has very
largely come to a stop in the University
and its colleges. The examination branch
of the University is reported to have been
shifted to a police station from where the
conduct of the supplementary examinations
is being supervised. The University of
Delhi being a Central University, the Cen-
tral Government has a special responsibi-
lity in ensuring its normal functioning.

The President of the Delhi University
Teachers’ Association has communicated in
writing to the Vice-Chancellor that the
continuation of the strike can be reconsi-
dered if the latter takes a single step “for.
ward on a single issue. The executive of
Association has stated that if the process
of giving and implementing of assurances
is instituted the Association shall be willing
to have meaningfu] negotiations.

I urxe the bon Mlmster of Education
to intervene without any further loss of
time ang take steps towards restoring nor-
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malcy in the University through, negotia-
tions between teachers and the Karmacharis
on the one hand and the University, the
U.G.C. and the Ministry of Education cn
the other. Some positive step is called for
in the direction of meeting at least some
of the demands like promotional avenues
and housing which also figured in an agree-
ment between the University and the Kar-
machari Union.

.
(1i) FUNCTIONING:. OF TELEPHONE  Ex~
CHANGE AT KaUurt RaM (GORALCH-

g P oft Tt 2 s w2
a8 Pave e sUg w1 @@ &) afg &g
st Pt fagiw of<fefa & Pomm

Y T %nﬁa’m!m’ T

TR, N, I@, TR
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*The following Members also recorded their votes for AYES:

Nand

Kishore Sharma, Kamaluddin Ahmed, Uma Kant Mishra S Singaravadivel,

mmxuh naida and K. Kunhambu,

"Introduced with the reoommenduion the Prelident
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(iii) DeEMAND FOR A T.V. CENTRE AT
AURANGABAD.

SHRI QAZI SALEEM (Aurangabad):
There is a long standing demand of the
people of Marathwada region for opening
of a T.V. Centre at Aurangabad, Maha-
rashtra.

The industrial activities in Aurangabad
are also growing rapidly as the Govern--
ment of Maharashtra has declared several
facilities to those industrialists who are
intending o open their units in this region.

Aurangabad is an impoitant educational
centre with a Umiversity, more than thirty
colleges including medical, engineering and
law colleges. There is also full-fledged
, Agricultura] University in this region which
has started research céntre at Aurangabad.

It has got rich literature of Marathi and
Dekhni. There are lot of talents even now
who are famous all over India as well as
in Asia ipn Marathi and Urdu languages
and they are creating drama and poetry.
There are very good singers and dancers
participating in Radio and T.V, program-
mes.

Above all, its significance has also been
increased more because of Ajanta and
Ellora caves where millions of Indian and
foreign tourists come every year,

From the technical point of view, it is
proper to suggest a site for erecting the
Relaying Tower; there is a hill station,
2500 feet high, called Mahesmal situated
very near to Aurangabad, which was al-

. ready reserveq for this purpose.

Recently, it has been decided to connect
the area with broad-gauge railway line. 1

would, therefore, request you to explore -

the possibility of opening a T.V. Centre at
Aurangabad with studio facility as early as
possible. The policy of Government is
also to provide T.V. Centre facilities to
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all such culturally and historically import-
ant centres,

(iv) ENFORCEMENT OF LABOUR LAwS TO
PROTECT THE INTEREST OF LABOUR.

ot wow s Peg K
SUTE wgieq, § 377 ® wvfiw Pae-
HTHAT TEAT SEar &\

FraEl ®
HPwF FAl & Iewww @ AWAl W
A -HIH I AEEA] §  FTUE Fq
T9E T4 % faQ Fgw & faaw faQ
fov gav gt & =fws Feat i aq-
o serew gim ghwfewa @@t
¥HAT g1 ATHE FAA @ FeAuAl
&1 T &1 Twa g favet I
gfga off oig a9 I 1 I~
war g o sfwwt & feai &1

i

MR. DEPUTY-SPEAKER: Shri Ram
Napgina Mishra. Absent.

(v) RECOMMENDATION OF MANDAL CoM-
MISSION FOR LISTING PULAYS AS
BACKWARD COMMUNITY.

SHRI K, KUNHAMBU (Cannanore):
Pulayas of Kerala who constitute more
than 60 per cent of the Scheduled Caste
population in the State, are one of the
most backward communities, Traditionals
ly, tthey have been kept at the lowest rung
of the social ladder, In spite of the reser-
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vation and other benefits extended to
them by virtue of their having been listed
as a Scheduled Caste, no percepitible im-
provement has come about in their social
statuts or economic condition.

Now, a very explosive situation has been
created in Kerala because of the recom-
mendation made by the Mandal Commis-
sion Report that the Pulaya Community
be included in the list of other backward
communities, Such a step wil] deprive this
community of whatever benefits it enjoy-
ed so far by way of reservation, etc., and
will further accentuate its backwardness.
Moreover, in the note circulated along
with the questionnaire to the States by the
Mandal Commission it was specifically
mentioned that the Scheduled Castes and
Scheduled Tribes should be excluded while
furnishing information about the other
backward communities. In this circum-
stances, it is surprising as to how the Com-
mission decided to include the Pulaya com-
munity in the list of other backward com-
munities which is against the terms of re-
ference of the Commission. This has caus-
ed dismay and shock among this communi-
ty and they have launched an agitation
to persuade the Government not to accept
this recommendation.

Therefore, T would earnestly request the
Government that this recommendation of
the Mandal Commission listing Rulayas as
‘other backward Community’ should be
rejected and they should do justice to this
most backward community.

(vi) ExPANSION OF HALDIA REFINERY.

SHRI NIREN GHOSH (Dum Dum):
There is a proposal to expand Haldia Re-
finery from 2.5 to 5.5 million tonnes. I
recently visiteq Haldia Refinery. I found
the refinery working wonderfully well.
The Haldia Refinery came to the rescue of
the country in a big way when the Assam
agatitionists succeeded in closing down the
Gauhati Refinery. The R and D of the
Haldia Refinery has developed completely
indigenously two new commercia] products
viz.,, cylinder oil and a new type of ore,
which is commercially viable, If the re-

gm‘hexpandedemenuupb
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city, the Haldia refinery wil Ipresent the
country with more new products and will
be able to supply fuel stock for the pro-
posed Haldia Petro-Chemical Complex.

- I visited the Haldia dock and found that
a point has been discovered between the
oi] jetty and the dock where super tankers
will be able to berth. The work of deepen-
ing the draught of the navigational chan-
nel is proceeding smoothly. I urge upon
the Minister of Petroleum and the Minister
of Planning to give the green signal for
the expansion of the Haldia Refinery.

(vi) DEMAND TO INCREASE THE PENSION
OF FREEDOM FIGHTERS AND THEIR
FAMILIES,

@l | T & 1-8-80 & ar
T & B TwS @7 @ T AE-
R FLA T | TH TR N
1,23,861 @vtiwal &7 997 &1 qOfT
fra <@g
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Peafa & fiw o Too et @ @wr-
gt & fog & somr wheww g
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(viii) DEMAND TO WITHDRAW INCREASE IN

POWER RATES IN UTTAR PRADESH,
BIHAR AND HARYANA.

s qur PR o m™E 9gm
fFamt & &% TT g AT LA
Pawelt aT & #1 7% ¥giad & AG
& qur fFemY &7 Pawely Sdeew
FUT & ML TN

- 14.48 hrs,

MOTION RE: SIXTH FIVE YEAR PLAN
MR, DEPUTY-SPEAKER: Now, we

§

take up Motion regarding Sixth Five Year
Plan 1980-85.
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THE . MINISTER OF PLANNING
(SHRI S. B. CHAVAN): Sir, I beg to
move: !

“That this House do consider the
‘Sixth Five Year Plan 1980—85’, laid
on the Table of the House on the 6th
May, 1981

PROF, MADHU DANDAVATE
(Rajapur): When there wag a discussion
on the Fifth Five Year Plan, I was al-
ready on my legs. Then the House was dis-
solved. So, I can continue,

SHRI S. B. CHAVAN: I consider it
to be an honour and a privilege to initiate
this important debate on the Sixth Five
Year Plan. 1 shall try to be brief in my
remarks so as to leave ample time for the
hon. Members of the House, those views
on the Plan we are most anxious to hear.

The Plan document has been before the
country since February, 1981, I had
given noticeg thrice to discuss the Plan,
but there wag not time for discussion.
We have also presented to Parliament the
Annual Plans for 1981-82 and 1982-83,
which review the performance of the
economy in 1980-81 and 1981-82 as well.
Currently. a mid-term _appraisal of the
Sixth Plan is in progress with a view to
assessing the upto-date performance and
determining the tasks that should be
accomplished in the remaining period of
the Plan. In this appraisal we shall also
identify the problem areas where correc-
tive action would be required. We have
also initiated action for the formulation of
the Annua] plan for 1983-84,

The main features of the Sixth Five
Year Plan are wel known, It aims at a
growth rate in gross national product of
52 per cent per annum; this will be
achieved through a growth rate of a little
less than 4 per cent in agriculture and
about 7 per cent in mining and manu-
facture, The achievement of these targets
will require a considerable effort to make
fuller utilisation of capacity which already
exists in the system and to provide for
additional capacity in agriculture and in-
dustry as well ag in power and transport.
Vigorous efforts will have to be mad, to

all

improve the working of the infrastructure
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consisting, among _ others, of the vital
enerxy sector and transport facllmes It
is in tlns context that the Government bas
adopted an accelerated oil development
programme and the Sixth Plan target of
crude oil production of 21.6 million tonnes
by 1984-85 has been raised to 27.52

million tonnes.
/

The economy showed a significant re-
covery in 1980-81, In 1981-82 it consoli-
dated the process of recovery and gather-
ed substantial additional strength. There
was an impressive improvement in the in-
frastructural sectors of emergy and trans-
port, accompanied by a further increase
in agricultural and industrial production
and a marked decline in the rate of infla-
tion. The gross domestic product, which
had declined by about 5 per cent in 1979-
80, increased by 7.5 per cent in 1980-81
and is estimated to have gone up further
by 4.6 per cent in 1981-82. The average
growth rate for the first two years of the
Plan was about 6 per cent per annum
which is higher than the Plan target.

The Plan also seeks to ensure that the
benefits of growth are widely distributed
and, in particular, that the condition of
the weaker sections is improved. Reduc-
tion, and eventually removal, of poverty
has been the prime objective of planning
in India and the Sixth Plan gives it the
highest priority.

The strategy of the Plan is to secure a
reasonably rapid growth in the productive
sectors of the economy and support the
programmes which aim at amelioration of
the conditions of the poor. We are com-
mxtted to. maintain and strength the redis-
tributive bias of public policies, be they
in the aphere of taxation, Government ex-
pendlture, pricing or licensing. These ins-
tx;uments will be fashloned S0 as to secure

.....

a redistribution of benefits in favour of
the poor.

. The programmes of development them-
selves seek to lntegrato these objectlves.
'l'huh there are l er of programmen

d B d” a ’ llll" IV to m
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their strengthen its produchve base through
increased irrigation, larger consumption of
chemical fertilizers, use of improved seeds,
wider dispersal of bank credit and so on.
At the same time, steps will be taken to
emsure that the input delivery Systems
reach the small and marginal farmers and
rural artisans. Too often we have seen
that the benefits of development schemes
flow to the relatively better-off sections to
the neglect of the small and marginal far-
mers and the landless labourers. It will
be the emdeavour of Government to check
this tendency and to ensure that the bene-
fis flow to the most needy and deserving
sections of the people.

Reduction of poverty requires a massive
increase in opportunities for employment,
pamcularly in the rural areas. Land-based
occupations such  as dairying, piggery,
sheep breeding, horticulture and the like
will be promoted through the integrated
Rurmal Development Programme which
now covers the entire country. It is pro-
posed under the programme to provide
benefits in the form of subsidies and bank
finance to 600 families in each year of
the Plan per block—400 families will beme-
fit by the schemes in agriculture and allied
activities, 100 families in village and cot-
tage industries and another 100 families in
the service sector. The programme will
benefit 15 million families during the
Sixth Plan period, for which Rs. 1,500
crores have been provided in the Plan, to
be shared equally between the Centre and
the States. Under the programme about
2.8 million families and 3 million families
were assisted in 1980-81 and 1981-82 res-
pectively.

In order to benefit the landless and mar-
gmal farmers who face the problem of
seasonal unemployment the National Rural
Employment Programme is bemg unple-
mented with the obiect of creating 300
million to 400 million man-days of emp-
Joyment per durmg the Plan penod
The N'REP has been deslgned speclally to
create durable assets in the rural areas
with the help of the surplus labour. During
1980-81 1424 . mlhon mandays of employ-

was generated under the programme..
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In 1981-82, 345 million mandays of
employment  were generated. Further,
special attention is being given to the prob-
lems faceq by the Scheduled Caste and
Scheduled Tribes, for which substantial
resources have been provided in the Plan.

The Plan also lays emphasis om the
minimum needs programme, since the basic
minimum needs have to be satisfied be-
fore any further progress can be made.
The programme covers mainly the exten-
sion of primary education, nutrition, pub-
lic health, rural water supply, rural roads,
rural electrification and housing for the
landless. A total provision of Rs. 5,807
crores has been made for this programmse
in the Sixth Plan. Steps are also being
taken to reduce the regional disparities.
Among other measures, mention may be
made of area specific programmes like the
‘DProught Prone Areas Programme, Desert
Development Programme, Hill and Tribal
Area Development Programmes and pro-
grammes of the North Eastern Council,

The employment projections of the Plan
ghow that the labour force will increase at
2.54 per cent per annum, while employ-
ment will go up by 4.17 per cent per an-
num. The employment situation should,
therefore, improve over a period of time.
In the Sixth Plan itself, new employment
equivalent to 34 million standard person
years would be created. The increase in
labour force also works out to 34 million.
Thus, there would be no increase in the
backlog of unemployment. Also, we have
measured employment in standard person
years i.e. employment for 8 hours a day
for 273 days in a year. In practice how-
ever, mot all find employment of this
nature. If allowance is made for this, the
backlog of unemployment measured in the
usnal way might come down during the
Plan period. Effective implementation of
the Plan is, however, essential for achiev-
ing the employment goals that we have
-set for ourselves in the Sixth Plan.

Hon. Members are aware that the results
«of the recemt census show that the aggre
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gate growth rate in population has not

- come down. We are looking carefully at

the results to see in what manner the pro-
grammes of the Sixth Five Year Plan need
to be re-fashioned to take care of the posi-
tion, as revealed by the census data. One
thing, however, is clear, and has been clear
for several years; all our Plams of develop-
ment will come to nought, if we are not
able to bring about an effective restraint
on the growth of population. I need
hardly stress the importance of family
planning and the need to evolve a national
comsensus on this, so that all sections of
the people, irrespective of their ideology,
co-operate in this truly important national
objective. The Sixth Plan provides a subs-
tantial outlay for the family planning pro-
gramme. It has also been made clear that
the constraint of resources will not be
allowed to come in the way of an effective
programme of family planning.

The Plan document envisages a substan-
tial reduction in the percentage of people
below the poverty line. In 1972-73 the
percentage of people below the poverty
line was 52 and by 1977-78 it had come
down to 48. The Sixth Plan envisages 2
further decline of this percentage to 30.
Even 30 per cent is a high figure, since it
means a large absolute number of people
below the poverty line. We would, how-
ever, not be fair to ourselves and to the
efforts made over the past three decades,
if we do not recognise the tentativeness of
these  estimates, or if we do not give
enough weightage to the fact that these
figures do not take into account the comsi~
derable re-distribution of consumption and
other benefits, which has taken place
through conscious Government policies
and public expenditure. The estimates do
not reflected, for instance, the fact that a
number of services are being made avail
able free—such as education and health

facilities, nutrition, improved, water supply

and other public services.

15.00 hrs.
Also, the estimates do not reflect the

_general improvement which occurs
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the building of roads, electrification and
communications.

We have given the highest priority in
the Plan to the reduction of poverty and
over ‘a time to remove it altogether, I do
not wish to under-estimate the enorm-
ous nature of the task. However, our
efforts in this direction should not be
undermined by unwarranted pessimism.

The 20-Point Programme has been rede-
fined -and recast. The revised 20-Point
Programme was announced by the Prime
Minister on 14th January, 1982. It focus-
8es on some of the most important econo-
mic and social programmes included in the
Sixth Plan anq seeks to impart greater
dynamism to these, While the thrust of
the revised Programme continues to be on
providing better living conditions for the

less privileged sections of the population,

it also aims at all round improvement in
productivity. In view of the urgent need
to control the growth of population, the
programme lays special emphasis on pro-
moting family planning on  voluntary
basis as a people’s movement. The Na-
tional Development Council at its meeting
held on 14th March, 1982, expressed its
determination to implement effectively the
revised Programme which containg the
core clements of the Sixth Plan.

SHRI SATISH AGARWAL (Jaipur):
How is it possible with the Health Minis-
ter having eight children?

MR. DEPUTY-SPEAKER: What is the
position in your case?

SHRI SATISH AGARWAL: Three.

SHRI S. B, CHAVAN: Since an in-
crease in productivity is essential both for
achieving a satisfactory rate of growth and
implementing  effectively the various
poverty alleviation programmes, the year
1982 has been declared as the Year of
‘Productivity’. It is intended to give a
push to production all along the line and
ensure more efficient and optimum utilisa-
tion of the available resources to secure
the best results. Action has already been
taken to jdentify the policy and operation-
al constraints which affect productivity and
to fix targets for achieving hizher levels ot
production and prodnctlvhy
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I need hardly point out that a Plan of
the magnitude presented in the Sixth Plan
document will require massive mobilisa~
tion of resources, both internal and ex-
ternal, Already considerable effort has
been made both by the Centre and the
States, but in view of the cost escalatons
since 1979-80 as well as the erosion in the
surplus from current revenues at 1979-80
rates of taxes, it is no longer sufficient to
mobilise additional resources in nominal
terms of the same order as indicated in
the Sixth Plan document, To meet the
essential requirements of the Sixth Plan
and fulfil the targets indicated in the
revised 20-Point Programme, it will be
necessary both for the Centre and the
States to undertake ‘a larger resource
mobilisation effort. It is equally necessary
that non-development expenditure is com-
tained so that the benefits of additional
resource mobilisation accrues to the Plan.

We are also conscious of the fact that
control of inflation and the generation of
stable price expectations are crucial for
the successful implementation of the Plan.
A series of measures have been taken to
check the rise in prices and it is encourag-
ing to note that 1981-82 witnessed a sharp
decline in the rate of inflation. On
a point to point basis, the Wholesale Pri-
ces Index increased by only 2.1 per cent
over the year as compared to 16.4 per
cent in 1980-81.  There 1s, however, no
room for compla}cency in the matter
Inflationary pressures still persist in the
economy. The investments contemplated
under the Plan would generate additional
incomes and demand. It will, therefore,
be extremely important to keep a close
watch on the price situation and ensure
efficient demand and supply. management
in order to maintain stable price condi-
tions.

15.04 hrs.
[Shri S. M. Krishna in the Chair]

An important objective of the Plan is
the pursuit of self-reliance. This means
that we have to minimise our dependence
on the outside world for financing our
development. In particular, we have to
ensure that our exports grow sufficiently
to finance the growing import needs. It
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is clear that we cannot do sp fully in the
immediate future in view of the very
sharp increase in the oil prices which have
thrown an additional burden on our
balance of payments. Our medium term
objective must be to bring about a balance
in our external payments and meanwhile
moblhse external resources on the scale
necessary for the achievement of the Plan
objectives. This would require a vigorous
programme of export promotion as well
as import substitution in such vital areas
as petroleum, steel, fertilisers, cement and
vegetable oils. The investment and pro-
duciion targets for various sectors have
been fixed keeping in view the balance of
payments perspective,

Ag the structural adjustments to narrow
the trade gap and achieve viability on ex-
ternal account can take place only over
a period of time, the Government en-
tered into an [Extended Fund Facility
arrangement with the ITMF for SDR 5§
billion to be provided as balance of pay-
ments support over a three year period
November 1981 to November 1984, How-
ever, since the IMF credit would provide
relief only for a limited period, steps are
being taken to make the required adjust-
ments as speedily as possible. In keeping
with the medium-term strategy, the Annual
Plan for 1982-83 lays particular stress on
increasing the production of petroleum,
fertilisers, cement, steel and edible oils so
as to contain the growth of imports within
manageable limits; likewise it envisages
further measures for increasing the growth
of exports. The import and export poli-
cies for 1982-83 reflect the neeq to in-
crease production and productivity and
help strengthen the balance of payments
position, Steps have also been taken to
further encourage investment and remit-
tances by Indian abroad.

Self reliance and reducnon of poverty
are the main obyectweu of the Sixth Plan.
It is to subserve these that the Plan pro-
poses a certain strategy of development.

It is not enough to formulate a Plan,
d,re‘ more jmportant task is to implement
it. The Sixth Plap has stressed the need
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for effective implementation and made &
number of suggestions for thig purpose.
Action is being taken along these lines.
In particular, thy monitoring arrangements
have been strengthened and streamlined.
The Planning Commission monitors the
progress in respect of selected projects
schemes covering 20 sectors, It prepares
every quarter a review of production per-
formance against the targets and progress
of implementation of projects costing
Rs. 10 crores and above against time and
cost schedules, These activities are sup-
ported by a system of Performance Re-
view Meetings, which are taken by Secre-
taries of the concerned Ministries usually
every quarter. The Planning Commission
is represented at these meetings. The pro-
blems in production and implementation
as well as slippages in the projects under
construction and the nature of corrective
measures required are discussed at these
meetings. '

Further, at the time of the formulation
of the Annual Plap the Planning Commis-
sion undertakes, in consultation with the
Central Ministries, State Governments and
others concerned, a critical review of the
performance in the implementation of the
Plan programmes, projects and schemes in

. the preceding year so that the Annua] Plan

is prepared on ‘as realistic a basis as possi-
ble. A process of Quarterly Performance
Review Meetings at the level of Member,
Planning Commission and Six Monthly
Review of Plan progress has also been
initiated. Specific intersectoral aspects and
critical problems of implementaton along
with suggestions for remedial measures
and follow-up action are discussed in depth
in the Performance Review Meetings. The
Member, Planning Commission in charge
of the subject also takes meetings. with
the State Government/Electricity Boards
on the implementation of the power
programme.

In the words of the Pm'ne Mimster
measure of a Plan is not mtention but
achievement, not allegation but efit,
We are determined to implement Plan‘
with steadfastness of purpose I havﬁ nqt
the slightest doubt that in t c
shall have the fuﬂest dooperazon of the
House and the nation.
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“Thnt‘ this House dop consider the
‘Sixth Five Year Plan 1980-85", laid on
the Table of the House on the 6th May,
1981

- SHRI SATISH AGARWAL (Jaipur): In
the ‘Business Advisory Committee when the
question for discussing the Sixth Five Year
Plan was raised we had demanded that the
Mid-Term Appraisal be made available to
all the Members and the Opposition Mem-
bers will vouch for my statement that it
was assured that some sort of mid-term
appraisal will be made available to all the
Members so as to apprise them about the
progress achieved during these two years
ie. 1980-81 and 1981-82. ' But I am
sorry to  say that- mo  such mid-
term appraisal has been made available to
the Members of this House and this will
debar us from making a fruitful discussion
and contribution to  this debate which
should have taken place before the adop-
tion of the Plan documents by the N.D.C.
In ‘the previous years, the draft Plan has
always been discussed in Parliament more
or less. Tt is peculiar this time because
the Plan document was not discussed in
Parliament and it was not ‘approved in
Parliament. No suggestion was made and
the Government is going ahead with this
planhing and, ‘nere, he is seeking our
cooperation ‘without the discussion and
deliberations of this House during 1980
and 1981. This document was laid on the
Tabhle of the House on the 6th of May,
1981. It is practically after 1-1/2 years
now, this discussion is taking place. I ‘pro-
tested thers also. Tt is an insult to Parlia-
ment ts debate this Plan now, after about
2-1/2 years of starting the Plan. But I
would like to krnow ' from the Minister
concernéd what was the difficulty in mak-
ing available to the Mémbers of this House

the mid-term  appraisal or the = progress
report with regard to various sectors dur-
ing the last two véars? And in the absence
of that, T think  this slip-shot manner of
debate—just 3 or 4 hours or taking it to
9 O%lock or 10 O'clock to finish off the
-subject because the Members are criticising
‘that 'the Governmeént is not permitting the
debate—would 'be ‘a ritual.  If ‘the Gov-
ernment is sincers about “having concrete
and constructive suggestions - from the
[ g R T TR Y, AR " w N
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Opposition and seeking our cooperqt_ion,
then we should have this' document with
us and we should have more ume for
debaté” Motk st

Thls is my humble suggestion.

MR. CHAIRMAN Mr. Indrajit Gupta.
1 think, more or less all points are covered,

SHRI INDRAJIT GUPTA (Basirhat)
Now, T am regretting it very much, T went
on shouting in every Session about the
need for discussion on the Plan. Right till
the very end before we adjourned last week
there was no indication from the Govern-
ment side ‘that any discussion would be
held. The Minister himself has admit-
ted that he has given notice three times
but no time was found. Now, suddenly, at
the fag end of the Session, this item has
been put on the agenda. The way in which
it is going to be discussed will only result in
a kind of abstract amd vague discus-
sion -of planning, People can air their
theories about it,.of course, But what we
want is, as Mr. Satish Agarwal has said,
something which we can discuss concre-
tely. And it is not that just two years have
passed; it is almost three years. Only a
little more than two years are left of
the Plan, We do not have before us any
kind of appraisal or review or anything
so that we could really have a meaningful
debate. T do not know if he could help us
in some way. The matter has been put off
so long. T am speaking for myself. 1 do
not know the view of my colleagues. I do
not have the opportunity to consult them.
But T would be even prepared to further
postpone this discussion provided that the
papers, documents or the appraisal is
made ayailable to us before the fu'l-fledged
discussion takes place. What is the use of
discussing in the air?

SHRI H. N. BAHUGUNA (Garhwal):
T want to make a submission,

MR. CHAIRMAN: Now Minister will
speak I will give you a chance,

SHR-I H. N. BAHUGUNA: You give us
a chance.

MR. CHAIRMAN: Could there be a
discussion on this itself?

SHRI H. N. BAHUGUNA Yes, pleua.
hea&' xhy submissions
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After all, Plan is a national property. I
mean, it is nothing like a Party thing.
Plans are usually to be placed before us,
before they are launched, for discussion
and debate. And then, the National Deve-
lopment Council used to discuss them
and then come to a final conclusion,

AN. HON. MEMBER: The NDC has
discussed it,

SHRI H. N. BAHUGUNA: Anyway,
Parliament was certainly kept out of the
picture. Now, we  are reading
every day in the Press, We get reports and
I have got a number of cuttings to show
that mid-term appraisal on transport side,
this has happened; om electricity side this
has happened; on irrigation side this
has happened. There is a fall-out of this
much and so on and so forth. What are
we relying upon when discussing this
subject? The Minister should come for-
ward and say, this is not true and that
is not true, Therefore, the points raised
by hon. Mr, . Satishji and Shri Indrajit
Gupta are correct in their bearings.

Let the Minister tell us:

(a) Why the mid-term appraisal has not

been placed before the House; and

(b) why the debate cannot be put off
till such time as the mid-term appraisal is
available?

What is the time fixed for this debate,
I would like to know, Are we going to
finish it today as it is being proposed? It
does not matter, Even then, we will dis-
cuss. We would not like to give up this
chance. We will discuss with  whatever
materials we have. But the point is if we
are rushing through this debate and sit up
to 10 O'Clock or 12 O'Clock to see it is
over. What is the time-frame? Are we
going to discuss it today and tomorrow or
are going to complete the discussion today
itself?

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): Sir, I would also like
to make a submission.

I also have gone through the documents
that are available with us, The Minister
bhas never in Parliament really taken us
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into confidence about the state of the
Sixth Plan, In fact, we had forgotten that
there was the Sixth Plam. Only today, we
have heard about the preparation of the
Seventh Plan. For example, the Minister
has here and there said that the extra tar-
get of 12,000 and odd MW that are re-
quired for meeting the power cannot be
met, He has said it in Parliament, I can
give you the whole list of various things
that are being said outside Parliament
about the non-performance of the Plan.
Nowhere in one document this has been
done.

Secondly, within their own  Planning
commission, they have set up some 20
groups—I do not know whether it is in
conformity with ‘the 20-pdints pro-
gramme—which are looking into various
aspects of the performance of the Plan.
On top of it, the Annual Plan that was

" presented last time is in conflict with the

Sixth Plan itself. For instance the rate
of growth in the Annual Plan was postu~
lated at 4.5 per cent whereas in the Sixth
Plan, it is stated that it will be; minimum
5.2 per cent. So, it is a concentration. Then,
the International Monetary Fund is no-
where mentioned in the Plan document.
How are they going to do it? Therefore,
for lack of these documents, let us find
another time  after due consultation, for
discussing the Plan,

SHRI E. BALANANDAN (Mukunda-
puram): It is good that at least the Minis-
ter has come before Parliament to say
something about the Plan. But the mem-
bers should be given sufficient time to
discuss it and sufficient documents should
also be given to us. Otherwise, how can
we have a proper discussion on the Plan?
The success of the Plan rests with the
people. The people of the country can
agitate only through Parliament. They
are cutting out Parliament for all practical
purposes. Today, the Mid-term appraisal
wanted by the members of the Opposition
in the Business Advisory Committee is not
provided. Now, all of a sudden, the Minis-
ter makes a statement about the perfor-
mance of the Plan, the merits and de-
merits of the Plan and all that. How can
we discuss it without all these documents?
Therefore, T suggest that full metarial
should be provided; the Mid-term appraisal
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should be given to us so that we can have
a discussion in a fruitful manner.

" SHRI S. B. CHAVAN: Sir, when this
House discussed the business for this week,
the hon. Minister in-charge of Parlia-
mentary Affairs sent me the minutes where-
in Mr. Indrajit Gupta had raised the point
that unless the Mid-term review documents
were made available, there would be no
point in discussing the Sixth Plan,

SHRI INDRAJIT GUPTA: That is
what everybody is saying.

SHRI S. B. CHAVAN: I had informed
the Minister of Parliamentary Affairs that
the Mid-term review wag being undertaken.
Of course, as to what appears in the press,
I cannot vouchsafe for it; what source is
being used by them....

DR. SUBRAMANIAM SWAMY: You.

SHRI S. B. CHAVAN: No, no.
1 flatly refute if you are saying this,
I thought you were saying it jocularly. I
refute the charge. I had never done this; I
am not im the habit of doing this and I
will never do that, Please don’t make that
charge. Of course, if you jocularly want to
say it, I can put up with it but not the way
you are trying to put it.

I had informed the Minister of Parlia-
mentary Affairs that it is mot going to be
possible for the Planning Commission to
give the documents wherein the review of
the Sixth Plan can be given in.the form
of documents to the House and that in
spite of this, if the hon, Members are
pleased to discuss the Sixth Plan, at least
we do not have any objection. I have got
a copy of the letter with me, This view was
placed before, if I mistake not, before the
PO r

SHRI INDRAJIT GUPTA: That is your
internal affair,

SHRI SATISH AGARWAL. This view
was not placed before the B.A.C. that it
will not be made available. The Minister
of Parliamentary Affairs gave us an as-
surance and he said, “I will convey your
sentiments to the Minister concerned.” It
is not a party document. It is a national
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SHRI INDRAJIT GUPTA: He said, he
will find out.

SHRI S.B. CHAVAN: He found out.
I conveyed to him that this information, at
this stage, cannot be given to the House.
In fact, the Sixth Plan review had to be
postponed. 1 had specially done this with
a view to see that we first hear the views
of the hon. Members.

SHRI SATISH AGARWAL: On what?

SHRI S. B. CHAVAN: I have been very
patiently listening to what you have said.
Please try to understand my point of view
also. If I complied with the review of the
Sixth Five Year Plan and finalised every-~
thing and then come to the House, that
will leave hardly anything. The whole thing
will be in a final ghape. In fact, hon.
Member Shri Satish Agarwal had discussed
this aspect with me. I had told him that
it was actually postponed by about 1-1/2 to
2 months, State Governments are com-
mitted to this.

SHRI SATISH AGARWAL: Outside
discussion should not be quoted as other-
wise we discuss so many things. If it is a
personal discussion with the Minister, it
will be very embarnassing to many of them,
Please do not quote personal discussions.

SHRI S. B. CHAVAN: Anyway.

SHRI SATISH AGARWAL: I am
talking of the Business Advisory Com-
mittee where T went to the extent of saying
that we will not discuss it, It is an insult
to Parliament,

SHRI S. B. CHAVAN: Anyway, I stand
corrected,

DR. SUBRAMANIAM SWAMY: Will
you permit one more interruption? You
say that you want our views before a
review is conducted. But unless we know:
the extent of your non-performance, how
can we tell you what is to be done in the
review? That document at least must be
presented.

SHRI S. B. CHAVAN: I think the hon.
Member Dr. Swamy is an intelligent Mem-
ber of the House.

DR. SUBRAMANIAM SWAMY:
Thank you,
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SH.RIS.B CHAVAN: I have made a
reférence in my preliminary | remark saying
that we have presented to the House
Annual Plan documents for 1981-82 and
for 1982-83 and in those documents, a re~
view of the preceding year is incorporated.
Of course, the correctives which are to be
applied, is not a thing which you will find
here,

The other charge which the hon. Mem-
ber Dr. Swamy has made against me is
that T have said something outside ' the
House which T am trying to conceal from
the hon. House. I also totally refute this
-charge. T have not said anything and, what
I have said is the same thing which I have
stated on the floor of the House, There is
nothing new ‘which I said 'outside the
House. Please, for God’s sake, don’t make
any charge on the floor of the House be-
fore verifying yourself how far it is
correct or not. That aspect is also impor-
tant.

So ,it is for the hon. House to decide
as to whether they are interested. In
fgct, I have got fed up with it.

Three or four times I have given notices.
Actually in February, 1981, the Sixth
Plan was finalised. In May, 1981, it was
placed on the Table of the House and
thereafter I have been constantly giving no-
tices for discussion of the Sixth Five Year
Plan. But somehow  there were other
important matters and the Business Ad-
visory Committee did not find time for
disussion of this document, Therefore, the
hon. Members should not blame the
Government for not discussing this docu-
ment.

PROF. MADHU DANDAVATE":
If the matter had been raised during Zero

Hour, then the problem would have been
settled,

MR, CHAIRMAN: Let us come to
business now., Why. waste time? 1 think
the discussion should be on. ¥t will be
one day discussion. ;

SHRI H. N. BAHUGUNA: How many
hours' are’ left today? It is past 300
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OCick now. Let it be today and o

MR. CHAIRMAN: The Business Advi-
sory Committee has taken some decision
and in keeping with that decmon.ith
entitled for ......

SHRI SATISH AGARWAL: It was
going to be mmedmtely after Questxon
Hour on that day after 12 O’'Clock. To-
day the Committee is yet to meet. It is
already 3.30 PM.

MR. CHAIRMAN: The hon. Member
will appreciate that we have not transacted
any other busimess today except the Calling
Attention Notice.

SHRI SATISH AGARWAL: I proposed
when the discussion was listed that it
would be for full day i.e. after 12 O’Clock.
It was not the intention of the Business
Advisory Committee that we will discuss
only for 2 1|2 hours,

MR. CHAIRMAN: The hon. Members
will appreciate the fact that we do say
that it is a one day’s discussion lasting
for about four hours. But it has always
been the case that the debate gets regulat-
ed by itself. So, let us start the discus-
sion,

SHRI G. M. BANATWALLA: Do you
mean one day and one night?

MR. CHAIRMAN: Let us see as things
unfold themselves.

Motion moved

“That this House do consider the
‘Sixth Five Year Plan 1980-85’ laid
on the Table of the House on tho 6th
May, 1981.”

Before I call upon Mr. Balanandan I
find a Substitute Motion in the name of
Shri A. K. Roy. In view of the explana-
tion and the statement, does the Mémbqr
want to move his Subgutute Motion?

SHRI A. K. ROY (Dhanbad) Yu, Sil.‘.
I am moving. I beg to move. '
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That for the original motiom, the follow-
ing be substituted, namely:—

“This House, having considered the
‘Sixth Five Year Plan 1980—85’, laid
on the Table of the House on the 6th
May, 1981, is of the opinion that the
present Plan like the earlier ones is
based on capitalist way of development
and so incapable of solving any of the
basic problems of the country like un-
employment, price rise, poverty, inequa-
lity and foreign dependence dragging and
degenerating the country to the  neo-
colonial status emdangering its very so-
wereignty and so directs the Govern-
ment—

(a) to recast the present Plan totally,

(b) to constitute a People’s Planning
Committee including the leaders of the
Opposition having conviction in socialism
and self-reliance,

(¢) to remould the economy on the
clear-cut socialist way of emancipation
through ‘one man one job’, ‘agrarian
revolution’, industrial revolution and
“‘cultural revolutiom®.”

MR. CHAIRMAN: Now 'both the ori-
ginal motion and the substitute Motion
will be discussed.

Mr. Balanandan.

SHRI E. BALANANDAN (Mukunda-
puram): Mr. Chairman, Sir, there is a say-
ing in Malyalam ‘Reading the Horoscope of
a dead child’. Like that, we are being al-
Jowed to discuss, the Sixth Five-Year Plan
in the third year of the Plan. The lea-
ders of the Government and the Plamning
Commission and those who are interested
in planned development were saying off
and on that the success of the Plan depen-
ded completely on the participation of the
people in the implementation of the Plan,
that is, involvement of the people in the
hl!plemeﬂ'tation of the Plan. Even talking
of democracy itself, only if the people are
made to involve themselves in the Plan,
democracy in real terms cah develop in
our country. Now forget about the people.
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Even the Members of Parliament who are
representing the people were not allowed
the opportunity to discuss it so much so
jnvolving Members of Parliament them-
sélves in the Plan, in the making and
formulation of the Plan, was not there.
This shows what Government preaches and
what they practise.  This is the hiatus;
while examining the total approach of the
Government, we will find this kind of
hiatus; Government will be claiming a hun-
dred things but the reverse will be hap-
pening in the country. That can be said of
the Plan as a whole. I want to make
this preliminary remark.

Now coming to some of the Plan ob-
jectives, the First Five-Year Plan was
launched in 1957 and the obective
or the central purpose of the Plan
was indicated as initiating a process of
development which would raise the living
standards of the people and open out to
the people new opportunities for a richer
and more varied life. The other Plans also
gave this kind of objectives and ideas, that
our country would be developed as soon as
possible to give a better life to the people.
To be precise, the Second Plan which came
on the trail of the Avadi Resolution which
proclaimed a socialistic pattern of society
spelt out as its aim—doubling of the natio-
nal income by 1967-68 and doubling of
the per capita income by 1973-74: it also
said that the most important single factor
responsible for inequalities in income and
wealth was ownership of property; this was
spelt out in the Second Plan and it also
spoke about reduction of inequalities. The
Third Plan also stated this kind of things,
but one thing was there; the socialistic pat-
tern of society, etc. was absent when the
Third Plan came into force. The Fourth
Plan referred to the feeble and halting
efforts in marrowing down the disparities in
income and property ownership, and ex-
pmssed the pious hope that development
programmes do not result in fresh imba-
lances and further inequalities but offered
nothing to reduce these imbalances. That
is the Fourth Plan. They  also said ‘deve-
lopment with justice’. This was the empha-
sis in the Fourth Plan. When the Fifth Plan
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came, then also they said about removal of
poverty and reduction in inequalities. It
was also to focus attention on the bottom
30 per cent of the population. No radical
programme about property relationship was
said, but some vague talk about land re-
forms, etc. was there in the Fifth Plan.

Now we come to the Sixth Plan. In the
plan document it is said: ‘Planning in
India can be grouped under four heads:
(1) growth, (2) modernisation, (3) self-
reliance, and (4) social justice” Any one
who goes through these sixth Plans and the
Plans hitherto and the two years of the
Sixth Plan—the yearly Plans are here—
you will find what happened to these social
objectives enunciated in these Plans. They
claim that with the public sector we are
building @ mixed economy which is a
prelude to socialism or something like so-
cialish, etc. But it is nothing and it is
only to cover the fact that we are building
or you are building capitalism. That is
also an accepted fact and it is also said
in the Sixth Five Year Plan like this. 1
quote from paragraph 1.9, page 2:

”In short, a high level of public in-
vestment in infrastructure and key in-
dustries is a pre-condition for develop-
ment in the private sector. Moreover,
many private emterprises depend on the
orders which flow from the public acti-
vity and their growth and profitability
depend directly on the expansion in pub-
lic sector investment.”

Therefore, that the Plan, the mixed eco-
nomy, the public sector, etc. will bring in
socialism is nothing. The real aim is to
develop capitalism in the country, It s
said in so many words in the Plan itself.
Every one of the so-called objectives in
each of these Plans did not materialise ex-
cept for the building wup of capitalism
which has resulted in the development of
big monopolists in the industrial sector and
feudal, capitalist- landlord interests in the
ficld of agriculture in collaboration with
the international monopoly capital which
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in fact is the basic reason for the ill-embra-
cing crisis which we are facing to-day.

Mr. Chavan, our Planning Minister
claimed so many things. I do not want to
deal with them just now. But one thing to-
day is that the biggest capitalist countries
the world over, America, Japan, Germany,
England are crisis, The big economists—
not of our type but big economists who
are internationally accepted, are saying
that the capitalist world itself is facing a
crisis. Crisis of what order? Crisis of 1930
order. That is what we see with our own
eyes regarding big banks. We thought they
are big banks and nothing will happen to
them. But according to British economist
and a big renowned economic paper, many
big banks are in the red now. and that any
day they will declare bankruptcy. Not only
that, some governments themselves are in
that position. You see we had a discussion
earlier- in this House about IMF loans,
World Bank loans etc. I do not want to
dilate on that. It is said that those Gov-
ernments which relied on this kind of
World Bank loans etc, are themselves
now in the red and they are dec-
laring  bankruptcy—Argentina, Mexico,
ect. And in the list there are so many gov-
ernment name—Indonesia, Philippines, etc.,
etc. And there is that big “wonder lands™
projected the world over—Japan, then
West Germamy and their economic projec-
tions and achievements were projected
everywhere as models to refute Marxian
economics and the socialist system of go-
vernment. But now we find that al] these
governments are facing serious crises, in-
cluding the big America and to-day or
tomorrow we are going to hear—I do mot
want to predict, but papers say—that Rea-
gonomics will not get through in America
itselft and the people are going to  vote
against that., That is the situation the
world over.  Therefore, before commend-
ing the Plan as such, one should see that
if we are going to build capitalism, that
too, in collaboration with intennational
capitalism, then we are going to  face
serious crises in our country which really
we are facing now.

It is claimed .in paramph 143  that
one of the objectives is social justice and
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the plan has two major dimensions. The
first dimension is an improvement in the
living standards for the poorest groups in
the society and the second is reduction in
inequalities in assets distribution. Let us
now examine these two objectives. You
will find that the number of people below
the poverty line is on the increase and also
inequality. The number of people living
below the poverty line in 1972-73 was
50 per cent as he said here now in rural
areas and 41.1 per cent in the urban areas.
In 1977-78 in rural areas it was 51 per cent
and in urban areas—38 per cent and on an
average, about 48 per cent of the popu-
lation of the country were living below
the poverty line. To-day what is the
position? He was saying some figure and
I cannot repudiate it because I am  not
having the figure. But keeping in view
the general position as it is and the position
of the Plan as it is and the economic
crisis in which we are in, everybody can
safely say that people who live below the
poverty line are on the increase—not om
the decrease. This assertion I can make—
my figures are not with me now and the
Government has not given the figures as
T R (Interruptions).

PROF MADHU DANDAVATE: They
have redefined the poverty line.

SHRI E. BALANANDAN: That is
just like land reforms. Redefining means...
....I do not want to go into it as I do not
have time. But the Plan statistics have
shown that the number of agricultural wor-
kers is on the increase and their number of
working days per annum is on the decrease
and also their annual income is on the de-
crease. To quote, “A rural labour survey
has shown that between 1964-65 and

1974-75 the number of days for which °

employment was available for rural labou-
rers declined by 10 per cent for men, for
women—7.5 per cent and 5 per cent for
children and that on am_average earnings
corrected for inflation have also shown a
decline.”

Thus, it can be seen that the number
of people below poverty line is on the in-
crease of which the poorest sections, the
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'agricultural workers who get the work

annually are also on the decrease. Their
income is on the decrease. Their number
is on the increase. This is the situatiom
in the rural India,

Coming to reduction in inequalities;
you will find that too is on the increase:
as per the Sixth Five Year Plan docu=
ment. The distribution of assets in the:
rural areas are given like this:

I quote from the Plan document—para
149,

“The poor households defined as.
those with less than Rs. 1,000 assets im
1961 are, to allow for inflation, 2,500-
In 1971, the percentage of households
increased from 30 in 1961 to 35.”

From 1961 to 1971, the increase was
from 30 to 35 per cent. The poor house-
hold consists only of their huts and some-
household goods. This is the position. I
regard to the distribution of the lands, ims
a country like India, where 70 per cent of
more of our people live on agriculture:
if you want to develop India, then the:
agricultural income should be increased..
The agricultural activities can be increased!
only if there is a radical landreform..
This has been said by all except by some:
conservatives. The figures tell us that the
small and marginal farmers constitute 70
per cent of the landholdings who operate:
barely 24 per cent of the land. Thus,.
70 per cent of the landholders operate:
only 24 per cent of the land. 76 per cent
of the landholders operate just below 304
per cent of the land. As seen from the-
figures, the assets of the rural poor are om
the decrease. 70 per cent of the agricul-
tural population only hold 24 per cent
of the land. This again is subdivided and’
by a detailed survey of landholdings,
you will find that nearly 50 per cent of
the land are held by 10 per cent of the
agriculturists.

To-day, the land monopoly with the
landlords or big land owners still persists:
and exists. Perhaps, our Minister was
talking about the 20 Point Programme-
of which some emphasis is given to land
distribution. What happened to that?
Only 4 to 5 per cent implementation has:
been done upto August. This was in the
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press. Perhaps, the Minister can deny
this, Therefore, the land reform is not
«one seriously or is not taken up seriously
fin the country. On the question of land-
weforms, as  the hon. Member, - Prof.
Dandavate said, the poverty line has been
weduced by redefinition. In the matter of
Hand, the land evaporation is in the air.
You cannot imagine this. The figures
show that.

PROF. MADHU DANDAVATE: That
#s the sublimation of the land.

SHRI E. BALANANDAN: That is
thow the land is going away. Once upon
@ time 500 million acres of land were
said to be surplus and after some few
years it is reduced. No land is distribut-
«d and no land is taken over by the Gov-
<ernment. Finally, in the Plan figures it
i#s reduced very much without giving any
land to the tiller. Sir, the trick being
played is that in the Land Reforms Act
some loopholes are kept to allow the land
wwners immediately to divert the surplus
dand in other names and sometimes in the
mame of their dogs and cows. Therefore,
ithere has been no surplus land because
there is lack of political will. Sir, if a
country of our size wants to prosper then
dhe agricultural workers and the small

© peasantry should be given land and inputs
‘8o that they can produce more and thus
Amprove both their economic position and
that of the country. But, Sir, I am sorry
o say that this political will is lacking.

Sir, after thirty-two years of planning
'what we find is that there is massive
’Qoverty, enormous and  growing unem-
wloyment and the mounting indebtedness
«on the one hand and decrease in the real
«arnings of the rural and industrial wor-
kers on the other hand. We find a hand-
ful of monopoly capitalists and a small
group of landlords, traders and speculators
are adding to their wealth at a furious
‘pace. The Tatas and their subsidiary
«companies whose assets were Rs. 29 cro-
‘in 1948 and that of Birlas Rs. 22 crores
“became Rs. 1,500 crores each two years
@go. The twenty monopoly industrial
Thouses increased their assets from Rs.
2,500 crores in 1969 to Rs. 4,500 crores
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in 1975. Within six years they have
doubled their assets and the process is
still going on.

Sir, another important point to be
noted is that a number of multinational
companies have built up gigantic empires
within the country and many of them are
in the list of top twenty big business hous-
s¢s, The multi-nationals ang the compa-
nies controlled by them have increased
their assets to the tune of 40 per cent of
the corporate industrial sector as a whole.
Sir, today ours is a free country. We
could understand this thing if it were be-
fore 1947. Sir, all those who fought for
freedom said that the Imperialists are ex-
ploiting us in many ways. Now, after
thirty two years of planning process we
find that 40 per cent of the corporate as-
sets are still held by foreign multi-na-
tionals,

SHRI SOMNATH CHATTERIJEE:
Then, bearer bonds. .

SHRI E. BALANANDAN: This is
how the second goal-realisation in the
matter of reduction of inequalities—is
being achieved. More than 50 per cent of
the population of the whole country is
not algle to get a single meal a day. So,
this is the picture on the one Side. On
the other side the assets of Mr. Birla and
Mr. Tata are growing. You can calculat?
and you can well imagine what their in-
come and assets are, So, this is the trend
which is developing in the reverse direc-
iton and this is being supported and de-
veloped in the country by those who are
having big assets. Their -assets are beco-
ming bigger and bigger,

Then, Sir, I told you about this: The

. available surplus land figures are vanish-

ing in the air! 1 have here the figures of
available surplus land; the land taken over
by the Government and the land distribut-
ed.

Sir, the Government are giving out cer-
tain figures which do not tally with each
other.

As per the Sixth Plan Document the
officially estimated surplus land was 21.3
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lakh Bectares. Taken possession of, 15.76
lakh hectares; distributed 6.97 lakh hec-
tares. This is the Sixth Plan figures. The
potential surplus was 215 lakh acres or
86 lakh hectares some time before. That
too, calculated on the basis of 30 acres
ceiling which was as per the 1971-72 data.

Sir, when the original Land Reforms
were brought in, at that time it was said
that 500 lakh acres or 220 lakh hectares
are in surplus. The land which was stated
to be surplus has been decreasing every
year. But, no sizeable portion has been
taken over, as 1 have said earlier. And,
in the present Plan, we have only to take
over 21.3 lakh hectares which are declar-
ed to be surplus. Out of this, 6 lakhs
hectares have been already distributed and
the rest of it remains to be distributed and
therefore, the subject of land reform in the
6th Plan is not at all being taken serious-
ly. As some members have pointed out,
the 20 point programme is also not at all
being implemented.

Now I come to Industry. The Sixth
Plan outlay is not only endorsing the
legislation of illegal capacity, but also
allows the automatic growth in .industry.
Those having direct linkages with the core
sector are long-term plans for expansion
of exports. You will see that the monopo-
lists and multinationals are having full
and complete freedom to expand 25 per
cent of their capacity, without anybody’s
permission, with the money being doled
out from the Government at Subsidised
rate. The monopolists and the multina-
tionals are given a free hand in the Plan
execution under the cover of the need for

(i) the induction of advanced techno-
logy;

(ii) the establishment of appropriate
capacities to attain economies of scale;

(iii)  introduction of processes which

would aim at optimal utilisation of
energy; and

(iv) establishment of export-orienteéd

industries. Now, under the ‘cover of these
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four sub-heads foreign technology is
being imported without any restrictions. Im
the mame of introducing new technologys,
we have very bitter experience. I waat
the hon. Minister to note this point also.
In the three sectors, namely, Heavy Elec-
tricals, Fertilisers and Oil exploration, i
the name of foreign technology, we have
allowed the multinationals to come in. In
Heavy Electricals we know about the
BHEL and the Scimens agreement, &m
umbrella type of agreement has been en-
tered into with the West German Comp-
any, that is, Seimens. This has beem
discussed in Parliament and elstwhere also.
Those items which are to be imported caw
be produced by our own technicians witk
our own skill. But that agreement did not
come into force fully because of public
resentment. So also about establishment
of fertilizer plants, our own technicians
can erect big fertiliser plants cind establishs
fertiliser factory. We could erect fertili-
ser plant with a capacity of 900 tonnes
When we wanted to establish a fertiliser
factory with a capacity of 1300 and odd
tonnes, in the name of larger production
capacity, the work of establishing this
factory has been given to a foreign comp-
any. It could have beem done very easily
with the indigenous technical knowhow,
That means we could save foreign ex-
change. Moreover our own men, our
own technicians, can develop that industry.
But that is not done.

Now, in the case of oil exploration, there
might have been many criticisms about the
ONGC. But the hon, Minister was say-
ing that we were just going ahead accord=-
ing to the Plan for oil exploration. Who
is doing that? The whole thing is being
done by our own technicians. You did
not take that into account when the work
of oil exploration in Bombay was given to
a foreign company. Now, to sign the
contract, it took years to decide which
company should be chosen, this company
or that company, etc. This way it went
on for some years and the natiom hak lost
a lot. I can give the case of these’three
sectors, by way of examples, As I have
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wxpressed before, you are building up capi-
walism in the country and you are promot-
‘ing the landlords, monopolists and multi-
wmationals in the economy of our coumtry.

16.00 hrs.

“This is what you are trying to do.

Coming to the investment side of the
Plan, the private sector investment for the
Sixth Plan is said to be Rs. 74,710 crores
while that-of the public sector is Rs.
97,500 crores. Investment in industry amnd
minerals, the share of the private sector
ds Rs. 30,323 crores and of the public sec-
tor is Rs. 15,070.75 crores. What does
it mean? Investment by the private sector
is double. While you say investment by
the public sector is large and to the tune
of Rs. 97,000 crores and for the private
sector it is less and only Rs. 74,000 crores,
wvou try to see the other side of it alsv.
An actual practice, the amount of invest-
mment for industries and minerals is double
for the private sector. If you further ana-
llyse the investment figures, the major in-
vestment for infrastructure has been en-
drusted to the public sector—electricity,
voad building, railways etc. Money for
these has to be spent by the public sector.
In other words, to build infrastructure, as
1 told you earlier, for the private capita-
lists, investment has to be made by the
public sector. This is what is being done,
and this is how you invest.

- Afid how do we mobilise the resources?
‘Here again you will excuse me, if I say
that you mobilise the resources through
the public sector financing agencies, and
make it the main source of supply of finan-
ces to the private sector. To get Rs.
97,500 crores for the public sector, the
division given in the Plan is more or less
Tike this:

Drawings from abroad—nearly Rs,
10,000 crores. To be exact it is Rs.
9,929 crores.
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Drawings from our own foreign ex-
change—Rs. 1,000 crores,

Addional Deficit financing—Rs. 5,000
crores Addifional’ revenues—RS, 21,702
crores.

Deficit financing—Rs. 5,000 crores.

Out of 23,302 crores, how are we going
to earn, Sir? We are going to earn first-
ly by increasing taxes, mainly indirect
taxes. Secondly by increasing the prices
of public sector goods and thirdly by re-
ducing subsidies for food, fertilisers and
experts. This way this money is going to
be collected. And if that is so, this itself
will further squeeze the poorer sections.

While coming to the taxes, I want to
mention one more point. In the Plan it-
self it is stated that serious efforts will be
made to collect tax arrears, Very good.
But we in the House remember a big dis-
cussion that had taken place on ‘Black
money’. What is the extent of that black~
money in an economy, Mr. Planning Min-
ister, wherein you are Planning? Black
money was to the tune of Rs. 24,000
crores before ten years or so. Now no-
body knows the extent of it. Who plans
it? We had a Finance Minister called Mr.
Venkataraman, who was my friend. He
said in the House: “I am expecting it from
those who have black money, that they
will come forward and take these Special
Bearer Bonds.” How magnanimous he
was to them. Government says: “The rule
of law is the law for all. There will be
no discrimination. Government is serious .
about implementing its policies and pro-
grammes.” *If it is so, how can that Gov-
ernment say all those things? People who
have amassed large sums of mdney by
cheating are being given concessions. This
is the Govemament’s attitude towards
black--money holders. If poor workers
demand Rs. 10/- more, you tell them:
‘as you are telling the Bombay workers,
since you are on strike for ten months, we
will not give you anything.’

This attitude is wrong, The Plan re-

sources are beinz mopped up from poorer
sections of the society.
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That itself will aid price enhancement and
inflation.

1 now come to the Plan. In Kerala,
there is a Saying: “Reading the horoscope
of a dead child”. Our Planning Minister
was not kind enough to give the latest data
on the working of the Plan. But I have
some reports. (Interruptions) The esti-
mated outlay for the first two years, as
well as the provision for 1982-83, together,
total Rs. 54,047 crores or only 55.4 per
cent of the total outlay of Rs. 97,500
crores. Meanwhile, the prices have gone
up. At present day prices, the financial
outlay would have to be Rs. 18,000 crores
more. Where is the Plan then?

For the remaining two years of the Plan,

the outlay on the basis of 1979-80 prices

should be Rs. 18,000 crores more, if
thimgs are to be as targetted. The Minister
of Planning was kind enough to say that
they were reducing the rate of  inflation.
So, we will calculate for the next two years
on the basis of the reduced mate of 7 per
cent per annum. You can refute it, and
say it is 6 per cent. Then I will comsider
it. But now I calculate on the basis of
7 per cent. If we calculate on the basis
of 7 per cent, what is going to happen?
In the next two years, we have to invest,
as per the original estimate, Rs. 43,453
crores plus Rs. 18,000 crores, i.e. about
Rs. 61,453 crores. If you take 7 per cent
as the rate of inflation, you have to in-
crease it further by 40 per cemt per an-
num, Therefore, the outlay for the next
two years should be Rs. 70,000 crores.
Where is the money? The money is not
there. The Government may say, we
will get money. The external resources
have exceeded the target and our trade
deficit is already on the increase. From
where you will get the money? There-
fore, T said, at the outset, the Sixth Plan
is dead for all practical purposes, You
cannot manage to have this momey; this
amount cannot be mopped up within two
years. There is no provision unless the
Government comes forward and say, all
right, we are going to take over all the
foreign multi-nationals first and then the
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Indian multi-nationals to begin with; and
then they are going to invest it and fulfil
the target. I don't think you will be able
to say that; but if you say that, I don’t
think you will be there as the Planming
Minister. Therefore, that cannot be done.

About the 20-point programme, I have
got some figures to tell you. The most
ludicrous performance has been in the
implementation of the much tom-tommed
20-point programme. The report upto the
end August shows the following rate of
implementation under its several heads;
land allotment to the landless (7 per cent
of the target); welfare of SC&ST (16 per
cent); integrated rural employment (16 per
cent); sterlisation (18.8 per cent). Why
should you sterlise a person? There are
some other methods also; rural employment
(28.2 per cent). You have given some
figure about employment in the Plan docu-
ment; in the Plan document, it is said that
you are going to create 34 million jobs in
five years. In five years, the number of
newcomers in the labour market will be 33
millions; and it is calculated on the basis
of those boys who are above 15 years of
age; and if this is the original claim in the
Plan and if this is attained, even then the
backlog of unemployment will be there. 1
agree with you, for the time being, if you
say that you do not count boys below 15
years of age, You have no plan for the
backlog. Is this the biggest panacea for
getting employment? How much have
you implemented for rumal employment? It
is only 28.2 per cent. Then how can you
claim that you are doing so much for pro-
viding employment? For rehabilitation of
bonded labour, it is 27.5 per cent; house-
site allotment (19.9 per cent); slum imp-
rovement (20 per cent); housing for eco-
nomically weaker sections (24 per cent);
village electrification (21 per 'cent); bio-
gas plants (11 per cent); drinking water
projects (35 per cent). All this moreover
is just what the various State Governments
claim. You do not know anything! per-
haps you can say that the Government i%
correct,

I told you earlier that the Plan is
dead for all practical purposes; and your
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saying that this 20-point programme is the
panacea for everything is already dead;
like this, the Plan is totally dead.

I have to mention one more point. The
ruling party and the opposition parties
may differ on several points. But I request
the ruling party to agree with us on one
point. Ag a nation we are engaged in a
common task, We have taken a loan from
the IMF. We had discussions on it so many
times. At that time, we told you that the
IMF is going to dictate terms to us and
that our freedom would be taken over by
them by all sorts of means. Now so many
reports have come. If you are taking a
loan from IMF people, they would ask
us to have a political policy—that too a
long term policy according to their dic-
tates. Therefore, why should we think
about the Plan here? These IMF people
have said—the Director said in so many
words—that if we want ty get a loan
from them, we should have an economic
and political policy which they want us
to have, and also have a long term policy
which is in agreement with IMF. There-
fore, after the dictates of IMF you are
pursuing an open door policy about which
everybody in India is now complaining.
Now, we are importing steel while we are
having surplus steel. We are importing
fertilizer while we are having sufficient
fertilizer. We are also importing about 18
to 20 items which are sufficiently avail-
able in the country.

SHRI SOMNATH CHATTERJEE: Con-
sumer . articles!

SHRI E. BALANANDAN: Yes, consu-
mer articles. That is one side. Another
side, I am mentioning just now. You think
over it and in the interests of the country,
-you kindly get. out of this IMF mess.
Otherwise this country will be one more
Argentina, or Mexico or one Indonesia, I
2; pot want to say that our country

ould go to that extent. I am having the
pride of India in my mind, Therefore, we
l‘pu mt out of this IMF mess—once

*r.v : ; : v v W vl
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Secondly, in this Plan we have—and

‘every Plan, it is said that our Plan is

based on good weather also.

SHRI SOMNATH CHATTERJEE:
Good weather!

SHRI E. BALANANDAN: This time we:
had two floods and droughts. Therefore,
what is going to happen? In many States,.
out of 28 districts, 20 districts are affected
by floods and droughts. As a result, food
production in the country is going down.
Everywhere, as per the Plan itself, the issue
price of rice had to be increased and be-
cause of the droughts and floods the stock
of foodgrains is going to dwindle very
much, Therefore, the country will have to
face another serious situation. That is why,
1 request the Planning Minister to plan
anew. This is np Plan at all. This is not
a plan. This Plan is dead. If you want to

 plan, you should come out of the frame-

work of Lord Keyenes and company. I amw
mentioning this because all the theoreti-
cians of the Kenesian school are not going
to help you. Therefore, we have to change
our policy. The panacea of 20-point pro-
gramme is no more valid. Therefore, Shri
L. K, Jha and all the other economists
in your Ministry who are the planners
should take note of this. I am telling you
that the economists or the people who
plan should have an understanding of
the present day need. If you want to save
the country you should dg this. Otherwise
the country will be turned into a morass,
and so we should change this planning
policy lock, stock and barrel.

MR. CHAIRMAN: Shri Chintamani
Panigrahi,
SHRI CHINTAMANI PANIGRAH®

(Bhubaneswar): Mr. Chairman, Sir, we are
grateful to the hon. Minister that he has
moved this Motion for discussion of the:
Sixth Plan in the House, Though it is late
still we are grateful to him.

Different view points can be expressed.
here. But when we take into consideration
the Sixth Plan, we must also look.into the:
background in which this Plan was.
brought, It was completely an amarchical
situation so far as the economic field was.
concerned, beginning from 1977 to 1980.,
Therefore, people thought .that perha‘c»sﬁ no
plan would, come, Even then, it was,
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thought that there should be a plan and

the plan continued. So, the Sixth Plan was
brought forward with great efforts. If you
look into that background, then the
achievements, that have been enumerated
by our hon. Minister of Planning, are really
commendable in restoring stability to the
economy.

When we are considering the whole
thing, we must keep in mind that though
the achievements have been stupendous,
the problems are also stupendous. Half of
the period of the Plan is already over. So,
whatever I am suggesting, I am suggesting
as a person, who moves in the villages,
knows the feeling of the people and sees
their condition, Today half of the country
is in the grip of drought. Wherever vou
go, there is complete drought and near
famine conditions. Now, the question that
we ask ourselves is that whether the irri-
gation facilities that we have been creat-
ing for many many years, with such huge
investments have really borne fruit and
whether optimum use of the potential has
been made.

The Sixth Plan was really the biggest
Plan that we ever launched, It was bigger
than the combined size of the previous
Plans. But as the Sixth Plan was born in
the midst of inflation, it is really not _so
big as that for the simple reason that its
outlay had been calculated at 1979-80 pri-
ces, which were much higher than the
price level of the previous plans. Thus in
terms of the 1970-71-price level the pub-
lic sector outlay of the Sixth Plan would
come to about Rs. 44,972 crores and at
the 1960-61 price level, it would come to
Rs. 25,563 crores. Thus as it was born
in the midst of inflation, it grows with it.
Therefore, the Planning Commission in
the Yojana Bhavan in their mid-term ap-
praisal, which is coming bit by bit in the
press and may come in a comprehensive
form as the ‘Minister has promised, has in-
dictated that another stupendous additional
amount of Rs. 10,000 crores will be needed
to realise the targets of Rs. 97,500 crores
outlay in the public sector.

The main thrust and patriotic objective
of our pluming from the beginning ‘had
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been to establish our economic indepen-
dence and technological and economic-
self-reliance. From Plan to Plan, how do-
we strengthen-our economic independence
and self-reliance? If we read the Fifth-
Plan document, we will see that it sets
the goal of dynamic self reliance and
relied on net foreign aid to the extent of
only 4.6 per cent of public setcor invest-
ment and proposed to do away with signi-
ficant inflow from abroad by 1985-86.
That is the patriotic objective that we tried
to achieve. But in actuality the reverse
has happened and without any remorse.

It may now seem incredible. India had
no real external debt in 1950-51. There was
a notional figure of Rs. 32.3 crores. At
the end of the Second Plan the figure went
upto Rs. 761 crores. Alarm was expressed
when in 1965-66 it rose to Rs. 2591 crores.
But by the end of 1977-78 it had done a
leap to nearly 9,000 crores, In 1981-82
when the crisis was almost severe, the ex-
ternal borrowing alone sustained our
operations, It rose to 11,820 crores. Today,
in November 1982, it is 16,000 crores. Sir,
here one can go back to Dadabhai Naoro-
ji’s great important book which swayed the
sentiments of Indian masses in those days
when he said that the British people were '
exploiting India and you know what- Dada-
bhai Naoroji wrote was that the drain
from India by Britishers was something
like 50 million pounds. That was the
drain for which he wrote that famous
book. It swayed the Indian masses and
spirit of Swadeshi was born resulting in the
great Swadeshi movement. I could remem-
ber how freedom fighters used to burn the
cloth imported from Britain. Now let us
look to the massive drain on our resources
because of the undreamt of leaping growth
of India’s external debts. One cannot
dream of it. Sir, the debt servicing charges
which stood at Rs. 450 crores in 1970-71,
nearly doubled to Rs. 884 crores in 1979-
80 annually. Now, the debt servicing bur-
den till 2000 A.D, will be more than-
1,000 crores of rupees every year. To re- -
pay it regularly, India will- need to have
a surplus balance of payment of Rs.
1,000 crores but as the economy stands
today, this stands against the current defi-
cit in payments of the order or Rs. 1,500
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1o Rs. 2,000 crores a year. This is the
,position today. So, this is the drain on

«ebt servicing repayment on Government-

account, on loans from Government ac-
«count. But there is inflow of foreign private
.capital. Besides this outflow from India on
the account of the foreign private capital,
_ investment by  multinationals comes to
about Rs. 300 crores every year and this
-will go on increasing as the policy of
FERA (Foreign Exchange Regulations
Act) is being reversed tp attract more
foreign private capital in the name of
iechnological leap forward. When I had
‘been to Soviet Union Ssome years ago I
had been to Ukraine Soviet Union in those-
earlier years in 1917, was boycotted by
all the capitalist countries in the world
so that it may not grow. The Soviet Union
had in the earlier years started building
-up the Dnieper Dam. It managed to get
six turbines. That six turbines has made
the Soviet Union today the mightiest
power of the world which can challenge
any one. Therefore, a nation is built by
'its sweat, by its labour, by its blood. No
great nation like us will be built by bor-

rowing. From this one can congratulate

the heroic people how they built up their
nation, with what sacrifice. Therefore, what
I would like to submit is that the time
-has come when we shall have to think our-
selves that it is only the research, it is only
research, research and constant research,
which can help build a big nation on its
own strength and it requires a patriotic
madness for research. One should not be
overwhelmed by the padlars of high tech-
nology who come everyday to the different
countries and say ‘this is high technology,
-we want to sell it, you take it’. Sir, these
padlars who sell this high technology today
will say tomorrow ‘this is a new techno-
logy that has come, The technology which
we sold yesterday has become old, There-
fore, we need new technology. By borrow-
ing knowledge you may become a learned
man, but a wise man is always better than
a learned man, as revealed by the Gita
and the Bible and the Vedas. So, borrow-
~ed knowledge will mot help us to face the
confrontations and challenges from coun-
tries all over the world. It is only by our
~own research effort that we can progress
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and not by merely bringing more and more
technology from the foreign countries.

For six long years India’s extreme de-
pendence on OPWC resources to meet her
energy deficit was a major impediment. But -
in 1980-81 there was a glut in petroleum
products and a decline in the price of
crude. It might, perhaps, have been anti-
cipated that thereafter India’s dependence
on the external world would be reduced
with a fall in the adverse balance of
trade. But it is discouraging to find that
the trade deficit is getting much wider and
the imports are becoming bigger and big-
ger. Why is it happening? There is a lobby
which wants us to go in for more and more

' imports every year. In the fertilizer facto-

ries the capacity is not fully utilized, what-
ever they are producing is not fully con-
sumed and yet this lobby wants more im-
ports, even though the stocks are lying
unutilized. If you look at the history of
this lobby, or the people who are encoura-
ing them, you will find that many of their
people are thriving in America and other
foreign countries today. So, this import
lobby wants to stifle the effort of India for
self-reliance. Patriotism is needed to see and
find out who are these people, who are the
offenders, who are trying to sabotage our
effort to become self-reliant in India and
the plan itself.

Although all expectations of World
Bank Aid and invisibles have been surpas-
sed, the balance of payments have reached
a more critical situation. In the past 17
months, free foreign exchange reserves fell
by Rs. 1,188 crores, from Rs, 4,822 crores
in April 1981 to Rs. 3,634 crores in April
13, 1982. If this is not arrested, then
India is back to the situation of a vir-
tual famine in foreign exchange by the
year 1985-86.

I hope you may perhaps ask what our
great friend, the World Bank, has said.
The World Bank has pointed out in its just
concluded meeting at Toronto that India
should devise strategies to curtail her huge
adverse trade balance. What does it mean?
What is the suggestion which the World
Bank has given to us?

In a very sobtle way, the vested interests
in India and abroad have started putting:
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out the news that India’s exports are not
expanding because they are not cheap. In
order to make our exports cheap, we are
giving to our business people annually
Rs. 600 crores or so by way of various
incentives so that they can export more.

SHRI H. N.
<rores.

BAHUGUNA: Rs. 542

SHRI CHINTAMANI PANIGRAHI: It
may be your figure; I do not know. So,
cfforts are being made to say that the
only way to make our exports cheap is to
make the rupee cheap. Therefore, the
World Bank, in a subtle way, is trying to
tell us that we have to make our exports,
cheap, and that we can do it only by
making the rupee cheap. We have to re-
sist it. The slogan ‘export or perish’ is not
a slogan which is suitable for a country
like India.

‘When we are struggling for achieving
economic independence, after five succes-
sive Plans, we find that we are facing a
new crisis of being engulfed by the surging
tides of external capital from all corners.
The trade deficit has reached Rs. 6,000
crores. I am quite sure, in another two
years it is going to increase still further.

Yojana Bhavan’s Monitoring Cell has
expressed disappointment over the ‘Nil’
progress report given by 12 States. I do
not know which are those States. Perhaps,
West Bengal is one. ‘

o Alge NF (T 7 UF ar
g0 TIAT, 11 T AAIZC |

SHRI CHINTAMANI PANIGRAHT:
Perhaps, along with the name of West
Bengal, I should mention Kerala also.

Anyway, they have expressed disappoint-
ment gver the ‘nil’ progress of the 12 States
‘with regard to vital schemes affecting the
welfare of the masses. Af the same time,
the overdrafts of the States today is Rs.
1,250 crores., Have the States done any-
thing to improve their resource mobilisa-
tion?
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One of our great objectives is to have
environmental protection. This is one of
the good features of the Sixth Plan. Re-
cently, I had been to Koraput in Orissa.
I found that one of the business houses
has taken in auction the entire forests and
the trees are being burnt for producing
charcoal for their factory. I am referring
to Indian' Metals and Ferro Alloys Ltd. of
Orissa. If this ig allowed to happen, then
how do we save our forest wealth? Who
is to look after it? y

I am happy that the Planning Com-
mission is setting up different groups to

.analyse the plan programmes and review

the progress made by the States, while
sanctioning money.

Then I come to regional imbalance. If -
we take the per capita income for 1979-80,
it was Rs. 2,498 in Delhi, Rs. 2,278 in
Punjab, Rs., 843 in Orissa, Rs. 877 in
Himachal Pradesh, Rs. 795 in Bihar and
Rs. 1,083 in Assam. How do we remove
these regional imbalances?

How do we spend the money? The Plan=
ning Commission have asked the States,
to inform them how do they spend the
money. The failure of tHe State Govern-
ments to incur a total outlay of not more
than Rs. 15,524 crores during these two
years of the Plan as against 29,000 crores
of rupees is serious. While the outlay
sanctioned for West Bengal was Rs. 3,500
crores, it has spent only Rs. 1,088 crores;
the outlay of Maharashtra was Rs. 6,175
crores but it has spent only Rs. 1,983
crores. So, it will be seen that they have
spent Jess than 50 per cent of thg
amount sanctioned, If this tread continues
for the next three years... y

SHRI H. N. BAHUGUNA: What is the
position of the Government of India?

SHRI CHINTAMANI PANIGRAHI:.
You may state that when your turn comes.
Coming to deficit financing, it was Rs. 1,133
crores in the Third Plan, Rs. 2,060 crores
in the Fourth Plan and Rs. 1,354 crores
in the final Fifth Plan. But what is more
disheartening is that nearly half of the
amount proposed to be raised through:
deficit financing through the entire Plan
period of 1980—85 has already been used
up in the very first year of the Plan itself.
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Thisg is an indication that the ultimate
amount of deficit financing may be larger
than that anticipated in the Sixth Plan. .

Therefore, while we are trying to stabi-
lise the economy of the country, these are
the constraints which we are facing, these
are the problems that confront us.
Unless we attack these problems and
solve them, it would be very difficult to
resurrect and to fulfil the main objec-
tives of the Sixth Plan. Therefore, while
completely supporting what the hon.
Minister has said I must again plead and
appeal to him that all the constraints
which are before us today must be given
a serioug thought and solutions must be
found, Thank you.

*SHRI ERA MOHAN (Coimbatore):
Hon. Mr. Chairman, Sir, on behalf of
my party the Dravida Munnetra Kazha-
gam, I would like to say a few words
on the 6th Five Year Plan, Two years
of the Sixth Plan period are already over,
and yet we have to welcome this discus-
sion on the 6th Plan ag this is the first
opportunity that this House has got to
know about the principal features of the
6th Plan. On earlier occasions, the
Five Year Plang used to be discussed
threadbare in thy Committees of both
the houses of Parliament and then there
would be purposeful discussion in this
House on the schemes incorporated in the
Five Year Plans. Unfortunately the 6th
Plan has not undergone this exercise and
I do not know the reasong for the same.
Now the time allotted for the discussions
of 6th Plan is quite inadequate to have
detailed discussions, Hence I would
confing myself to salient features of the
planning processes.

Sir, the spiralling inflation from the
beginning of the 6th Plan has become
the stumbling block in achieving bothi
the financial objectives and the economic
goals of the 6th. Plan. This conclusion
is based on the incontrovertible fact of
slowing . down the tempo of planning in
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the Annual Plans that have been imple~
mented ¢o far. Besides the Annual Plans,
presently our hon. Prime:. Minister's new"
20-point programme is being implemented
vigorously. The emphasis which is being
laid on the implementation of our hon.
Prime Minister's new 20-point programme
and the importance being attached
on the fulfilment of annual plan tar-
gets go to revea] that the 6th Five Year
Plan targets are getting whittled down.

16.42 hrs.

[SHRI CHINTAMANI PANIGRAHI in the Chair)

I will confine myself, as I stated earlier,
to salient features of planning processes
because of paucity of time. Sir, the
financial allocations are made by the
Centre for the implementation of Five
Year Plan schemes and this money
should be utilised by the Stateg only on
those approved schemes. But, unfortu-
nately, some State Governments spend
plan fundg on schemes not approved by
the Centre. If plan fundg are to be
diverted for implementing some social
welfare gchemes, some short term bene-
fits may accrue. But that is a wrong
approach. The long term benefits that
would be derived by the implementation
of Plan schemes will take care of such
short term benefits. Hence it is necessary
to ensure that the plan funds are spent
only: on approved plan schemes,

Here, I would also refer to the fact
that the fundg given by the Centre for
tackling drought and floods are later on
appropriated against the funds for Plan
schemes of the States. The flood relief
agsistance and the drought relief assis-
tance  are deducted from plan funds,
You will not deny that the floods are
unexpected natural calamity and gimilarly
the drought is also due to failure of mon-
soon; again another natural calamity, I
suggest that the plan- funds and the
fundg allotted. for taking uwp flood relief

*The Original gpeech wag delivered in Tamil,
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works and drought relief works should
not be related. The financial assistance
given for flood relief and drought relief
should not be adjusted in the plan funds.

Sir, it has become a common feature
that the plan funds are released at the
<close of the financial year, ie. in the
month of March., How do you expect
the States to expend all the money in one
month? The  Planning Commission
should ensure that the fundg are disburs-
ed well in advance. Because of last
minute disbursal, there 1is substantial
wsavings in plan funds, which the State
Governments are tempted to divert to
other schemes which are not approved
by the Planning Commission. The Cen-
tral Planning Commission should have
full knowledge about such savings in plan
funds and ensure that guch savings are
not diverted to non-plan schemes.

If the State Government wants to have
a culvert on a national highway, the
Centre’s permission jg to be taken. There
is a rule that without Centre’s permission
the irrigation projects on rivers involved in
inter-state disputes should no be constructed
by the State which is a party to such a dis-
pute, though irrigation itself is in the state
list of our Constitution. But the Gov-
ernment of Karnataka has constructed
with its own investment of about Rs, 250
crores three irrigation projects on the
tributarieg of Cauvery river—Hemavathi,
Haringi and Kabini—without the permis-
sion of the Central Government. While
the waterg are overflowing in these three
reservoirs, the Government of Karnataka
is denying even the minimum require-
ment of water by Tamil Nadu, The
riparian rights of Tamil Nadu are being
denied by Karnataka, Is the Govern-
ment of India going to allow the States
to have such irrigation dams just because
the rivers oribinate in those States? Is
the Centre going to remain a gilent spec-
tator of the violation of norms in this
regard by the States? For want of ade-
quate supply of Cauvery waters, the
Thamjavur and the Tiruchirappalli dis-
tricts of Tamil Nadu, which are called
the rice-bowl of Tamil Nadu, are today
looking like arid zomes. The Central
Planning Commission should take direct
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interest in the (olution of such river
water disputes by taking appropriate
action against the States which violate
the rules and regulations for the cons-
truction of dams on rivers involved in
inter-state disputes. In this case, the
people of Tamil Nadu demand the ade-
quate supply of Cauvery waters from
Karnataka. :

Recently the Central Planning Com-
mission has expressed the view that the
Annual Plan of the State of Tamil Nadu
is going haywire because of diversion of
funds for non-plan schemes. I request
that the Planning Commission must ad-
vise the State Government of Tamil
Nadu as to how more resources can be
raised for implementing non-plan
schemes. The entire Tamil Nadu is
reeling under drought.  Financial assis-
tance must be given to Tamil Nadu to
tackle the serious drought, I guggest that
such drought relief assistance should not
be adjusted towards plan allocations for
Tamil Nadu. If that is done it will
adversely affect ths planned development
of Tamil Nadu.

Sir, today the thermal electric projects
and the hydel electric projects are gene-
rating power only upto 45 per cent of
installed capacity. The State of Tamil
Nadu is subjected to permanent power
cuts, Presently there is 30 per cent
power cut in Tamil Nadu. Consequently.
the industries in the private sector as alsd
in the public sector are utilising only
30 per cent of the installed capacity. I
would like to know at what gtage the
electric power projects gre there which
are being implementeq for augmenting
power generation.

I would raise another important issue.
It is regrettable that only 14 per cent of
available waterg is being utilised for agri-
cultural purposes. It means that 86 per
cent of remaining waters is going waste
into the gea. This position obtains during
tbe_ currency of 6th Plan! The Govern-
ment have given out the figure of
Rs. 1400 crores as annual loss in recur-
ring drought and floods in the country.
Out of 1400 million cbm waters we are
utilising only 200 million cbm. waters.
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We have to take urgent steps to prevent
such colossal waste of precioug water,

From the beginning of 6th Plan the
prices are soaring and today the purchas-
ing power of rupee is just about 18 paise.
Naturally the financial targets of 6th
Plan would become awry. The official

spokestaen of the Planning Commission’

have slated that about 40 crores of our
people are earning the daily average
income of 75 paise; in other words all
of them are below poverty line. These
are statistics not dished out by me. They
are the approved statistics of the Plan-
ning Commission.

1t cannot be denied that we are planning
for the economic well-being of the people
and not for just a discussion of the plan
processes in this House or for political
publicity in the Press. But, unfortunate-
ly, so far gll our planned efforts have not
eradicated the poverty. In this reply
the hon. Minister of Planning will cer-
tainly adduce the population explosion as
the main cause for the failure of plan-
ning. He will say that the benefits of
plan schemes have not reached the masses
because of this unexpected population
growth, I am unable to accept this fal-
lacioug argument. After all the Five
Year Plan is an economic forecast taking
into account the growth of population in
the five year period, If our planning
processes have not yielded the desired
results, then the reason is quite different
from population explosion. I suggest
that all the loopholes in our planned
economic efforts gshould be plugged so
that the people get the maximum benefits.

Sir, during the inimitable leadership of
late Pandit Jawaharlal Nehru the country
could make significant progress by im-
plementing successfully the Five Year
Plans. 1 am sure that under the leader-
ship of Shrimati Indira Gandhi, who has
received unprecedented support from the
entire nation, the Centre would formulate
meaningful plan schemeg and ensure
their proper implementation for the eco-
nomic prosperity of the nation.

With these words I conelude my speech,
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SHRI Y. S. MAHAJAN (Jalgaon):
Mr. Chairman _ Sir, 1 rise to support the
Sixth Plan placed before the House. 1
accept ang fully support the policy, that
is, the objectives priorities and the
strategy of the Plan,

India accepted the policy of planned
development 30 years ago in 1951, The
First Plan identified the central objective
of planning as that of initiating a process.
of development which will raise living
standardg and open out to the people new
opportunities for a richer and more
varied life. This process of planned
development for the Jast 30 years has
been successful in imparting dynamism
to a static and stagnant economy, the
rate of growth of which was not even 1
per cent, The First Plan gave a push
and raised the rate of growth to 3.5 per
cent whereas the objective of the First
Plan was only 2.1 per cent.

Over the last 30 years, the trend in the
rate of growth has been 3.5 per cent.

The agricultural production increased
annually on an average by 2.7 per cent
and industrial production by 6.1 per cent.
During the planning period till 1979, the
per capita private consumption increased
by 46 per cent. Though the share of
consumption of the poorest 30 per cent
has not increased much, it cannot be
denied that they have had a share in it
because of direct transfer of assets and
public expenditure on social gervices,

There can be no doubt that the Sixth
Plan wag launched wunder very difficult
conditions.  First, there was an acute
inflation which began plaguing the eco-
nomy since 1979. Then, there was a
decline in capacity utilisation in criti-
cal sectors like power, transport, steel
and railways. There was also a tremend-
ous rise in the price of petroleum and
petroleum  products and other imported
commodities, which caused an adverse
balance of payment and a. deterioration
in the terms of trade. An adverse
balance of payments is always a serious
problem for a growing ecomomy. In our
case, it has put us in a very difficult and

.embarrassing position as you will see

from the facts. The deficit in trade
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balance increased from Rs. 621 crores in
1977-78 to Rs. 2370 crores in 1979-80.
It rose to a phenomenal figure of
Rs. 5813 crores in 1980-81 and this was
marginally reduced in 1981-82 to
Rs. 5780 crores. That means, the things
are not worsening every year. But there
is an attempt to improve things and our
attempts have been successful to a cer-
tain extent.

The prices of petroleum products and
other imports increased gteeply while ex-
ports and their prices did not increase in
a proportionate measure. The steep rise
in prices; the decline in utilisation capa-
city in critical secotrs and the embarrass-
ing position on the international economic
front led to what the then Finance Minis-
ter called the crisis management of our
economy.

With this background which had an
adverse effect on our growth prospects,
the Sixth Plan was launched. The growth
rate contemplated in the Sixth Plan is 5.2
per cent. This growth rate was
accepted with great difficulty by the
Planning Commission because of the dif-
ficult position in critical sectors which
have a long gestation period, such as,
electricity, power and itransport. The
Planning Commission said that we must
aim at 52 per cent growth rate because
any growth rate less than this would not
allow us to fulfil our responsibilities in
basic sectors under the time bound pro-
grammes, They said that this growth rate
was also necessary to fulfil the economic
and social objectives of our policy, spe-
cially, the generation of employment.

17.00 hrs.

This rate of growth poses a challenge to
our capacity to manage the economy ef-
ficiently, It is a challenge to us to utilise
our resources in the most economic man-
ner, It is also consistent, as the Planning
Commission says, with the results derived
from projections of the long-term demand
pattern and implications of the goal of
self-reliance,

The objectives of the Plan or planning
have been set out more clearly in this
Plan than in the earlier ones. It aims,
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first of all, at a gignificant increase . im
national product, the promotion of effi--
ciency in the use of resources and in
improved productivity. It is because of
this that we have declared this year as
‘A’ year of Productivity.’

It seeks to strengthen the impulses of
modernisation, for the achievement of
economic and technological self-suffi--
ciency.

It aims at a progressive reduction im
the incidence of poverty and unemploy--
ment and wantg to improve the quality
of life of the people in general with re-
ference to the economically and social-
ly handicapped persons.

It wants to strengthen the redistributive-
basis of our ecnomic policies and pro-
grammes.

It hopeg to achieve greater reduction:
in the birth-rate ag a result of our popu-
lation programme.

These objectives are to be achieved by
special strategy. This strategy consists of
simultaneously strengthening the infras-
tructure for both agriculture and indust-
ry, creating conditions for  accelerated
growth in investment, output and exports
and, by providing through special prog-
rammes incréased opportunities for em-
ployment in the rural areas and, by me-
eting the minimum basic needs of the-
people.

Thig requireg a vast investment and it
has been decided in the Sixth Plan to-
have an investment of Rs, 1,58,710 cro-
res over the Plan period. Out of this,
Rs, 1,49.647 croreg will be from domes--
tic savings. This means that foreign in--
vestments will finance our Plan only to-
the extent of about 6 per cent.

The criticism has been made that our
goal of self-reliance has been eroded,
that we are relying more and more on
foreign resources, It ig absolutely wrong.
I will give figures. In the First Plan, we
relied on foreign resources to the extent
of 9.12 per cent.

AN HON. MEMBER: On paper
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SHRI Y. S. MAHAJAN: On paper?
“How can it be on paper?

AN HON. MEMBER: The Plan is
always on paper.

SHRI Y. S. MAHAJAN: Then your
criticism is also on paper. In the second
Plan, our foreign resources were 28.1
per cent, In the  Thirg Plan, 27.2 per
cent. In the three Annual Plans, we
raised foreign resources up to 33.9 per
cent, In the Fourth Plan, it came down
to 11.2 per cent in the Fifth Plan to
8.9 per cent gnd in the Sixth Plan it is
not more than 6 per cent. To say,
therefore, that our goal of self-reliance is
bogus is to fly against facts. To gay so
is not to recognise the facts. I do not
“know how some Hon. Members in the
‘Opposition argue. On what facts? They
imagin things,

As a result of this investment, we
contemplate a certain pattern of growth.
With 5 general over-all growth of 5.2
per cent, we hope to have about 3.83
per cent rate of growth in agriculture,
6.9 per cent in Mining and Manufacturing
industries, 7.15 per cent in electricity,
gas and water supply and 4.10 per cent
in construction, transport and Services.
Out of the total investment, Rs. 84,000
crores will be in the public sector and
Rs. 74,710 crores in the private sector.
"The compound rate of growth value ad-
ded in thg whole economy will be 5.2
per cent per annum,

Agriculture ig the basis of our econo-
mic life and, therefore, agricultural dev-
¢lopment has been given the highest pri-
ority in the Plan. The objective of attain-
ing 5.2 per cent rate of growth is crucial-
‘ly dependent on the achievement of our
agricultural targets,

The success of our export effort also

depends on our success in increasing ag-
“ricultural production, The main factors on
Which emphasis has been laid for achie-

ving the targets in the gagricultural sector
-are ag follows:—

First, increasing the area under irriga-
‘tion and high-yieldnig varieties of seeds.
Irrigation has been extended to  more
careas, It is a fact. It is not an im-
saginary thing. ' :
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‘Secondly, substantial increase in the
consumption of chemical fertilizers. The
consumption hag been increasing, though
last year it fell slightly.

Thirdly, extending the benefits of new
technology to all categories of farmers
and to all the regions. There is a vast
extension service ranging from the
taluka level to the State level, a vast
machinery consisting of techniciang who
instruct the farmers in respect of dif-
ferent kinds -of crops, when to provide
water, how to provide fertilisers, and so
on. In thig way, agricultural production
hag been increasing,

Finally, adoption of systems approach
for consolidating the gains already
road.

There has been some imbalance in
the relative growth of different crops: for
instance, we are short of pulses and oil
seeds, and this imbalance has been sought
to be corrected by certain special indu-
cements to farmers to cultivate these
crops.

To ensure, again, that crop production
is remunerative to farmers it has been
decided to adopt appropriate policies
concerning pricing of agricultural inputs
and outputs, arrangements for supply and
distribution of inputs, adequacy and
timeliness of credit ag well as marketing
support, intensification of research, edu-
cation gng extension, I have just explain-
ed this,

The Plan envisages an average annual
growth rate of eight per cent in indust-
rial production during the Sixth Plan. In-
dustrial development hag been a matter
of crucial importance in all our Plans.
As g result of our policy, industrial pro-
duction has. gone up by about five, times
in the last 30 years. This is not an imagi-
nary thing again. You may go and see
the exhibition in Delhi. A country which
would not produce even pins at one time
is mow producing hundreds of kinds of
machinery; our engineers have produced
complicated machinery in thig country for
the first time. If you have eyes, you will
see. As I said, as a result of our policy,
industrial production has gone up by about
five times during the period of planning,
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and India can boast of a strong founda-
tion for, as well ag a giversified structure
of industry.

.Though the achievements are impres-
sive, the rate of growth has not been uni-
forin or satisfactory especially during the
last 15 years.

The Government hag direct responsibi-
lity for planning investments and securing
the growth of industries in the public sec-
tor. They should be managed with effi-
ciency so as to yield a proper rate of
return, At present some units in the
public gector are efficient and earn a good
rate of profit, but there are others whose
losses wipe out these profits, I hope grea-
ter attention will be paid to maintaining
a higher degree of efficiency in enterprises
in this sector. In the public sector the
losses are passed on to the general exche-
quer ami, therefore, sufficient attention is
not paid to efficiency, to efficient manage-
ment of materials or efficient management
of production controls. There is also the
endemic labour trouble in the public sector.
Many hon. Members on the other side
know how to foment labour trouble, how
to stop working of public sector enter-
prises. For instance, we have invested
{housands of crores of rupees in prestigi-
‘ous factories in Bangalore, but they were
¢losed for months on end last year.

Then there is the private sector which
.¢ften 'boasts of its efficiency. I think, it
need not boast about its performance. How
many units - are therg which - are
sick and ‘ow many  units- - ‘are
there = which  have borrowed  heavy
amounts from the public sector banks!
. The hon, Minister gave this information
.only last week that there are 422 sick
units in the large scale sector which had
. borrowed Rs. 1453 crores from the banks
and in the small scale sector also there are
22,360 such units which had used bank
. eredit to the extent of Rs, 322 crores. So,
~apart from under-utilisation of resources
and marketing difficulties, in my view, the
main cause of this sickness is bad manage-
_ment. May I say in a small scale unit you
will find that if the entrepreneur invests
only Rs. 1 lakh he borrows Rs. 9 lakhs
from the public sector banks. Therefore,
he hs not got the same stake in the indus-
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try as he would have if he had invested his
own capital. Therefore, these ‘small-scale
industrialists and even medium scale in-
‘dustrialists—are they really jndustrialists?
No, they are only managers of one indus-
try. We provide them with land, we pro-
vide them with capital and we provide
them with the machinery and we help
them in marketing facilitics. We provide
them with the raw material. What is it
that the Government does not do for them
in this country? Therefore, these industries
are in the real sense Government industries
and the entrepreneurs are only managers
and they should be pulled up to see that
they manage their things efficiently and not
suffer losses,

Much has been said by the Members on
the other side about unemployment and
poverty. Progressive reduction of unem-
ployment and poverty is one of the princi-
pal objectives of the Plan,

In fact the main thrust of the Plan is
towards eradication of these evils through
rapid economic progress mainly by - the
adoption of intensive forms of agriculture,
greater utilisation of labour in gnimal hus-
bandry and forestry, rapid industrialisation
and development of small and cottage in-
dustries.

Apart from the usual ~methods to deal
with' these problems, in a country suffering
from capital scarcity, the Plan has formu-
lated a number of special schemes to re-
dhice the incidence of unemployment which
has been on the increase. T need not go
into the statistics of this question because
the statistical informaton is well-known. 1

--admit that this problem is vast and com-

plex and its intensity . has been growmg

- from plan to plan,

For assessing the nature and the extent
of the problem and in order to develop
corresponding programmes to tackle them,
attempts have been made by the Planning
Commission to measure the number of
full-time persons, to define open unemploy-
ment and to analyse the employment gene-
ration potential of the differen; sectors.

Some of the major plan programmes

* with significant employment potential are
- (1) the Integrated Rural Development Pro-

mmewhiohhubeenextendodtoan
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the development blocks and which seeks to
provide means of livelihood to 3000 fami-
lies in each block and as a result of which
about 15 million people will be raised
above the poverty line. Then there is
the Nationtal Rural Employment Program-
me which seeks to provide wage employ-
ment particularly during the slack agricul-
turdl season. It ‘also seeks to create dura-
ble assets and does mot only ask people
to dig holes and fill there up ‘again. It
covers persons who do not derive amy
benefit from other sectoral plan program-
mes. .

Then you have the employment guaran-
tee schemes of different States. This is an
important ‘scheme in my owa State of
Maharashetra and it has served as a
model for the Planning Commission. Then
there is the Dairy Development Scheme
Operation Flood II, the Small Farmers
Development Agency, etc. Through all
these various schemes, the employment in
standard person year terms is expected to
increase by 34 million by the end of the
Smh Five Year Plan. If this objective
achieved, it will not be a mean achieve-
ment.

On the basis of an assessment of seve-
ral rounds of National Sample Survey of
household consumer expenditure, it has
been found that about 48 per cent of our
population has been living below the
poverty-line continuwously over a long
period. The incidence of poverty is grea-
ter in the rural than in the urban areas.

The plan estimates that the percentage
of people below poverty line will be re-
duced from 48.4 per cent in 1979-80 to
38.9 per cent in 1984-85. Apart from the
Specml Programmes which I just men-
tioned for reducing unemployment there
are some special programmes which are
meant to reduce poverty by transferring
assets directly to the poor people and by
providing employment such as the special
component plans for the uplift of the
scheduled castes. There are special pro-
grammes for drought prome areas, tribal
areas and hill areas. There are sub-plans
for scheduled tribes in the States. I must

' mention at this point that the 20 point
Programme lays greatest emphasis on the
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achievement of targets in this field by pros
viding employment and theréby rducm
poverty and lifting the people above
poverty-line. It is reasonable to believe that,
if the 20 Point Programme is properly
carried out, the poverty percentage
will be reduced from 484 per ' cent
in the base year 1979-80 to less
than 30 per cent in 1984-85. In fact, diiring
first three years of the Plan 35 millioh
people have already been raised above the
povertyline. Then, Sir, I would like to say
a few more words, All these Herculean
efforts to raise the standard of living of
the people of the country, will not suc-
ceed if we do not succeed in reducirg“the
rate of growth 'of the population, India
was the first country in the world to ac-
cept this programme on the national levél
in 1951. It really picked up only in 1966-
67. It suffered a setback in 1978-79.
Now, what I suggest is that the success &f
this programme is now easy as compared
to what it was in sixties or fifties of this
century, The Japanese reduced their birth
rate by draconian means by resorting to
abortion. It is a very cruel method but at
that time, family planning operations were
not known.

Now, it is easy and we should be able to
achieve the objective of reducing the birth
rate to a reasonable level or; as I believe
we should do, achieve a zero rate of growth
of population within five or ten years. If
only we really take it up seriously not only
through Government efforts but also get
the willing cooperation of Members on
the other side.

Then, Sir, there is one thing more, There
is seed to strengthen the implerdehmbn
machinery so that the projects ahd pro-
grammes are completed according to tite
schedule, Delays involve heavy lossés or
frustration on ‘the part of the pedple dnd
even loss of faith in the planning process.
I will not go into details. From my own
district, T can give some instances. The
worst instance is failure in the power ﬂé!d
Powar is necessary for raising the produc-
tion in agriculture as well as industry, If
we are short of power, we cannot rﬁ‘le
production. But, power failure has been onc
greatest in the ﬂeld of planning.

I' have worked on ' the Consultative
Committees to the Ministry of Planning
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for nearly half a dozen years. The Plan-
ning Ministry must have some position of
pre-eminence, so far as implemention is
concerned, the Planning Ministry must be
able to pull up the other ministries if they
do not fulfil the targets-of production.

Implementation is not only in the hands
of the Central Ministries but also the State
Ministries and all the Government agen-
Cies right down to'the taluka and village
level. For this purpose special powers
muts be vested in the Planning Ministry.
An hon. ‘member has said that the Plan is
delayed. 1 would like to say that the
Plan is alive and it is giving results—pro-
duction is increasing! employment is in-
creasing. I am surprised that the hon.
Member ‘who spoke just now could not see
anything but darkness all around him.
May I say that this was due to the dark-
ness in his own mind?

SHRI H. N. BAHUGUNA (Garhwal):
Mr, Chairman, Sir, T must at the outset
éxpress my regret that while this august
House is discussing the Sixth Plan and the
planning process by which this Government
swearg all its honour and all its commit-
ment, we should be finding the Treasury
Benches empty. Not only the Treasury
Benches but also the Prime Minister who
is the Chairman of the Planning Commis-
sion is absent. That is, if I may say so,
& gross qinsult to this House and a gross
neglect of the obligation which the Prime
Minister carries by virtue of her position
a8 Chairman of the Planning Commis-
sion.

PROF. MADHU DANDAVATE: Sec-
tion 144 is promulgated there!

"SHRI H. N.'BAHUGUNA: Well, the
second ‘thing that I would like to submit
is that the hon. Minister for Planning was
good enough to say that he was insisting
that this House do discuss the Sixth Plan
but someone—I do not know whether the
Business ‘Advisory Committee or his col-
league the Minister for Parliamentary
Affairs—could not find time. It is a mat-
ter of deep regret and it must be found
out how this discussion could not take
place at the initial period when it was dis-
cussed in the National Development Coun-
cil. That was the practice earlier. But
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all those practices are thrown to the winds
now. Therefore I am mot surprised by
the attitude of this Government in rela-
tion to this House and the matters which
are relevant with regard to their function-

ing.

Sir, the whole concept of planning in
India has some inherent weakness. We
have had a type of economic thinking in
which we accepted the proposition that in-
equalities alone can provide savings be-
cause gross produtcion minus consump-
tion is equal to savings. So, savings can
come only from sections which will earn
more and spend less. Therefore, the
whole thesis and the theory of higher sav-
ings, higher investment and, therefore,
higher allocation of funds for planning in
that process resulted im acceptance of the
view that if you have to divide you have
to divide poverty only. The Prime Minister
also said the same thing the other day.

Therefore, the whole thinking went
wrong which is inherent and which is com-
pounding or having a compound effect on
the whole planning process.

Sir, the second submission that 1 have
to make is that our planning is money-
oriented planning. We determine the size
of the Plan not by virtue of our basic re-
sources which we have but we go by re-
sources which are scarce. Having planned
on scarce resources we end up in scarcity
and the result is that even an organisa-
tion like FICCI the other day told ‘the
‘Government that the benefits of the Plan
‘have gome to very few peopel and accord-
ing to a paper distributed by them - they
have come forward with the thesis that
the delays that have occurred in the last
five 'Plans require another sixty years to
complete what was stipulated in those
plans. = Sir, take the example of Rajasthan
Canal, It is a twenty-seven year old
canal which could, perhaps, be completed
but. it is a matter of great shame for all
of us—I am not charging this Govern-
ment or the earlier Government—and the
point remains that what we planned we
could not execute. Why does it happen?
Sometimes the Finance is suppose to be the
guilty man. Sometimes it is said that
technology is not available or poor techno-
logy hag resulted in this.
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Sometimes it is said, we chose wrong pri-
orities. But the basic question is this. If
you plan—and you plan in a particular
mamper to complete things in a particular
way,—why did you make all these lapses”
And what has this lapse resulted in? Ac-
cording to this study of the FICCI, this
iv what is shows. I am quoting the
FICCI, because they are closest to the
present Government and they will be able
to go by their figures whereas if I were to
quote some figures from the socialist or
some other angle, they might say, they will
mot accept it, that i too much and so on.
Now, FICCI says that our performance in
the area of exports has been Rs. 9600
crores less during the last 3 plans. This is
to say, the targeted thing has gone down
by Rs. 9600 crores. Similarly they say
that employment has gone down by 14.4
million than targeted. Then they say, in-
dustrial production has gone down by
49.3 per cent and foodgrains by 54 million
tonnes. Now, Sir, what has this Govern-
Juent got to say on these and allied
matters?  And I would like the Minister
for Planning to specifically say why all
these slippages come and why planned ex-
pmdkureisnotmadeintimeandwby
planned objectives are not being achieved.
Sir, what is Planning? _ There is some
basic disease some where which has got to
be identified. And may I tell you, Sir, a8
long as 'we go on planning on the basis of
imonetarism, as long as we go om the basis
of scarce commodity called money, we are
uot going to get out of the tunmel. There
is no end of the tunnel. Now the alterna-
tive to this planning is planning on the
‘basis of abundance, that is, that material
which is available with us in abundance,
,and which is that material?—Manpower.
Now, we have man-power. We are having
the third man-power in the area of science
and  technology in the whole world.
1,50,000 technicians are being turned out
of our universities, IITs and medical colle-
-#¢s and 50 on and so forth, What work
do-we have for them? It is not merely
brain drain, it is brain haemorrhage be-
cause some of the multinationaly are using
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doctors for selling their medicines. ~And
others are going out of this country to
serve the Americans or the British people,
sending back some remittances which the
Government is very happy  with
Rs. 1200 crores a year and Government
being very happy to receive those remit-
tances. Now, the question is this: India
has invested a good deal to produce these
doctors, to produce these engineers, to
produce these technicians and where have
they gone? He has gone to & country
which is already a developed country. 1
am not bothered about, I am not concern-
ed about, I am not angry about, his going
to an undeveloped country where we, as
developing country, will always partake
and share their burden also. Why are
our people subsidising the expenditure on
a doctor in America or UK. To produce
a doctor or an engineer there—if my in-
formation is right—is 10 to 15 times more
in terms of investment, in UK. and Ame-
rica, in the case of a doctor; and in the
case of engineer, it is much more than this
amount. Now do we produce these en-
gineers and these doctors to serve the inte-
rests of manpower requirement of these
developed countries, and then tell them.
you are doing us a favour by drawing our
people. Now therefore we have to see
that our planning process and strategy 'is
changed. 6th Plan is based on a strategy
which is doomed to failure. What is the
alternative strategy? The alternative stra-
tegy is, we have our manpower, we have

our natural resources, in the shape

of water; in . the. shape of our
forests, in the shape of our good . earth,
in the shape of mother Earth, in the shape
of good sunshine, life-giving sunshine and
we have large degree of trained manpower
and other manual workers available in the
country. You can tie--up the two and you
will bg able to produce results in a manner
our neighbour China did in the economic
field by converting the whole of their eco-
nomy into a forward looking and partly

- self-relient economy. We have to have a

model. That model has to be based on
that material - which is in abundance, I

mean, technical manpower as well as gene-
ral sort of manpower and the materfal re-
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sources that we have. Instead of export-
ing iron ore, instead of exporting man-
ganese and instead of exporting bauxite.
why can't we wuse them in our own
country? Why should we export them to
those countries like Japan which again
export them in the shape of finished goods?
We export not only iron ore but also coal.
Even our neighbour like Pakistan which
is very much below us in terms of steel
production, has gtarted selling to us pig
iron to the tune of 40,000 tonnes, We
¢an use the iron ore available in Goa, the
iron pellets produced in Kudremukh and
we can plan for marketing of these types
of - raw materials,. Where has this
‘Swadeshi’ concept gone? All the raw
materials are going out of our country,
our technical expertise is drained to those
countries, Why? Why can't this Govern-
ment utilise the technical expertise avail-
able in our country? What are they look-
ing for? Even when they were putting up
a steel-plant in Paradip, I am told they
were going to the United Kingdom. My
point is: why can’t we build our own
steel-plants? We have in public sector
MECON, we have in th  eprivate sector
Dastur and Company. That means, con-
sultancy in technical knowhow, people are
available with them and the raw material
is available in our country. We have a
Heavy Engineering Corporation in Ranchi
and a large complex of industrial structure
which can produce steel and turn out
about one million tonnes every year, Why
can’t we put up those steel mills ourselves
instead of selling the iron ores to the
foreign countries like Japan. Now, they
are using their ship, ¢heir national bottom
(Shipping) to carry the ores from Goa.
Why are we selling the ore to them? Why
can’t we process the ores in ‘Goa and
Kudremukh? We went to Japan to ask
for higher share for carrying the iron ore
and they refused. These things are not
going in our interest. Therefore, we have
to tis up our industrial resources with the
abundance of manpower available in our
country,

Now, the Ganga Basin Commission and
the Brahmaputra Basin Commission re-
ports aré available in the Irrigation Minis-
try. The two Commissions have recom-
mended that if the underground water in
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Punjab, Haryana, U.P, Bihar minus some
of its hilly -areas, Bengal minus some of
the northern hilly tracts of the Brahma-
putra Basin if the management of under-
ground water resources is done properly,
it the flowing of overhead water is pro-
perly used, we would be able to produce
300 million tonnes of foodgrains. Now,
what is the size of the Sixth Plan which
takes us in that direction? The Sixth Plan
woefully says with tears that we are
losing every year on account of floods one
thousand crores of rupees worth of goods
and materials. They are weeping and
saying that because of floods top soil has
run away into the oceans and India . is
losing nitrogenous content which is equive-
lent to Rs. 700 crores worth of nitrogemous
fertilisers.  They say that in the Sixth
Plan, the sitvation rate in Bhakra Nangal
and other dams . like DV.C. -and
Tungabhadra is so high and it is going to
cut down the flow by 1|3 or 1|4 in some
cases. - The tragedy is that we do not have
alternate sites in the places of these dams.
Having found all these things, I want to
know what hag the Government in- mind.
What are the solutions provided by the
Sixth Plan j0 deal with this sitmation?
Obviously we know that there is no. pro-
vision for deepening all river-beds. There
is no de-siltation provision so far as the
river gystem is concerned. There is mno
provision for the management of ‘catch-
ment areas on a big scale, in the hilly
areag from where the rivelets carry waters
to these big dams which we have built at
a huge cost. They have not said in the
Sixth Plan what they are going ta do for
that. What is happening to this Sixth
Plan? During 1971-81, for a period of
ten years, the area undcr flood has increas-
ed by 2 million hectares. Now, for the
increase of 2 million hectares, what are
the causes and the ghort-comings which
are responsible for that? I say that this fs
a man-made - business. The areas under
floods are (a) due to the seapage, (b) due
to incorrect planning of roads, rails. which
obstruct the watersheds and therefore a
lot of areas have come under floods, And

.what are the precautinons which this

Goveroment proposes to take? The Sixth
Plan;snotatallclearaboutwhuith
going to do so that thcse things -are not

repeated in future.
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The Sixth Plan also does not fell us
what it proposes to do in relation to its
vesources. Where do we get resources
from? The States are being asked 10
faise more and more resources. Sir, what
has been the misfortung of this country?
The misfortune of this country is that the
pepole are burdened terribly with taxation.
In 1950-51, the direct taxes and personal
income-tax constituted 21.2 per cent of the
total tax revenue. In 1980-81, it was
about 7 per cent. That means direct taxes
and taxes on personal earnings have gone
down. And if you have a look on the
resource mobilisation, you will see it is
the poor man who is actually financing
your Plan today. For this you see the

share of indirect tax collection. In ’

1950-51 indirect taxes conmstituted 63.2 per
¢ent of the fotal tax revemue and in
1980-81, it has gone up to 84,3 per cent.
Now, indirect taxes certainly mean burden
on thy common man. Although you are
asking for the mobilisation of more and
more resources. yet you are not utilising
fhe human resources ang other national
resources properly. For financing the Plan
you are dépending more and more on the
money of the poor man. You are re-
ducing the burden on the rich people and
increasing the burden on the poor man
and then claiming that your objective is
to remove inequality. The Planning
Minister must be doing miracle by telling
us that ‘I will rob you of all your money
and make you rich; and that I will give
you some more money and make you
poor. In what manner are pou directing
your taxation policies? Are they to
eradicate inequality, if you follow this
practice of taxation?

Now I come to the public sector. Some
of our friends also on this side are adways
cursing the public gector. Now in what
manner was fhe public gector responsible?

1 was associated with the Ministry of ,

Chemicals and Fertiliserg and T will Timit
myself to that personal knowledge which
1 had gathered from there. Berauni,
Cochin-T1, these fertiliser plants were put
Uup with gome Ttalian technology. That
‘technology wag basically a faulty techno-
logy. Tt was not a technology recommend-
ed by ¢ba technical people or experts in
the area of fertilisers. 1t was thrust upon
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them in the name of Italian credit.
Obviously you know what Italian credit
means. It means discredit to many people
but credit to some individuals, di

to the whole country, but credit to the
few individuals in the shape of commis-
sion. They were given this way back in
the fate 70s and you have put up all these
plants. In regard to those fertiliser plants,
I would like the Hon. Minister for Plann-
ing to specifically tell me if in the mear
ﬁnurehecanﬁetheendofﬁeumml
inflation? Whether they can ever make
profit? Whether they are making losses
because of their own fault of managements
faults of workers, faults of some
thing like a private gogtor business oF
because they have a congenital defect in

remark in this House that all sort of earbar
in the IDPL gtarted in our regime. I told
told the Speaker also later on;
Id jike to tell you, Sir, that in

i
2

seriously—by this Government by the
leader of this Government during their
regime in 1971—77. During that regime,
they thrust on it an JItalian technology
represented by a company called Pharma-
phin which never existed after the techno-
logy wag passed over; and the guarantee
period was over. Therefore, you are
manipulating to-day for these four medi-
cines, viz. Penicillin,  streptomycin,
Tetracycline and Erythromycin. For these
four medicines, technology was purchased
faom Italy. All paymentgy were made
before elections were announced in the
first week of January 1977.

IDPL had to stop producing Erythro-
mycin, IDPL hag not got those results
for which it paid for. And that com-
pany is no more in Ttaly, In any case,
you can do precious little about jt,
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I have written a more than 12-page note
on ‘how the interests of India have been
bupgled The public sector losses are
primarily—I want to take the House into
confidence—for this reason; it i not
because of the nature of the public sector,
because the public sectbr has been, time
and again, thrust with wrong and 'faulty
technology at the political level. by deci-
sions at the political level.

There are two questions—A and B,

Even to-day, 34 public sector undertakings,
like the State Trading Corporation, and
DPL—I will not name all of them—
are without chief executives. Either the
Chairman is not there, or the Managing
Buector is not there, or some special
pari-time Chairman or somebody is not
there. How can you expect the public
sector to function when you will not fet
it !unction" This is question A.

Question B is: what happens when
the public sector thrust . upon with a
price structure and price mechanism which
we decide? The public sector is essentially
an infrastructure. Therefore, the down-
stream people will make profits, while the
public sector will be made to make
Josses. It ig inherent in the mature of
gelationship which our planning has got.
Public gector’s relationship with private
sector to-day ig of such a nature; it is a
sow which will be milked, and the fat
will go to some other person downtream-—
that is the private gector.

MR. CHAIRMAN:
22 minutes.

You have taken

SHRI H. N. BAHUGUNA: Sir, I
think you are quite right. But when you
were speaking from that side, you took
more than 22 minutes.  (Interruptions)
Anyway, please bear with me for a little
while.

Therefore, 1 would like to tell you one
thing more, viz. that this charge against
the public sector is wrong. But this Gov-
ernment is dealing with public sector as
if it were the property.of some individual
who runs this Government. We have to
le.vethepubﬁcsectorwdnqreotits
executives and the working class.  The
Plan has been time and again Nhhx about

KARTIKA 11, 1904 (SAKA)

Plan (M1) 398

workers’ participation in management. In
whatmannerhasth.lsl’langoneaheadot
any other Plan?

We talked about it in the 2nd Plan.
From the 2nd Plan we have been discuss-
ing and talking. Can the hon. Minister
for Planning tell me what specific steps
in the 6th Plan have been taken, and what
directions have been issued in the 6th
Plan to have more of, workers’ partictpn-
tion in the managemem at least in the
public sector, if not in the private sector?

I would also like o make one submis-
sion; and that ig that the planning in our
country has gone by gates, g

aggregates. We have to‘g:w m";;
beneﬂtod,undmwhatmqw If you
golntothagpamculattypeofthinu,vh..
the rich becoming richer, and the poor
beoomingpoorer one has only to see that
therlchpeo;:lpforthm d this
hag come out only the ¢

You stipuhted that from t§e privgh
sector or from corporate sector you
would ge¢ so much of taxes; and the met
result is that you have, in 1978-79,
1979-80 and 1980-81 got Rs. 532 crores
less than you stipulated. How are you
going to plan; if you are going to expect
that you are going to get less than what
you have already stipulated, you are
going to plan yess, whereas the prices are
going up.

Sir, when you were gpeaking from that
corner, you made a very relevant point,
that the pricegs are going up and there-
fore the actual physical target cannot be
reached with this type of financial cons-
traints. :

The second point which hag been also
there is that in India the taxation policy
is such that poor will neyer be able to
raise their head. Recently, a study was
made by tbag notorious Institution called
IMF about 47 under-developed coun-
tries and we found that the indirect taxes
in’ those countrieg were 66 per cent. In
India as I told you, they are about 84
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per cent, Now, even in the developed
countries, the position on indirect taxes
is not so bad as this. How are you
going to help? Then we have ourselves
tied hand and feet and hagded us over
to foreign aig and foreign loan, because
when this foreign aid and foreign loan
comes—I forgot to say one thing; I must
say it here, One more difficulty with
the public sector fy that they are loaded
with more capital than necessary, because
you choose which country will give credit
and you choose from which country the
équipments will come; and since some of
the equipments are coming tied down to
a particular company, as in the case of
UK. where you are going to get per-
apg Rs. 104 croreg as aid for that steel
plant in Paradeep, the aid will be eaten
up by the bloated price structure of that
steel plant. The fact is that you get
nothing. Therefore, the public sector also
goes like this on that score.

* So far as general question is concerned,
planned expenditure is concerned, let the
Planning Commission see what is the
Report of the Comptroller and Auditor
General for the year 1979-80 which has
come now. In Bihar, for over a number
of year, five or six years, I have not been
exactly able to recollect, Rs. 113 crores
were spent in the month of March and at
the end of the financial year, they are not
traceable; and the Comptroller and Audi-
‘tor says, we do not know where this
money has gone.  There are audit objec-
tions to that. I kmow the Planning
Commission, 1 know the limitations of
the hon. Minister of Planning, He is not
really able to monitor that is happening
down below, because there is only one
monitor; the rest are the students, In
this country, there is only one monitor
everywhere, the rest are like the students
or some one who is not a teacher; who
is the helping hand in the schools and
colleges. Therefore, I would like to know
in what manner he is going to help?
Sixth Plan does not indicate how they
‘are going to stop this type of misutili-
zation of fund, a scarce commodity on
~which they are building their whole
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Finally, I would like to say something
about this change in policy about multi-
nationals. You are going on to liberalise
everything. They» have entered in = the
fielg of food, agriculture; they have en-
tered in every area. What is the result
today? I would only say one thing that
the entry of multi-nationals in the various
fieldg is a matter of deep concern. From
food processing to fish, that is marine
life, they are entering into every field.
Where is high technology area in this?
A study made some years ago indicated
how they have entereq into every area
which did not appear to be high techno-
logical area—simple food processing,
biscuit making, bread making. If they
enter into thig and if you allow them
expansion for this and then Colgate,
Palmolive or Lever Brothers, if you re-
gularise their capacity because they have
produced more in the last three years
than licensed capacity, then God helps us.

In the end 1 shoulq like to say that if
you want to plan in this country (a) let
us plan on the basis of our resources:
(b) let us plan on the basis of different
areas and regions. How do you plan for
Himalayas? How do you plan for Lahaul
and Spiti? How do you plan for
Jaisalmer? How do you plan for
Coimbatore? How do you plan for coastal
areag of Madras or Orissa or for that
purpose any other area? How do you
plan for Garhwal? What do you do with
Kumaon? What do you do with Lahaunl
and Spiti in Himachal Pradesh, What do
you do with the Himalayan areas of
Himachal Pradesh and the valley areas of
Himacha] Pradesh? The planning stra-

tegy for the gifferent areas has got to be
different.

All I would like to submit in ¢he end,
Sir, is that this Government has failed in
bringing about any change, either of
strategy of technology and therefore we
are doomed to failure and will Tontinue
to remain with unemployment on our
hands, with scarcity of resources and
higher price structure on _every count,
with inflated  types of bills for rendering
goods and services to the people and in
this way this country will be looted by

the vested. interests.
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DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, this is the
first time since the new Congress (I)
came power that we are discussing the
Plan document in this House. This is in
complete contrast to what used to be in
the past when during the Janata rule we
discussed the Plan document, the Prime
Minister sat throughout and listened
because the Prime Minister is the Chair-
man of the Planning Commission, Today
not only the Chairman, is absent, but
noneg of the Members is present. Mr,
Venkataraman ig 3 Member and g0 many
others are Members, but they are not
bere. Therefore, I would raise a point
of order that there is no quorum in the
House and I cannot speak unless quorum
is established. So, first please call for
guorum.

SHRI H. N. BAHUGUNA: The
oiber gide hag calculatedly put off the
quorum so that the debate may be over.

MR. DEPUTY-SPEAKER: Let the
quorum bell be rung. Now there is
quorum. The hon. Member, Dr, Subra-
maniam Swamy; may continue.

(Interruptions)

- DR. SUBRAMANIAM SWAMY: 1
am happy to see that some of the Mem-
bers of the Planning Commission have
also come here. 1 do not know whether
they attend meetings in Yojna Bhavam or
not,

The most significant aspect of the
planning procesg in the last three years
+has been a complete devaluation of the
-planning process.  (Interruptions).

AN HON. MEFMBEFR:
are going again,

DR. SUBRAMANIAM SWAMY: Let

All m." them

them pgo. They will be called. (Inter-
ruptions). You may go. You will be
called back.

SHRI VASANT SATHE: Can weg go
oow?

.SH‘I H. N. BAHUGUNA: We will
beve the bell again, ;
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" They have to go ultimately. We will see

them through while we remain in the
House.

PROF, MADHU DANDAVATE:
They are allowed to be absentee land-
lords.  (Interruptions).

DR. SUBRAMANIAM SWAMY: Mr.
Sayeed, you go back to the United
Nations, What are you doing here?
(Interruptions). He is collecting money
from both gides. He is being paid by the
U.N. and he is being paid by us. What
is all this?

SHRI P. M. SAYEED (Laksha-
dweep): I will give you my ghare here.

DR. SUBRAMANIAM SWAMY: Al
rightt I do not mind iaking your place
here.  (Interruptions). Basically speak-
ing, when we consider this Five Year
Plan we have to look both sides—the
formulation side and the implementation
side. I would maintain here that on both
the counts thig Sixth Five Year Plan has
been a complete flop, a faidure. There
was a Janata Plan which wag thoroughly
discussed in which the States were fully
involved. A draft was prepared, After-
wards N.D.C. passeq it. That could have
been implemented. But they gcrapped it
and scrapped it in an atmosphere of
ignorance.

A Member gaid something about’ the
rolling plan, But he is pot here now.
He has gone away. What is the rolling
plan? The rolling plan is not a new plan.
It ig not a new planning technique,” It
is an old technique which we have been
using since 1952, It is only formalised.
Rolling Plan meang just continuous re-
valuation, Previously we did revaluation
In the Janata rule we
decided to do it every year and on the
basig of this valuation we changed the
targets, That is all. In the planning
technique, structure and methodology
there was no change. So far as review
is concerned, we said instead of review-
ing every 2} years we will review every
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year, That is all that rolling plan Wwas
about. But they made it out something
different—rolling up of plan etc, Igno-
rance is incredible. But thig i how they
operate it gnd they produce a plan,

A new draft really began {0 be imple-
mented before it was approved. In fact
the annual plan started from 1980 itself
and to-day the Government is not able
to satisfy what a special agbout this plan?
What is the direction?

The Janata Plan was clear—agriculture
—priority de-centralisaion—economic
power, small industry—focus. The issues
in the Janata Plan were clear and under-
stood by everybody, That this represents
the thrust, a new direction, But the Sixth
Five Year Plan of this Government, 1
really do not know—I have read from
cover to cover. I read the analysis of it.
We really do not know what is the thrust
and whay is their plan to-day? Therefore,
on the conceptional thing itself it is wrong.
The second thing is....

Mr, Deputy Speaker, I would like to
éxplain in detail because you will be be-
‘nefited by what I say. I am a Professor of
Economics. Do g0t get impatient. Other-
wise, T will continue to-morrow.

When they scrapped the Janata Plan,
thye scuttled the important programmes that
Janata Had introduced, Food-for-Work,
Rural Employmeént and Antyodaya. These
are programmes which have directly be-
nefited the poor, You go anywhere in the
country and ask them, did you benefit
from Food-for-Work? Everybody says
that this is the first time that assets were
really created. First time, the Plan reached
-the ‘people, The people were told that ‘this
is a' new plan and they saw it themselves.
New roads were built, wells were dug and
‘they were paid for it. There was a direct
association of the people with the Plan.
‘Today, Plan is only in paper, Nobody
-knows what it means and how it is transla-
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ted. But during the Janata rule, because of
the programmes, it was translated. Today
they give new names, Nobody knows what
it means, I think mos¢ of them get fritter-
ed away at the bureaucratic level itself.
People today do not have any association
with the Plan.

Similarly, after the Plan came and be-
fore it coulq be approved, the annual
plans came and then the New 20-point
programme came, Nobody knows what
the New 20-point programme is, How can
vou have a Programme called the 20-point
programme? Any listing of points is not
the programme. Programme is something
which must have objective priorities stra-
tegy for achievement and finally the re-
sources, How are the resources to be mo-
bilised for it? Then, that is called the
programme, If you just say that we must
have more trees, we must have more lite-
rate people and we must have better things
of life, that is not the programme. You
know that. You know in Tamil Nadu,
every time M.G.R. comes out with listing
points, That is not the programme.
Just listing of points is not the programme.
Therefore, this 20point programme is not
a programme. These people do not know
what the 20-point programme is. When it
was presented here, I met a Congress-
man outside the House and asked how the
20-point programme was. He said, wonder-
ful. T asked what the 20-point programme
He said, I do not know but the programme
is wonderful. This is the understanding.
How does it impinge with the Sixth Five
Year Plan? He did not know. Why was it
necessary?

A Plan is supposed to be complete des-
cription of your economic strategy. And
if the Plan ‘Was not ‘suitable, then re-draft
the Plan, Then, you impose on that ‘the
20-point programme, Appoint committees
all over to implement it. But it is not there.

The same way, you see about -self-
reliance. I challenge anybody on that side
to produce statistics to show how. self-re-
liance as an objective has been upheld. In
fact, it has been given up completely. In
the Janata Plan, the amount of aid ‘that
was to be utilised in the Plan was drasti-
cally cut. We brought it down to a mini-
mum amount. In fact, it was just above the
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re-payment amount. We sam it really in the
zero-net-aid  position, But these people
have changed jt—not only changed but
dlong with it they brought foreign indeb-
tedness which have grown because of the
loans that they are taking from abroad.
Self-reliance has been completely given up
in the Five Year Plan. In this, there is no
argument. In the no-confidence motion,
this was the point Mr, Bahuguna made, I
made and several others made. But there
is no answer from the Government. What
Mrs. Gandhi only said you have the teme-
rity to tell Indira—or Mrs. Gandhi, I do
not know how she addressed herself-
about self-reliance. Now, we are not chil-
dren. I think, I am not one who has no
temerity. I always have lots of temerity
and lots of things. I charge this Govern-
ment you-have sold out self-reliance. This
is a cherished goal of the freedom move-
ment for which the country sacrificed and
for which Mahatma Gandhi stood. That
is being given up. If you want statisics, I
will read out the statistics to show that
self-reliance is no-more and instead foreign
indebtedness is vastly increasing,

Now, the scuttling process of the for-
mulation has gone on in this way. Liberal
import policy is a classic case of the scut-
tling of our self-reliance. Today, everys
thing is being imported. Things we do not
need being imported, Billiard Ball is beéing
imported. You know. You are a player
of Billiards. I think you are, But anyway,
Billiard Balls are being imported. Why?
Soda ash is being imported.  Therefore,
there is recession in the Soda ash industry.
The soda ash entrepreneurs do not under-
stand. We have plenty of soda ash but we
are not able to sell it, There is a recession
in the industry, But they are importing. I
am giving a list of about 25 industries

~where stockpilling is taking place recession,

But they are importing the same thing.
When T asked the Finance Ministry offi-
cials about it, they said privately, well, you
see, we have got Rs. 5,500 crores from
International Monetary Fund, we have
got to spend them. Therefore, we have to
spend on something. So, we are spending
on Billiard Balls and Soda ash and things
which we have.

AN HON. MEMBER: They are im-
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DR. SUBRAMANIAM SWAMY: Yes.
If you look at the list today of what is
being imported on the O.G.L., you will
be shocked. It has never happened. Recen-
tly, I went on a visit to England, I was
invited by the British  Government.
There I met very influential people. They
all said that for the first time “we see India
in this corrupt position.” They said, “We
are shocked that the State Trading Corpo-
ration officials come to us and say that
they want to make the following deal, but
they want commission to be paid.” And
that commission has to be given to ‘X’ Y’
and ‘2. T will not name them. Shri Bahu-
guna was here and he talked about Itali-
ans. He knows better about Italians. The
English people told me that it is an opén
talk in English market, if you want any-
thing in India, you pay commission and
take it. The reputation of India is at the
lowest ebb. In the international market,
here is a talk of corruption in India, any-
where in the world you go. it is because
of liberal import policy that has come. We
do not need it.

The same thing is about the Intérna-
tional Monetary Fund. I am not opposed to
taking loans in the international market.
But the question is: Do  you need Rs.
5,500 crores? We do not neéd it, In fact,
we paid back Rs. 800 crores to the Inter-
national Monetary Fund which they had
taken before we came to power. We fouind
that it was not necessary. Rs 800 crorés
was returnéd back to the Intérnational
Monetary Fund an unparalled thing. Un-
fortunately, we were fighting amoungst
ourselves and we ¢ould not publicise it 'and
we could not tell the people all about it.
It is in the Plan document; it is in the
Economic Survey, All these documents
will show you how we told the Internatio-
nal Monetary Fund and paid back Rs. 800
crores to them. They were disturbed
because their capital market was affected.
The moment we returneq back the money,
their capital market began to slump be-
cause we were the consumers of Ameri-
can capital market, When they found
that India was not taking the capital,
they got it on their nerves. Therefore.
we know that this loan of Rs. 5500
crorég is mot necessary. How is it going
to be paid back? There is no answer to
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that. We have to pay back, we know, with
interest at the rate of 12 per cemt, 13 per
cent and all that. That means Rs. 9000
crores have to be paid back in instalments
of Rs. 1000 crores per year, that is, from
January, 1985 for 9 years. Where is the
amount of Rs. 1000 crores extra foreign
exchange going to come from?

The previous foreign aid that we have
taken is Rs. 850 crores. We have to
pay interest on that. Rs, 1850 crores
every year additional foreign exchange
has to be paid. Where to get it from?
There is no answer except that he will
say, “In January, 1985, this Congress
Government is not going fo come into
power and the Janata Government is go-
ing to return to power. It is your head-
ache, not our headache,” But the fact
of the matter ig that the country is not
only being solj out in the matter of self-
teliance but this country is also being
made bankrupt by the policies that are
being followed by them.

Then. I would liks to ask the hon.
Minister whether it is a fact that in the
implementation of the Plan, there has
been a very serioug shortfall, Parliament
has not been told about it. He got angry
garlier. I know, he is a very intelligent
Minister; he has got a very good repu-
tation. But he is in the wrong party,
on the wrong side. All that we know.
He has a reputation of being an intelli-
gent Minister. Ag the Planning Minister,
whas can he do?

~ MR. DEPUTY SPEAKER: He ig from
Tamil Nadu; he has settled in Maharash-
tra. He must have got good friends like
Mr. Chavan. Therefore, he is praising
him.

DR. SUBRAMANIAM SWAMY: He
is the follower of Satya Sai Baba,

I would like to ask the hon. Minister
whether he (id make a statement saying
that they cannot achieve the power tar-
get; in order to meet the power target,
12,000 MW extra power has to be created
in the next two years and they are not
‘in a position to do it. So, the power
mget is Oﬂ.
 As regards the food target, it is 154
_amillion tonnes in 1984-85, Are they going
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to be able to reach it? No. Besides, there
is this year’s drought. There is going to
be a terrific drought this year which
means more and more import of food-
grains from abroad. Already, they are
importing it. Their peak production of
foodgrains is 132 million tonnes. In 1978-
79, the Janata Government achieved 130
million tonnes. These people have achiev-
ed 132 million tonnes. So, the food target
is also off. '

With regard to growth rate, this year,
the Annual Plan says, it is going to be
4.5 per cent whereas the Sixth Plan says
it is going to be 5.2 per cent. What does
it mean? Even the target they are lower-
ing. We need an explanation for that.
They cannot achieve 5.2 per cent growth
rate. It ig going 0 be lower, He must
answer these questions.

Similarly, on prices, they assume that
the Janata Party is out of power and the
prices will come down. Actually, during
the Janata rule, the prices came down
and, during their rule, the prices are go-
ing up. But the All India Radio says
the opposite that the prices went up during
the Janata rule and are coming down
now. That is why, nobody is listening
to All India Radio now! In Tamil Nadu,
they even started switching off the Door
Darshan Programmes. also and the credi-
bility of this Government is low because
of these fantastic claims,

It is g fact that prices have gome up.
Therefore, this Plan ig already out .of
gear and an estimate ig being made, 1
ask the Minister whether it is a fact or
not within the Planning Commission that
if you want to achieve these targets which
you have put in the Plan, an gdditional
Rs. 17,000 crores has to be expended
during the next two years in order to
maintain those targets which they have
laid down. From where they will get
Rs. 17,000 crores? That means planning
to the sky. Ang prices are-continuing to
rise. It means ultimately even more will
be required. Here are statistics after
statistics to ghow that the gituation is bad.

The problem in our counfty 15 lack of
implementation and I would say and I
throw this as a challenge to them,. that
in terms of implementation, in terms of
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achieving targets there is no parallel to
the 2% years of Janata rulé, To the
achievefhients that we made in those 2%
years; there is just mo challenge. They
may do propaganda, That may even
affect the intelligent people and make
them believe the opposite. But it is a
fact that foreign exchange was double
during Janata rule. Today how much is
foreign exchange? We left back Rs, 5,300
crores. Today how much is it? Rs. 3,200
crores, despite Rg 5,500 crores of loan
from the International Monetary Fund,
We left back food stocks of 23 million
tonnes. Today how much is it? 13 or
14 million tonnes. It hag come down.
Gold stocks came down.  But their pro-
paganda—ihey are superb! The leaders
of the nation gay this = thing and that
thing! Janata finished out all the food-
graing stocks, sold out all the gold and
spent all the foreign exchange! But the
facts are opposite. This is the place where
the Minister can be challenged. This is
the place where the Minister can be made
accountable, If he ig prepared to answer,
I will challenge him. Can the Minister
deny the fact that during Janata rule,
foodgrains doubled, foreign exchange
doubled, gold stocks increased? Can he
deny the fact that during their rule it
has all come down? Can he deny it?
He will deny it. You will see he will
deny it. He will evade it. He will not
answer it because the facts are like that.

If we had implemented all our Plans
during the last 30 years, you know there
will be 10 per cent less poor people in
the country today. 10 per cent Jess poor
people means about 40 million people.
40 million people would have been out
of poverty if you just implement the
Plan,

And similarly the targets we today are
going to achieve, we would have achieved
already now. You just implement the
Plan. T am not asking for anything big.
If you had implemented, the targets that

you are hoping to achieve in 1982. you

would have achieved today itself. And
similarly, you would have earned
Rs. 10,000 crores more of foreign ex-
change than you had earned today, And
about 15 million more jobs would have
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been created. This is the importance of
the implementation of the Plan.

I can go on saying on this, There is
plenty of materia] to show that this has
been completely a failure. This Govern-
ment hag not done anything on planning.
The mere fact that a quorum bell had
to be rung to call the Members shows
that the Members have no interest at all
in this discussion. This is supposed to
be a very big discussion, plan, plan every-
where. Janata wag supposed to have
rolled up the plan! But what have. they
done? They have rolled up the country.
They have sold the country lock, stock
and barrel to foreigners. The extent of
foreign dependence has never been ' so
high as it is today and, therefore, if they
wan¢ suggestions I think the most cons-
tructive suggestion T can give them is, if
you want to save the country, if you want
the economy to grow, for God’s sake,
resign and go, to save the country the
misery of another two years of your rule.

SHRIMATI JAYANTI PATNAIK
(Cuttack): Mr. Deputy Speaker, Sir, I
am thankful to you for the opportunity
given to me to participate in the discus-
sion,

1982-83 is the mid-year of the Sixth
Plan and is very importan; for correcting
shortfalls and reordering the priorities
after a careful assessmeant of our perform-
ance during the first two years of the
Sixth Plan.

The Sixth Plan is the biggest Plan com-
pared to the other Plans and the situation
in which the Sixth Plan was formulated
should be taken into account. It was an
inflationary situation, and the economy of
our counry, shattered during the Janata
rule, was put back on the rails only in
1980. The economy showed a significant
recovery in 1980-81; and during 1981-82
the process of recovery was consolidated

- and it gathered substantial additional

strength. The average annual growth rate
during the first two years of the Sixth Plan
is about six per cent as against the Plan
target of 5.2 per cent. There has been
an impressive improvement in energy and
transport infrastructure and also in the
field of ~Production. The Production
of coal has risen from 104 million M.T,
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in 1979-80 to 125 million M.T. in 1981-
82 exceeding the Annual Plan target of
121 million M.T. In the Railways sector
the revenue earning traffic which increased
by 1.5 per cent in 1980-81 rose by 12.3
per cent. in 1981-82; The Annual Plan
target of 215 million M.T. was exceeded
by five million M.T. In industrial pro-
duction also improvement was registered
and it increased by four per cent in 1980-
81; it showed an increase of 8.1 per cent
in 1981-82 and was in line with target of
the Sixth Plan. The public sector outlay
during this Annual Plan has been stepped
up by 21 per cent, Production of food-
grains and procurement also improved con-
siderably last year. All these are signs of
healthy growth and a confirmation of the
dynamic direction and leadership we have
in our country today.

The Sixth Plan today has reached a
very crucial stage. The financia] situation
is rather tight. Raising of resources, par-
ticularly by the States, has not becen as
satisfactory as it should be. The country
is now faced with a very serious drought
situation and a substantial amount will
have to be spent on relief works, Subs-
tantial quantities of foodgrains” have to
be imported so that we can build a size-
able buffer stock to check price-rise. In
any case, loss in agricultural production
would be substantial and to that extent
planning of resources would be distorted.

Besides this, if I come to the price in-
dex, the rate of increase in the wholesale
price index is steadily declining from 17.1
per cent in 1979-80 and 18.2 per cent in
1981-81 to 9.1 per cent.in 1981-82; it
has been steadily declining. But the effect
on consumer price index has not been
significant. The market mechanism re-
quires some structural changes in order to
pass on the benefits of decline in the
price index to the actual consumers. This
is very essential during 1982-83 because
in many parts of the country a serious
drought situation has developed. A mid-
term appraisal of the Sixth Plan is to be
taken up now, and taking advantage of
this, the priorities have to be realigned
according to the difficult situation ahead.
Priorit should go to the core sector and
poverty-amelioration programmes, Core
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sectors from the core of the 20 Point
Programme which is the charter of the
country’s development consistent with the
upliftment of the economic conditions of
the poor.

In the core sector we have railways,
coal and power generation, fertiliser, pet-
roleum and irrigation. Sir, to me, the
Railways should receive more emphasis
and I think the railways have not received
the emphasis they deserve. The amount
allocated to the railways is very little for
construction of new lines, T  would like
to cite the example of an important rail-
way line in Orissa. It is the Talcher-
Samablpur railway line. This is under
under consideration of the Railway Minis-
try for quite some time. The recent sur-
vey has indicated that this line gives a
high economic return. It links up Wes-
tern Orissa with the coasta] Orissa and
provides an easy access for minerals and
goods from northern and western India to
the eastern coast by passing the heavily
congested Bombay-Calcutta line. The
Pandey committee on National Transport
Policy has recommended construction of
this railway line on a priority basis and
it is a pity that its construction hase not
yet been approved in spite of overwhelm-
ing justification in the overall national
interest.

Then, Sir, power generation is the key-
stone of our economy. Every year the
country faces colossal loss of production
on account of power shortage. It has
become chronic in most of the States.
There has been a shorftfall in installation
of additional power capacity. Delay in
supply of plants and equipment and short-
falls in inputs like cement and steel are
primarily responsible for such shortfalls.
Corrective measures should be taken and
the State electricity boards should be re-
vitalised. '

Considering the constraints of funds,
attempts should be made to set up thermal
power projects with the help of external
aid. T understand that a number of turn-
key proposals from different countries
are with the Ministry of Energy for new
power . projects. . The U.P. Goverment
have taken a bold decision to set up the
Ampara thermal project in this way, Many
other States would like to have similar
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projects. For example, Orissa has been
pressing for a super thermal project either
at Talcher or in the Ib valley where subs-
tantial quantities of good grade coal are
available gnd also plenty of water supply
is close by. They have suggested this
proposal on the basis of a large number
of industries asking for power. Many of
the industries are highly export-oriented
and if they come into being, the country
will be able to export a substantial quan-
tity of high-value products, Unless the
power situation of Orissa improves, such
industries will not be able to come and
this will go against the national interests.

Other core projects like petroleum, fer-
tiliser etc. need augmented funds. Irri-
gation is one sector where much thought
has to be given. Many States have created
irrigation potential by way of dams and
reservoirs but for want of a distribution
system which could not come up due to
paucity of funds, the irrigation potential
created lies unutilised for many years to
come. These projects would be equally
yielding and deserve the priority irrespec-
tive of ability of the State Government
to fund them. The State Plans should
now follow a formula bound approach.
The richer the State the more funds it
has for further development, The poorer
the districts, its ability to raise resources
is rather limited and it is difficult for the
State to develop in spite of some planning
central assistance now made available
under the Gadgil formula. Orissa is a
State where reservoir projects namely
Rengali and Indravati are now under cons-
truction. It is estimated that for want of
funds, the potential created after comple-
tion of the dam and reservoir would be
left unutilised for the decade for want of
a canal system. Planoning Commission
and the Irrigation Ministry should devise
a way to fund the State over and above
its plan to complete the distribution sys-
tem of these large projects so that mil-
lions Of crores get irrigation at a compa-
ratively cheaper cost.

T would like to mention about the effect
of natural mities on the States like
Orissa which are very prome to it. This
year has been a year of diversity for
Orissa. A devastating cyclone was fol-

lowed by a flood in unprecedented mag-

KARTIKA 11, 1904 (SAKA)

Plan (M1) 422

nitude. Now a very serious drought
situation has developed and has already
destroyed 75 per cent of the crops. The
magnitude of loss would be thousands of
crores. The Central assistance for relief
and rehabilitation would at best meet a
smal] part of the total expenditure re-
quireq to rehabilitate the shattered econo-
my. The planning process which is re-
sources oriented, does not leave much
scope for extra assistance on this account.
Unless a system is developed to fully com-
pensate such State for colossal loss on
account of natura] calamities, a part of
the country would suffer to a great extent.
Government of Orissa has proposed a new
dam at river Mahanadi downstream of
Hirakud which would cost Rs. 550 crores.
This is the only answer to Orissa regard-
ing the problem of floods and the Prime
Minister has been kind enough to appre-

‘ciate this. The State Government do

not have adequate resources to take up
this project. The Central Government
should take up this project as a special
case or provide funds to the State Gov-
ernment for its execution outside the State
Plan so that the devastatig floods can be
prevented in future. Unless the special
problems of poorer States are handled on
a special footing, it would not be easy
for them to solve the problem. The State
will remain lagging behind.

I would put specia] emphasis on pover-
ty amelioration programmes like IR.D.
and NREP. NREP, in particular, as rele-
vant this year because of widespread
drought. Labour intensive works should
be taken up in a very largescale through-
out the country to meet the situation. I
would suggest that a large quantum of
foodgrains should be allotted to different
States for this purpose and the programme
should be taken up in a very large scale.
In the past, the Central Government have
tried to provide its share of the allocation
mostly in cash. But, considering the
rising trend in the market price of rice
and wheat, such a method would decrease
the real wages given to the workers. Not
only sufficient foodstuffs should be allotted
but also the system should be devised so
as to ensure the grain component to reach
the beneficiaries, in kind. The Minimum
Needs Programme has also been augmen-
ted by providing Rs, 116 crores more this
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year in conformity with the 20-Point Pro-
gramme. Right emphasis has been placed
on oilseeds, dry land farming and irriga-
tion, I have already emphasised this and
now also I am saying that in the field of
irrigation higher priority should be placed
on quick yielding varieties and a formula
has to be found out to allocate higher
Central assistance to poorer States who
have such projects languishing for want
of resources.

Sir, T would give more emphasis on the
family planning programme. Until and
unless we achieve the target here the result
of the Sixth Plan would not be significant,
So, it should also be geared vigorously.
With these words, I support the Sixth Five
Year Plan,

SHR1 CHITTA BASU (Barasat): Mr.
Deputy Speaker, Sir, ‘as has been pointed
out by many, the Plan document could
not be discussed by this august House be-

fore it was adopted and we are also faced -

with the handicap at this stage that we are
not provided with any appraisal docu-
ment even after the expiry of two and a
" half years of the implementation of the
Sixth Plan. Naturally, it would not be
possible for anyone of us to take into
account the actual performances of plan-
ning during these two and a half years.
Inspite of that a discussion of this nature

would be found useful in order that the

Government can also take note of our
feelings and take corrective measures in
future,

Sir, you may agree with me and, 1
hope, the hon. Minister is quite aware
of the fact that the basic objectives of
the Sixth Plan document are: Growth,
Modernisation, Self-reliance and Social
justice. These are the four objectives
which have been mentioned in the volu-
minous Plan document of the Sixth Plan,
Now, I want to comment a¢ this stage that
despite some differences on nuances and
despite certain changes in the phraseology
and terminology the basic objective of
planning has been more or less the same
right from the First Five Year Plan on-
wards. Therefore, there might be certain
: differences on nuances but what is of cru-
cial importance to us is that none of the
objectives has been implemented even to
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the minimum extent possible, That is of
crucial importance. It is not that certain
objectives have been set. It is not that
the objectives of Sixth Plan are something
different from the Fifth or the Fourth
Plan. The objectives have been more or
less of the same nature having, of course,
regard to the fact that there might be
certain differences op nuances or applica-
tion of phrasiology and terminology.
Therefore, the crucial issue is implemen-
tation and achievement of the result.
However, at this stage, 1T shal] refrain my-
self from discussing the philosophy of
planning, the process of planning itself ang
all other aspects relating to the whole ga-
mut of planning in our country. But
what 1 want to focus today is on the crisis
of the Sixth Plan. Unless we understand
the crisis of the 6th Plan T think no cor-
rective measures can be taken. Now, if
we want to know, if we want to identify
the crisis of the 6th Plan_ it is necessary
for us to have some brief discussion about
the oMbjectives of the 6th Plan. As you
know, Sir, the total investment for the 6th
Plan during the period 1980—85 has been
estimated to be Rs. 172,210 crores. This
has been the expected or projected total
investment during the period of the 6th
Plan. Out of this, the total expenditure
in the private sector would be 74,710 cro-
res: and in the Public Settor, the invest-
ment would be only Rs, 97,500 crores. 1
do not know exactly at this stage what
has been the expenditure made in the pub-
lic sector during these 2-1]2 years. Sir, I
borrow the phrase that ‘Private sector is
really Private’ and it is very difficult to
know what is actvally taking place in the
private sector. This is not known to me.
I would ask the hon. Minister if he
knows anything about the investment
which has been made in the private sector
during these 2-1/2 years on the basis of
this Plan Framework. T would be happy
to learn about that. But, T would urge
that he should give certain information
regarding the achievements, regarafng the
progress, regarding the investment in the
private sector, as was contemplated m the
original 6th Plan documelg

PROF. MADHU DANDAVATE: They
publicly support the public sector and pri-
vately support the private sector,
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SHRI CHITTA BASU: 1 hope there is
no sort of private communication bet-
ween the Planning Minister and the pri-

vate sector. But if there is any private .

communication, I think, he should not
conceal it from the House. (Interruptitons)
Private conversation or private communi-
cation—made privately with the | private
sector—should be made available. 1 hope
that can be done.

Now, about Public sector, T wish to say
this. .

MR, DEPUTY SPEAKER: Mr, Chitta
Basu, you can continue tomorrow,

18.56 hrs.

BUSINESS ADVISORY COMMITTEE
Thirtyeighth Report

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1 MALLIKAR-
JUN): Sir, I beg to present the Thirty-
eighth Report of the Business Advisory
Committee,

18.57 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following messages received from the
Secretary-General of Rajya Sabha:—

(i) “In accordance with the provi-
sions of rule 111 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha, 1 am directed to enclose
a copy of the Anti-Hijacking Bill, 1982,
which has been passed by the Rajya
Sabha at its sitting held on the 2nd
November, 1982.”

(ii) *“In accordance with the provi-
sions of rule 111 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha, I am directed to enclose
a copy of the suppression of Unlawful
Acts against Safety of Civil Aviation
Bill, 1982, which has Meen passed by
the Rajya Sabha at its sitting held on
the 2nd November, 1982

e—

KARTIKA 11, 1904 (SAKA)

Papers Laid 426

BILLS AS PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the Table
of the House the following Bills, as passed
by Rajya Sabha:—

(1) The Anti-Hijacking Bill, 1982.

(2) The Suppression of Unlawful
Acts against Safety of Civil Aviation
Bill, 1982, ’

18.58 hrs.
PAPERS LAID ON THE TABLE
Notification under Customs Act, 1962.

MR, DEPUTY SPEAKER: Now, Shri
Janardhana Poojary—Papers to be laid.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Sir, the Coffee
growers of Kerala are already facing so '
many problems about which Members of
Parliament from Kerala, including me,
have brought all the facts before - this
House several times earlier. Members of
Parliament from Kerala and also the Gov-
ernment of Kerala.. .

MR. DEPUTY SPEAKER: You are
opposing this.. ...

SHRI A. NEELALOHITHADASAN
NADAR: .. have been pleading with the
Central Government for the relaxation of
export duty and decrease in export duty.
But T am really astonished to note that
Government is increasing this export duty.
Therefore, this will further contribute to
the existing grave problems faced by the
coffee growers. I think even the Minister,
Mr. Janardhana Poojary, coming from
the Mangalore Region - of Karnataka, is
aware of these problems. I don’t know how
he is bringing such increase, I am oppos-
ing this increase in the export duty and
I am opposing his laying of this Paper
on the Table of the House.

MR, DEPUTY SPEAKER: Committee
on Subordinate Legislation in their Twelfth
Report (Fifth Lok Sabha) had recommen-
ded that Notifications making changes ‘in
export duties, major changes in procedu-
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[Mr, Deputy Speaker]

res and changes in import and Central
Excise duties involving revenue of more
than Rs, 50 lakhs per annum, if issued be-
" fore 6 P.M. on a day should be laid on
the Table of the House of Parliament on
the same day. This recommendation
was reiterated by the Committee in their
Twenty-First Report (Sixth Lok Sabha)
preseated to the House on 17th May, 1979,
The Notification included in today's
Second Supplementary List of Business in-
volves revenue of not less than Rs, 50
lakhs. The Notification has been issued
today and the Deputy Minister for Fin-
ance has sought permission to lay it on
the TaMle today. The notification has
been allowed to be laid in pursuance of
the recommendation of the Committee.

Shri Poojary may now Jay the paper.

AN HON. MEMBER: What is the
reply of the Government to the raised by
Mr, Neelalohithadasan Nadar?

THE DEPUTY MINISTER IN THE
MINISTRY © OF FINANCE (SHRI

GMGIPMRND—Job III—2522 L#§
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JANARDHANA POOJARY): We are
aware of the problems, The Government
has taken note of the points raised by
him.

MR. DEPUTY SPEAKER: It is all
right.  Now, Mr. Poojary, you may lay
the paper.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): 1 beg to lay
on the Table a copy of Notification No.
240/82-Customs (Hindi and English ver-
sions) published in Gazette of India dated
the 2nd November, 1982 ‘regarding  in-
crease in the export duty on coffee from
Rs, 300/- per quintal to Rs. 440 per quin-
tal under section 159 of the Customs Act,
1962,

19.00 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, November
3, 1982/Kartika 12, 1904 (Saka)

17-1-83 890, : ok
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